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LOK SABHA DEBATES 

LOKSABHA 

Friday. March 17, 20061Phaiguna 26,1927 (Saka) 

[English] 

The Loic Sabha met at 
eleven of the Clock 

(MR. SPEAKER in the Chair) 

... (Interruptions) 

MR. SPEAKER: Hon. Members, you can raise this 
matter tomorrow. 

... (Interruptions) 

MR. SPEAKER: Please do not show the newspapers. 
I would request you not to show that because that is not 
permissible. 

... (Interruptions) 

MR. SPEAKER: Tomorrow I will give you one-and-
half hours to raise matters of urgent public importance. On 
Monday also I will give you time. It has been agreed to by 
all the han. leaders In the Leaders Meeting. 

... (Interruptions) 

MR. SPEAKER: We have some guests present In the 
gallery. 

... (Interruptions) 

MR. SPEAKER: I am thankful to all of you. 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Question No. 342, Shri Dhanuskodl 
R. Athithan. 

[Eng/ish] 

Com put .... In Rural Areas 

"342. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of COMMUNICATIONS AND .INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has launched any 
programme to bridge the digital divide between urban and 
rural poor of the country; 

(b) if so, the details thereof; 

(c) whether any efforts are being made by the 
Government to make computers easily available to the 
people; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) A Statement is laid on 
the Table of the House. 

Statement 

(a) and (b) Yes, Sir. The Government has launched 
the following programmes to bridge the digital divide 
between urban and rural areas:-

National Informatics Centre (NIC) has established 
487 Community Information Centres (CICs) at 
block level in North Eastern States and Aodaman 
& Nicobar Islands with the objective of providing 
Internet access, e-mail, training and basic e-
Governance services. NIC has also established 
CICs in 116 blocks in Jammu & Kashmir. A project 
on setting up of 71 CICs in Government schools 
of Aodaman & Nicobar and Lakshadweep Islands 
has been approved. 

(CICs set up - Arunachal Pradesh (56), Assam 
(219), Manipur (33), Meghalaya (32), Mizoram 
(26), Nagaland (52), Tripura (29), Sikkim(40), 
Jammu & Kashmir (113) and Andaman & Nicobar 
Islands (2). 

E-Governance Scheme tor development of Core 
infrastructure entitled ·State Wide Area Network" 
(SWAN) covering 6000 Blocks, Tahsils and 
District Hqrs. was approved by the Government 
in March, 2005 with an estimated outlay of Rs. 
3334 crore for the entire country. Under the 
scheme, proposals from 20 StateslUTs have 
already been sanctioned. 

Provision of Internet access and IT enabled 
services to the community at large and facilitating 
establishment of 100,000 Common Service 
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Centres (CSCs) in rural areas across the country 
with Public PrMde Partnerships (PPPs) using 2 
Mbps connectivity being provided through 
SWANs (State Wide Area netwoft(s) under its 
National e-Govemance Plan. 

Sharat Sanchar Nigam ltd. (BSNL) Under its 
-Intemet Dhaba- scheme, provides Internet 
Access to franchisees of Intemet Dhabas in the 
rural Block Headquarters. As on December 31, 
2005, a total of 4175 Internet Dhabas have been 
set up through franchisees in various States in 
the country. 

To enable wide proliferation of content develop-
ment in Indian languages software tools and 
fonts in Hindi, Tamil, Telugu, have been made 
available. 

Media Lab Asia has initiated project on Rural 
Net and Aural WI-Fi for the rural community. 

(c) and (d) Yes, Sir. The Government is faciUtating 
the industry to make available Personal Computers (PCs) 
at affordable prices for the masses. Three companies have 
already Iaunchec:I PCs costing less than Rs.l0,0001- in the 
mart<et. The Report 01 the Expert Committee on ·PC 
Penetration, Internet and Domestic Software- set up by the 
Ministry 01 Communications and Information Technology, 
Department of Infonnation Technology has delineated a 
vision for India which ~ to inaaase the pace 
01 PC pellebation by 2008 to the levels 0165 PCsper 
1000 persons from the existing 18.5 PCs per 1000 
persons. 

SHRI OHANUSKOOI R. ATHITHAN: Sir, I compliment 
the Intormalion and Technology Ministry for the initiatives 
it has IIIkan through the Community Information Centres 
and the Slate Wide Area Networtt for enabling the masses 
to get access to computers. In spite of aU these efforts, the 
computer knowledge acquired by the rural masses is less 
than evan fifty per cent of the knowledge acquired by the 
urban people. 

Will the Information and Technology Ministry come 
out with any proposal to fill this digital divide between the 
urban and the rural India? 

I wish to compliment Shri Shiva Nadar, who hails 
from my area, for having introduced a low budget computer, 
which costs less than As. 10,000. Its cost is on par with 
that of the television. All the gram panchayats are now 
having television facilities. 

Has the Ministry any proposal to introduce computer 
facilities in all gram panchayats in order to enable the 
rural masses to get these faCilities? 

MR. SPEAKEA: Shri Madhusudan Mistry, please do 
not disturb. 

DR. SHAKEEl AHMAD; Sir, as tar as the first part 01 
the supplementary question of the hon. Member is 
concerned, I want to inform the House, through you, that 
formal computer education is related to the Ministry of 
Human Aesource Development. The Ministry of Human 
Aesource Development is doing a lot of work for the 
development of computer education in schools. 

The Ministry of Information and Technology deals 
with informal computer education. We are imparting 
computer knowledge through the DOEACC courses. We 
are also translating or developing software tools and fonts 
in diHerent languages. We have already rwIeasad software 
tools and fonts in Hindi, Tamil and TeIugu; for Urdu and 
Punjabi they are ready to be released; and for other 
languages. they will be completed by December, 2006. 

As far as imparting computer education through 
television is concemecI. which is the second part of the 
query of the han. Member, I would like to infOfRl the House 

that there is a Ooordarshan Channel caUed Gyan Darshan. 
II conducts a lot 01 courses through the IGNOU. Other 
institutions also conduct a lot of courses for imparting 
computer education. The Ministry of Communication and 
Information Technology would like to expand this iJ11)arting 
of computer knowledge. We want that the computer 
knowledge should percolate down to the lowell level of 
the society. 

SHAI DHANUSKOOI R. ATHITHAN: Sir, in the written 
reply the han. Minister has staled 1hat the Stale Wide Area 
Network covers 6,000 blocks and that its outlay is As. 

3,334 crore. 

I would like to know from the Minister, through you, 
as to how many blocks have been covered in Tamil Nadu 
under th8 SWAN Programme? What is the total outlay? I 
would like to know whether any proposal nas come from 
the Government of Tamil Nadu. If so, what action does the 
Information and Technology Ministry propose to take on 
the request of the Govemment of Tamil Nadu? 
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DR. SHAKEEL AHMAD: Sir, we have received a 
proposal from Tamil Nadu Government. The project is 
almost complete. But due to Model Code of Conduct, we 
are not going to launch it. So, it will be done after the 
Tamil Nadu Assembly polls are over. 

As regards share, it is on 60:40 basis between the 
State and the Union Governments. The share of the Union 
Government is As.97.17 crore. 

[Translation] 

SHAI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, I 
would like to bring to the notice of hon. Minister of 
Communications and Information Technology that imparting 
of computer education in urban schools starts from class 5 
itself, whereas in today's computer age, there are no proper 
arrangements for imparting the said education to the 
students of even senior secondary level in rural schools. 
Consequently, rural students lag behind in computer 
education as compared to urban students. Therefore, 
through you, I would like to ask the hon. Minister whether 
he proposes to seek cooperation of the Minister of Human 
Aesource Development for preparing any scheme to impart 
computer education in senior secondary schools located 
in rural areas so that rural students do not lag behind in 
computer education. 

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, in reply to 
the first Supplementary Question, I had stated that in formal 
education, the Ministry of Human Resource Development 
makes arrangements for imparting computer education in 
schools, colleges and also at university level. HAD Ministry 
is very well doing that. 

Sir, so far as imparting computer education or 
providing computer access in rural areas is concemed, it 
is done through a two tier programme. Under first tier, 
community information centres are set up in different areas, 
wherein we've set up 487 CICs for north-east and 116 for 
Kashmir area. Secondly, we propose to set up 71 CICs for 
Andaman Nicobar and Lakshdwe9p islands. It is under 
consideration. For remaining areas in the country, the 
Government have decided to set up about one lakh 
(1,00,000) Common Service Centres, (CSCs) which would 
involve an expenditure of over As. 5000 crore. It is under 
process and the scheme would be implemented soon. It 
would enhance computer access and computer education 
in rural areas. It would provide computer facility in the 
villages. We intend to provide that facility. 

(English] 

DR. K.S. MANOJ: Mr. Speaker, Sir, it is a fact that 
most of the people's representatives of the local bodies, 
MLAs and even the MPs are not aware of the various 
schemes implemented through the various Ministries. 

Recently, I approached the officer in-charge of the 
National Informatics Centre (NIC) in my district to know 
whether there is any programme with them mentioning aU 
the projects and schemes under various Ministries so that 
the block level representatives or even MLAs can easily 
prepare some projects and send them to the Central 
Government through the State Government. 

I would like to know from the hon. Minister whether 
there is any such programme mentioning all the schemes 
under various Ministries, under the Communications 
Ministry, so that the local bodies, the representatives or 
Members of Legislatures can prepare some schemes, and 
various schemes of the Central Ministries can be 
implemented in the respective States. 

MR. SPEAKER: How can you reply for other 
Ministries? 

DR. SHAKEEL AHMAD: Sir, it is a good suggestion. 
We will examine it and, if possible, we will ask our officials 
to provide the information to the hon. Members of the 
State Legislatures as well as the Members of Parliament. 

[Translation) 

SHAI JYOTIRADITYA M. SCI NOlA: Mr. Speaker, Sir, 
in today's world, information technology is the biggest 
capital and I feel, if we want our farmers to prosper and 
progress, there is a need to provide most competitive 
prices for their produces. I would like to ask the hon. 
Minister whether the Government propose to launch an 
Online Screen Trading Information Platform with the joint 
efforts 01 the Ministry 01 Inlormation Technology and the 
Ministry of Agriculture? Whether alter connecting all 
agricultural marketing agencies with said platform, will it 
be possible to provide most competitive prices for the 
agroproducts? 

{English] 

MR. SPEAKER: This is meant lor some other Ministry. 
He will commUnicate it to you about that. 
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{Translation} 

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, as per our 
Common Minimum Programme the Government are 
committed to promote IT 8ector and for thl8 purpose they 
have prepared a national e-governance plan. The 
Government have evolved SWAN (state wide area network) 
through which land records are being put online and my 
department is taking initiative to provide related information 
to the farmers. 

SHRI LAKSHMAN SINGH: Mr. Speaker, SIr, 80 far as 
rural urban dIvide is concerned, there is a wide gap in 
rural and urban connectivity which Is 1.94 percent and 31 
percent respectively in rural and urban are... The 
Government have paid a subsidy of Rs. 30 thousand erare 
to abridge this gap. But, despite that it would be possible 
to provide only " percent connectMty in rural areas by 
2010. First of all, there is a need to have a relook at the 
entire scheme. I would like to know from the hon, Minister 
the steps the Govemment have taken to provide broad-
band facility in rural areas to increase connectivity as the 
Govemment have envisaged to provide low cost equipment 
under its broad band policy? 

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, it appears 
that hon. Member considers telecom and IT the same. It is 
all right that in broad banef. ... (Interruptions) 

[English] 

SHRI LAKSHMAN SINGH: Both are connected. The 
hon. Minister should know about that. 

(Translation] 

DR. SHAKEEL AHMAD: So far as lowering the price 
of computers is concemed, my Ministry, has no doubt, has 
taken steps in this direction. I congratoJlate the Ministry of 
Finance; I compliment the hon. Finance Minister. We have 
reduce Custom Duty and Excise duty to bring down the 
price of computers. These duties have been reduced in 
respect of 217 items under I.T. Agreement. Consequently, 
three companies, namely, HCL, Sahara Computers and 
Zenith have launched computers with price band below 
Rs. 10 thousand. Some more . ... (lnterruptions) 

SHRI LAKSHMAN SINGH: My question is related to 
broad band and he is talking about computers. 

[English] 

MR. SPEAKER: All rlghl Please take your seal If 
you are not satisfied, there are other methods. 

[Translation} 

DR. SHAKEEL AHMAD: He has asked about broad 
band policy and rural telephony, that Is why I said that h. 
Is mixing the both. He has asked about telephone, I would 
reply that and If he has asked about computers, I would 
reply about computers. He said that rural connectivity is 
1.94 %. Personally, I do not fully agree with him because 
mobIle towers erected In rural area., as of now, are beIng 
linked with urban areas, so there Is a need to take Into 
account that thIng also. The Government are making efforts 
to penetrate into economically unvlable areas with the 
help of funds from USC FUnd. It would expand telecommuni-
cation network, enhance broad band and also internet 
facilities. 

[English} 

MR. SPEAKER: O. 343 - Shri Subhash Maharia. 

... (Interruptions) 

MR. SPEAKER: It is enough. Already five questions 
were permitted. 

Pending projects under IWDP 

*343. SHRI SUBHASH MAHARIA: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has received any 
requests from certain States for early sanctioning of the 
pending projects under Integrated Wastelands Develop-
ment Programme (IWDP) during the last three years and 
thereafter; 

(b) if so, the detaUs thereof indicating the number 
of projects sanctioned during the said period and the 
amount allocated thereunder, State-wise; 

(c) the time by which the remaining projects are 
likely to be sanctioned; 

(d) whether the Govemment propose. to increase 
the outlays for IWDP during the financial year 2006-07; 
and 

(e) If SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to (8) 
A statement is laid on the Table of the House. 
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(a) to (c) No, Sir. There Is no request from State 
Govemments for early sanctioning of pending projects 
under Integrated Wastelands Development Programme 
(IWOP), though State Governments do request for 
.anctlonlng of more proposals from their priority lists. 
Prlorltlaed lI.ts 01 districts lor sanctioning IWOP projects 
are Invited trom the States. New IWOP projects are 
sanctioned from the priorltised lists depending upon the 
extent of wastelands, capacity to Implement wasteland 
projects, perfonnance of the State in Implementation of 
IWOP projects and availability 01 budget after meetin~ ~"e 
committed liability of ongoing projects. The prioritised 
proposals which are not sanctioned lapse after due 

con.lderatlon by the Project Sanctioning Committee (PSC), 
which Includes, inter alia. a State Government represen-
tative. As such, there is no pendency 01 IWOP proposals. 
The States, however, may include the proposals not 
recommended by the PSC In a meeting in the priority list 
lor the next meeting 01 the PSC. State-wise number of 
projects sanctioned and lunds released under IWOP during 
the last three years i.e. 2002-03 to 2004-05 and in the 
current year i.e. 2005-06 up to 10.3.2006 are given in the 
Annexure enclosed. 

(d) and (e) The outlay for IWOP during the current 
financial year (2005-06) has been increased to Rs. 485.00 
crore, approximately by 32% over the last year's allocation 
of Rs. 368.00 crore. In the next financial year i.e. 2006-07, 
the outlay lor IWOP is maintained at the same level. 

Annexure 

Projects Sanctioned and Funds Released under IWDP during the 
period 2002-03 to 2005-06 (upto 10.03.2006) 

(As. in Lakhs) 

SI. State 2002-03 2003-04 2004-05 2005-06 
No. 

No. of Fund No. of Fund No. of Fund No. of Fund 
Projects released Projects released Projects released Projects released 

sanctioned (including sanctioned (including sanctioned (including sanctioned (including 
On-going On-going On-going On-going 
projects) projects) projects) projects) 

2 3 4 5 6 7 8 9 10 

Non-Nolth East (NNE) States 

Andhra 2 1395.33 10 3444.82 10 2958.318 24 4046.950 
Pradesh 

2 Bihar 66.00 9 371.25 9 434.630 22 990.000 

3 Chhattisgarh 549.54 8 1197.26 9 1723.963 21 1984.191 

4 Goa 0.00 2 82.50 0.000 2 24.100 

5 Gujarat 1494.42 11 1733.56 9 1072.400 21 2418.520 

6 Haryana 206.27 4 388.55 4 512.490 7 573.410 

7 Himachal 1500.73 8 1349.51 2 1345.220 21 2662.514 
Pradesh 

8 Jammu and 220.86 241.96 4 422.915 16 1088.733 
Kashmir 
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2 3 4 5 6 7 8 9 10 

9 Jharkhand 41.77 6 272.25 4 205.650 6 303.250 

10 Kamataka 1394.38 9 2319.84 10 2466.935 22 2495.937 

11 Kerala 96.20 3 314.75 159.696 18 778.167 

12 Maharashtra 705.08 9 949.41 10 1660.060 14 2051.930 

13 Madhya Pradesh 3089.13 16 2866.22 14 2906.388 29 4898.630 

14 Orissa 885.06 7 1940.11 9 1457.369 22 2307.438 

15 Punjab 0.00 50.66 4 193.880 8 302.865 

16 Rajasthan 772.06 9 2097.32 9 2121.183 21 2401.666 

17 Tamil Nadu 837.95 11 1993.50 10 2470.624 27 2600.445 

18 Uttar Pradesh 1657.04 13 1974.33 13 1802.860 25 3175.340 

19 Uttaranchal 4 335.90 3 364.30 6 1227.520 17 1688.022 

20 West Bengal 0.00 2 82.50 4 156.900 11 464.571 

Sub-Total (NNE) 8 15247.72 141 24034.60 140 25299.00 354 37256.68 

North-Eastern (NE) States 

1 Arunachal Pradesh 8 458.54 10 351.89 11 804.050 35 1012.519 

2 Assam 15 1440.19 14 1729.91 35 3202.771 23 3049.694 

3 Manipur 6 642.18 5 313.25 7 545.875 8 553.516 

4 Meghalaya 23.68 7 443.65 7 194.384 45 637.373 

5 Mizoram 5 1156.16 5 612.44 5 974.025 17 1122.000 

6 Nagatand 7 1740.56 5 1868.31 5 1711.460 5 3679.190 

7 Sikkim 184.12 3 268.98 4 324.270 5 165.552 

8 Trlpura 0.00 31.61 7 386.633 5 308.476 

Sub-Total (NE) 41 5645.43 49 5620.04 81 8143.47 143 10528.32 

Total 49 20893.15 190 29654.64 221 33442.47 497 47785.00 

[Translation] 
such projects received through Panchayati Raj institutions 

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, 497 and those received through NOOs. I would also like to 
projects were sanctioned under the IWOP in the year know from the hon'ble Minister whether the Government 
2005-06 allover the country. I would like to know from the propose to provide any special package to the arid regions 
hon'ble MinISter the number of proposals sanctioned for like Rajasthan and Gujarat for such projects. 
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THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, earller 
IWDP &chernes were executed through NGOs. Now since 
2003 auch achemes are formulated by Panchayati Raj 
and are sanctioned after being directed through DRDA 
and the States. So, IWDP schemes are essentially 
implemented through Panchayatl Raj. If the Panchayati 
Raj ia not at all in a position to Implement it, then in that 
case, they. can take a decision to get the scheme 
implemented through any NGO. In that case we give them 
apeclal permission for this. NGOs are not directly allowed. 
As per the provision the achemes are required to be 
implemented by Panchayati Raj through DRDA. The 
hon'ble Member has asked about Gujarat and Rajasthan. 
It Is a fact that Rajasthan is a severely drought prone 
region and the schemes like IWDP are very much required 
for that region. Out of the total 32 districts of the State, 
Desert Development Programme (DDP) is being 
Implemented fully In ten districts and partially In six districts. 
Thus DDP is running In 16 districts. Ten districts fully and 
six dIstricts partially are included In it DPAP is being 
Implemented in 32 blocks of 11 districts. Besides, DDP 
and DPAP, IWDP programmes are al80 being implemented 
there. 

Mr. Speaker, Sir, Desert Development Programme 
was Introduced during the previous regime, however, that 
programme was only a lip service. We have not found 
anything on paper. The Rural Development Minister of the 
State, Shri Kalu Lal Gu~ar had made correspondence 
with him and informed hIm that DPAP should be Included 
In DDP. I will extend my full support to it. Till now Rs. 556 
crore have already been released to Rajasthan alone for 
the sald three schemes. As far the number of ongoing 
projects i8 concerned, there are 39 projects under IWDP, 
420 under DPAP and 3451 under DDP. 

Sir, this is a demand driven programme. There is 
nearly 5.5 crore hectares of waste land In Gujarat, 
Rajasthan and other States of the country out of which 
approximately one and half crore hectares of land Is non-
cultivable and the rest nearly three and half crore hectares 
of land is cultivable. The Government have formulated 
IWDP programme for the development of wasteland. I 
would like to submit to the hon'ble Members and the 
augLtst House that the total area of land cannot be 
increased, so full emphasis is being given on development 
of wasteland. All the states have been requested to prepare 
their master plan under the Area Development Programme 
10 that wasteland of every district can be made cultivable 
and cultivation could be undertaken. 

[English} 

MR. SPEAKER: I think, a very com..,rehensive answer 
has been given. Any more questions? 

[Translation} 

SHRI SUB HASH MAHARIA: Mr. Speaker, Sir, the 
hon'ble Minister has not given the number of these projects. 
Since he has given an elaborate reply, so I will ask him 
about it separately. 

Mr. Spaaker, Sir, I would like to know the total number 
of ongoing projects and the area of wasteland in hectares, 
which has till now been developed as arable land all over 
the country through the said projects. There Is no separate 
mention about the money meant to make good the wastage 
of funds in these projects during the year 2005-06. I would 
iike to know whether the Government will make provision 
for a separate fund for this. I would also like to know 
whether the Government of India propose to incur separate 
expenditure in states like Gujarat, Rajasthan and Madhya 
Pradesh on account of damage to the said projects due to 
various reasons like hailstorms. 

MR. SPEAKER: You cannot debate this Issue now. 
You can only ask a supplementary. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, presently work is going on in 84 lakh hectares of land. 
Nearly Rs. 1789 crore have been earmarked for the said 
work and 7.7 lakh hectares of land has been made 
cultivable. The tenure of the said project is nearly 5 years. 
The work is going on in ali these projects and we will 
achieve success in it soon .... (lntfmuptlons) 

SHRI SUBHASH MAHARIA: The hon'ble Minister 
should also tell us about hailstorm and cyclone experi-
enced in that region . ... (lnt6"Uptions) 

DR. RAGHUVANSH PRASAD SINGH: Hailstorm Is 
not our subject. 

{English} 

MR. SPEAKER: No further supplementary. 

[Translation} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, the 
hon'ble Minister has given details of 16 schemes of our 
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State, Jammu and Kalnmlr. I would like to know from the 
hon'ble Mlnll.r the number and namel of Ichem .. which 
have been completed. I would like to tell the hon'b/e 
Mlntater that In my State everything 18 being done only on 
paper and only funds are being spent. You will find that 
there il no Iystem to monitor the Ichem ... I would like to 
know .. to how monitoring I. being done there, becau .. 
money I. being wated • ... (lnt."uptlon.) 

MR. SPEAKER: The non'ble Member hal alked five 
queatlon •. You ple .. e .. nd him the lilt. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon'ble Member II .. king about monitoring. DI.trlct 
Vigilance and Monitoring Commltt... have b .. n 
con.tltuted In each of the dlltrlctl under the Chalrmanlhlp 
of the Member of Parliament. MPa are the Cnalrmen and 
Co-Chalrmen of .uon COmmltt .... They may hold meeting 
at leut once In th ... e mot'lthl, however, more Ilttlng' can 
be called and all the ,chem.. of rural development can 
be monitored. BHldttI, the ... are other monitoring lyatema 
a well that do .trict monitoring and III effect i. apparent 
at the viR. level. So, I would like to urge the hon'ble 
Member that he .hould do Itrlct monitoring • ... (Intetruptlonl) 

MR. SPEAKER: It I. not a debate. 

... (InterruptioN) 

[Eng/~h] 

MR. SPEAKER: Nothing will be recorded. 

... (Int.rruptlon.)" 

man.,.,lon] 

SHRI CHANDRAKANT KHAIRE: Mr, Speaker, Sir, the 
honble Minllter hal ltarted dynamic wo~ In thlle 1 ... 0. 
... (Int.rruptlon.) The DI.trlot Vlgllince and Monitoring 
Committee II allo doing well and 10 It nu control over 
the project.. The hon'bl. Mlnlater In hi. reply hat laid 
about the barren land that no propeaal hal been received 
from the Statn. I would like to aubmlt that llveral propoNla 
have been .. nt to the Government by the Maharuhtra 
Government regarding programm .. unlJer DPAP for the 
drought prone area which II called 'Parlok .re.' teheme 
In my Stat •. When the hon'ble Mlnllt.r vilited my area, I 
told him th.t no funda had been rel .... d for tne acheme 
of my area for the lilt one .nd • half yeara. 80 propetall 
of my dlatrlot .re lying pending. The period of enforoement 
"Not reoordld. 

of the acheme II allo going to come to .n end. For 
ex.mple. the period of the fifth in.tallment of .ome DPAP 
Icheme hal ended .nd time for .Ixth Inltalment I. going 
to end In June and for Itvlnth In October. That meanl 82 
DPEP projectl of my dlatrlct will remain In limbo. Even 
though the hon'ble Mlnllter II doing a commendable lob 
for rural dlvelopmlnt yet, I would like to requllt him, 
through you, to give more and more fundi to Mahara.htra 
and to my constituency, ... (Interruptlon,) 

MR SPEAKER: More money .hould be granted to 
Maha,.ahtr •. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, propeNl1 .re reollved from .tat .. through Panchayatl 
Raj .nd DRDA, The repre .. nt.Uv .. of Ihe at."1 attend 
the mlttlng of the oommltt .. Ind every deoltlon II taken 
In their pre .. nce Therefore, the propeNI. received from 
thl ltata •• re not kept pending. There II 10 muoh emphatll 
on Rur.1 Development that Ihere will not be any .hortage 
of fund. provided the .tate government to .pend money. 

The hon. Mlnllllr II prellnt her •• He haa repe.tedly 
laid that thlre II no Ihortage 0' fundi. The atall 
government .hould Increa.. their con.umlng capacity, 
beoauH WI h.ve aocorded top priority 10 vlllag... The,. 
II not going to be any Ihorttgl of fund. and WI will allo 
give approv.1 to the propoaal from the dlltrlot of the hon'ble 
Member. ... (Int.miptIonl) 

[Eng/I.h} 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
Integrated W .. teland Dlvelopment Programme (IWDP) I. 
a demancklrlven programme and It la a good programme. 
The amount of money - thl prellnl ceiling - lanctloned 
for each hectare II not .ufflclent to execull the prolee" 
due to thl InCl'llle In the labour chargel .nd other 
chargll. I would like to know whether the Government 
would Incr.... thl amount of money per htotare under 
thll programme. 

[Ttan.,.tlon] 

SHRI RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, .. of now, RI. 6000 II being .pent per hectare under 
thll progr.mme In which the Central Government .nd the 
ltate Government ahare fUnda In the ratio of 11:1. In other 
word. the State Government hive to pay R •. 800 for every 
RI. 8000 .pent per heotlre by the Union Government. 
Therefore. there II no Immediate propoaa' of Inertuln; 
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the pr .. ,nt ceiling and the programme II going on 
Imoothly. W. may conllder Increiling the Imount 
whenlver I demand COmet. 

SHAI P.S. OAOHAVI: Mr. Speak"" Sir, right now, thl 
hon'ble Mlnllter IIId thlt the land 1m olnnot be 
IncnlHCl. Thlt " right, but thlre II lOme land whloh can 
be utlHHd for thll purpo ... It lhould be utlllltd In the right 
way. 

(Eng'"h/ 

MA. SPEAKER: We cannot takl hllf In hour for 
every quutlon. 

(TJ'a",,.tIon/ 

SHAI P.S. OAOHAVI: I would Ilkl to Inform the hon. 
Mlnllter thlt thlre II I 3200 equart mile chunk of lind 
called Bannl In my am Kutch Ind once upon I time It 
wu thl belt grUI lind In Alia. Paucity of water ooupled 
with famine have trlnlformed It Into I wlltellnd now. I 
uktd hll deplrtment many I time to develop the Hid 
land. I would like tc know from thl hon. Mlniller whether 
he will formulate Iny pll", to develop the above mentioned 
land which II th' belt grill lind of Alii? 

OA. AAOHUVANSH PRASAD: Mr. Speaker, Sir, If 
luch I propolal eomll before UI under thl area 
dlvelopmlnt programme WI will not Ihlrtt our relponllbillty 
toward. It. 

{Engll,h} 

MA. SPEAKER: Vlry good. There are too many 
.uppllmentlrl .. for ani QUlltion. Now, Shrl K.S. Rao. 

SHRI K.S. RAO: Good Qu"llon, Sir . ... (Interruption.) 

MR. SPEAKER: Of COurtl, everybodY'1 lupplt-
mlntary II vlry good but alwlYI Irrelevlnt. 

SHRI K.S. RAO: Sir, not luppltmlntary. thl Qu .. tlon 
l"llf II very good. 

Mon. Speaklr, Sir, the hon. Mlnllter hal IIId that 
therl Ire 3.54 crore Icr.. of cultlvlble wlltllind. 
According to thl pre.tnt .tandlrd., thl major projletl are 
oottlng more than AI. I latm per lort. Thlt meanl. the 
Cott for dlvelopment I. about RI. 4,00,000 erore. So, thl 

Ichlme II excellent. Keeping In view the polentiality of 
dlv,lopIng thll walteland. more particularly utilising the 
..rvleel and knowledge of dallt and landlell living In the 
vtllag... II there any programme that the hon. Minister 
can think of for dlltrlbutlng Ih ... land I to the locallandl .. a 
and thin flnanoJng thlm? Th. Government need not give 
AI. 1 lakh per acre but, al Shrl K. Verrannaidu hal laid. It 
can givi RI. 10,000 to RI.1!,000 per acre. which la 
Inough, ... (Interruptlon.) 

MR. SPEAKER: The .. are not qUlltiona but the .. 
art lugg .. tlonl. 

SHRI K.S. RAO: Sir, thl Andhra Pradeah Government 
hu ltarttd Indira Prabha Schlml by giving RI. 500 cror. 
from Andhra Prade.h State to dalltl for dlvllopment 01 
WIIttland. So, will the hon. Mlnllter UIIII the Governmentl 
Ijl(e Andhra Pradtlh which caml forward to bring thll 
Wllteland Into cultivation giving land to landtlll? 

m-nll.tlon} 

OR. RAGHUVANSH PRASAD SINGH: Mr. Speak,r, 
Sir, the statt govemment II the own.r of the land, 10 the 
statt Govemm.nt Ihould dl.trlbu1t thl walt.land. W. are 
ready to bear thl expen ... of developing luch land. We 
have betn repeatedly Inltrucllng the Ilati Governmentl 
10 dlstrlbut. th... wuteland and .urplul land to the 
landl .. 1 becau.. land-reform I It a thrust area of our 
gov.mm.nt. We havi been regularly writing to the State 
Govlmmentl about thll. I requllt the hon'bl. Member to 
pay I'll' attention to thle allo which will help In making thia 
wuttland cultivable and aee to It that the laid land la 
dlltrlbuttd among the poor, the landllll, the people 
belonging to the Ichedulld cutla and Icheduled trlbel. 
Now thll wI.tlland II being Uled for cultivating 'Jathropa' 
WI havi apent RI. 49 crore on the cultivation of 'Jathropa 
thl. time. In future alao we are going to lpend money on 
thll. Now, our blo-dl ... 1 million Is allo getting ready. 

{Engll.h} 

MR. SPEAKER: Now, Q. No. 344 - Shrl Hanlraj G. 
Ahlr 

Not pr ... nl 

Shrl Cheng.,. Surendran - Not present 

No, Q. No. 345 - Shrl Br.,a Kllhor. Trlpathy. 
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Subacrlbers Bas. of BSNUUTNL 
+ 

·345. SHAI BRAJA KISHOAE TAIPATHY: 

SHAI ANANTA NAYAK: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a> whether base of BSNL and MTNL subscribers 
has shrunk during 2004-05 and 2005-06; 

(b) If so, the details thereof; 

(c> whether the Government has conducted any 
study to assess the reasons for this trend; 

(d) if so, the details thereof; and 

(e) the steps taken to increase the subscribers 
base of BSNL and MTNL? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a> to (e) A Statement is laid on 
the Table of the House. 

sm""'ent 
(a) and (b) No, Sir. The subscriber base of BSNL and 

MTNl has not shrunk. Total number of subscribers of the 
two PSU, as on 31.03.2004, 31.03.2005 and 31.01.2006 
were as foIlows:-

Status Status Status 
as on as on as on 

31.3.04 31.3.05 31.1.06 
(Nos.) (Nos.) (Nos.) 

BSNL 4,16,48.546 4,69,34,950 5,27,82,906 

MTNL 48,34.486 51,53,483 55,87,703 

(c) and (d) Although the subscriber base of BSNL 
and MTNL has been increasing. there has been trend of 
disconnections/surrenders of landlines in recent years. 
Study has been conducted to ascertain the reasons for 
such disconnections/surrenders. Findings are fumished in 
the Annexure enclosed. 

(e) Both MTNL & BSNL have been making 
continuous efforts towards improving customer services. 
providing latest technology and value added services and 
offering competitive tariffs to meet requirements and 
aspirations of different customer segments. Some of these 
steps taken by the two PSUs are enumerated below:· 

.(i) Launch of new services and offer of value added 
services on landline network. 

(Ii) Continuous improvement of coverage and quality 
of wireless in local loop and Global System for 
Mobile Communication (GSM) baaed mobile 
service. 

(iii) Aggressive marketing policy through· franchisee 
network. 

(iv) Attractive tariff packages and registration schemes 
to attract the prospective customers namely 1 + 1 
scheme of MTNL. rent reduction from As. 2501· 
to As. 180/- p.m. for urban subscribers and 
As. 2101- to As. 150/- for rural subscribers (SDCA 
capacity of 11akh or more) by BSNL. 

(v) Improvement of customer services. 

(vi) Provision of Broadband service on existing 
l.ndUnes. 

The main findings of the sample survey of ex-
subscribers showed that surrenders of phones are due to 
one or more of the following reasons: 

(A) BSNL 

Customers perceived that the monthly 
rent is high. 

Dissatisfaction with BSNL services like 
fault repair etc. 

Defaulters on BSNL dues 

Switched over to GSM mobile services 

Surrender of additional landllne 

Migrated to private operators 

(8) MTNL 

Closure of companylflrrnlfinancial conditions 

Consumers shifting to other areas 

Surrender of additional telephones 

Switched. over to mobile telephone, 

High tariff 

Taking telephone from other company 

Not satisfied with the service 

Other reasons 

25% 

21,.. 

20% 

18% 

18% 

09% 

22.43% 

19.17% 

16.49% 

8.53% 

8.37% 

5.34% 

4.65% 

15.02% 
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SHRI BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir, 
the answer given by the hon. Minister Is not very much to 
the satisfaction of the Members. We know about the 
deplorable condition pf this Ministry. 

Sir, the Minllte(1 reply II contradictory to the statement 
gIwn In The Economic Survey, 2005·2006. It says: 

"Bharat Sanchar Nigam Limited and Mahanagar 
Telephone Nigam Umlted have been 101lng their 
market shares In fixed telephony. From 98.65 per 
cent In 2001·02, their combined share declined to 
85.31 per cent In December, 2005. (Table 9.9) In the 
put two years, PSUs have actually aeen a decline 
In the number of fixed llnel while IUch lines have 
grown In the private sector." 

So, now it seems that the private sector Is growing 
and youra Is losing. In The Economic Survey also, It is 
shown that the figures are declining. The percentage of 
the ahare in comparilon to private sector In 2003·04 Is 
only 17.78. In 2005-06, It Is 21.11 per cent. So, It Is 
declining. We are not getting the landllne connections. 
The WLL system Is also not working. It Is working only In 
plain areas. It is not working In other geographically difficult 
areas. So, we know that nobody Is getting a landllne 
connection. 

MR. SPEAKER: Kindly put your question. 

SHRI BRAJA KISHORE TRIPATHY: Even people are 
allO not getting from whatever we have In the MPs' quota. 
People are not getting the landllne connectionl for the 
last two or three years. What Is happening? 

MR. SPEAKER: What Is your question? 

SHRI BRAJA KISHORE TRIPATHY: My question Is 
thll. The Department is 10ling Its ground. What Is the 
difficulty? I want to know whether the Ministry Is reviewing 
the matter or not. 

DR. SHAKEEL AHMAD: The hon. Member has 
Jumbled a number of supplementarles. 

MR. SPEAKER: Yes, he has. What can we do? 

DR. SHAKEEL AHMAD: Sir, he had asked a very 
lpeclflc question. He wanted to know whether the base of 
the MTNL and BSNL is shrinking. It II not true. There are 
three partl of telecommunication. One is the fixed landline; 
lecond one Is fixed WLL; and the third one Is cellular 

mobile. In two areas, fixed WLL and cellular, there Is a 
quantum jump. So, there is no quttltlon that the base of 
the BSNL Is shrinking. Of course, it is true that the number 
of fixed land line phones is decreasing because now that 
Is not the area of choice of the nation. It is economically 
not viable as well. The cost of the landline on cable is 
nearly Rs.25,000. It is more than Rs.20,OOO whereas the 
cost of a WLL connection is nearly Rs.6,700. NowadaYI, 
laying of cable is very difficult. Even if the cable is being 
laid, it is stuck up due to the intervention of the Municipal 
Corporation or due to the intervention of the PWD. So, the 
area of preference Is now cellular phones and WLL fixed. 
In both these areas, we have done a commendable job .1 
far as the Department of Telecom Is concerned. 

Yes, you have just taken one exception. Out of the 
three services, you i Illve mentioned only about the fixed 
landline. This is not fair. 

MR. SPEAKER: You put your second supplementary. 

SHRI BRAJA KISHORE TRIPATHY: Sir, The 000. 
Minister has admitted that a number of customers are 
surrendering their telephones. The reasons given are that 
the customera perceive that the monthly rent Is high; th .... 
is dissatisfaction with the BSNL services like fault repair, 
etc. and there is switch over to GSM mobile . ... (/nterruptlon$) 

MR. SPEAKER: Those are already answered. 

SHRI BRAJA KISHORE TRIPATHY: The Minister h<l8 
given this in the answer. 

MR. SPEAKER: You need not read out all that. 

SHRI BRAJA KISHORE TRIPATHY: They migrate to 
private operatora. These are the reasons they have given. 
So, the Minister has admitted that the customers are 
switching over to other companies. What is the reason for 
this? Why are they switching over from BSNL and MTNL 
to the private companies? in respect of the reasons that 
have been given, what steps are you taking to rectity 
whatever difficulties the BSNL and the MTNL have? 

MR. SPEAKER: Are your customera going to other 
companies? 

DR. SHAKEEL AHMAD: Yes Sir, some of the 
customers are going to other operatora as well. Previously, 
there was monopoly of the BSNL and MTNL. Now, there 
are other ehops as well. So, it is natural that some of them 
are going to other shops. When there will be dissatlefaction 
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there, we are sure they will come back to us because we 
are providing very good services to the customers. 

[Translation} 

SHRI ANANTA NAYAK: Mr. Speaker, Sir, the ground 
realty Is entirely dlnerent from what the honble Minister 
has spoken about the fixed line, WLL and Cellular phone. 
He has stated thai due to lack of quality services etc., 
about 21% customers have switched over to private 
cOmpanies but being a member of a tribal district, I can 
say on the basis of my experience that about 75% 
subscribers of BSNL switch over to other private operators 
fot want of proper services. 

I would like to Inform the hon. Minister that the WLL 
service remain functional only for 15 days a month and for 
the remaining 15 days It goes out of order. Besides, the 
work related to cellular phone service exchange in my 
area has been pending for one year. On the other hand, 
the cellular services of Airtel and other companies become 
operational within a month. I would like to know about the 
-PI which are being taken by him to prevent this slide In 
the telephone servkiet of the Govemment companies 
which wIU help BSNL to attract more subscribers. 

DR. SHAKEEL AHMAD: Sir, we are positively making 
efforts \0 reform the telephone services. Earlier also I had 
stated In reply to a question that In the year 2003 BSNL 
had conducted such a survey about which a mention has 
been made by the Honble Member. I need not say which 
Go",mment was in power then but through survey this 
fact has come to light that the fault rate repairing takes too 
much time. that Is why the customers are deserting them 
for other companies. In 2003-2004 the repairing of lault 
rate was 80% which has now increased to 90.2% because 
today If a lault is reported next day itself It is repaired. 
Therefore, there Is Improvement in fault rate repairing. We 
are striving for more Improvement In this area which will 
put a stop to the flow of the customer's switch over and will 
also help in attracting new customers to us. 

(English) 
.. 

PROF. M. RAMAOASS: Sir. I would like to know from 
you ... . (Interruptions) 

MR. SPEAKER: Not from me; from the Minister. 

PROF. M. RAUADASS: Sir, I would like to know from 
the hon. Mlnlater the number of ateps taken by the 
Government to increase the subscribers base of BSNL 

and MTNL In rural areas and the ateps taken to Increaae 
the tele-denslty In rural areas. 

DR. SHAKEEL AHMAD: As far as MTNL is concerned, 
It is only In the urban areas and it IS only in Delhi and 
Mumbai whereas BSNL covers the entire country. We 
have taken a number of steps to improve the tele-denaity 
of this country. There are some economically unviable 
areas - 1,6185 SOCAS are economically - unviable -
and for that purpose, USC Fund II being instituted. It 
started some four years ago. In 2002·03, the amount spent 
was Rs. 300 crore; in 2003-04, the amount spent was Rs. 
200 crore, but in 2004--05. we have spent Rs. 1,314 crore 
Ir "Ural telephony through USO and In 2005-06, we are 
going to spend Rs. 1750 crere. So, by using these methods 
and aome other methods. we are sure that we will improve 
the tele-denslty of this country. 

MR. SPEAKER: Shrl Shailendra Kumar. Not more 
than one Supplementary is a/lowed per day by any hon. 
Member. 

... (Interruptions) 

{Translation} 

SHRI SHAILENDRA KUMAR: Mr. Speaker. Sir. the 
honble Minister has stated In his reply to the Original 
Question that BSNL and MTNL have 5,27,82,906 and 
55,87,703 subscribers as on 31 January 2006 respectively. 
All tt,e Members have been given a chip by the MTNL for 
Oothpln Mobile Phone service which haslr.. local call 
faciUty. However, when I vi"t my constituency and want to 
speak to the people I have to prefix zero before any 
number. I would like that free local cali facility should be 
given even in the constituencies of the Members 01 
Parliament. 

SHRIMATI KIRAN MAHESHWARI: It is a very 
important question. 

MR. SPEAKER: It does not arise. 

... {lnterrupuonsJ 

MR. SPEAKER: You have to be relevant. Next time 
please. 

. .. (Interruptions) 

(Translation) 

SHRI PRABHUNATH SINGH: It appeared from the 
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reply 0' the. hon'ble Minister as if it were in regard to the 
urban areas whereas there Is dissatisfaction among people 
In the rural areas for some reason towards this service. 
WLL Is not functioning there properly. The mobile service 
does not function properly for want of electricity. It has 
caused huge losses to BSNL. The hon'ble Minister has 
stated that the cables are not being laid because 
sometimes these are cut by the PWD and some times by 
the Municipal Corporation. I would like to tell him that 
Municipal Corporations do not function in rural areas. 

MR. SPEAKER: You need not tell him anything, you 
should ask your question. 

SHRI PRABHUNATH SINGH: I have drawn his 
attention through a question to the fact that he should pay 
more attention to rural areas. Why is he so unhappy with 
the rural areas? Through you, I would like to know whether 
he proposes to open a new exchange by starting cable 
baaed telephone service on whichever criteria for rural 
areas - be It population, number of subscribers or distance 
- with a view to provide more facilities in the rural areas 
so that this facility is not restricted to urban areas alone. 

(English] 

MR. SPEAKER: You consider his suggestion. 

(Translation] 

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, we definitely 
want to increase teledenslty in the rural areas across the 
country. The hon'ble Member and I belong to the same 
state, Bihar. If we go through the figures of the last two 
yean then the ratio of rural teledenslty has increased. I 
would like to mention a couple of pOints in this regard. 
When we came to power. I did not say we stopped laying 
cables, rather I only stated that there were difficulties in 
laying cables. We are laying cables. Before this 
Government assumed power, a law was in force at the 
time of the NDA Government that cables could be laid up 
to a maximum distance of 2.5 kilometres from the exchange. 
We have taken a decision to make it up to 5 kilometres 
a«er making an amendment. We have doubled It. 
... (Interruptions) We have taken a decision to open new 
exchanges wherever they are required or where the 
waiting list Is 75. The Government are committed to 
Increase the teledensity to the maximum. 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, you 
have not called my name. 

MR. SPEAKER: Your name is in the list. If you disturb. 
I will not call your name. 

SHRI RAM KRIPAL YADAV: Sir, you had called my 
name, that is why I got up. 

MR. SPEAKER: Are you Madhu Gaud? I will call you, 
please have some patience. 

[English] 

SHRI MADHU GOUD YASKHI: Thank you, Sir. Though 
the hon. Minister has mentioned that the customer base of 
BSNL and MTNL has increased, it is a fact that compared 
to private operators the increase in the customer base is 
definitely low. I would like to know from the hon. Minister, 
through you. as to why there is a waiting list for getting 
SIM cards from the BSNL whereas the private operatorl 
are giving it on demand. I would like to know whether the 
hon. Minister would consider investing more money. if 
needed large sums. to provide the connections to the 
customers who preferably would like to have BSNL 
connections because it has a wide network coverage. WUI 
the Government invest more money so that the custOrnenl 
can get the BSNL connection on demand? Thank you. 

MR. SPEAKER: Will you spend more money? 

OR. SHAKEEL AHMAD: Yes Sir. We are going to 
spend more money. Very soon we are going to float • 
tender for more than 60 million mobile telephone 
connections In this country. 

(Translation] 

MR. SPEAKER: Please have patience. There are 15 
names in the list. 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir. thank 
you. I always keep patience. I also belong to the State to 
which the hon'ble Minister belongs and the condition of 
that State Is such that . ... (Interruptions) 

[English] 

MA. SPEAKER: This is Parliament of India, not 
Assembly of Bihar. 

(Translation] 

SHRI RAM KRIPAL YADAV: The truth is that the 
Hon'ble Minister belongs to Bihar and he was saying so. 
Sir. the condition of cellular phone service in the capital 
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town Patna of Bihar Is very bad. The hon'ble Minister had 
tried to Improve the condition but there has been no 
Improvement. I am referring particularly to the rural areas 
namely Tal area. Diyara area and rural area where the 
Government propose to lay cables for providing land/lne 
facility up to five kilometers. 

MR. SPEAKER: What is your question? 

SHRI RAM KRIPAL YADAV: Through you Sir, I would 
like to ask him as to what effective steps is he going to 
take to improve the condition of 'Cell One' telephone 
service In Patna city and whether he would ensure laying 
the telephone cable In Tal area, OIyara and rural areaa as 
per the target fixed for rural areas? 

MR. SPEAKER: It la under discussion for a fairly long 
lime. 

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, It is difficult 
to. say so specifically In context of Patna or any other 
place. As I belong to that area and the hon'ble Member 
has been there with me during so many Inaugural 
ceremonies including the one for the inauguration of the 
mobile switching center. 

In the next two months we are definitely going to 
Install hundred new BTS in and around Paloa which will 
definitely .... the congestion in those areaa of the city. 

(EngJJsh) 

MR. SPEAKER: Nothing is to be taken down. 

... (Interruptions! 

MR. SPEAKER: Shri Basu Deb Acharia will ask the 
last supplementary. Please be relevant and to the point. 

SHRI BASU DEB ACHARIA: Sir, the main problem is 
that there is acute shortage of cable, both jelly-filled as 
weU u optical fibre. As a result of shortage of cable, I 
know about the West Bengal Circle, new exchanges are 
not being commissioned and expansion Is also not being 
done. I would like to know from the hon. Minister whether 
BSNL will place orders with the cable manufacturing units 
to overcome this problem. 

DR. SHAKEEL AHMAD: Sir, aa I have said ea,ller, 
fixed landllne Is not the model of choice now-a-days, but 
where cable-Iaylng i, neces.ary, we will acquire enough 

cables. We will order for the purchase of enough cables to 
lay In West Bengal as well as In other parts of the country. 
But I would reiterate that the preferable choice is mobile 
telephone . ... (Interruptlons) 

MR. SPEAKER: Nothing Is to be taken down. 

(Interruptions) .... 

DR. SHAKEEL AHMAD: Nothing specific . ... (Interrup-
t/ons) I cannot lay from which concem we will purcha .. 
the cables, ... (Interruptlons) but we will try to procure It. 
... (Interruptlons) 

MR. SPEAKER: Already eight supplementariel have 
been asked. 

{Translation} 

Recommendatlonl of 
Law Commlilion 

*346. DR. CHINTA MOHAN: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether the Law Commission has observed 
that there would be a requirement of 300 additional Judges 
in High Courts and 8500 additional judges for the lower 
courts to dispose of all the pending casea in the next five 
years; 

(b) if so, the facts thereof; 

(c) whether the Government has assessed the 
financial Implications to implement the recommendationa 
of the Law Commission; 

(d) If so, the details thereof; and 

(e) the action proposed to be taken by the 
Govemment in this regard? 

(Englt.h) 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to (e) 
A Statement Is laid on the Table of the House. 

Sta","nt 

No luch recommendation has been received from 
the Law Commlsaion. However, judge strength of the High 

• Not recorded. 
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Courts is reviewed every three years. The last review was 
undertaken in the year 2003 when 94 new posts were 
recommended. As an interim review, 4 posts of Judges 
were aPProved for the Bombay High Court in 2005, making 
the total for increase of 98 posts. The next review is due in 
2006 lor which the High Courts have been requested to 
fum ish data. 

1.1 As per the guidelines, the required strength 01 
permanent Judges in a High Court is worked out by 
dividing the average institution of main cases during 
the last five years by the national average or the 
average rate 01 disposal 01 main cases per Judge per 
year in that High Court, whichever is higher. 

1.2 Similarly, the required strength 01 Additional judges in 
a High Court is worked out by dividing the number 01 
main cases pending over two years by the national 
average or the average rate 01 disposal of main cases 
per Judge per year in that High Court, whichever is 
higher. 

1.3 lithe disposal per Judge in the concerned High Court 
is below even the national average then instead of 
increasing the strength, the concerned High Court is 
required to take steps for improvement in the rate of 
disposal of cases. II the average disposal of concerned 
High Court is above the national average then increase 
in Judge strength is accordingly considered. The 
strength of Additional Judges is reviewed only if there 
is an increase in the arrears of the pending cases during 
the last 5 years and the disposal per Judge Is above 
the national average. 

2. Under Article 235 01 the Constitution of India, the 
administrative control over the members of subordinate 
judiciary in the States vests with the concerned High 
Court and the Stat£) Government. Thus, filling up of the 
vacant posts of judges/magistrates at the District and 
Subordinate Courts is the concern 01 the respective 
High Courts and the State Governments. 

2.1 The Supreme Court, in its judgment of March 21, 2002 
in All india Judges Association case had directed that 
the existing vacancies in the Subordinate Courts at all 
levels should be filled, if possible latest by 31 st March, 
2003, in all the States. 

2.2 The Central Government has been periodically urging 
all the State GovernmentS/Union Territories to accord 
utmost priority to filling up of vacant posts of judges 
and magistrates. The Minister of Law and Justice has 
written to the Chief Justices of all High Courts and 
Chief Ministers of all States on 26.4.2002 for ensuring 
compliance of the aforesaid order of the Supreme Court 
dated 21 st March, 2002. 

DR. CHINTA MOHAN: Sir, there are several cases 
pending in the courts. In the Supreme Court, about 35,000 
cases are pending; in different High Courts, about 40 lakh 
cases are pending; and in subordinate courts, 2.5 crore 
cases are pending. What steps is the Government 
planning to take to reduce this load? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, the problem 01 pendency has been noted 
and several steps have been taken to reduce the 
pendency. The first is to review the strength of judges in 
the High Courts and the Supreme Court and also making 
a study of the requirement 01 judicial manpower in the 
subordinate courts. We have also launched a massive 
programme lor improving judicial infrastructure in the 
States and we are providing 100 per cent assistance to 
the States for computerisation 01 all courts right up to the 
trial courts. We are also providing money for the fast track 
courts at the Sessions level. We are also making. another 
study of judicial manpower for Gramin Nyayalayas which 
we will be able to help the poor people to get justice at 
their doorsteps. So, various measures have been started, 
but it is a complex problem because the arrears are spread 
out in the vast countryside. So, we have been talking to 
the States and helping them out to tone up the judicial 
administration. 

DR. CHINTA MOHAN: Sir, what steps is the Goveming 
planning to make the Judiciary more accountable and 
transparent? 

SHRI H.R. BHARDWAJ: Sir, transparency is required 
in all institutions. Taking a cue from the Parliament, I have 
already drafted a law on Judicial Council which will be a 
mechanism administered by their own peers, like we have 
done in Parliament. Very soon we will come with a Bill in 
the Parliament. 

SHRI KHARABELA SWAIN: Sir, in this country, the 
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judges in the High Courts and Supreme Court are being 

appointed by the judges themselves. There was a proposal 
by the Law Commission to form a National Judicial 
Commission in which excepting the Chief Justice of the 
Supreme Court and two senior judges, the Prime Minister 
and the leader of the Opposition would also be the 

members. Is the Government going to constitute such a 
Commission so that the process of selection of the High 
Court Judges will be transparent and quick. 

SHAI H.R. BHARDWAJ: Hon. Speaker, Sir, the hon. 
Member is not correct when he says that there was a 

proposal in which the Prime Minister and the leader of 
the Opposition were to be associated in the National 
Judicial Commission. The proposal was not this. Therefore, 
that proposal could not be taken to the logical conclusion. 

Sir, you are aware, the matter of judicial indepen-
dence is paramount and H and when a Commission is 
appointed for appointment of judiciary, essentially, we wHl 
have to take into account the concept of judicial 
independence. If there is a consensus in the House that 
any mechanism other than the present one is required, we 
are wiDing to study it and come to the House. 

MD. SALIM: My supplementary arises from the reply 
given by the Minister to the main question. The question 
of vacancies in the lower courts, of course, is being taken 
care of by the State Government or the State High Court, 

but as far as the judgment of the Supreme Court of March 
21, 2002 is concerned, it has inter-alia mentioned that the 

vacancies in the subordinate courts at all levels should be 
fitled by 31st March, 2003 preferably. The reply of the 
Ministry is there. In response to this question, the Minister 
says that they have written to the State Governments. The 
Central Government has written to the Chief Justices of 
the High Courts and Chief Ministers of the States on 
26.04.2002, after the judgment on March 21, 2002. that by 
April, 2003 it should be filled up. As of now, my 
supplementary is, we want the latest figures, which are 
the States which have complied with the orders of the 
Supreme Court and responded to the letter of the Central 
Government and what is the vacancy poSition now? 

r,l'~. SPEAKER: The Central Government has nothing 
to do WIth it. 

MD. SAliM: They should cotlect the information. 

SHRI H.R. BHARDWAJ: Sir, it is a very difficult task. 
The hon. Chief Ministers and the Chief Justices, whenever 
they are approached, they say that they have no money. 
Since cost effective justice is the need of the time, our job 
is to coordinate with them. However, recently, only a week 
back, I had requested the Chief Ministers and Chief 
Justices to come over to Delhi, and the Prime Minister, 
Chief Justice of India, and a/l Senior Judges of the 
Supreme Court sat together, and we have recorded two or 
three resolutions by which time-bound vacancies will be 
filled, and the States have assured that they will also fill 
up the subordinate vacancies. The Centre has assured 
that vacancies in High Courts and Supreme Court will be 
filled up promptly so that the backlog is cleared. 

SHRIMATI MANEKA GANDHi: Sir, filling the vacan-
cies in High Courts is all very well. but in Uttar Pradesh, it 
was agreed in 2004, that there would be nine Munsif 
Courts made to facilitate justice in smaller towns. One of 
them was my own area called Bisalpur. This proposal was 
passed by the State Government and every letter that we 
write to them, they say that the matter is lying with the 
Allahabad CQurt for ratification. It has been two years now. 
Can the Centre do something about it or it is purely a 
State maHer? 

SHRI H.R. BHARDWAJ: Since the hon. Member has 
drawn my attention to this, I will look into it. 

[Translation] 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, through 
you, i would like to know from the hon'ble Minister whether 
the Government would conduct a survey to collect the 
number 01 these cases where the undertrials .have served 
longer than their sentence. If such cases are dropped 
after conducting a survey will it would not reduce the 
number of cases and the burden on judiciary? 

{English] 

SHRI H.R. BHARDWAJ: Sir, it is possible now with 
the improved technology to have a data-base. So, we 
have collected data of the old cases. The Fast Track 
Courts have been entrusted with th9 old cases, and we 
have been able to solve more than a million cases by 
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these Fast Track Courts. We have now found ways and 
means by which we can find the cases which are pending 
for a long time. The undertriaJ prisoners are facing a lot of 
difficulties. This mechanism has started with the improved 
technology. So. I think. there is a ray of hope for people 
like them. 

SHRI BRAHMANANDA PANDA: Hon. Speaker. Sir, I 
would like to know from the hon. Minister that so far as the 
Orissa High Court is concemed, more than two lakh cases 
are pending. ~o far as the lower courts are concerned. 
more than ten lakh cases are pending. 

The justice delivery system is very slow as a result of 
which poor people are deprived of getting justice. The 
lawyers of Orissa High Court were in strike for about a 
month. More than eight vacancies are lying vacant as per 
the present strength. I would like to know when these 
vacancies are going to be filled. As they say, justice 
delayed is justice denied. Is any tangible step being taken 
to overcome such alarming situation which is prevailing 
not only in my State but also in the other States of the 
country? 

SHRI H.R. BHARDWAJ: I had one proposal from 
Orissa which has been appointed. Proposals have to .:ome 
from the Chief Justices and the Chief Ministers of the 
States. I personally visited Orissa to resolve the conflict 
between the judges. I can take the House into confidence 
that they have assured they will send the proposal quickly. 
I met the Chief Justice' and the two senior-most Judges 
and emphasised this upon them. Orissa court is a very 
good court. We have to resolve this. I also met the senior 
members of the Bar. I think this strike was called off 
immediately on my assurance. I am monitoring this court 
particularly. I have a lot of attachment to the Cuttack court. 
So. I assure the hon. Members that this will be resolved. 
... (Interruptions) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions)· ... 

Revamping of Rural Sanitary System 

+ 
• 347. SHRI NIKHIL KUMAR: 

SHRI ADHIR CHOWDHURY: 

• Not recorded. 

Will the Minister of RURAL DEVELOPMENT' be 
pleased to state: 

(a) whether the funds allocated to various States 
for rural sanitary system remained unutilized or were 
diverted to some other purposes during the last three 
years; 

(b) if so, the details thereof alongwith the action 
taken in this regard; 

(c) whether the Government has been consi· 
dering to revamp the rural sanitary systems in the country; 
and 

(d) if so. the steps the Government proposes to 
ensure proper implementation of rural sanitary system in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to (d) 
A Statement is laid on the Table of the House. 

S",hlment 

(a) No report regarding diversion of funds given 
,~ .. 

to the States for Central Rural Sanitation Programme has 
been received. However, in some project districts. 
implementation has been slow resulting In 'low utilization 
of fund. 

(b) The State-wise details of funds released & 
utilized as well as physical progress is given in the 
Annexure-I and II enclosed. A number of measures have 
been taken by the Department of Drinking Water Supply to 
accelerate the pace of implementation of the TSC, which 
has resulted in better utilization of funds and higher 
physical achievements in the last 3-4 years. Some of the 
important steps taken in this direction are: 

(i) Launching of Nirmal Gram Puraskar (NGP): To 
add vigour to sanitation drive, the Government of 
India initiated an incentive scheme for fully 
sanitized and open defecation free Gram 
Panchayats, Blocks, and Districts called the 
'Nirmal Gram Puraskar' in 2003. The incentive 
pattern under Nirmal Gram Puraskar is given in 
the table below: 
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Particulars Gram Panchayat 

Population Criteria 

Cash Incentive 

Up to 
5000 

2.0 

Incentive to Individuals 0.10 

Incentive to Organisations 0.20 

5001 and 
above 

4.0 

(ii) Strong focus on school sanitation along with inter-

sectoral co-ordination among the Departments 
such as Education, Health, Women and Child, 
Tribal, Social Justice and Empowerment has been 
initiated and has resulted in quality improvement 
in the construction and improved operationali-
sation of hygiene education and 0 & M activities 

in schools. 

(iii) Strong Monitoring System: In order to closely 

monitor the process as well as quality of 
implementation, District level monitoring (DLM) 
agencies have been engaged for 398 TSC 

projects sanctioned till 2003-04. The DLMs do 
independent monitoring of the process para-
meters and the outcomes and submit reports 
through an on line monitoring system. 

(iv) IEC and Capacity building: The programme lays 
emphasis on IEC activities and capacity building 
of different stakeholders. State level Communi-
cation & Capacity Development Units (CCDU) 
have been sanctioned. National level media 
campaign has been launched and focus is being 
given on inter personal communication at the 

grass root-level. 

(c) Government has decided to revamp the Total 
Sanitation Campaign (TSC) by making certain amendments 

in the programme guidelines to accelerate the pace of 
implementation. The amendments include: 

(i) Increase in the unit cost of household latrines from 

Rs 625 to Rs 1000 and from Rs 1000 to Rs 2000, 

Up to 
50000 

10.0 

0.20 

0.35 

(Rs. in lakh) 

Block District 

50001 and Up to Above 
above 10lakhs 10lakhs 

20.0 30.0 50.0 

0.30 

0.50 

(ii) Include the component of solid and liquid waste 

management as part of TSC; 

(iii) 100 percent Govemment contribution for school 
and Anganwadi toilets without any community 

contribution. Share of the Government of India 

will increase from existing 60% to 70% of the unit 

cost; 

(iv) Giving revolving fund (upto Rs 50 lakh per district) 

to the districts to fund Self Help Groups and Co-

operative Societies; and 

(v) Modification in earmarking of funds among 

different components in TSC. 

(d) The following steps have been taken to ensure 

proper implementation of the programme: 

I. Setting up of District & Village water and 

sanitation committees: The TSC is being 

implemented through the District Water & 
Sanitation committees. At the grassroots 

level, VUlage Water & sanitation committees 

have been set up to accelerate the pace of 
implementation. The panchayatl raj insti-

tutions are also being involved 

II. Monitoring of The Programme: a robust 
monitoring mechanism has been put in 
place for monitoring the programme. District 

Vigilance and Monitoring committees 
headed by the Members of Parliament have 

also been constituted to review the 

implementation of the TSC. 
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SHRI NIKHIL KUMAR: Sir, as there is very little time, 
I just wish to know from the hon. Minister if there is any 
proposal to construct public toilet blocks. These are very 
important. This was one of the important objectives in this 
scheme when it was first launched in 1986. But so far. as I 
can see, in my Constituency there has been no effort 
whatsoever to construct public toilet blocks which would 
be of great use especially for women. Is there such a 
proposal? 

[Translation] 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, 
sanction has been accorded to Total Sanitation Campaign 
for all districts of Bihar, including his constituency, 
Aurangabad. Total Sanitation Campaign has been 
approved for approximately 556 districts of the country. 
Earlier, the total amount provided for the construction of a 
toilet was Rs. 625. But, in pursuance of the recommen-
dation of the Agriculture Finance Corporation Limited, the 
cabinet has, a week ago, given its approval to enhance 
the amount to be spent for construction of a toilet in the 
houses of people living below the poverty line from Rs. 
625 to Rs. 1500 therefore, now, it will catch the pace 
Whereas in the year 2001, 22 percent houses were having 
toilets, now this number has increased up to 38 percent. 
last year, the hon'ble President gave 'Nirmal Gram Awards' 
to 39 Panchayats. Nirmal Gram Awards function is going 
to be held on 23 March this year in which 778 Panchayats 
and 9 blocks will get Nirmal Gram Awards. Therefore, the 
pace of Rural Sanitation Programme has been accelerated. 
The cooperation of the hon'ble Members is desired to 
make this programme a success. They should monitor the 
scheme in their areas so that the pace of Rural sanitation 
Programme could be accelerated, and all urban facilities 
made available at the village level. 

SHRI NIKHll KUMAR: Mr. Speaker, Sir, I am not 
satisfied with the hon'ble Minister's reply, because 
desired progress has not been achieved in my area as the 
monitoring mechanism has the following mentioned in it-

[English] 

"In order to strengthen the monitoring mechanism, 
the Ministry of Rural Development has a panel of 
about 300 national level monitors by involving ex-
servicemen, retired civil servants etc." 

[Translation] 

We are not having any information about this panel. 
If information about it is provided to us, we can call these 
people to discuss the matter. District Level Committees 
and Vigilance Committees constituted under the Chairman-
ship of the hon'ble Members of Parliament would 
prove effective only if a list of Monitors is made available 
to us. 

12.00 hrs. 
True position would be known only, if the meeting of 

the committee is held. The Honble Minister has talked 

about construction of 38 percent toilets, but in my 
constituency, toilets have been constructed in 10-12 
percent houses only. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon'ble Member himself is the Chairman of District 
Vigilance and Monitoring Committee. Information can be 
ascertained only by holding the meeting of the Committee. 
If the hon'ble Member convenes a meeting of the 
Committee, at least, once in every three months, he will 
get all the information. When we get a complaint from 
somewhere, we send the National Level Monitor at that 
particular place to look into the matter. Therefore, I urge 
the hon'ble Members to call the meeting of the Committees, 
at least, once in every three months. If meeting is not 
held, then they should inform us and we will take further 
action. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Value Added Tax 

*344. SHRI HANS RAJ G. AHIR: 

SHRI CHENGARA SURENDRAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether an assessment on the impact of 
implementation of Value Added Tax (VAT) has been 
conducted by the Union Government; 

(b) if so, the details thereof; 

(c) whether any mechanism is available to dispose 
of VAT related cases; 

(d) if so, the details thereof; 

(e) the details of States not implementing VAT till 
date; and 

(f) the steps taken to remove the problems 
coming in the way of implementation of VAT throughout 
the country? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) The Central Government has not got 
any special study conducted for assessing the impact of 
VAT implementation, but the position is being constantly 
reviewed. The Empowered Committee of State Finance 
Ministers (EC) is also constantly reviewing and monitoring 
the situat,ion. The general feedback is that the VAT system 
has been generally received well by the business 
community as well as the general public. Most of the initial 
difficulties have been resolved by the States through 
constant interaction with the stakeholders. The implemen-
tation of VAT has not had any major adverse impact on 
prices and in fact, the rate of inflation has since declined. 
The tax revenue of the VAT implementing States has shown 
an Increase of around 15.5% during first 9 months of VAT 
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Implementation, which Is higher than the historical growth 
rate for these States. 

(c) and (d) Since State VAT Is a State subject under 
the Constitution of India, the necessary mechanism for 
disposal of VAT related cases Is available at the State 
leMf under the respective State VAT Laws. 

(e) and (f) 8 States/UTs have not yet Implemented 
VAT, out of which 5 States, namely, Rajasthan, Chhattisgarh, 
Gujarat, Jharkhancl and Madhya Pradesh, have decided 
to Implement VAT w.e.f. 01 April 2006. The remaining 3 
StateslUTs, namely, Uttar Pradesh, Tamil Nadu and 
Pondicherry have not yet taken a decision in this regard. 
S/nee state VAT is a State subject under the Constitution, it 
I. entirely for the States concemed to take a decision 
about Implementation of VAT. The Central Government is 
providing all necessary technical and financial support in 
thl. regard. 

• S.O. No. 348 

A •• '.tance to Co-operatlve Bank. 

*349. SHRI SITARAM SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of· the schemes lunched by 
NABARD for providing assistance to co-operative banks, 
working In rural areas; 

(b) the amount of .. sistance provided to coopera-
tive banks during the last three years, State-wise; 

(c) whether the assistance so provided has 
yielded the desired results; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) NABARD extends refinance assistance as 
well as promotionaVdevelopmental assistance to Coopera-
tive Banks. The details of various schemes are at State-
ment-I enclosed. 

(b) The state-wise details of refinances assistance 
provided by NABARD to Rural Cooperative Banks during 
the last three years is fumlshed In Statement-Ii & III 
enclosed. Further, the state-wise amount of assistance 
provided to Cooperative Bank under Cooperative 
Development Fund (CDF) and for Cooperative Training 
Institute Is at Statement-IV and V enclosed. 

(c) and (d) Yes, Sir. The refinance Support by 
NABARD supplements the resources of Cooperative Banks 
and helps them in expanding their lending operations. 
Further,. the assistance under investment credit lead to the 
creation of Income, generating assets, increased produc-
tion, employment opportunities, improved income and 
better standard of living in rurai areas, besides contributing 
to private capital formation. 
• The Quntlon tabled by Shri Par .. Nath Vadav, M.P. w .. delated 

vide corrigenda to Ust of QueatIons I .. UId on 05.05.2008. 

Statement-I 

The Details of Various Schemes of NABARD 

1. Refinance Schemes of NABARD: 

NABARD provides refinance support to Cooperative 
Banks against their Short Term (Production Credit), 
Medium Term & long Term loans (Investment Credit) 
extended to borrowers for various eligible activities 
under Agriculture and Allied Sectors, Rural Non Farm 
Sector, Services Sector, Rural Housing, Self Heip 
Groups, SGSV, etc., which provide employment and 
income generation opportunities to the farmers and 
others in rural areas. 

2. Cooperative Development Fund (CDF): 

Cooperative development fund (CDF) has been 
constituted to provide assistance for strengthening 
the cooperative credit institutions in the country. 
Assistance is provided for infrastructure development. 
computerisation, advance for purchase of vehicles, 
establishment of business development department. 
strengthening the Management Information System 
(MIS) and Human Resource Development. Assistance 
Is also extended for publicity initiatives for popu-
larising Kisan Credit Cards. 

3. TraIning Support: 

NABARD provides financial support and technical 
guidance to cooperative training Institutions (CTls), 
viz. Agricultural Cooperative Staff training Institutes 
(ACSTls) and Integrated Training Institutes (ITls) set 
up by the State Cooperative Banks (SCBs) and Junior 
level Training Centres (JL TCs) set up by the State 
Cooperative Agriculture and Rural Development 
Banks (SCARDBs), under the Scheme for Financial 
Assistance to Training Institutes of Cooperative Banks 
(SOFTCOB) to meet the training needs of staff of 
State Cooperative Banks(SCBs), District Central 
Cooperative Banks (DCCBs) and Agricultural Rural 
Development Banks (ARDBs). Recurring expenditure 
incurred by banks on these training institutes is being 
reimbursed under the scheme. Assistance to acquire 
personal computers, audio-visual aids and office 
equipments is also extended under the scheme. 

4. Buslne .. Development Department: 

Ten SCBs and five SCARDBs have been provided 
financial support to the extent of Rs.247.42 lakh for 
establishing Business Development Department 
(BOD) as on 31 March 2005. The salaries of profess-
ionals/technical experts appointed are reimbursed 
for a period of five years. 

5. Women Development Cell (Woe): 

Cooperative Banks are provided grant assistance for 
establishing women development cell with the objec-
tive to strengthen their institutional capabilities in 
addressing the gender issues in credit and support 
services. So far 10 CCSs and 1 SCB have established 
woe. 
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Sr..men"" 
Sanction and UtIlisation of ST and MT nmit to SCBs 

RI. Crore 
Sl No. State 

2002-03 2003..()4 
Short Term MedIum Term Total Short Term MedIum Term 

Sanclion Ulillallon Sanction UtilIAtion Sanction Utlllaallon Sanction UtIIIIaIIon Sanction UIIIInIIon 
2 3 4 5 8 7 8 8 10 11 12 

1. Andhra 1221.42 1114.85 1221.42 1114.85 1327.11 1205.28 
Pradesh 

2. BIhar 40 53.25 40 53.25 21.51 28.51 

3. Chhattllgattl 36.47 23.22 35.47 23.22 72.82 23.22 18.31 

4. Gujeral 428.09 303.05 428.08 303.05 540.73 379.81 58.83 

5. Haryana 1081.28 873.08 211.59 1272.87 873.06 1172.43 785.80 37.84 73.80 

8. Kamataka 708.31 580.01 708.31 580.01 781.08 808.42 

7. Kerala 138.1 38.07 138.1 38.07 211.85 70.18 

8. Maharuhtra 244.n 73.82 5.34 250.11 73.82 305.50 51.52 7.52 

8. Meghaiaya 1.5 1.5 1.5 1.5 2.00 1.71 

10. Madhya 489.45 414.08 28.47 18.18 517.82 432.28 518.11 435.88 49.82 
PradMh 

11. Manlpur 0.3 0.24 0.3 0.24 

12. Hagaland 0.87 0.87 0.97 0.70 

13. OrIssa 415.79 402.75 155.58 571.35 402.75 527.23 488.21 94.11 

14. Pondlcherry 5.85 5.85 5.85 5.65 5.50 5.85 

15. Punjab 833.64 581.09 58.28 888.92 581.011 814.11 707.73 12.13 

18. Rajasthan 579.58 520.9 388.58 348.28 888.18 887.18 817.40 444.22 37.28 10.38 

17. Tamil Nadu 770 488.!i2 770 488.52 818.18 583.85 80.02 38.12 

18. Tnpura 0 2.44 0 2.44 

19. Uttaranchal 0 0 

20. Uttar PradMh 502.8 285.24 38.31 502.8 321.55 438.88 85.48 

21. W .. tBengal 152.79 87.8 152.78 87.8 147.58 83.38 

Total 7429.74 5818.51 843.82 400.77 8273.58 62tt.28 8523.73 5188.88 288.02 228.52 
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S"'''''''.n'''' 
SanctIon and UtIlisation of ST and MT limit to SCBi 

RI. Crore 

2003-0. 2004·05 
Total Short Term MedlumT,rm Total Total 

Sanction UtIIIaatIon Sanction UtI8IIItIon Sanctlon UtIlInlIon Sanctlon Utilisation Sanction UUUsation 
13 14 15 18 17 18 18 20 21 22 

1327.11 1205.28 1316.83 1244.22 421.71 1737.64 1244.22 4288,17 3564.36 

28.58 28.58 40.86 40.81 40.86 40.81 108.42 122,42 

88.23 23.22 80.00 SO.OO 80 30.00 214,70 76.44 

800.38 378.81 738.82 588.48 111.25 40.82 850,07 828.41 1878.52 1312,07 

1210.07 888.40 1188.01 1148.22 120.82 82.38 1288.83 1238.81 3711,77 2881.07 

781.08 808.42 ·755.01 825,se 40.00 785.01 825.88 2284.38 1792,09 

211.85 70.18 248.75 245.28 78.08 324.81 245,26 674.56 353.51 

313.02 51.52 274.80 272.14 337.28 246.42 812.08 518.58 1175.21 843,90 

2.00 1.78 2.00 1.15 2 1,15 5,50 4.41 

685.73 435.88 517.00 512.37 517 512.37 1600.65 1380.32 

0.30 0.24 

0.97 0.70 0 0.00 1.97 1.67 

527.23 582.32 480.40 412.84 56.07 536,47 472.84 1635.05 1437,71 

5.50 5.85 2.00 2.~ 2 2.00 13,15 13.30 

914.11 119.86 825.37 807.12 33.85 859.02 807.12 2483.05 2118.07 

864.68 454.58 698.20 834.43 79.90 34.54 778.1 858.97 2396.84 1990.73 

986.21 802.71 1178,18 508.25 458.41 375.75 1837,6 885.00 3403.81 1854.29 

0.00 0.00 0 0,00 0.00 2.44 

0.00 0.00 0 0.00 0,00 0.00 

4S8.88 85.48 447.74 172.27 32.00 478,74 172.27 1419.02 588.26 

147.56 83.39 281,90 279.01 261.8 279,01 562,27 450.20 

8811.75 8198.38 8040.98 7582,84 1710.15 790,02 10811.13 8372.86 27886,44 20788,52 
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.,.,.",.",.,,, 
State-wise re(;nance disbursements to Cooperative Banks during the last three Y.BIa 

(RI. '-kh) 

State.UT 2002-03 2003-04 2004-05 

sees SCARDBs seBS SCARDBs SCBS SOARDBa 

2 3 4 5 6 7 

Chandigarh 0 0 0 0 

DeIhl 500 0 823 0 847 

Haryana 8292 38144 6099 38393 4215 44835 

Himachal Pradeah 11148 4136 15621 4752 6667 88" 

Jammu and Kashmir 749 400 0 0 

Punjab 15901 32292 21539 38488 24470 88031 

Rajasthan 4052 18034 3288 15900 2851 15387 

Arunachal Pradelh 464 0 355 0 831 

Asaam 70 0 43 0 245 

Manipur 318 0 0 0 320 

Meghalaya 737 0 548 0 702 

Mizoram 1122 0 484 0 2999 

Nagaland 190 0 75 0 

Trlpura 0 193 0 327 377 

Sikkim 0 0 0 0 50 

Bihar 0 0 0 653 1000 

Jharkhand 0 0 0 0 

Orissa 4854 1100 5068 962 3575 716 

West Bengal 13811 10812 29890 9150 14958· 7812 

Andaman and 405 0 545 0 495 
Nicobar Islands 

Madhya Pradesh 4175 28500 2581 21526 780 29084 

ChhaHisgarh 713 4000 537 4028 814 3280 
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2 3 4 5 6 7 

Uttar Pradesh 6356 84255 14740 62873 362 46715 

Uttaranchal 397 2515 132 446 

Dadra and Nagar 0 0 0 
Haveli 

Gujarat 19539 7717 10623 5624 7985 2305 

Goa 1707 0 179 0 

Maharashlra 36866 0 19927 0 10712 

Andhra Pradesh 8330 15750 2330 4926 1052 14380 

Kamataka 14712 11416 13920 8000 12575 8810 

Lakshadweep 0 0 0 J 

Kerala 1209 26466 6718 22590 14511 20599 

Pondicherry 105 0 98 0 215 

Tamil Nadu 21652· 21621 17524 15777 12363 

Total 178373 285350 173650 254414 124392 270998 

SCB : State CO-QP8ratiY8 BankI 
SCAROe. : State Co-operativa AgrIculture Rural DaY8Iopmanta Banks. 

StIIfem.",·/V 

State-wise Amount of AssIstance provided to Cooperative Banks 
under Cooperative Development Fund 

(As. Lakhs) 

SI. No. States Disbursement during the year 

2002-03 2003-04 2004-05 

2 3 4 5 

Andaman and Nlcobar 2.43 0.00 0.00 

2 Andhra Pradesh 97.12 0.00 0.00 

3 Arunachal Pradesh 1.91 0.00 2.82 

4 Assam 0.00 0.00 0.00 

5 Bihar 10.20 0.00 0.00 

6 Chhattisgarh 0.00 0.00 2.20 

7 Goa 0.00 0.66 0.00 
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2 3 4 5 

8 Gujarat 0.99 1.32 0.57 

9 Haryana 4.88 0.00 0.00 

10 Himachal Pradesh 1.88 0.00 0.00 

11 Jammu and Kashmir 12.08 0.00 0.00 

12 Jharkhand 0.15 0.00 0.00 

13 Kamataka 70.33 0.00 109.53 

'4 Kerala 0.00 13.80 33.91 

15 Madhya Pradesh 26.06 0.00 19.70 

16 Maharashtra 0.00 0.00 0.00 

17 Manipur 0.00 0.00 0.08 

18 Meghalaya 0.00 0.00 15.80 

19 Mizoram 0.00 0.00 0.00 

20 Nagaland 3.12 0.27 0.00 

21 New Oelhi 0.00 0.00 0.00 

22 Orissa 0.00 0.88 0.00 

23 Punjab 7.42 0.35 0.00 

24 Rajasthan 0.16 8.17 0.00 

25 Sikklm 0.27 0.00 5.86 

26 Tamil Nadu 0.00 11.74 0.00 

27 Tripura 0.00 0.00 0.00 

28 Uttar Pradesh 1.71 45.03 8.70 

29 Uttaranchal 0.00 0.00 0.00 

30 West Bengal 16.81 0.00 0.00 

31 Others 470.02 355.86 350.95 

Total 727.52 437.88 549.92 
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Statement-V 

FmanciaJ Assistance released by NABARD during the last three years to 
Cooperative Training Institutes -ACSTIslmslJLTCs 

(Rs. Lakhs) 

81. No. States No. of programmes conducted Amount reimbursed 

2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

1 Bihar 28 11 9.29 3..48 

2 Gujarat 30 39 61 5.54 21.11 11.14 

3 Haryana 78 70 57 27.76 32.45 22.82 

4 Kamataka 78 108 155 32.34 41.36 30.67 

5 Karala 102 105 192 20.59 18 43.53 

6 Madhya Pradesh 89 51 207 38.34 33.62 73.08 

7 Orissa 62 50 32 9.84 12.72 6.6 

8 Punjab 118 131 93 30.66 34.76 33.13 

9 Uttar Pradesh 106 92 78 42.27 52.61 32.28 

10 Tamil Nadu 59 90 156 9.21 24.36 46.31 

11 West Bengal 73 62 99 8.79 10.63 33.02 

12 Himachal Pradesh 27 43 17 5.76 9.68 9.68 

13 APCOB-CTI 94 73 83 28.27 22.02 28.92 

14 Rajasthan 50 48 42 18.41 16.8 13.27 

15 NER (MOMI) 22 20 21 6.54 6.91 9.95 

Total 1016 993 1293 293.61 340.51 394.4 

ACSTI: AgrIculture Co-operatIve Stall Training Institute. 

m: Integrated Training Institute 

JLTC: Jl.I'Iior Level Training Centrel 

usa Funda for Aural Telephoney Obligation Fund (USOF) during each of the last three 

SHAI RAWI LAL SUMAN: 
years: 

*350. 

SHAI RAJIV RANJAN SINGH "LALAN": (b) the expenditure incurred from this Fund on 

Will the Minister of COMMUNICATIONS AND the expansion of telephone services in rural areas during 

INFORMATION TECHNOLOGY be pleased to state: the period; 

(a) the amount collected in the Universal Service (c) whether the Govemment has assessed the 
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time that would be required In providing telephone services 
in maximum rural areas; 

(d) If so, the details thereof; and 

(a) the steps takanlbeing takan by the Govern-
ment to speed up tha rural telecommunications progra-
mme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEElAHMAD): (a) and (b) The yaar-wise details 
of the funds conectad, allocated and utilized in the 
Universal ServIce Obligation Fund (USOF) are as under: 

Year Funds Funds Funds 
collected allocated utilized 

(Rs. in crore) (Rs. in crore) (Rs. in crore) 

2002-03 1653.61 300 300 

2003-04 2143.22 200 200 

2004-05 3457.73 1314.58 1314.58 

2005-06 3303.00 1750 1401.2 
(estimated) (upto 15.02.2006) 

(c) and Cd) Universal Servica Obligation Fund has 
entered . into an agreement with Bharat Sanchar Nigam 
limited (BSNl) in November. 2004 for proYisio.n of Village 
Public Tefephones (VPTs) in remaining 66,822 unconnected 
eligible villages in the country. This excludes villages 
having less than 100 population and lying in thick forest 
areas/naxaJite infested areas etc. 

QuI of these 68,822 villages, 17.182 villages have 
been provided with VPT facility as on 31.12.2005. The 
remaining 49,640 eligible villages will be provided with 
VPT progreuively by November, 2007. 

(e) The following steps are being taken to speed 
up the. rural tefecommunications programme:-

(I) Providing support for operation and Mainte-
nance of existing VPTs; 

(ii) Replacement of Multi Access Radio Relay 
(MAAR) VPTs with LandlineslFixed Wire-
len Tennlnals (FWTs); 

(UI) Provision of VPTs Ina ~. bOund manner 
in the remaining uncoimOectec;j eligible 
villages by November. 2007; 

(English) 

(iv) Provision of Rural Community Phones 
(RCPs) by September, 2007, In villages 
with population more than 2,000 and where 
there are no Public Call Offices (PCOs); 

(v) Providing support for 91 lakh 01 Rural 
Household Direct Exchange Lines (RDEls) 
installed in the country prior to 1.4.2002: 

(vi) Support for provision of Individual Rural 
Phone Connection (RDEls) on demand in 
1,685 commercially unviable Short Distance 
Charging Areas (SDCAs); 

(vii) Support for 16.43,317 RDELs installed in 
the eligible 1685 SDCAs during the period 
01.04.02 to 31.03.05; 

(viii) Support for providing Shareable Infra-
structure for Wireless mobile services in 
rural and remote aRIas. 

Collection of AOC 

·351. SHRI K.S. RAO: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased 
to state: 

(a) the details of the Access Deficit Charges (ADC) 
collected during the last three years and till date including 
its utilization during the period; 

(b) whether any target was fixed for the collection 
of ADC during 2005-06; 

(c) if so, the details thereof; 

(d) in cue of shortfall in the collection of ADC, 
whether the Government proposes to raise telephone 
rentals for rural users particuiarly under the One India 
teIecom tariff scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Due to technical constraints 
in the exiating network of Bharat Sanchar Nigam Limited 
(BSNL), it is not possible to measure intra. network minutes 
that are required for computing the amount of ADC ratained 
by BSNL Moreover. there was no regulatory reporting 
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requirement for the amount of Access Deficit Charge (ADC) 
co/Iec1ed tiff 28th February, 2006. Therefore, the exact 
amount of ADC collected during the last three years is not 
maintained. 

However, based on sample traffic observations, BSNL 
has estimated ADC as Rs. 4559 crores for the period 
01.02.2004 to 31.01,2005 and Rs. 3700 crores for the 
period 01.02.2005 to 31.01.2006 against the estimate of 
Rs. 4792 crores and Rs. 4954 crores respectively by TRAI 
for BSNl. As no traffic observation were carried out by 
BSNL in the period May 2003 to January 2004 no figures 
can be estimated. Further· no separate accounts of its 
utilization are maintained, as there is no such regulatory 
requirement. 

(b) No target has been fixed by the Department 
of Telecommunications for collection of ADC during 2005-
06. The total amount of ADC for the period from 1 st 
February, 2005 to 31st January, 2006 was estimated at a 
total of Rs. 5669 crores by Telecom regulatory Authority of 
India (TRAI) while the total amount of ADC for the period 
from 01.03.2006 to 28.02.2007 is estimated to be around 
Rs. 3300.00 crores. 

(c) Does not arise in view of above. 

(d) and (e) While the rental for rural subscribers 
continues to remain between Rs. 50/- to Rs. 150/- per 
month under general package of BSNL, the rental under 
"One India Plan" is Rs. 299/- per month. 'The One India 
Plan' is an optional plan for those subscribers who may 
find it beneficial according to their requirement. 

Pending ease. In BIFR 

·352. SHRI ANANTH KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the criteria fixed for referring of cases to the 
Board for Industrial and Financial Reconstruction (BIFR); 

(b) the number of cases referred to BIFA during 
each of the last three years; 

(c) the number of cases on which decision has 
been taken by the Government during the last three years, 
year-wise; 

(d) whether a large number of cases referred to 
BIFR are·pehding for approval from the Government; 

(e) If so, the details thereof alongwith the reasons 
therefor; and 

(f) the action proposed to be taken by the 
Government to clear the backlog and the time frame by 
which it would be cleared? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) The criteria fixed under the Sick Industrial 
Companies (Special Provisions) Act, 1985 for referring 01 
cases to the Board for Industrial & Financial Reconstruction 
(BIFR) are as follows:-

(i) Networth should be eroded by accumulated 
losses. (1000/0 erosion of the networth). 

(ii) Should be manufacturing unit as per 1 st schedule 
of Industrial Development and Regulation Act. 
1951. 

(iii) The company must have completed 5 years from 
the date of incorporation. 

(iv) Should not be a Small Scale Industry or Ancillary 
Unit. 

(v) Should have 50 or more workers employed in the 
factory. 

(vi) Should have a valid factory licence. 

(vii) Should have an Industrial licencellndustrial 
Entrepreneur Memorandum (IEM) Acknowledge-
ment. 

(viii) Should have the certificate of incorporation. 

(ix) The financial assets of the company should not 
have been acquired by any securitisation 
company or reconstruction company under sub-
section (1) of Section 5 of the Securitisation and 
Reconstruction of Financial Assets and Enforce-
ment of Security Interest Act, 2002. 

(b) The number of cases registered with the BIFR 
during the calendar years 2003, 2004 and 2005 are 430. 
399 and 180, respectively. 

(c) The proceedings before BIFR are in the nature 
of Judicial proceedings under the Sick Industrial 
Companies (5J)ecial Provisions) Act, 1985 and cases are· 
not referred to the Government by BIFR for any decision. 

(d) to (f) Do not arise. 
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-a53. SHRlMATI MANEKA GANDHI: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has suffered a huge 
loss due to the illegal routing of international calls; 

(b) H so, the details thereof; 

(e) whether the Government has made any claim 
on the erring parties; 

(d) H so, the details thereof; 

(e) the action taken by the Govemment against 
such parties; and 

(f) the steps being taken by the Government to 
cub such practices by the service providers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) to (f) Access Deficit Charge 
(ACe) is not payable to the Government One of the 
operators namely Mis Reliance Infocomm Ltd. (RIL) 
avoided the payment of ACC mainly to Bharat Sanchar 
NIgam ltd. (BSNl) and Mahanagar Telephone Nigam ltd. 
(MTNl) by way of delivery of International long Distance 
(llD) Calla at incorrect ports by adopting technical 
measures during 2004. 

As per provisions of interconnect agreements, BSNL 
and MTNl had raised a demand of Rs. 319.04 crores and 
As. 341.28 erores respectively on Mis Reliance Infocomm 
lid. for delivery of international calls aJ incorrect points. 
Mis RIL has paid the amount in full. 

Mis Rll's appeal is pending before the Division 
Bench of Honble High Court of Delhi for adjudication as 
BSNL has filed an SlP before the Hon'ble Supreme Court 
of India to decide adjudicatory authority. Hon'ble Supreme 
Court of India In its order dated 28.03.2005 has directed 
to stay the proceedings before Hon'ble High Court of 
Delhi. 

The Government issued the Show Cause Notices for 
violation of Unified Access Service Licences of Chennai, 
Mumbai and Kolkatta Service Areas and after examining 
the replies of Mis RIL in this case, took a considered 
decision and levied a penalty of Rs. 50 erores each of the 
Uvee licences. Mis RIL filed a petition in the Telecom 

Disputes Settlement and Appellate Tribunal (TDSAT), 
against the decision of the Govemment, which was 
dismissed. MIs Rll paid the penalty of Rs. 150 crorn in 
March, 2005. MIs Reliance Infocomm ltd. has filed an 
appeal in the Honble Supreme Court of India against the 
judgment of the TDSAT upholding the penalty of Rs. 150 
crores and matter is subjudice. 

Ombudsman In Benka 

*354. SHRIMATI MANORAMA MADHAVRAJ: 

SHRI RAGHUVEER SINGH KOSHAL; 

WIll the Minister of FINANCE be pleased to state: 

(a) whether the Banking Ombudsman established 
by the Reserve Bank of India has been successful in 
resolving the grievances of the consumers; 

(b) if so, the details thereof; 

(c) whether the Government proposes to expand 
the scope of jurisdiction of the Banking Ombudsman; and 

(d) if SO, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) Yes, Sir. The Banking Ombudsman 
had disposed off 9797 and 12476 cases of grievances in 
the calendar years 2004 and 2005 respectively. 

(c) and (d) In 2002, Reserve Bank of India (RBI) 
expanded the scope of jurisdiction of the Banking 
Ombudsman to cover Regional Rural Banks. Again in 
2006, RBI has further revised the Banking Ombudsman 
Scheme to include customer complaints on· certain new 
areas, such as credit card complaints, deficiency in 
providing the promised service even by banks' sales 
agents, levying service charges without prior notice to the 
customer and non-adherence to fair practices code. The 
new scheme also enables online submission of complaints, 
and institution of an Appellate Authority for appeal against 
the Award passed by a Banking Ombudsman. 

*355. SHRI ADHALRAO PATIL SHIVAJIRAO: Wln the 
Minister of TEXTILES be pleased to state: 

(a) the details with regard to the cotton proceued 
by the cotton ginning industry during each of the last three 
years; 
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(b) whether any annual target Is fixed for the 
cotton ginning industry; 

(c) H so, the details of the achievements against 
the targets during each of the last three years; 

Cd) whether the capacity of the cotton ginning 
Industry is not being optImaHy utilized; 

(e) If so, the details thereof aIongwtth the action 
taken In this regard; and 

(I) the steps taken by the Govemment to improve 
the condition of ginning industry? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (8) The Cotton Advisory Board has been 
finalizing the co~n production in the country based on 
the preulng figures. The figures of year-wise pressing 
during last three years are as under: 

Year . Quantity (in Iakh bales) 

2001-02 158.00 

2002-03 136.00 

2003-04 179.00 

2004-05- 243.00 
• FINII preMing 1Igur. awaited 

(b) to (d) No such targets are fixed. However, the 
cotton produced in the season Is brought to the location o' 
ginneries and processed in the same year. With the 
inctease in cotton production in the country, ginning and 
pressing factories In most of the States are fully utilized 
during the season. 

(e) As per the survey carried out by the Textiles 
Committee, Government of India published In January 
2004, there are around 3354 working ginning and pressing 
factories in the country located in various cotton growing 
States, comprising o' 2318 ginning units, 122 pressing 
units and 914 composite units. Since most o. the glnneries 
had age-old machineries, modernization of ginning Industry 
has been taken up under the aegis of Technology Mission 
on Cotton. 

(I) With a view to improve production, productivity 
and also quality of cotton, the Govemment of India had 
launched Technology Mission on Cotton In February 2000 
with four Mini Missions. Mini Mission IV relates exclusively 

to the modemization of ginning and pressing units in the 
country. 

{Translation} 

Conversion of NFFWP Into CFWP 

-356. SHRI PRABHUNATH SINGH: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the total expenditure including transportation 
charges being incurred in providing foodgrains worth 
rupees seventy to the beneficiaries under National Food 
for Work Programme (NFFWP); 

(b) whether the Govemment proposes to convert 
the said programme into Cash for Work Programme 
(CFWP) In view of the high expenditure; and 

(c) if so, the <letails thereof alongwith the number 
of additional districts likely to be covered thereunder? 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): (a) As per NFFWP 
guidelines, the State Govemments will bear the trans-
portation cost and other handling charges from their own 
resources. The foodgrains are paid to the workers at 
uniform BPL rate as part of wages. Since, the entire 
transportation.and handling cost of foodgrains is borne by 
the State Governments from their own resources, it is not 
monitored 8t the Central level. 

(b) and (c) In .ulfilment of the commitment made by 
the UPA Government under NCMP, National Food for Work 
Programme (NFFWP) was launched as an interim 
programme pending enactment of the Employment 
Guarantee Act to create immediate additional employment 
opportunities in rural areas. Since the National Rural 
Employment Guarantee Act (NREGA) has now come into 
force w.e.f. 2nd February 2006 in the notified districts, 
NFFWP has subsumed with the Act. Central assistance to 
NREGA Is only in the form of cash. No budget provision for 
'oodgrains has been made under NREGA. NREGA will 
cover 200 districts in its initial phase and thus includes 
150 NFFWP districts. All districts of the country will be 
covered within a period of five year. 

NPA Written Off 

-357. SHRI V.K. THUMMAR: 

SHRI KASHIRAM RANA: 

Will the Minister of FINANCE be pleased to state: 
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(a) the non-performing assets (NPA) written off by 
the nationalised banks during each of the lut three years; 

(b) the details thereof, bank-wise; 

(c) whether there were instances wherein parties 
after getting their loan written off took another loan from 
the banks; 

(d) if so, the details of cases during each of the 
last three years; 

(e) whether such cases were investigated; and 

(f) if so, the outcome thereof? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) The bank-wise details of Non-
performing assets written off by the nationalised banks 
during the last three years are given in the statement 
enclosed. 

(c) Reserve Bank of India (RBI) has issued 
guidelines to the banks! Financial Institutions (Fls) on 30th 
May, 2002 which, inter-alia, include that no additional 
facilities should be granted by any bankIFl to listed wilful 
defaulters of Rs. 25 Iakh and above. In addition, the 
entrepreneurslpromoters of companies, where banksIFis 
have identified siphoning/diversion of funds, misrepresen-
tationlfalslfication of accounts and fraudulent transactions 
etc., should be debarred from institutional finance from the 
scheduled commercial banks, Development Financial 
Institutions, Government owned NBFCs, investment 
institutions etc. for floating new ventures for a period of 5 
years from the date the name of the wilful defaulter is 
published in the list of wilful defaulters by the RBI and 
Credit Information Bureau of India Ltd. (CIBIL). However, 
no instance of financing to a wilful defaulter by any Bank! 
FI has been brought to the notice of the RBI and Govt. 

(d) to (f) Do not arise in view of (e) above. 

Statement 

Bank-wise details regarding amount of NPAs written off 
during the last thilee years by nationalised banks 

(As. in crore) 

SI. No.Bank's Name 2002-03 2003~04 2004-05 

2 3 4 5 

1. Allahabad Bank 333 622 275 

Andhra Bank 121 184 170 

3. 

4. 

5. 

6. 

7. 

2 

Bank of Baroda 

Bank of India 

Bank of 
Maharashtra 

Canara Bank 

Central Bank 
of India 

3 

441 

579 

92 

216 

419 

8. Corporation Bank 16 

9. Dena Bank 372 

10. Indian Bank 803 

11. Indian Overseas 164 
Bank 

12. Oriental Bank 46 
of Commerce 

13. Punjab I Sind Bank 59 

14. Punjab National 137 
Bank 

15. Syndicate Bank 42 

16. UCO Bank 155 

17. Union Bank of India 74 

18. United Bank of 224 
India 

19. Vijaya Bank 123 

Total 4416 

4 

836 

588 

92 

452 

569 

49 

319 

416 

469 

85 

85 

483 

33 

278 

278 

250 

240 

6328 

Outstanding Loan of Sick Untts 

*358. SHRI BIR SINGH MAHATO: 

SHRI JIVABHAI AMBALAL PATEL: 

5 

609 

329 

79 

973 

583 

91 

317 

482 

244 

117 

37 

704 

220 

334 

308 

111 

125 

6108 

Will the Minister of FINANCE be pleased to stale: 

(a) whether the Government has estimated the 
amount of loan advanced by the nationalised banks and 
other financial institutions which are· outstanding against 
the sick industrial units; 
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(b) if so, the details thereof; 

(c) whether the Government has taken any 
measures for its reoovery; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRt P. CHIDAM-
BARAM): (a) and (b) The Reserve Bank of India (RBI) has 
informed that the amount outstanding in the books of 
scheduled commercial banks in respect of sick industrial 
units in the Small Scale Industries (SSI) sector as on 
31.03.2005 is Rs.5,380.13 crores. RBI's present daia 
collecting system does not generate information in respect 
of sick industrial units other than SSI sector. However, as 
informed by RBI, the amount outstanding in the books of 
scheduled commercial banks in respect of sick industrial 
units other than SSI sector as on March,2003 was 
Rs.29,109.89 crores. 

(c) and (d) As part of the announcement made by the 
:-:inance Minister in Parliament in August, 2005 for stepping 
up credit to Small and Medium Enterprises (SMEs), a Debt 
Restructuring Mechanism and a One TIme Settlement 
Scheme for units in SME sector has been formulated by 
RBI advising all commercial banks to ensure restructuring 
of debt of all eligible SMEs. The details are contained in 
RBI's circulars dated 8th September, 2005 and 3rd 
September, 2005. The recovery of the outstanding dues of 
sick industrial units is decided by the respective banks 
under the Corporate Debt Restructuring Mechanism 
depending on the merits of the case. 

[English] 

Cotton Textile Production 

·359. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of TEXTILES be pleased to state: 

(a) the production of cotton textiles during each 
of the last three years and current year in each state; 

(b) whether its production has registered steep 
fall during the aforesaid period, particularly in Maharashtra; 

(e) if so. the reasons therefor; and 

(d) the measures taken by the Government to 
arrest such declining trend and to increase the production 
of cotton textiles? 

THE MINISTER OF TEXTILES (SHRI SHANKARSINH 

VAGHELA): (a) The production of cotton yam and cotton 
cloth during the last three years and current year is 
furnished in Statement enclosed. 

(b) No, Sir. 

(c) Does not arise. 

(d) The important measures taken by the Govern-
ment to increase the production of cotton textiles include:-

(i) To improve productivHy and quality of cotton 
for manufacture and export of competitive 
downstream textile products, Government 
has launched the Technology Mission on 
Cotton (fMC). 

(U) The Technology Upgradatlon Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upg~tion of the textile 
industry both In the organised and unorgani-
zed sector. The Scheme has been further 
fine tuned to increase the rapid investments 
in the targeted sub-sectors of the textile 
industry. The cost of machinery has 
been further brought down by reducinQ the 
customs duty on imports. 

(iii) For speedy modernisation of the textile 
processing sector, Govern~nt has intro-
duced w.e.!. 20.04.05, a credit'linked capital 
subsidy scheme @10%, under TUFS, in 
addition to the existing 5% interest reimbu-
rsement. 

(iv) In the Budget 2006-07, for the Technology 
Upgradatior. Fund Scheme, the budget 
allocation has been enhanced from RS.435 
crore to Rs.535 crore. 

(v) To provide the textile industry with world-
class infrastructure facilities for setting up 
their textile units meeting international 
environmental and social standards, a Public-
Private Partnership (PPP) based Scheme 
known as the ·Scheme for Integrated Textile 
Park (SITP)" has been introduced in August 
2005. 

(vi) In 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam 
was provided optional exemption from 
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51. No. 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 
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excise duty. In 2005-06 Budget, Central 
Value-aided Tax (CENVAT) on Polyester 
Filament Yam has been reduced from 24% 
to 16%. These modifications In fiscal levies 
aim at attracting more Investments for 
modemization of textile sector. 

(vii) Government has launched the Debt Restru-
cturing Scheme w.e.f. Sept., 2003 with the 

Statement 

72 

principal objective to permit banks to lend to 
the textile sector at 8-9% rate of interest. 

(viii) Government hu allowed 100% Foreign 
Direct Investment in the textile sector under 
autC)m8tic route. 

(ix) ~ has de-reserved the ready-
made garments, hosiery and knitwear from 
SSI sector so that large scale investmenta 
may be encouraged in these sectors. 

State-wise production of cotton yam by 
CottonlMan-made Fibre Textile MIlls 

States/Union 2002-03 

2 3 

States 

Andhra Pradesh 82,079 

Assam 311 

Gujaraf 175,593 

Haryana 98,499 

Himachal Pradesh 42,410 

Jammu and Kashmir 836 

Jharkhand 1,231 

Kamataka 65,932 

Kerala 30,374 

Madhya Pradesh 97,809 

Maharashtra 234,901 

Manipur 48 

Orissa 5,577 

Punjab 202,594 

Production of COlton yam ('000 kg.) 

2003-04 2004-05 

4 5 

89,038 100,301 

107 87 

165,920 179,235 

84,372 88,308 

41,610 43,515 

0 1,339 

1,110 1,134 

61,302 70,589 

26,130 26,537 

99,862 104,611 

209,115 218,363 

0 0 

4,285 2,002 

213,479 233,809 

2005-06 
(Apr-Ocl) (Provisional) 

6 

60,460 

51 

105,150 

58,424 

27,717 

2,779 

732 

43,440 

17,508 

84,583 

131,848 
(127,079) 

0 

2,496 

157,897 
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15 

16 

17 

18 

19 

2 

3 

2 

Rajasthan 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Union Terrltorle. 

Dadra and Nagar Haveli 

Daman and Diu 

Pondicherry 

Total 

3 

78,194 

967,641 

554 

46,067 

13,079 

20,340 

291 

12,801 

2,ln,161 

Figwe in bracket lncIcale corresponclng figure 01 the previous year 

4 5 6 

74,733 74,184 52,592 

952,602 1,029,375 661,358 

287 217 133 

41,723 43,745 30,789 

12,638 13,428 7,974 

29,198 28,810 16,224 

290 317 226 

12,908 12,352 6,509 

2,120,709 2,272,258 1,446,690 (1,299,502) 

Table-8 

Production of cotton cloth (All India) 

2002-03 

Cotton Cloth 19300 

The ..... wiN production data 01 cotton cloth is not maintained. 

Framework tor CG-operatlve Banks 

*360. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to formulate 
a separate framework for co-operative banks with a view 
to freeing them from the control of multiple agencies; and 

(b) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) The package for Revival of Short 
Tenn Rural Cooperative Credit Structure, finalised after 
consultation with the State Governments, envisages 
amanctment in the relevant Acts to empower RBI to lay 
down the regulations and guidelines for prudential banking 
operation of Rural Cooperative Banks. The Registrar of 
Cooperative Societies in the States (RCS) will Implement 

2003-04 2004-05 

18040 20655 

(Million Square meter) 

2005-06 
(Apr.-Oct.) 

13607 
(11398) 

and monitor these regulations and guidelines within a 
given timeframe. In all other matters of administration and 
management, the RCS shall be the authority responsible 
for laying down rules/guidelines. The State Governments 
desiring to implement the revival package need to agree, 
through a Memorandum of Understanding or Exchange of 
Letters with Government of India, to implement the 
recommended legal and institutional reforms and share 
the financial package. 

Rate of Inter.st for 
Employment Schemes 

*361. SHRI NAVEEN JINDAL: 

SHRt M.P. VEERENDRAKUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) the rates of interest charged by the nationa-
Used banks, co-operative banks and gramin banks from 
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the beneficiaries in the rural areas under rozgar schemes 
like SGSYand SGRY; 

(b) whether these rates are higher than the home 
loan rates charged in urban areas; 

(c) whether any suggestions have been received 
to reduce the interest rates for the poor beneficiaries under 
this schemes; 

(d) whether it is proposed to reduce the interest 
rates so as to make them affordable for such beneficiaries; 
and 

(e) if so, the details thereof? 

THE MINISTER OF FINANCE (SHAI P. CHIDAM-
BAAAM): (a) The rate of interest charged by the 
nationalised banks to the beneficiaries in the rural areas 
under Aozgar schemes like Prime Minister Aozgar Yojana 
(PMAY), Swamajayanti Gram Swayamrozgar Yojana 
(SGSY) and Swarna Jayanti Shahari Aozgar Yojana 
(SJSRY) conform to the directives issued by ABI on loans 
and advances. As per the interest rate policy of Reserve 
Bank 01 India, contained in its directive interest rates on 
loans given by commercial banks have been deregulated, 
except that the Interest rate on loans up to Rs. 2 lakh 
should not exceed the Benchmar1< Prime Lending Rate 
(BPLR) of the concerned banks. Commercial banks are 
free to decide their lending rates on loans above Rs 2 
Iakh subjed to the announcement of BPLR. As regards 
Regional Rural Banks and Cooperative banks, the interest 
rates on loans have been completely deregulated. 

(b) Banks are free to charge interest on home 
Ioanas without reference to their BPLR. 

(c) In the mid-term review of the Annual Policy for 
the year 2005-06, RBI has indicated about a public 
perception on inter-sadoral pricing of credit. 

(d) and (e) Banks decide their BPLR taking into 
account. inter-alia, their cost of funds, their transadion 
cost and risks cost. Banks are free to lend at below BPLR 
to credit worthy borrowers based on objective and 
transparent policies subjad to the approval of their Boards. 

Loan to Builder and Financer 

2601. SHRI RAM KRIPAL YADAV: Will the Minister 
of FINANCE be pleased to state: 

(a) whether scheduled commercial banks and 
financial institutions are providing loans to the builders 
and finaneers on very low rate of interest; 

(b) if so, the amount 01 loan given by banks and 
financial institutions as on March 31, 2005; 

(c) the reasons for giving the loan at low interest 
rate; 

(d) whether lenders have taken loan for longer 
period and returned it back just in few months; 

(e) whether these loans were given to lenders 
against their new properties, which were supposed to be 
purchased by them on open auction; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f) The 
information is being collected and will be laid on the Table 
of the House to the extent available. 

Plastic Innovation Parks 

2602. SHRI. SUBOOH MOHITE: Win the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to set up a 
Plastic Innovation Parks in the country; and 

(b) if so, the details thereof alongwith Its locations, 
State-wise? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL 
SiBAL): (a) No Sir. 

(b) Question does not arise. 

Ruraf Development through 
Panchaytl Raj Institutions 

2603. SHRI GIRIDHAR GAMANG: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) . whether the Government proposes to involve 
Panchayati Raj Institutions in Rural Development·Sector; 

(b) if so, the names of schemes and programmes 
of Rural Development to be entrusted to these institutions; 
and 
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(e) the initiative taken by the Government to 
prepare separate Tribal sub-plan of each programme and 
scheme for tribal areas to be Implemented and executed 
through PESA of Fifth Scheduled Areu? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) The Ministry 
of Rural Development Implements the Sampoorna Gramln 
Rozgar YO/ana (SGRY), National Food For work Progra-
mme (NFFWP) and Watershed Projects through the active 
Involvement of Panchayati Raj Institutions. 

(c) The Ministry has made specific provisions In 
the guidelines of the programmes viz Sampooma Gramln 
Rozgar YO/ana (SGRY), SwarnJayanti Gram Swarozgar 
YO/ana (SGSy), Indira Awaas Yojana (lAy), Accelerated 
Rural Water Supply Programme (ARWSP) and Central 
Rural Sanitation Programme (CRSP)lTotal Sanitation 
Campaign (TSC) being Implemented In the rural areas 
including tribal areas to ensure adequate flow of resources 
to Scheduled Castes and Scheduled Tribes. 

[Translation} 

Banke In Social Actlvltlee 

2604. SHRI ASHOK ARGAL; WIll the Minister of 
FINANCE be pleased to state: 

(a) the percentage of the income of the Public 
Sector Banks to be spent on the social activities; and 

(b) the details of the social activities being 
undertaken from this income in the country particularly In 
Madhya Pradesh during 2004·2006? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As per the 
Reserve Bank of India (RBI) guidelines dated 21st 
December, 2005 the profit making banks may make 
donations during a financial year aggregating upto one 
per cent of the published profit at the banks for the previous 
year towards setting up professional chairs, granting 
fellowships/scholarships for studies and research at 
universities and approved institutions and for commissio-
ning special projects for Investigation, analysis and 
research tor areas pertaining to banking, finance, statistics, 
management and economics, etc. However, donations for 
Prime Minister's National Relief Fund and subscriptions to 
professional bodieslinstitutions related to banking industry 
are excluded from the limit indicated above. 

(b) The existing management information system 
of Reserve Bank of India, does not generate the information 
asked for. 

Installation of MobIle Phone 
Tower In Bhlwanl 

2605. SHRI KULDEEP BISHNOI: WiD the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
be pleased to state: 

(a) whether there is any delay In installation of a 
new BSNL mobile phone tower in Bhlwanl; 

(b) If so, the reasons therefor; and 

(c) the steps taken by the Govemment to improve 
the service of BSNL in Bhlwani and adjoining area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. There are 13 
(thirteen) base stations of BSNL's mobile services in 
Bhlwani city and other towns of surrounding areas. 

(c) BSNL has further planned three additional 
base towers In Bhlwanl city and four mobUe base towers 
in surrounding areas which are to be rolled out during the 
current year progressively subject to timely supplies and 
availability of electric power suppl~ from the State Electricity 
Board. 

[English} 

World Bank Loan for Hilly Area 

2606. DR. COL. (RETD.) DHANI RAM SHANDIL: WiU 
the Minister of FINANCE be pleased to state: 

(a) whether the World Bank has expressed its 
willingness to extend loans/assistance to hilly States in 
the country for development of roads, irrigation and 
development schemes; 

(b) if so, the details In this regard; and 

(c) the time by which it ialikely to materialise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) The 
following state sector projects for hilly States have been 
posed by the Government of India to the World Bank for 
consideration: 
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S. No. Name of Project 

1. Himachal Pradesh State 
Roads Project 

2. Tripura Agricultural 
O.,..eIopment Project 

3. Participatory Watershed 
~nt Project in 
Jammu & Kashmir 

4. lJtIaranchaI Rural Water Supply 
& Sanitation Project-II 

(Rs. in crores) 

Estimated cost 

1150 

403 

969 

500 

These proposals foHow the cycle 01 project analysis, 
preparation, appralsaI and negotiations before their final 
apprcwaI by the World Bank Board. 

NTC .... 

2607. SHRI P.S. GAOHAVI: WUI the Minister of 
TEXTILES be pleased to state: 

(a) wheIher moat of the N.T.C. milia .... lying 

closed and the workers are being paid wages without 
work as a result of New Textile Policy; 

(b) if so, the details thereof; 

(c) the production in each of these mills vis-a-vis 
expenditure incurred during each of the last three years, 
when they were in operation; and 

(d) the efforts made by the Government to reopen 
these mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) Out of 
52 viable mills in National TelCtile Corporation (NTC), 12 
mills, where majority of the workers have opted for Modified 
Voluntary Retirement Scheme (MVRS), are having no 
production activities at present. The list of such mills, along 
with number of workers Sitting idle as on 01.03.2006 and 
the production in each of these mills vis-a-vis expenditure 
incurred during each of the last three years when they 
were in operation is given in the statement enclosed. 

(d) It has been decided to modernize two mills, 
namely, Udaipur Cotton Mills and Rajnagar TelCtlle Mill 
No.1 by NTC itself. NTC is also exploring possibility of 
Joint Venture for the remaining mHls. 

Statement 

51. Name of the MIlIa 2002.Q3 2003-04 2004-05 
No. 

Workers Yam cIaIh Expense. Yam cloth Expense. Yarn cloth Expenses 
on PJdn. Prdn. (Ra. a.ca) PJdn. PnIn. (Ra. Prdn. Prdn. (Rs. lacs) 

fOIl_on (lac (lac (lac (lac mts.) lacs) (lac (lac 
1.3.06 kg •• ) mt •. ) •. ) kga., mta.) 

2 3 4 5 6 7 8 9 10 11 12 

NTC (APKKII) Lad. 

Andhra ......... 

Ananlhapur Cotton MIlIa 5 0.00 0.00 451.15 0.00 0.00 512.09 0.00 0.00 542.51 

K8matIIU 

2 Sr .. Vallama Cotton MilIa 0 2.98 0.00 474.95 4.52 0.00 598.87 5.n 0.00 632.29 
NYC (DPR) Ltd. 

PuAj. 

3 lOw. Texlile MIll 66 9.87 0.00 901.97 9.59 0.00 1747.43 11.08 0.00 1953.88 

4 Suraj Textile MilIa 14 11.11 0.00 815.59 9.88 0.00 1474.50 11.83 0.00 1787.73 

RafHUlan 
5 Udaipur Cotton MIll. 9 10.09 0.00 722.08 5.95 0.00 1422.42 11.46 0.00 1890.22 

8 StIr .. Bljay Cotton MIl. 48 5.87 0.00 795.36 7.n 0.00 1200.81 8.44 0.00 1371.57 
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2 3 4 5 6 7 8 9 10 11 12 
NTC (Gut.) Ltd. 

Gul·,.t 
7 AhrnedIbId New 

Textile MIlIa 
51 2.79 0.00 1019.45 4.82 0.00 13n.42 6.78 0.00 1230.69 

8 Rajnagar No.1 36 3.24 0.00 974.67 6.94 0.00 1300.40 8.47 0.00 1226.86 
NTC (liN) Ltd. 

258 0.00 19.00 660.98 0.00 14.40 642.61 0.00 17.43 678.83 

10 Kohk1oor MIlIa No.1 o 5.31 2.48 1112.43 4.06 1.83 1181.01 1.99 0.00 1465.17 

NTC (UP) Ltd. 

11 SwadeIhI Cotton 
.... NaIni 

38 6.65 0.00 2236.98 10.41 0.00 2045.81 6.93 0.00 1842.01 

1m: (WUIIO) LId. 

8 .... 

12 BItw Co-operatIve MIla 127 0.00 0.00 315.58 0.32 0.00 393.14 0.53 0.00 482.86 

{TraMlatJon} 

Direct R.I •••• of Funde 
to~ 

2608. SHAt GANESH SINGH: WIll the Minister of 
FINANCE be pleased to state: 

(a) the guidelinea issued In rag8Id to allocation 
of funds to the State Government by the 12th Finance 
Commlaalon; 

(b) whether 12th Finance Commiuion has iaaued 
insIructiona to allocate funds for development directly to 
the Panchayat keeping in view the size of population; 

(c) if 80, the detah thereof; 

(d) Whether the GoIMmment is aware that there 
are very amall Panchayat units In many States of the 
country due to which nominal funda reach to Ihem and no 
construction work II poaaibIe with such nominal amount; 

(e) whether the Government prcpGII8to formulate 
any concrete policy for proper utilization of the said funds; 
and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f) As 
per Terms of Reference of the 12th Anance Commission, 
It was inter-alia mandated to recommend the measures 

needed to augment the Consolidated Fund of a State to 
supplement the resources of the Panchayats and 
MunicipaJities in the State on the basis of the recommen-
dations made by the Finance Commission of the State. A 
sum of Rs. 20,000 crore has been provided for panchayats 
as grants-in-aid for the period 2005-10. Ministry of Finance 
has issued Guidelines on utilization of Local Bodies grants 
recommended by the 12th Finance Commission and its 
main features are given in the Statement enclosed. The 
12th Finance Commission has stated that it was for the 
State concerned to distribute the grants recommended by 
the Commission among the local bodies including those 
in the excluded areas in fair and just manner. The 
guidelines issued by Government of India for utilization of 
grants recommended by 12th Finance Commission provide 
for sufficient safeguard for proper utilization of grants 
released. 

St.t.ment 

Main features of Guidelines on utilization of Local 
Bodies grants recommended by the 12th Finance 

Commission issued by Government of India 

1. The allocation amongst various Municipalities and 
Panchayati Raj Institutions and also. autonomous 
councils in excluded areas would be made by the 
States. 

2. The best practices listed in paraS. 19 of the report may 
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"''tM considered for adoption by States to improve the 
;-$.> 
. t'esources of the penchayats. 

3. The PRls should be encouraged to take over the 
assets relating to water supply and sanitation and 
utilize the grants for repairs/rejuvenation as also the 
O&M costs. The PRls should, however, recover at 
least 50 percent 01 the recurring costs in the form of 
user charges. 

4. or the grants allocated for Panchayats, priority should 
be given to expenditure on the O&M costs of water 
supply and sanitation. This will facilitate Panchayats 
to take over the schemes and operate them. 

5. Most States do not have credible information on the 
finances of their local bodies. Local bodies would 
continue to need funding support for building data 
base and maintenance of accounts. States may 
aasess the requirement of each local body in this 
regard and earmark funds accordingly out of the 
total allocation recommended by F"UlanC8 Commi-
ssion. 

6. Stat.s have to mandatorily transfer the grants 
..... sed by the Centre to the PRls and UL8s within 
15 days of the same being credited to the State's 
account. 

7. Panchayats as deftned In the Constitution can exist 
only when they aN constituted as per the mandatory 
provisions of AttIcIes 2438 and 243 C. Hence, grants 
will not be provided to a State (which Is covered 
under Part IX of the Constitution) where efections for 
constituting these Panchayats have not been held 
lor the period 'or which there were no elected 
panchayats as per the proviSions of the Constitution. 

8. State Finance Secretary would be required to provide 
a . certificate every year of Ihe percentage of grants 
spent on schemes of water supply and sanitation by 
the PRls. States would also be required to provide 
details of recurring O&M cost recoverable by the 
PRls on schemes of water supply. 

9. In case of delayed transfer to PRls beyond the 
specified period of 15 days, the State Govemmenl 
shaH transfer to PRI amount of interest at the rate 
equal to the RBI Bank rate alongwith such delayed 
transfer of grants. 

10. Government of India will withhold the amount short 

spent on schemes of water supply and sanitation by 
the PRls. The withheld amount will be subsequently 
reimbursed upon confirmation that the short spending 
has been compensated in the subsequent period. 

·11. Comptroller and Auditor General of India would be 
expected to audit the release and use of the local 
bodies grants. 

Disinvestment of National Minerai 
Development Corporation 

2609. SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government has decided to 
disinvest the National Mineral Development Corporation 
(NMDC); 

(b) if so, the scheme formulated by the Govern· 
ment keeping in view the interests of the staff working in it; 
and 

(c) the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Government has recently decided to disinvest 15% out of 
its equity shareholding of 98.384% in National Mineral 
Development Corporation Limited through 'Offer lor Sale' 
in the domestic market through book building process. At 
present, the process of selection 01 Book Runners-cum· 
Lead Managers Is in progress. 

[English] 

PCOsISTDIlSD 

2610. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the norms for allotment of PCO/STDIISD 
booths in the country; 

(b) the number of mobile PCO/STDIISD booths 
functioning in each State at present; 

(c) the number of applications pending for 
allotment of these booths, State-wise; and 

(d) the time by which such appUcations are likely 
to be cleared? 
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(ii) War-widows/dependants 

(iii) sc/sT 

(iv) Handicapped persons 

(v) Ex-servicemen. 

to Questions 86 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, Public Call Offices (PcOa) 
are allotted by Bharat Sanchar Nigam limited (BSNL) and 
Mahanagar Telephone Nigam Limited (MTNL) to all the 
applicants who are of 18 years or above of age and the 
same are provided on first come first served basis subject 
to technical feasibility. However, where there is waiting list 
for pcoa, 500/0 of the PCOs are allotted to the reserved 
categories in the order given below: 

(b) and (c) The number of pcoa of MTNL and BSNL 
functioning in each state and pending applications for 
allotment of PeOs are given in the statement enclosed. 

(i) Defence establishments and other para-military 
establishments (e.g. BSF, CRPF etc.). 

(d) There Is no waiting list for allotment of PCOs 
in MTNL Deihl and MUmbai. The pending applications In 
BSNL are likely to be cleared prog,...lvely by March 
2007. 

S"'emen' 
Number of peDs of BSNL & MTNL functioning In each State and pending 

applications as on 31.1.2006 

SI. No. Name of State! No. of 
Local 
PCOS 

No. of 
STOIISD 

Poos 

No. of 
Mobile 
PCOs 

Total 
PCOs 

No. of 
Pending 

Applications 
for allotment 

of PCOs 

Telecom Circle 

2 3 4 5 6 7 

Andaman and Nlcobar 228 926 o 1154 16 

2 Andhra Pradesh 173861 86521 o 260382 3778 

3 Assam 291 23715 o 241)06 207 

4 Bihar 12761 47270 70 60101 2345 

5 Chhattlsgarh 5325 8260 o 13585 396 

6 Gujarat 97619 52220 o 149839 332 

7 Haryana 2467 32867 36 35370 o 

8 Himachal Pradesh 548 10644 o 11192 138 

9 Jammu and Kashmir 3054 13126 o 16180 3466 

10 Jharkhand 6707 15981 o 22688 273 

11 Karnataka 196763 57818 o 254581 4222 

12 Kerala 57293 55251 15 112559 1136 

13 Madhya Pradesh 23764 29888 9 53661 o 

14 Maharashtra 207962 89862 185 297809 7390 
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2 3 4 5 6 7 

15 North East-I 392 5445 0 5837 2784 

16 North East-II 1823 4829 0 6652 11 

17 Orissa 5807 24884 0 30691 282 

18 Punjab 4761 37555 42317 0 

19 Rajasthan 7864 60638 9 68511 1021 

20 Tamil NadIA 1378n 63103 8 200988 280 

21 Uttar Pradesh - East 21166 80003 895 102064 1365 

22 Uttar Pradesh - West 13172 44763 63 57998 256 

23 UHaranehai 499 13921 63 14483 195 

24 West Bengal 9087 46595 0 55682 13715 

25 Kolkata 35042 30343 0 65385 76 

26 Chennai 66359 19768 0 86127 0 

Total 1092492 955996 1354 2049842 43684 

27 MTNL, Delhi 67244 30309 0 97553 0 

28 MTNL, Mumbai 150992 31276 0 182268 0 

Grand Total 1310728 1017581 1354 2329663 43684 
HoIe:-, Gujlll'at Circle - Colllilts of atate of GujIll'alIUld U.T. of Dadara & Nagar HaveK and Daman & Diu. 

2 Kerala Circle - ConsisIs of state of Kerafa. part of PorIdk:herry Itate IUId U.T. l.akItIadweIp. 
3 Maharashlra Circle - ConIIsta 01 ItateI of UaharaIhtra IUId Goa excluding Mt.mbai. 
4 North East-I Circle - ConslstI of statal 01 MeghaIya, Miloram & Trlpura. 

5 North East-II Circle - CorwIa1a of ..... of NIIgIIIIUId, Manipur & ArUNIChaI Pradesh. 

6 Punjab Circle - ConsIsts of ... e of Punjab IUId U. T. of Chandigarh. 

7 Tamil Nadu Circte - ConIiata of state of Tamil Nadu IUId part of PoncIcherry atate but exduding Chennal. 
8 Welt Bengal Circle - Coneista of ..... of Welt Bengal and Sikkim but excluding KoIkaIa. 

(el if not, whether the Govemment proposes to 

2611. SHRI PRALHAD JOSHI: Will the Minister of 
TEXTILES be pleased to state: 

aulat the handloom weavers In Karnataka under this 
scheme; and 

<a) whether the Government hal received any 
proposall from the Govemment of Kamataka for extending 
the workshed-eum-houling scheme to the weavers in the 
State; 

(b) jf so, the details thereof alongwith reaction of 
the Government thereto; 

(d) if 10, the details thereof and the time by which 
thll scheme II likely to be implemented in the Stale? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) Yes Sir, 
during the current financial year 2005-06, a proposal 
amounting to As.58.60 lakh has been received from the 
State Government of Kamataka under the Workshed-cum-
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Housing Scheme. The proposal has not been submitted in 
conformity with the guidelines of the Scheme. Apart from 
thle theUtiliaation Certificates of As.69.575 lakh of earlier 
reIeued under this scheme are pending with the State 
Government. The Govemment of Kamataka has been 
requested to fumish necessary details in accordance with 
the guidelines of the scheme and the pending Utilisation 
Certificates and physical progress report for release of 
funds. 

Low Coet Sanlbltlon Scheme 

2612. SHAI JOACHIM BAXLA: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 
p1eued to state: 

(8) whether Govemment have launched a 'Low 
Cost Sanitation Scheme' in sman towns and cities; 

(b) if so, the details thereof; 

(c) the number of towns/cities covered under the 
scheme, State-wise, till December 31, 2005; 

(d) the number of sanitation units constructed 

under the scheme. State-wise, till December 31, 2005; 
and 

<e) the amount sanctioned and spent undH the 
scheme? 

THE MINISTEA OF STATE OF THE MINISTRY OF 
UABAN EMPLOYMENT AND POVEATY ALLEVIATION 
(KUMAR I SEWA): (a) and (b) The centrally sponsored 
Integrated Low Cost Sanitation Scheme was implemented 
by the Ministry of Home Affairs since 1981 and later 
implemented through the Ministry of Social Justice • 
Empowerment. From 1989-90, it carne to be operated 
through the Ministry of Urban Employment • Poverty 
Alleviation. 

The scheme envisages conversion of dry latrines 
into low cost twin pit sanitary latrines and construction of 
toilets where none exist. 

The scheme has been taken up on a 'whole town 
basis' approach and is being operated through the Housing 
and Urban Development Corporation (HUDCO). 

(c) to (e) As per the Statement enclosed. 

SubskIy Sanctioned! Released and Number of Towns Covered and 
Units ConstructecVConverted under the Integrated Low Cost Sanitation Scheme (ILCSr-

(As on 31-12-2005) 

Name of the State Number Total Total No. of 
of Towns Subsidy Subsidy l.1!lits 
Covered Sanctioned Released Completed 

(As. in Lakhs) (Aa. in Lakhs) (Convorsion • 
Construction) 

2 3 4 5 

Andhra Pradesh 115 10139.06 8436.65 545319 

Bihar 15 106.75 106.75 0 

Go.- 0.00 0.00 32500 

Haryana 76 2034.94 1126.09 73590 

Jammu and Kashmir 37 343.73 215.98 4437 

Kamatak. 52 1119.98 741.34 69651 

Keral. 15 69.93 69.08 13325 
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2 3 4 5 

Madhya Pradesh 289 3142.78 3169.40 253212 

Maharashtra 181 2204.73 1155.15 94422 

Orissa 63 471.48 315.07 22841 

Punjab 73 2241.27 2055.94 176648 

Rajasthan 159 5184.56 2553.75 310097 

Tamil Nadu 89 1713.51 756.34 96052 

Uttar Pradesh 74 16850.02 4866.81 176578 

West Bengal 116 5017.42 3596.78 176577 

Chhattisgam 70 456.29 435.30 20458 

Jharkhand 7 19.98 19.98 0 

Uttaranchai 52 633.77 537.47 7979 

Andaman and Nic:obar 33.01 16.50 125 

Assam 27 1284.51 418.56 4711 

Manipur 8 269.05 137.72 7861 

Meghalaya 2 66.67 32.63 1671 

Tripura .12 235.14 176.36 9254 

Grand Total 1534 53628.58 30939.65 2097308 

• Units ConatructedlConYerted by availing only the loan component under the 1Cheme. 

- Data provided by HUDCO 

Circulation of Fake CUrrency 

2813. SHRI MOHAN RAWALE: WiD the Minister of 
FINANCE be pleased to state: 

<a) whether the Government are aware of the 
large scale circulation of fake currency in Western Uttar 
Pradesh; 

(b) if 10. whether even Bank Employees are not 
able to recognise the fake currency; and 

(c) if 10. the steps taken to stop the circulation of 
fake currency in Banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FfNANCE(SHRI PAWAN KUMAR BANSAL): Ca) There are 
no reports ·01 large scale circulation of fake currency notes. 

(b) and (c) RBI has informed that bank employees 
have always been able to detect the counterfeit banknotes 
by way of 'touch' and 'feel' features of banknotes in addition 
to the security features that are not fully replicated in the 
counterfeit banknotes. As an additional measure, all 
currency chests of banks have been advised to install 
Note Sorting Machines to ensure detection of counterfeit 
banknotes. To counter the circulation of fake currency, 
Govt.lRBI have taken a number of steps I.e. (i) newl 
additional security features have been introduced in the 
banknotes (II) RBI have set up a separate Division In its 
Central Office for collection of data on counterfeit 
banknotes. All commercial banks have also formed Forged 
NOle Vigilance Cells. (iii) RBI has been regularly conducting 
training programme of the bank employees for detection 
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of counterfeit banknotes. (iv) RBI has advised other banks 
to improve their mechanism for detection of counterfeit 
notes and also gather intelligence and pass over such 
information to RBI Central Office. (iv) CBI has been 
designated as Nodal agency to coordinate and monitor 
investigations of cases involving detection of counterfeit 
banknotes. 

SerlcuHure Production 

.2614. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the area of sericulture production in 
various regions in Tamil Nadu has increased over the 
years; 

Year Mulberry (Hectares) 

Irrigated Rain-fed Total 

2002-03 5065 329 5394 

2003-04 3784 241 4025 

2004-05 4856 217 5073 • 
2005-06 (upto 6744 229 6973 
December, 2005) 

% increase/decrease 28.3 -9.9 
during 2004-05 over 
2003-04 

The decrease in the acreage during the year 2003-
04 is mainly due to the drought conditions in the state. 
However, the industry has recovered due to good monsoon 
during the current year. 

(c) The Govt. have taken following steps for 
Improving the production of sericulture in the state and to 
improve the livelihood of the farmers: 

(1) During X Plan period under the Catalytic 
Development Programme (COP) a provision 
of Rs.181.00 crores has been made for 
sericulture development in the country for 
providing assistance to sericulture farmers! 
reelers to encourage them to adopt improved 
technology aiming towards improvement in 
quality and productivity. A sum of Rs.523.58 
lakhs has been released to the state of Tamil 
Nadu so far during the X Plan period. 

26.0 

(b) If so, the details in this regard for the last 
three years, till date; and 

(c) the steps taken by the Govemment to further 
improve the production of sericulture in the state and to 
improve the IiveHhood of the farmers engaged In its 
cultivation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. During the last three years i.e. 2002-03, 2003-04, 
2004-05 and upto December, 2006 area and production 
detaJts are given below: 

Production of 

DFLs Reeling Raw Silk 
(Lakh Nos.) Cocoon (M.T.) (M.T.) 

82.26 4005 490 

40.40 2124 285 

55.87 3101 443 

64.72 3802 522 

37.6 46.00 55.4 

(2) The Central Silk Board has eVOlved new 
bivoltine breeds with assistance from the 
Japan Intemational Co-operation Agency 
(JICA). Commercial exploitation of these 
breeds has resulted in improving the quality 
and productivity. 

(3) The Central Silk Technological Research 
Institute (CSTRI) under Central Silk Board 
has developed improved devices, fabri-
cated new machines, equipments, appli-
ances which have helped improvement in 
silk quality and productivity. 

(4) Through R&D efforts Central Silk Boird has 
made break through In tropiCalising the 
bivoltine silkworm and development of host 
plants with higher yields resulting in 
significant improvement in silk productivity. 



95 MARCH 17. 2006 to Questions 96 

(5) The Improved package of practices deve-
I~ by the Research Institutes of CSB has 
improved the productivity of mulberry 
cocoons from 602 kgIha. to 198 kgIha. 

2615. SHRI G. KARUNAKARA REDDY: WiH the 
Minister of FINANCE be pleased to state: 

(a) whelhet the State Government of Kamataka 
has submitted a proposal regarding structural adjustment 
loan from World Bank through Union Government: 

(b) if so. the details thereof; and 

(c) the action Government propose to take in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) and (b) 
Yes Sir. The Government of Karnalaka had submitted a 
proposal on 05-09-2002 to the Union Government for 
Structural Adjustment Loan (SAL) of US S 250 million from 
the World Bank. 

(c) On acceptance of the recommendations of 
the 12th F"mance Commission, the Ministry of Finance 
issued revised guidelines on 24-10-2005 to States asking 
them to furnish fresh proposals as per the revised 
guidefines. The Government of Karnataka has not 
submitted any fresh proposal as per these revised 
guidelines. 

Sixth Pay Commlulon 

2616. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has taken any 
decision to appoint 8th Pay Commission; and 

(b) if so, the details thereof alongwith time when 
the Commission will be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Government is initiating steps to appoint 6th Pay 
Commission. However, no time frame has been set in this 
regard. 

[Translation} 

NABARD Loan to F .......... 

2617. SHRI ALOK KUMAR MEHTA: 

DR. K. DHANARAJU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether National Bank tor Agriculture and 
Rural Development (NABARD) was set up to cater to the 
needs of farmers only; 

(b) if so, whether NASARO has failed to provide 
loan to farmers and has diverted its funds to give advances 
to other sectors; 

(e) if so, the reasons therefor; and 

(d) the amount of advances given by NABARD to 
the sectors other than agriculture sector during each of 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
t:INANCE (SHAI PAWAN KUMAR BANSAl): (a) NABARD . 
was set up to cater to the credit needs of farmers as well 
as to Dromote integrated rural development by promotion 
of agricu;'llre and rural non-farm activities thereby achieving 
rural prosperi~. 

(b) to (d) NABAP.!' extends refinance to banks against 
the loan extended by them to farmers as well as activities 
leading to rural development. Further, with a view to 
promote sustainable development in the field of agriculture, 
NABARD refinance is also available for rural based non-
farm sector activities. The details of refinance given by 
NABARD to both farm and rural non·farm sector during 
the last three years are as under:-

(I) Inv ......... CNdIt: 

Purpose 

Farm Sector 
(FS) 

Rural N0n-
Farm Sector 
(RNFS) 

2002-03 

2 

5411.37 

2007.40 

2003-04 

3 

5242.07 

2363.22 

(As. Crore) 

2Q04..05 CumuIaIMt 
since IncepIIon 

4 5 

6034.88 87114.21 

2542.58 14052.26 

Total 7418." 7605.29 85".46 81186.47 
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%ofFSlO 
Total Refinance 

2 

73 

% RNFS to total 27 
refinance 

3 

69 

31 

4 5 

70 83 

29 17 

Cumulatively about 83% of the total refinance was for 
agricultural activities and 17% was for RNFS. 

(II) Production CntcIIt: 

(Rs. Crore) 

Purpose 2002-03 2003·04 2004-05 

ST(SAO) • 7999 8689 10219 

Limit Sanctioned (91 ) (87) (91) 

ST(OSAO) - 836 1266 1041 

limit Sanctioned (9) (13) (9) 

ST(SAO) - Short Term (Seasonal Agticultural Operation) 

ST(OBAOI - Short Term (Other than Seasonal AgrieuIIurai Operation) 

Figures in brackets denote percentages 

Thus, around 90% of refinance provided by NABARO 
under Production credit had gone to Farm Sector. 

[English} 

Micro Credit 

2618. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment is contemplating to 
introduce a micro credit regulatory regime soon; 

(b) if so, the details thereof; and 

(c) the manner in which it would help the poor 
borrowers to get loans from the nationalised banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) and (c) Government has announced the 
introduction of a formal statutory framework for the 
promotion, development and regulation of the Micro Finance 
Institutions (MFls) Sector so as to promote better linkage 
between MFls and Banks. This will help in increasing the 
flow of bank credit to MFls and more number of poor 
borrowers would be able to access loans through MFls. 

[Translatkm} 

Share MNCI 

2619. KUNWAR MANVENORA SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Govemment have allowed Multi-
national Companies (MNCs) to increase their share capital 
in the Indian companies promoted by them; 

(b) if so, the terms and conditions fixed in this 
regard and the procedure/norms adopted for determining 
price of excess shares: 

(c) whether the price of shares so determined 
are less than the market price; 

(d) if so, the reasons therefor; and 

(e) the action being taken/likely to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (e) 
Govemment has put in place a liberal policy and most of 
the sectors have been placed under automatic route, 
except a small negative list. However, FOI policy is 
reviewed on a continuous basis to create an enabling 
policy environment to attract investment. Transfer of shares 
from resident to Non-resident is also put under automatic 
route subject to sectoral caps. There is no bar on Multi 
National Companies (MNCs) to increase their share capital 
in the Indian companies. The price of shares of listed 
companies are determined as per the RBIISEBI guidelines 
and in all other cases as per the RBI regulation in 
accordance with the guidelines issued by the erstwhile 
Controller of Capital Issues. 

[English} 

Suggestion frCIm 
Commercial Lobby 

2620. SHRI O. VITTAl RAO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether an apex industry chamber has urged 
the Govemment to increase the tax; GOP ratio to over 15 
per cent apart from plugging distortions and leakages in 
its expenditure plans to tackle the crisis in public finance; 

(b) if so, the action taken thereon; 
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(e) whether nearly 12 per cen~ of the Govern-
ment's total budgeted expenditure of Rs. 514,344 crore for 
fiscal year 2005-06 is spent on extending subsidies in 
food, fertilizers and petroleum products and the target 
audience hardly gains out of it; 

(d) if so, the reaction of the Government thereto; 

(e) whether the Government has also received 
any suggestion that financing needs of public enterprises 
should be met through open market borrowings; and 

(f) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Pre-Budget Mernoranda of the various chambers of 
commerce and associations for 2006-07 have indicated 
the need to increase the tax-GDP ratio and widening the 
tax base. The Government has been taking necessary 
measures in successive Budgets to widen the tax base as 
well as contain the expenditure to adhere to the targets of 
deficit as pet the Fiscal Responsibility and Budget 
Management Act, 2003. 

(e) and (d) The central budgetary subsidies on food, 
fertilizer and petroleum as per cent to total expenditure is 
estimated at 8.5 per cent (Rs.43,383 crore) in 2005-06 
(Revised Estimates) which is budgeted to decline to 7.9 
per cent in 2006-07 (Budget Estimates). While there are 
some indications of inclusion and exclusion errors in the 
delivery of food subsidies to families below the poverty 
line under the Targeted Public Distribution System, the 
other two remain universal subsidies. The Government is 
in the process of evolving a consensus for achieving the 
National Common Minimum Programme objective of 
targeting all subsidies to small and marginal farmers, farm 
labour and urban poor. 

(e) and (f) The Government is committed to a strong 
and effective public sector. The puolic sector enterprises 
primarily meet their requirement for funds through equity 
and internal and extra-budgetary resources. In the Budget 
for 2006-07, Government would provide equity support of 
Rs.16,901 crore and loans of Rs.2,789 crore to Central 
Public Sector Enterprises (including RaUways). 

Import of CRGO 

2621. SHRI RAGHURAJ SINGH SHAKYA Will the 
Minister of FINANCE be pleased to state: 

(a) the number of companies importing second 
handlused defective Cold Rolled Grain Oriented (CRGO); 

(b) whether the Union Government has issued 
Red Alert against import of these items; 

(c) H so, the outcome thereof; 

(d) whether the Power Ministry has also reco-
mmended for ban on this item; 

(e) if so, the steps being taken for banning this 
item; 

(f) whether the Government is loosing revenue 
to the tune of Rs. 1200 crores per annum from the import 
of this Item; and 

(g) the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Sir, any 
person holding a valid Import-Export Code can import 
Cold Rolled Grain Oriented (CRGO) steel shdets. Hence 
there is no estimate or restriction on number of companies 
importing such goods. 

(b) No, Sir. Government has not issued any Red 
Alert against import of these items. 

(c) Nil in view of (b) above. 

(d) and (e) No, Sir. There is no ban on import 01 
second hand/used defective Cold Rolled Grain Oriented 
(CRGO) steel sheets. However, Cold Rolled coils/sheets 
of a value of less than $ 2631-per tonne require an import 
licence for their valid importation in terms of Export-Import 
Policy. 

(f) There is no revenue loss on account of import 
duty, since the basic customs duty on import of seconds 
and defectives of Cold RI..:,. ~dGrain Oriented (CRGO) 
steel sheets is higher than the duty on prime quality 
material. However, suitable valuation alert has been issued 
to check. under valuation; 

(g) 'Nil' in view of reply at (f) above. 

Development of Industries 

2622. SHRI M. APPADURAI: Will the Minister 01 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government has any scheme 
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to encourage industries to undertake research and 
development activities on a large scale; 

(b) 

(c) 

if so, the details thereof; and 

the steps taken by the Government to 
encourage export of technology? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL 
SIBAL): (a) and (b) The Government has many schemes 
to encourage Industries to undertake research develc~
ment activities on a large scale. The Department of Science 
and Technology (DST) initiated a "Drugs and Pharma-
ceuticals Research Programme" in 1994-95 to promote 
R&D in the drugs and pharmaceutical sector. During 
January, 2004, the Government established a Pharma-
ceutical :Research and Development Support Fund 
(PRDSF) under the administrative control of DST with an 
initial corpus of Rs. 150 crore and the "Drugs and 
Pharmaceuticals Research Programme" was merged with 
PRDSF. The corpus of Rs. 150 crore was dissolved in 
2005-06 and the entire montoy is available for funding 
R&D in the drugs and pharmaceutical sector. Under 
PRDSF programme, support is provided to R&D institutions 
for collaborative R&D projects as well as soft loan is 
provided for Industrial R&D projects for pharma projects. 
The Department of Scier:ce & Technology constituted a 
"Technology Development Board" in 1996, which supports 
development and commercialization of indigenous or 
imported technology. The Council of Scientific and Industrial 
Research has a scheme on "New Millennium Indian 
Technology Leadership Initiative (NMITLI)" which 
encourages industry to undertake research and develop-
ment in a proactive public-private partnership mode. The 
Department of Biotechnology has a scheme on ·Small 
Business Innovation Research Initiative (SBIRI)" to 
encourage research and development in the biotechnology 
sector. The Department of Scientific and Industrial 
Research has a scheme on "Technology Development 
and Demonstration Programme" (erstwhile PATSER) to 
encourage industries to take up new producVprocess 
development. All the above schemes provide support to 
Industries by way of grants, loans and or equity. 

Besides, Government has evolved, from time to time, 
several fiscal incentives to encourage industries to 
undertake research and development activities. The major 
fiscal incentives include: weighted tax deduction under 
section 35(2AB) of Income Tax Act 1961, which allows a 
weighted tax deductIon @ 150% on R&D expenditure to 

companies engaged in the business of bio-technology or 
in the business of manufacture or production of drugs. 
pharmaceuticals, electronic equipment, computers, 
telecommunication equipment, chemicals, aircrafts & 
helicopters and automobiles including automobile 
components in government approved in-house R&D 
centres; and 10 year tax exemption under section 80-
IB(SA) of Income Tax Act 1961 to approved companies 
whose main objective is undertaking scientific and 
industrial research & development. 

(c) Department of Scientific and Industrial 
Research (DSIR) is the only government department that 
has a scheme on "Internatic 11 Technology Transfer 
Programme" which is aimed at prornotion of international 
technology transfer and trade including export of 
technologies, projects, services and technology intensive 
products. A number of steps have been taken under the 
scheme to encourage export of technology. These include: 
compilation of technology export performance and 
capabilities of small and medium enterprises in the country; 
showcasing and demonstration of technology export 
capabilities through international exhibitions and 
"Technology Trade Facilitation Centre"; organization of 
"International Training-cum-Awareness Programmes· 
targeted at overseas participants with a view to build Indian 
brand ambassadors amongst them; and capability building 
of industries and R&D establishments in areas such as 
intellectual property rights and product design for 
enhancing their technology intensive exports. The DSIR 
has a joint project with the Confederation of India Industry 
viz. "Technology Export Development Organisation" 
(TEDO) which aims to promote industry for technology 
exports in specific sectors. The DSIR has also promoted a 
"Centre for International Trade in Technology" in the Indian 
Institute of Foreign Trade whose main objectives are to 
conduct research on emerging technological issues in 
international trade with a view to provide inputs for policy 
formulation and to develop trained manpower in 
international technology trade who can possibly be 
engaged by industry in their endeavor to export technology. 

rranslationJ 

Amendment in People Representation Act, 1951 

2623. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIV SINGH: 

SHAI ANANTA NAYAK: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 
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(a> whether the Government proposes to make 
amendments in the Representation of People's Act. 1951 
to decriminalise Indian politics in view prevailing corruption 
in politics; 

(b) if so, whether the Government also propose 
to formulate any code of conduct in respect of elected 
representatives of people; 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a> to (d) The Department-Related 
Partiamantary Standing Committee on Personnel, Public 
Grievances, Law and Justice. in its meeting held on 23rd 
August 2005, decided to take up consideration of ·EIectoraI 
Reforms· referred to it by the Honble Chairman, Rajya 
Sabha, for examination and report. As such, the entire 
maHer of electoral reforms, which inter alia. includes 
decriminalisation of the Indian politics, Is now before the 
Committee. The recommendations of the Committee are 
awaited before the Government could take any action. 

[Eng/ish) 

Nlnnal Gram Purnkar 

2624. CHAUDHARY LAL SINGH: 

SHRI ANANT GUDHE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the criteria adopted by the Government for 
awarding ·Nirmal Gram Puraskar·; 

(b) the details of the villages in each district of 
the country included for consideration of ·NIrrnal Gram 
Puraskar" during the last three years. State-wiae; and 

(c) the details of villages awarded with "Nirmal 
Gram Puraskar" during last three years. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) Nlrmal 
Gram Puraskar (NGP) is awarded to such Panchayati Raj 
Institutions which satisfy the following conditions: 

(i) each household has access to toilets and the 
practice of open defecation Is completely eliminated; 

(Ii) all schools and Anganwadis in the PRI area 
have functional toilet facilities; 

(iii) general cleanliness prevails in the concemed 
PRI. 

(b) and (c) The Nirmal Gram Puraskar (NGP) was 
announced on 2nd October, 2003 and the distribution of 
award has started since 2004-05. The number of PRls 
applied and got the Nirrnal Gram Puraskar In the last two 
years, State-wise is given in the statement enclosed. 

Statement 

st. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of State 

2 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

Total No. of 
Applications 

received 

3 

o 

o 
o 

o 

7 

o 

1 

2004 

No.ofPRls 
awarded 

4 

o 

o 
o 

o 

o 

o 
o 

Total No. of 
Applications 

received 

5 

44 

10 

14 

19 

12 

o 

2005 

No. of PRls 
awarded 

6 

10 

4 

13 

4 

o 
o 

o 
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2 3 

9. Karnataka 0 

10. Kerala 8 

11. Madhya Pradesh 0 

12. Maharashtra 23 

13. Orissa 3 

14. Tamil Nadu 29 

15. Tripura 189 

16. Uttar Pradesh 2 

17. Uttaranchal 0 

18. West Bengal 191 

Total 454 

Setting up of High Court Bench 

2625. SHRI BAlASHOWRY VALLABHANENI: 

SHRIJASHUBHAIDHANABHAIBARAD: 

SHRI M.K. SUBSA: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Union Government have received 
any proposal from State Governments to establish High 
Court Benches; 

(b) if so, the locations identified for this purpose; 

(e) whether any allocation of funds has been 
made by the Government, to these States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) A proposal from the State Government of West Bengal 
to set up a Circuit Bench of the Calcutta High Court at 
Jalpalguri has been received. 

(c) and (d) The Government does not implement any 
scheme under which funds are allocated to the State 
Governments for setting up of High Court Benches. 

4 5 6 

o 4 0 

11 6 

o 13 

13 497 377 

o 11 8 

13 304 119 

99 36 

o 142 40 

o 34 13 

11 231 126 

40 1447 758 

[Translation} 

Demolition of Houses by CPWD 

2626. SHRI BRAJESH PATHAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the details of houses demolished by the 
Central Public Works Department during the last three 
years, till date, location-wise; 

(b) whether new houses has been constructed 
on the sites of demolition; 

(e) if so, the details thereof; 

(d) if not, the reasons therefor: 

(e) whether such sites have been allotted to some 
organisations; 

(I) if so, the, details thereof; 

(9) whether the Government are aware of alleged 
irregularities in allotment of this land; 

(h) if so, whether the Government have taken any 
decision to investigate the aneged irregularities in allotment 
of this land; and 

{il jf so, the details thereof? 
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THE MINISTEA OF STATE IN THE MINISTAY OF 
URBAN DEVELOPMENT (SHAI AJAY MAKEN): (a) to (i) 
The intonnation is being collected and will be laid on the 
Table of the Sabha. 

(c) the criteria of making allotment of land to these 
hospitals; and 

(d) the details of hospitals whose applications for 

[English} 

Lend to Hosp ..... 

allotment of land were rejected during the above mentioned 
period and the reasons for such rejection? 

2627. SHAI CHANDAAKANT KHAIAE: Will the 
Minister 01 UABAN DEVELOPMENT be pleased to state: 

THE MINISTEA OF STATE IN THE MINISTAY OF 
UABAN DEVELOPMENT (SHAI AJAY MAKEN): (a) to (d) 
The Delhi Development Authority (DDA) has reported that 
the allotment of land from the year 2002 onwards to private 
societies/agencies for hospitals are done only through 
auction. Details of 9 hospitals which have been allotted 
land through auction from the year 2002-03 onwards is 
given in the Statement enclosed. 

(a) whether the allotment of land in Delhi for the 
purpose 01 building hospitals is made by Delhi Develop-
ment Authority; 

(b) if so, the names of such hospitals including 
details of area of land allotted and rate charged for each 
hospital during each of the last three years; 

Since the disposal of hospital sites is to be done 
through auctionltender only, no application for allotment 
other than through auction is being considered by DDA. 

St.tement 

Details of HospitaJs allotted land through Auction/Tender. 

51. No. Name of the Organisation 

MIs. Max Heahh Institute 

2 MIs. PCL-JDAC 

3 Oscar Biotech PYt. Ltd. 

4 Aakash institute Pvt. Ltd. 

5 Metro Hospital 

6 Wockhardt Hospital Ltd. 

7 Muthoot Hospital 

8 Dr. La! Path Lab Pvt. Ltd. 

9 Ganesh Diagnostic & 
imaging Centre. 

[Translation] 

Slum. In Urban Ar .. 

From the year 2002-03 onwards. 

Area/location 

0.9 HectlSaket 9050 Sqm. 

3.44 Hectares IDwarka 

2.97 Hectares. Block-A 
Shalimar Bagh 

0.60 Hectare Sector-3. Dwarka 

1.0 Hectare Sector 
A-7, Narela. 

0.72 Hectares H4-H5 
Aoad No. 43, Pitam Pura. 

3.50 Hectares 
Sector- 10, DWarka. 

3717 sqm. Aohini, 
Sector 18. 

616.6 sqm. Aohini. 
Sector-8 

Amount of bid (As.) 

10.11 Crores 

10.80 Crores 

13.02 Crores 

7.04 Crores 

3.50 Crorea 

9.00 Crores 

20.20 Crores 

8.11 Crores 

1.75 Crotft 

(a) whether the Union ~ment has taken IraIh 
initiatives to check the mushrooming of slums in urban 
areas in the country particularly in metropolitan cities; 

2628. SHAI AAMDAS ATHAWALE: WID the Minister 
of UABAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to &tate: 

.(b) If so, the details thereof; and 

(c) If not. the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) to (c) A coherent urbanization policy 
to Implement projects In cities Is needed to cope with the 
problems such as slums that have emerged as a result of 
rapid urban growth. In this direction, the Government has 
recently launched the Jawahatlal Nehru National Urban 
Renewal Mission (JNNURM). Under the JNNURM, a Sub-

Mission on Basic Services to the Urban Poor (BSUP) is to 
be implemented in the selected 63 cities to provide 
integrated development of slum through projects for 
providing shelter, basic services and other related civic 
amenities with a view to provide utilities to the urban poor. 
In the remaining cities/towns, an Integrated Housing & 
Slum Development Programme (IHSDP) will be imple-
mented. Names of 63 JNNURM cities are given in the 
statement enclosed. 

St.tement 

SI.No. City 

2 

(a) .... CttIHIUAa 

1. Deihl 

List of Identified Cities/Urban Agglomerations (UAs) uncier Sub-Mission on 
BasIc ServIces to the Urban Poor (BSUP). 

Name of the State 

3 

Delhi 

2. Greater Mumbai Maharashtra 

3. Ahmedabad Gujarat 

4. Bangalore Kamataka 

5. Chennai Tamil Nadu 

6. Kolkata West Bengal 

7. Hyc:terabad Andhra Pradesh 

(b) Mllllon-pIua CltlMIUAa 

1. Patna Bihar 

2. Farldabad Haryana 

3. Bhopal Madhya Pradesh 

4. Ludhlana Punjab 

5. Jalpur Rajasthan 

6. Lucknow Uttar Pradesh 

7. Madurai Tamil Nadu 

8. Nashlk Maharashtra 

9. Pune Maharashtra 

10. Cochln Kerala 

Population (In Iakh) 

4 

128.77 

164.34 

45.25 

57.01 

65.60 

132.06 

57.42 

16.98 

10.56 

14.58 

13.98 

23.27 

22.46 

12.03 

11.52 

37.60 

13.55 
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1 2 3 4 

11. Varanesi Uttar Pradesh 12.04 

12. Agra Uttar Pradesh 13.31 

13. Amritsar Punjab 10.03 
-. ...:: 

'4. Visakhapatnam Andhra Pradesh 13.45 

15. Vadodara Gujarat 14.91 

16. Sural Gujarat 28.11 

17. Kanpur Uttar Pradesh 27.15 

18. Nagpur Maharashtra 21.29 

19. Coimbatora TamB Nadu 14.61 

20. Meerut Uttar Pradesh 11.61 

21. Jabalpur Madhya Pradesh 10.98 

22. Jamshedpur Jharkhand 11.04 

23. Aaansol West8engal 10.67 

24. Allahabad Uttar Pradesh 10.42 

25. Vljayawada Andhra Pradesh 10.39 

26. Rajkot Gujarat 10.03 

27. Dhanbad Jhar1chand 10.65 

28. Indore Madhya Pradesh 16.40 

(c) IdInIIfted cm.IUAe wIIh ....... OM IIIIIIIon populllllon 

1. Guwahatl Assam 8.19 

2- ltanager Arunachal Pradesh 0.35 

3. Jammu Jammu & Kashmir 6.12 

4. Ralpur Chhattisgarh 7.00 

5. Panaji Goa 0.99 

6. Shlmla HImachal Pradesh 1.45 

7. Ranchl Jharkhand 8.63 

8. Thlruvananthapuram Karal. 8.90 

9. Imphal Manlpur 2.50 
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2 3 4 

10. Shillong Meghalaya 2.68 

11. Alzawal Mlzoram 2.28 

12. Kohlma Nagaland o.n 
13. Bhubaneshwar Orissa 6.58 

14. Gangtok Sikkim 0.29 

15. Agartala Trlpura 1.90 

16. Dehradun Uttaranchal 5.30 

17. Bodh Gaya Bihar 3.94 

18. Ujjain Madhya Pradesh 4.31 

19. Purl OrIssa 1.57 

20. AJmer-Pushkar Rajasthan 5.04 

21. Nainltal Uttaranchal 2.20 

22. Mysore Karnataka 7.99 

23. Pondlcherry Pondicherry 5.05 

24. Chandlgarh Punjab & Haryana 8.08 

25. Srinagar Jammu & Kashmir 9.88 

26. Harldwar Uttaranchal 

27. Mathura UUar Pradesh 

28. Nanded Maharashtra 

All State Capitals and Capitals of two Union 
Territories with Legialatures are proposed to be covered. 

The Natlona' Steering Group may add or delete cities! 
towns under category-C other than State capitals. However, 
the total number of category-C cities under JNNURM will 

be kept at a reasonable level. 

[English} 

Growth of AnImation Indu*Y 

2629. SHRI P.C. THOMAS: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to atate: 

2.21 

3.23 

4.31 

<a) whether several entrepreneurs have come up 
in 'Animation Industry'; 

(b) if so, the details thereof and the scope of 
growth and employment potential for this industry; 

(c) whether several foreign orders for outsourcing 
hal been obtained by Indian companiesi 

(d) if so, whether the Government has any scheme 
or plan to encourage this sector; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
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(DR. SHAKEEl AHMAD): (a) to (c) Yes, Sir. As per 
NASSCOM, Animation is one of the fast going up sectors 
in the IT industry. Several companies such as Tata Elxi 
ltd., Pentamedia Graphics Umlted, Global Soft Private 
limited, S.G. Martin Infoway Umited, Crest Animation 
Studio limited, FXlabs Studios Pvt. Ltd., XS CAD India 
Pvt. ltd. etc., have come up in the sector. The latest 
NASSCOM report on Animation and Gaming industry in 
Indla .. stimates the global mari<et size (demand pers-
pective) of Industry will witness a CAGR of eight percent 
and Is expected to reach USD 75 billion by 2009. Based 
on thia, the global animation market (from the developers' 
perapec:tive) is expected to Increase to USD 35 billion by 
2009 from USC 25 billion in 2005. The size of the Indian 
animation market was estimated at USD 285 million in 
2005. It Is expected to witness a CAGR of 35 percent from 
2005-2009 and Increase to USD 950 million by 2009. 
AddItional trained personnel to the tune of 30,000 by 2009 
has also been estimated. Global entertainment majors like 
Walt Disney, lmax, Warner Brothers and Sony are signing 
up contracts with Indian animation companies. 

(d) and <e) The Film and Television Institute of India 
has atartect a certificate course in Animation and Computer 
Graphic;a from the Iaat academic session. The Government 
of India, MInistry of Information & Broadcasting has entered 
Into Govemment-ta-Government co-production agreements 
with Italy and U.K., so that producers from these countries 
are wiDing to do business with the Indian animation sector. 
The animation sector is considered at par with Information 
Technology (IT) and import duties on various film related 
equipment have been reduced. A sub-group on 'Animation 
and GamIng' has been set up under the Committee on 
Information, Communication and Entertainment (ICE) to 
consider issues relating to this sector. The steps taken by 
the Government to promote IT Exports are given in the 
Statement enclosed. 

Statement 

sr.p. taken by the Government to promote 
the Information Technology Sector 

1. Approvals for all foreign direct investment proposals 
relating to the Information Technology Sector, with 
the exception of Business-to-consumer (B2C) e-
commerce are under the automatic route. 

2. Peak rate of customs duty has been reduced to 
12.5%. Customs duty on IT,I.-1 items (217 Items) has 
been abolished from 1.3.2005. All goods required in 

U,e manufacture of ITA·1 items have been exempted 
from customs duty subject to Actual user 'condition. 
Information Technology (IT' Software is exempted 
from Customs duty. Customs Duty on specified raw 
materials/inputs used for manufacture of electronic 
components or optical fibres/cables is 0%. Customs 
duty on specified capital goods used for manufacture 
of electronic goods is 0%. Customs duty on MP3 
players and MPEG4 players has been reduced to 
5%. 

3. Excise duty on computers is 12%. Microprocessors, 
Hard Disc Drives, Aoppy Disc Drives, CD ROM Drives, 
DVD Drives, USB Flash Memory and Combo-Drives 
have been exempted from excise duty. Parts, 
components and accessories of mobile handsets 
including cellular phones are exempted from excise 
duty. Excise duty on MP3 players and MPEG4 players 
has been-reduced to 8%. 

4. Supplies of Information Technology Agreement (ITA-
1) items and notified zero duty telecom/electronic 
items in the Domestic Tariff Area (DTA) by Electronics 
Hardware Technology Park (EHTP)lExport Oriented 
Unit (EOU)/ Special Economic Zone (SEZ) units are 
counted for the purpose of fulfilment of positive Net 
Foreign Exchange Eamlngs (NFE). 

5. Special Economic Zones (SEZs) are being set up to 
enable hassle free manufacturing and trading for 
export purposes. Sales from Domestic Tariff Area 
(DTA) to SEZs are being treated as physical export. 
This entitles domestic suppliers to DrawbacklDEPB 
benefits, CST exemption and Service Tax exemption. 
100% Income Tax exemption on export profits is 
available to SEZ units for 5 years, 50% for next 5 
years and 50% of ploughed back profits for 5 years 
thereafter. 

6. Export Promotion Capital Goods scheme (EPCG) 
allows import of capital goods on payment of 5% 
customs duty. The Export Obligation under the scheme 
Is linked to the duty saved and Is 8 times the duty 
saved on capital goods Imported, to be fulfilled over 
a period of 8 years. The export obligation under 

. EPCG Scheme can also be fulfilled by the supply of 
Information Technology Agreement (ITA-1) Items to 
the DTA provided the realization is in free foreign 
exchange. 

7. EOU/STP/EHTP units are eligible for Income Tax 
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exemption on export profits, upto 2009-10, In terms 0' SectIons lOA and lOB of the Income Tax Act. 

8. 100% depreciation is available to computers and 
computer peripherals over a period of 5 years for 
uni.. under EOU/Software Technology P~ (STP)I 
EHTPISEZ schemes. 

9. Second hand capital goods are freely importable. 

10. To induce more investment 'or Research and 
Development activities, a weighted deduction of 
150% on the sums paid to any univerllty, college or 
an institution or a scientific research association for 
the purposes 0' scientifiC. social or statlatlcal research 
is available. 

11. Income by way of dividends or long-term capital 
galns of a Venture Capital Fund (VCF) or Venture 
Capital company from Inve.tmant made by way of 
equity Ihatu in a Venture Capital UndeI1aking. which 
has been expanded to Indude the Software and IT 
MCtorI. will henceforth not be Included in computing 
the total income. To give 1hruet to Venture Capital 
finance. SEBt has been made the lingle point nodal 
agency for regiltration and regulation of both 
dome.tic and overseas venture capital funds. 

12. Information Technology Act 2000 dealing wi1h Cyber 
Security. Cyber Crime and other information security 
related legal aspects is in place to encourage 
expan.ion of e-commerce through Internet. 

[Tf8lf11BtIon] 

Telephone T..,. In Jodhpur 

2630. SHRI JASWANT SINGH BISHNOI: Will 1he 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleand to state: 

Ca) the number of BSNL telephone towers 
proposed to be made functional in the Jodhpur district of 
Rajasthan till March 31.2004; 

(b) the number of towers which are functioning at 
prHent; and 

Cc) the time by which the remaining towers are 
likely to be made functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) Sir. 16 Global System for 
MobIle Communication (GSM) towers and 10 Wir ... in 
Local Loop (WlL) towers were functioning as on 31st 
March, 2004. 

(b) As on date. total number of BSNL towers 
functioning are: 

GSMtowers 79 

WLL towers 17 

(c) Bharat Sanchar Nigam Limited (BSNL) 
proposes to make functional 99 GSM towers and 20 WLL 
towers by 30th June, 2006. 

[English] 

2631. SHRI BALASAHEB VIKHE PATIL: WIU the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether City Development Plan (COP) of ttne 
Municipal Corporations of Maharashtra viz. Mumbal. Pune 
and Nagpur costing Rs.38123.09 erorea alongwlth De..a.d 
Project Reports (OPRs) have been submitted by the 
Government of Maharashtra to the Union Government; 

(b) i' so, tha details thereof; and 

(c) the time by which the funds are likely to be 
provided to COP? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): <a) to (e) The Ministry of Urban 
Employment and Poverty Alleviation has received City 
Development Plans (COPs) from Puna and Nagpur. No 
Detailed Project Reports (OPRs) have been received from 
any of the cities In Maharashtra for implementation of 
Basic Services to the Urban Poor (BSUP) and Integrated 
Houling & Slum Development Programme (IHSDP). The 
technical agencies are appraising the COPS. Project 
proposals. complete In ali respects and fulfilling the basic 
formalities such as submission of COPs for BSUP projects 
and signing Memorandum of Agreement on reforms (for 
both BSUP & IHSOP projects) with the Ministry of Urban 
Development will then be recommended to Ministry of 
Finance for release of Central Assistance. The Centrai 
funds under BSUP and IHSOP will be provided in the form 
of Additionai Central Assistance. 
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2632. SHRI KISHANBHAI V. PATEL: WiU the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of foreign direct Inv.stment 
proposals approved by the Government 80 far In the 
tetecom sector; 

(b) the total amount of Invutment involved In 
these proposals; and 

(c) the places where th... investments are 
proposed to be made, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Total foreign direct Investment 
proposals approved by the Government during August 
1991 to December 2005 In htIecom sector 18808. 

(b) The total amount of Investment Involved In 
the .. proposals Is RI.38374.56 crore. 

(e) Statement of state-wi.. break-up 'or th ... 
foreign direct Investment approvals Is given in the State-
ment enclosed. 

Sta .... FDt Approved during August 1991 to Decernber 2005 
sector Telecommunications 

(Amount In crore) 

S.No. Name of the State No. of Approvals Amount of %to 
Foreign Direct Total 

Irwestment 
Total Technical Financial Approved 

(In RI.) 

1 2 3 4 5 6 7 

1. Andhra Pradeah 13 10 3 12.12 0.03 

2. Bihar 2 0 2 2.38 0.01 

3. Gujarat 9 3 6 436.41 1.14 

4. Haryana 21 3 18 145.60 0.38 

5. Himachal Pradesh 5 3 2 810.83 2.11 

8. Karnataka 58 19 39 749.32 1.95 

7. Kerala 3 2 1.00 0.00 

8. Madhya Pradesh 3. 2 0.32 0.00 

9. Maharaahtra 92 7 85 1443.82 3.76 

10. Punjab 11 .. 7 189.98 0.44 

11. Rajasthan 2 0 2 9.80 0.03 

12. Tamil Nadu 46 3 43 622.40 1.82 
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2 3 4 

13. Uttar Pradesh 9 2 

14. West Bengal 30 7 

15. Uttaranchal 0 

18. Chandlgarh 5 

17. Deihl 187 5 

18. Gos 8 2 

18. Pondlcherry 3 

20. State Not Indicated 300 51 

Grand Total 808 125 

Black Money 

2633. SHRIMATI MINATI SEN: Will the MInister of 
FINANCE be pleased to state: 

(a) estimated quantum of black money In the 
country; 

(b) whether eurvey has not been conducted after 
1883-84 to find out quantum 0' black money; and 

(c) If so, the steps taken by the Government to 
conduct survey to estimate black money In circulation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There Is no 
formal estimate of the amount of black money presently In 
the country. However, at the Instance of the Government, 
the National Institute of Public Finance and Policy (NIPFP) 
had In 1985 attempted an estimate of black money In the 
country. According to the Report of the NIPFP "Aspects of 
Black Money In India" (1985), the total amount of black 
money In the country during F.Y. 1983-84 was estimated at 
between Rs. 31,584 crore and Rs.38,786 erare. 

(b) The Ministry of Finance has not undertaken 
any study to estimate the amount of black money In the 
country thereafter. 

(c) Presently, there is no propoeal In the Ministry 
to conduct a fresh study for estimating the amount of black 
money In circulation In the country. 

5 6 7 

7 44.36 0.12 

23 562.04 1.46 

73.50 0.19 

4 84.55 0.17 

182 13537.78 35.28 

6 55.20 0.14 

2 0.49 0.00 

249 19632.87 51.16 

683 383714.56 

Acceu DefIcit Charge 

2634. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether private mobile operators have blamed 
TRAI for total regulatory failure as well as holding the 
consumers to ransom In regard to excelS collection of 
acce .. deficit charge; 

(b) if 10, the total amount collected on ADC by 
TRAI and given to BSNL during the current year; 

(c) the target fixed by TRAI for collection of ADC 
and actually collected by TRAI between February, 2005 
and January, 2006; 

(d) whether excess collection of ADC should have 
been passed to consumers by reducing tariff by 15 to 20 
percent; 

(e) If so, the details thereof; and 

(f) the extent to which the Government has 
passed the benefit of ADC to rural users? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Telecom Regulatory Authority 
of India (TRAI) has received a letter fonn Cellular Operators 
Association of India (COAl) wherein, based on the media 
reports, it has stated that the amount collected through 
ADC has exceeded Rs. 8000 crores. The excess collection 
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of ACC had caused an unnecessary and additional burden 
on the consumers. COAl has, therefore, requested TRAI 
that the excess ADC collected inter alia by BSNL must be 
adjusted both to safeguard consumer Interest and also to 
ensure level playing field for the private operators. 

(b) ADC is not collected by TRAI and therefore 
t"e figures of amount collected by TRAI and given to 
BSNL during current year are not maintained. 

(c) Telecom Regulatory Authority of India (TRAI) 
vide its Regulation dated 6th January, 2005 has estimated 
Rs. 5669 orores for collection of total amount of ACC 
between February, 2005 to January, 2006, out of which 
the estimated amount of ADC funded to BSNL was Rs. 
4954 crores. While the exact amount ot ADC received is 
not maintained. ADC receipts by BSNL, as reported by 
BSNL, for the period from 1.2.2005 to 31.1.2006 are 
estimated as Rs. 37001- erores. 

(d) to (f) Do not arise in view of (e) above. 

{Translation] 

Unclaimed Good. 

2635. PROF. MAHADEORAO SHIWANKAR: 

SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government assess the unclal-
med goods which lie with Customs authorities; 

(b) it so, the value in rupees of such unclaimed 
goods; 

(c) whether such goods are being auctioned; 

(d) if so, the amount realized from such exerelae 
during each of the last three years; and 

(e) the value in rupees of such goods lying with 
customs authorities for one year, two years and more than 
three years? 

THE MINISTER OF STATE 'IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANI~): (a) No Sir. 
Unclaimed goods do not lie with the Cust'olns Authorities 
but with the Custodians, for example, Port Trust Authority, 
Airport Authority of India, Container Corporation of India. 

(b) Nil, in view of the reply at (a) above. 

(c) and (d) Unclaimed goods are sold by the 
Custodian after giving notice to the Importer in terms of 
Section 48 of the Customs Act, 1962. 

(e) 'Nil, in view of the reply at (a) above. 

{English] 

Klan CNdh Cerd. 

2636. SHRI AJIT JOGI: Will the Minister of FINANCE 
be pleased to state: 

(a) whether any t..-get has been fixed for issue of 
Kisan Credit Cards; 

(b) it. ~. the details thereot; and 

(c) the target achieved during the last three years? 

• THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) The 
targets and achievements for 'Isue of K1san Credit Cards 
by Commercial Banks, Regional Rural Banks and 
Cooperative Banks for the last four years are as under:-

(Flguree In lIIc8) 

Bank Group 2002-03 2003-04 2004-05 2005-08 

Target 25.81 •• 30.00 0 0 

Achievement 26.99 30.94 43.95 24.08· 

Regional Flu'" llenka 

Target 7.00 7.73 • 16.70 

AchIevements 9.64 12.74 17.29 9.or· 
Coopendi". llenka 

Target 65.00 411.27 • 34.00 

AchIevement 45.79 48.78 35.56 18.70·· 

o NO Target fixed • M on. Slp\ember 2005 

" Self Set by BankII •• M on 3111t DecIember 2005 

AclvertlHment ExpendItu,. of 811 

2637. OR. M. JAGANNATH: Win the Minister of 
FINANCE be pleased to state: 
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(a) whether the State Bank of India has been 
spending several crores of rupees for the advertisement of 
its products through sponsoring or co-sponsoring various 
sports and cultural activities; 

(b) if so, the amount spent in various States during 
the last two years for sponsoring and co-sponsoring cultural 
activities, State-wise; and 

(c) the details of agencies related to sponsoring 
and CO-Spon80ring of above activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) State Bank 
of India (SBI) sponsors/co-sponsors sports and cultural 
activities to enhance its brand image. 

(b) and (c) SBI has been sponsoring such events in 
various States. Rs.53 lakhs and Rs. 59 lakhs were spent 
by SBI for cultural activities during the financial years 
2003-2004 and 2004-2005 respectively. The major events 
(Rs. 5 lakhs and above) sponsored during these two years 
are given below: 

Ananclal State Agencies related Amount 
Year to major events Sponsored 

sponsored (Rs. In lacs) 

2003-2004 Maharashtra Shankara Netralaya 10.00 

liT PowaI 6.00 

Banyan Tree 7.50 

Punjab Patiala Heritage Society 10.00 

2004-2005 Maharashtra liT Powai 

Banyan Tree 

Tamil Nadu The Hindu Group 

Punjab Pall ... Heritage Society 

Dellnklng State Bank of Indore 
from SBI Group 

12.50 

7.50 

8.00 

10.00 

2638. SHRI S. AJAYA KUMAR: Will the Minister of 
ANANCE be pleased to state: 

(a) whether the Government has received memo-
randum for delinking of State Bank of Indore from State 
Bank of India and making It an Independent Public Sector 
Bank; 

(b) If so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) Yes, 
Sir. Government has received a memorandum from All 
India State Bank of Indore Officers' Co-ordination 
Committee, inter-alia, requesting for making State Bank of 
Indore an independent public sector bank. State Bank of 
Indore is already a public sector bank governed by State 
Bank of India (Subsidiary Banks) Act, 1959. There is no 
proposal under consideration of the Government to bring 
it out of the purview of the above statute. 

Small Savings Loan 

2639. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government of Gujarat has 
requested the Govemment of India for surrender or pre-
payment of small savings loans; 

(b) if so, the response of the Union Government; 

(c) whether there are instances wherein the 
Government is charging about 12 per cent on old small 
savings loans and even not accepting pre-payment; and 

(d) if so, the details thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to Cd) The 
on-lending rate of intere&: ... 0 small savings transfers from 
the National Small Savings Fund (NSSF) to StateslUT 
Governments through investment in special securities 
issued by these Governments is linked to the rate of interest 
paid to the depositors and the management cost paid to 
the Department ot-eGstsIban~ ;III'ICi to small savings agents. 
Accordingly, the on-lending rate of interest is 13.5% for 
1999-2000, 12.5% for 2000-01, 11% for 2001-02, 10.5% 
for 2002-03 and 9.5% with effect from 1.4.2003. 

Requests have been received from State Govern-
ments from time to time on issues relating to small savings 
including devolution and repayment of small savings loans. 
State Governments have already been enabled to pre-pay 
small savings loans contracted prior to 1.4.1999, under 
the State Debt Swap Scheme. At present, there is no 
proposal under consideration of the Government to 
discontinue the existing arrangement regarding release of 
loans to States against s~1I saving collections or 
repayment of securities issued to NSSF from 1.4.99 in this 
regard. 
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Grants to North Eaatem StatH 

2640. SHRI TAPIR GAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of financiaJ grants provided by the 
Government for development of small, middle and big 
cities of North Eastern Region particularly in the Arunachal 
Pradesh during the last three years and tin date; 

(b) the details of funds released and actually 
utilised for the development of such cities in the region 
particularly in the Arunachal Pradesh during this period, 
city-wise; and 

(c) the details of new proposals formulated and 
being implemented by the Government for development of 
such cities and the State of Arunachal Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (c) 
Information is being collected and will be laid on the Table 
of the Sabha 

RegIstration of NBFCs 

2641. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government propose to corne 
down heavily on the Non-Banking FinanciaJ Companies 
which have been carrying their operation even after 
rejection of their registration applications; 

(b) if so, the details of the NBFCs for which 
registration have been cancelled by RBI; 

(c) whether the enforcement agencies have been 
asked to prevent operation of such firms in various States; 
and 

(d) if so, the time by which such companies would 
be wound up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
Reserve Bank of India (RBI) issues orders prohibiting 
Non-Banking Financial Companies (NBFCs) whose 
applications for certificate of registration have been 
rejected from accepting further deposita and from alienation 
01 assets except for repayment of the depositors. Their 
names are placed on RBI's website and suitable public 
notifications are inserted in newspapers. The names and 

other details of the rejected companies are intimated to 
the respective Registrars of Companies and the economic 
Offences Wings of the State Government. Besides. 
depending upon the merit of each case and the gravity of 
the case, the Bank fiies Criminal Complaints for non-
compliance of Company Law Board orders for repayment 
of deposits and in extreme cases winding up petitions are 
filed. 

(b) The Reserve Bank has so far cancelled the 
Certificate of Registration of 110 deposit taking NBFCs. 

(c) The details of the rejected companies are 
furnished to the Economic Offences Wing of the respective 
State Government for necessary action. A State Level 
Coordination Committee has also been put in place which 
meets at regular intervals for exchange 01 information and 
co-ordination among the enforcing agencies. 

(d) The rejected companies are directed to 
convert themselves into a non-financial company or 
dispose of their financial assets or seek voluntary winding 
up within a period of three years from the date of their 
rejection. 

[Translation] 

Telecom end PoetaI Network facility 

2642: SHRI HEMLAL MURMU: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment proposes expansion 
of telecommunication and data network facilities in each 
State particularty in tribal dominated, remote and under 
developed areas of the country; 

(b) if so, the detaiJs thereof and the areas identified 
for the purpose in the tribaJ area ill each State particularly 
in Jharkhand; 

(c) whether the Telecom Regulatory Authority ,01 
India (TRAI) hes set any target for the Bharat Sanchar 
Nigam Limited and various telephone and mobile 
companies to expand telecommunication services in under 
developed areas particularly in the rural areas; and 

(d) if 50, the datal" 01 the works done by the 
BSNL including other private mobile and telephone 
operators in each State of the country particularly in 
Jharkhand in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OA. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Government has following plans for expansion 
of telecommunication and data network facilities in each 
State including in tribal dominated, remote and under 
developed areas of the country:-

(I) The remaining eligible 49,640 unconnected 
villages will be provided with VPTs progressively 
by November 2007. It excludes villages having 
less than 100 population and villages lying in thick 
forest arealnaxalite infested area etc. State wise 
details are at Statement-I enclosed. 

(ii) 1,86,872 VPTs working on Multi Access Aadio 
Aelay (MAAA) technology are planned to be 
replaced with land linelFixed Wireless Terminals 
(FWTs) by June, 2006. State wise details are at 
Statement-II enclosed. 

(iii) 46,253 Rural Community Phones (ACPs) are 
planned to be provided by September, 2007 in 
villages with population more than 2,000 and 
where there are no Public Call Offices (PCOS). 
State wise details are at Statement-III enclosed. 

(iv) Individual ROELs installed after 1.4.2005 in the 
eligible 1,685 commercially unviable SOCAs, in 

. the country are being supported. Statewise details 
are at Statement-IV enclosed. 

(v) Government has plans for improving mobile 
penetration in rural areas through provision of 
shared Infrastructure for mobile services. 

(vi) Department of Information Technology (OIT) has 
an approved e-Governance Scheme for develop-
ment of core IT infrastructure titled ·State Wide 
Area Network" (SWAN) with an estimated outlay 
of As. 3,334 Crores for the entire country. The 
scheme would provide broadband connectivity 
through district/sub-division headquarters 
covering more than 6,000 blocks. Proposals from 
20 States have been received and approved so 
far. 

(vii) OIT is facilitating establishment of 100,000 
Common Service Centres (CSCs) in rural areas 
across theawntry using 2 Mbps connectivity being 
provided through SWANs under its National e-
Governance Plan. The proposed centres are to 
be set up in Public Private Partnership (PPP) 
mode. 

(viii) Nationai Informatics Centre (NIC) under OIT has 
established 487 Community Information Centres 
(CICs) at block level in North Eastern States with 
the objective of providing internet access, 8-mail, 
training and basic 8-Governance services. NIC 
has aiso established CICs in 116 blocks in Jammu 
& Kashmir . 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

St1ttement-l 

State-wise details of remaining eligible uncovered villages 

SI.No. Name of the Total No. of OSPT WLL VPTs provided Balance 
Service Area uncovered villages upto 31 .12.05 remaining 

(in November 2004) uncovered 

2 3 4 5 6 7 

1. Andhra Pradesh 1074 115 959 237 837 

2. Assam 8931 279 8652 2366 6565 

3. Jharkhand 1694 1694 a 30 1664 

4. Gujarat 4144 o 4144 1965 2179 

5. Himachal Pradesh 1002 275 727 234 768 
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1 2 3 " 5 6 7 

e. Jammu and Kuhmir 1755 465 1290 222 1533 

7. Madhya Pradesh 11894 443 11451 4402 7492 

8. ChhaUIsgarh 5043 88 4955 892 4151 

9. Maharasthtra 6441 496 5945 2189 4252 

10. North East-I 2128 578 1550 77 2051 

11. North East-II 1550 1289 261 30 1520 

12- Orissa 4899 4899 0 0 4899 

13. Rajasthan 12386 18 12368 4332 8054 

14. UttaranchaI 3881 3544 337 206 3675 

Total 86822 14183 52639 17182 49640 

S1atfHnent-il 

State-wise ~tails' of replacement of MARR VPTs 

S1.No. ServIce area Total MARRVPTs MARR MARR VPTs Cumulative Balance to 
MARRs already VPTs to Replaced total be 

to be replaced be upto MARR replaced 
replaced during 01-04-02 replaced 31.12.2005 VPTs 

to 30-06-03 beyond Replaced 
01-07-03 

1 2 3 4 5 6 7 8 

1 Andaman and 71 43 28 26 69 2 
Nicobar Islands 

2 Arunachal 10446 1607 8839 5770 7377 3069 
Pradesh 

3 Assam 9294 324 8970 4214 4538 4756 

4 Bihar 8505 3747 4758 4613 8360 145 

5 Jhalkhand 2677 2677 2342 2342 335 

6 Gujarat 4107 1755 2352 1796 3551 556 

7 Haryana 1335 393 942 942 1335 0 

8 Himachal 997 364 633 427 791 206 
Pradesh 

9 Jammu and 2661 281 2380 600 881 1780 
Kashmir 

10 Kamataka 14578 7535 7043 5782 13317 1261 

11 Kerata 2 2 4 0 
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1 2 3 4 5 6 7 8 

12 Madhya 23442 5682 17760 13293 18975 4467 
Pradesh 

13 Chhattisgarh 2726 2726 1951 1951 775 

14 Maharashtra 15164 3684 11480 7754 11438 3726 

15 N.E-I 2139 525 1614 401 926 1213 

16 N.E.-II 1315 1315 590 590 725 

17 Orissa 11341 3372 7969 5402 8774 2567 

18 Punjab 2146 1133 1013 862 1995 151 

19 Rajasthan 14658 1757 12901 7924 9681 4977 

20 TamH Nadu 6000 2340 3660 3384 5724 276 

21 U.P (East) 27897 2808 25089 13901 16709 11188 

22 U.P (West) 11899 6872 5027 3904 10776 1123 

23 Uttaranchal 1374 1374 686 686 688 

24 West Bengal 12096 1425 10671. 5897 7322 4774 

Total 186872 45649 141223 92463 138112 48760 

Statement.,11 

State wise details of Rural Community Phones 

SI.No. Service Area BSNL RIL BSNL RIL Cumulative 
achievement achievement achievement 

up to up to up to 
31.12.05 31.12.05 31.12.05 

2 3 4 5 6 7 

Andaman and Nicobar 0 0 0 0 0 

2 Andhra Pradesh 3,677 1865 1379 767 2146 

3 Assam 1,913 0 699 0 699 

4 Bihar 1.302 3254 624 546 1170 

5 Jharkhand 451 0 346 0 346 

6 Gujarat 1.801 300 1261 142 1403 

7 Haryana 145 626 83 334 417 

8 Himachal Pradesh 95 0 32 0 32 
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2 3 4 5 6 7 

9 Jammu and Kashmir 122 0 27 0 27 

10 Kamataka 1,528 669 1327 166 1493 

11 Kerala 0 0 

12 Madhya Pradesh 1,810 0 1314 0 1314 

13 Chhattisgarh 576 0 548 0 548 

14 Maharashtra 3,140 305 708 146 854 

15 North East-I 505 0 65 0 65 

16 North East-II 193 0 52 0 52 

17 Orissa 936 0 686 0 686 

18 Punjab 43 225 43 103 146 

19 Rajasthan 1,416 0 604 0 604 

20 TN& Pondichery 1,424 1769 1206 637 1843 

21 UP (East) 2,210 4721 1417 1105 2522 

22 UP (West) 429 0 258 0 258 

23 Uttaranchal 5 3183 4 1158 1162 

24 West Bengal 1072 4542 372 1015 1387 

Total 24794 21459 13056 6119 19175 

Statement-IV 

State wise details of status of RDELs InstBlled a"er01.04.2005 
as on 30.11.2005 

SI. No. Service Service eligible Number No. of ROEls provided 
Area Provider SDCAs of SDCAs BSNL AIL TTl TTl(M) 

2 3 4 5 6 7 8 9 
Andaman and 0 0 0 0 0 0 0 
Nicobar Islands 

2 Andhra BSNL, AIL 117 81,36 3047 1627 0 0 
Pradesh 

3 Assam BSNL 26 26 4598 0 0 0 
4 Bihar BSNL. TIL. RIL 122 44,9.3 10423 0 200 0 
5 Jharkhand BSNL 0 66 4387 0 0 0 

6 Gujarat BSNL, RIL 120 99.21 19689 2565 0 0 
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2 3 4 5 6 7 8 9 

7 H.P. BSNL, AIL 22 11,11 4248 258 0 0 

8 Haryana TIL,RIL 16 13,3 0 187 297 0 

9 J&K BSNL 19 19 234 0 0 0 

10 Kamataka BSNL, m,RIL 117 66,B,43 10366 3815 367 0 

11 Kerala BSNL, RIL 15 10,5 33 13823 0 0 

12 Maharashtra BSNL, TIL (MH), 228 172,43,13 31105 2155 0 305 
RIL 

13 MP BSNL, TIL, AIL 318 209,11,10 21041 0 220 0 

14 CHG BSNL 0 88 2305 0 0 0 

15 NE-! BSNL 27 27 713 0 0 0 

16 NE-II BSNL 50 50 1364 0 0 0 

17 Orissa BSNL 96 96 14200 0 0 0 

18 Punjab BSNL, TIL, AIL 18 5,12,1 1966 0 303 0 

19 Rajasthan BSNL, TIL, RIL 203 118,80,5 16336 80 1121 0 

20 Tamil Nadu BSNL, AIL 24 6,18 1374 1828 0 0 

21 UP (E) BSNL, m,RJL 84 39,30,15 4216 0 999 0 

22 UP(W) BSNL,m,RIL 50 0,9,12 0 337 300 0 

23 Uttaranchal BSNL 0 29 5399 0 0 0 

24 West Bengal BSNL, RIL 13 6,7 789 0 0 0 

Total 157833 26675 3807 305 

Grand Total BSNL,m,TIL 1685 1267,172, 188620 
(MH), RIL 43,203 

[English] (b) if so, the details thereof and the action taken 
thereon, State-wise; 

Irregularities under NFFWP 
(el whether any enquiry has been conducted in 

2643. DR. ARUN KUMAR SAAMA: Will the Minister the matter; 
of RURAL DEVELOPMENT be pleased to state: 

(d) il so, the details and outcome thereol; 
(a) whether the Government Is aware of the 

alleged irregularities In implementation of the National (e) the present implementation status of the 
Food for Work Programme (NFFWP) in the country programme in each State of the country; 
particularly In Assam during the previous year and current 

(I) whether adequate provision has been made year; 
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in the action plan of the programme towards employment 
of woman; and 

(g) if so, the specific percentage of employment 
being guaranteed therein? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) No complaints of 
specific irregularities in the implementation of National 
Food for Work Programme (NFFWP) in the State of Assam 
has so far been received. 

(b) to (d) In case of any irregularity reported to the 
Ministry, it is taken seriously and the facts of the case are 
Immediately obtained from the concerned State Govern-
ment and are asked to take corrective action. In order to 
further strengthen the feed back mechanism, there is strong 

network of National Level Monitors (NLM) whose services 
are taken to get the actual feedback on the various aspects 
of the implementation of the programme. In case of any 
serious complaint, these NLMs are sent to obtain 
independent feedback, The State Governments are asked 
to take corrective action on such feedback. 

(e) The statement indicating State-wise mandays 
generated, works completed and works ongoing and 
percentage of women mandays generation under the 
NFFWP during 2005-06 (till January, 2006) is enclosed. 

(f) and (g) No earmarking or guarantee for women 
workers has been made under the NFFWP guidelines 
However, women mandays generation is about 32% as 
may be seen in the statement enclosed. 

Stllfement 

State-wise Mandays Generated, Works Completed and Works ongoing and percentage 
of women mandays generation under NFFWP during 2005-06 (till Jan.2006) 

SI. No. Name of the States Mandays %age of No. of Works 
Generated Women Completed Ongoing 

(In lakh) Mandays 
Generated 

1 2 3 4 5 6 

Andhra Pradesh 166.55 41.10 29332 5920 

2 Arunachal Pradesh 2.78 29.50 208 49 

3 Assam 159.82 21.40 1316 2809 

4 Bihar 148.13 22.53 4173 7965 

5 Chhattisgarh 178.21 32.65 2643 5645 

6 Gujarat 67.82 33.66 32898 n41 

7 Haryana 3.05 32.13 211 157 

a Himachal Pradesh 2.97 6.06 1019 910 

9 Jammu and Kashmir NR NR 1291 744 

10 Jharkhand 116.24 24.96 3259 10266 

11 Kamataka 36.52 34.18 5144 576 

12 Kerala 0.28 50.00 31 95 

13 Madhya Pradesh 332.86 41.47 5082 5415 
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"'" /2 3 

14 Maharashtra NR 

15 Manlpur 5.47 

16 Meghalaya 2.51 

17 Mlzoram 1.96 

18 Nagaland NR 

19 OrIssa 392.24 

20 Punjab NR 

21 Rajasthan 41.73 

22 Sikkim 0.28 

23 TamU Nadu 91.84 

24 Trlpura 26.29 

25 Uttranchal 11.96 

26 Uttar Pradesh 120.97 

27 W8It Bengal 183.05 

Total 2093.53 

NR: Not RIPOrt*! 

Aahok Lahlri Committee on Import 
01 Edible on. 

2844. SHRI N. JANARDHANA REDDV: 

SHRI P. KARUNAKARAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has appointed Ashok 
Lahlrl Committee on edible oils Imports; 

(b) if so, the details thereof along with the 
recommendations made by the Committee; 

(c) the action takenlproposed to be taken by the 
Govemment thereon; 

(d) whether the Import of edible oil has adversely 
affected domestic oil industry; and 

(e) if so, the steps taken by-the Government to 
enhance the tariff rates of Imported edible 011 to save the 
farmers from the Impending toss? 

4 5 6 

NR NR NR 

29.33 110 393 

20.31 NR 16 

30.01 219 2 

NR NR NR 

33.04 8669 10589 

NR NR 532 

57.82 1872 2709 

32.14 108 33 

36.59 7003 1614 

29.90 2109 195 

26.42 239 489 

16.82 1932 8117 

26.97 8606 8177 

31.98 117474 81158 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Ves, Sir. A Committee under the chairmanship of Dr. Ashok 
K. Lahiri, with members from the relevant Government 
departments, was set up to examine the trends and 
developments relating to supply, demand and pI'Ices of 
edible oill and oilseeds and to suggest rationalization of 
the excise and CUltoms duties on these Items. The 
Committee hal recommended that the nominal duty 
differential between crude and refined products may be 
reduced to 7.5 per cent and nominal duty fixed uniformly 
at 72.5 per cent for all refined products, except soybean. It 
allo suggested an increase in the duty rate on vanaspati 
from the current 30 per cent to 72.5 per cent. For ltabllity 
of the tax regime, It has also suggested that duty rates 
lhould be kept unchanged for a period of five years. 

(c) to (e) Govemment policy on the edible oils sector 
keeps In view the Interests of all the domestic stakeholders 
- farmers, processors and consumers. Tariff changes affect 
the different stakeholders differently. In order to protect the 
domestic vanaspatl industry, the proposals in the Budget 
2006-07 include increase in customs duty on vanaspatl to 
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80 per cent, the rate applicable to crude palm oil. Further, 
the countervailing duty (CVO) @ 4 per cent to compensate 
for state level taxes, is also applicable to imported edible 
oilalvanaspati. In order to harmonize the interests of 
domestic stakeholders, the duty structure on edible oils is 
reviewed from time to time. The prices and availability of 
edible oils are also regularly monitored. 

Banking Facllltl •• In Lak.haclwHp 

2645. DR. P.P. KOYA: Will the Minister of FINANCE 
be pleased to state: 

(a) the banking facmties available in laksha-
dweep; 

(b) the number of branches of State Bank of India 
and Syndicate Bank functioning at prelent In the UT of 
Lakshadweep; 

(c) whether there is a proposal to extend Branches 
of State Bank of India to all the Islands of Lakshadweep; 

(d) If so, the details thereof; and 

(e) the facilities extended by these banks to the 
local Inhabitants of lakshadweep? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
There is one branch of State Bank of India (SBI) and nine 
branches of Syndicate Bank functioning at present in the 
UT of Lakshadweep. 

(c) and (d) Presently SBI does not propose to open 
branches in ail the Islands of lakshadweep. 

(e) All . types of banking facilities such as 
accepting deposits and extending credit etc. are provided 
by the branches of S81 and Syndicate Bank to the local 
inhabitants of Lakshadweep. 

Syndicate Bank, the convenor Bank of District Level 
Review Committee (OLRC) of the UT of Lakshadweep Is 
also managing the Government Treasury transactions In 
all the nine Islands. These branches also conduct Rural 
Extension Education Programmes, Entrepreneurship 
Development Programmes and Orientation Programmes 
for Self Help Groups (SHGs). Training Programmel for 
selected women members of SHGs from the Illands are 
also conducted at Its Staff Training Centre at Emakulam. 

{Translation] 

Strlk. by Bank Employen 

2646. SHRI MOHAN RAWALE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the United Forum of Bank Unions 
had given notice to Government for calling nationwide 
strike; 

(b) if so, the details thereof alongwlth their major 
demands; and 

(c) the reasons for Government not agreeing to 
the demands of bank employeel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Indian Banks' Association has reported that it received 
a notice dated 23.01.2006 from the United Forum of Bank 
Unions about Its decision, to go on nation wide strike on 
9th March 2006 in support of Its demand for restoration of 
compassionate appointment scheme in banks. 

(c) The above ISlue was never a matter for 
discussion/negotiation at the industry level. The scheme 
is a non-statutory ana and as such, is not enforoHble. It 
also does not form part of service conditions and cannot 
be claimed a, a mattar of rlg.,t by any employee. None of 
the rlghtl of the employees II violated by the banks 
switching over to a Icheme of monetary assistance In lieu 
of appointment on compeaslon.- grounQs and therefore, 
no industrial dispute can lie in the matter. 

{English] 

Building CoIlapMdctue to RaIn 
In Maharaehtra 

2847. SHRIMATI NIVEOITA MANE: 

SHRI EKNATH MAHAOEO GAIKWAO: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to Itate: 

(a) whether number of: buildings have been 
collapsed following the heavy rains In Mahatashtra in 
previous year; 

(b) If so, whether Union Govemment had asked 
the State Government of Maharuhtra to ·ldentify 'oeaaed' 
buildings, classHlecI as dangeroulln Mumbai, and to have 
them vacated, pulled down and reconstructed; 
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(c) if so, whether the State Government of 
Maharashtra had sought Central aid for the said project; 

(d) If so, the details Iheraof; and 

(e) the steps taken by the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (e) 
Information Is being collected and will be laid on the Table 
ofthe HOUle. 

Funding Criteria for Centrally Sponsored 
SchemesJPrOiremme. 

2M8. SHRI GIRIDHAR GAMANG: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the funding criteria followed for each Centrally 
SponlOt'8d SchemeaIProgramrnes for Rural Development 
sector regarding approval and release to the States; 

(b) whether the Statea having Fifth and Sixth 
Scheduled Areas including North Eastern States also fall 
under the matching share and matching contributions for 
Individual programmes; 

(c) If 80, whether the Government Intends to adopt 
a uniform policy In tribal areas; and 

(d) If not. the reasons therefore alongwlth the 
policy adopted for the tribal aub-plan areas thereon? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The allocation of 
funds under the rural development programmes is shared 
between the Centre and State Governments In the ratio of 
75:25 except, Accelerated Rural Water Supply Programme 
(ARWSP) and Total Sanitation CampaIgn (TSC). 

(b) Yes, Sir. The Statea having Afth and Sixth 
Schedule Areas Including north eastern States are 
allocated the funds under the rural development schemes 
on the same allocation criteria However, 10% of the total 
aIIooations of rural development programmes Is earmarked 
to the north eastern states. 

(c) and (d) The Ministry of Rural Development has 
the uniform policy for the allocation criteria of funds in 
tribal area also at present. 

2M9. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether sanitation condition In metro cities 
like Mumbal and Deihl are not up to the mark; 

(b) if so, whether despite Supreme Court 
guidelines, the Solid Waste Management of metro cities 
has not Improved; 

(c) if so, the reasons therefor; and 

(d) the steps being taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (d) 
Information is being collected and will be laid on the Table 
of the Sabha. 

Jawaharlal Nehru National Urban 
Renewal Mission 

2650. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of UABAN DEVELOPMENT be pleased to state: 

(a) whether the financial crisis has hit ambitious 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) has reported in 'TImes of India' dated February 
19,2006; 

(b) if so, the facts of the matter reported therein; 

(c) the funds earmarked for JNNURM; 

(d) the States who have submitted their detailed 
project report; 

(e) the details of funds allocated and utilised 
under the Mission so far; and 

(f) the steps taken in respect of the custody of 
the funds under the Mission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHAI AJAY MAKEN): (a) to (c) 
No. Sir. The Government committed As.SO,OOO erore over 
a period of seven years beginning from 2005-06, against 
an amount of rupees one lakh crore proposed investment. 

(d) Andhra Pradesh. Madhya Pradesh, Maha-
rashtra, Chhattlsgarh. Gujarat and West Bengal have 
submitted Detailed Project Aeports. 
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(e) The funds allocated and utilized for the 
submission on Infrastructure and Governance under the 
mission is as follows:-

Vear Allocation· Utilised 

2005-06 

2006-07 

Rs. 500 crore·· 
As.2287.5 crore 

Nil 

Nil 

• Does not Include allocation made for Union Territories with 
~1IIur. II'ICI Union Territories wilhout legisIatur ... 

- IncIuIIng IIocaIIon ,.,.. lor UIDSSMT. 

(I) The proposals received from the State 
Governments are under consideration. 

PenIIIty ImpoHd on Banka 

2651. SHRI SUBOoH MOHITE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Reserve Bank of India has Imposed 
fines on several banks for their role in the recent initial 
public offer allotment cue; 

(b) if 10, the details of fine, bank-wise; 

(c) whether .. Government proposes to make 
irMIdgation through Serious Fraud Investigation Office in 
this regard; 

(d) H .10, the reasons therefor; and 

(e) the steps taken to stop recurrence of such 
cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) Ves, Sir. 

(b) Reserve Bank of India in exercise of powers 
vested in it under the prOvisions of Section 47 A (1)(b) of 
the Banking Regulation Act, 1949 imposed monetary 
penalties, on January 23, 2006, on seven scheduled 
commercial banks viz. Bharat Overseas Bank Ltd. (Ra.20 
Iakh), Indian OverIeas Bank (Rs.15 Iakh), V~aya Bank 
(Ra.10 Iakh), HoFC Bank (Rs.5Iakh), ICICI Bank Ltd.,(Rs.5 
Iakh). CItlbank (Rs.5 Iakh), and Standard Chartered Bank 
(Rt.51akh). 

Further, on February 24. 2006, Reserve Bank of India 
In exercise of powers vested in it under the provisions of 
the above Act, imposed monetary penalties, on three 
scheduled commercial banks viz. HoFC Bank Ltd. (Rs.25 
lakh), INO Vysya Bank (As. 10 lakh) and lOBI Ltd. (Rs.5 
lakh). 

(c) and (d) The Information is being collected and 
would be laid on the Table of the House. 

(e) The foUowlng steps have been taken to stop 
recurrence of such cases: 

Penal action was taken under section 47 A (1) (b) 
of the Banking Regulation Act. 1949 against nine 
banks with HoFC having been penalised twice . 

The Horne Regulatora of the two foreign banks 
Involved were apprised of the fact of the imposition 
of the penalties. 

• Some banks had credited the proceeds of 
individual refund orders (account payee cheques) 
into third party accounts insteed of the Individual 
accounts on the request of the associate. of the 
oPs. This had resulted in the manipulation of the 
payment system and facilitated the perpetration 
of irregularities. This manipulation would not have 
taken place but for the banks deviating from the 
procedure for collection of account payee 
cheques. Accordingly, a directive was issued on 
January 23, 2006, prohibiting the banks from 
crediting 'account payee' cheques to account of 
any person other than the payee named therein. 

All scheduled commercial banks, excluding 
RRBs, were advised on 05.01.2006 to take a 
review of IPO financing and related matters, like 
opening of multiple accounts, adherence to KYCI 
AML guidelines, and RBI instructions on IPO 
financing. advances against shares. etc. and put 
up a report on the finding. before their Audit 
Committees under advice 10 RBI. 

SEBI has taken number of immediate measures to 
further streamline the .ystem In order to prevent recurrence 
of similar instances of market abuse in the case of IPo. In 
future. The steps taken by SEBI Inter alia include the 
following: 

As directed by SEBI, the depositories, i.e., NSoL 
and CoSL have advised their respective depo-
sitary participants (oPs) to verify the genuinenes. 
of the dematerialized account-holders where 20 
or more dematerialized account-holders have a 
common address and to close those dema-
terialized accounts where the oPs are unable to 
do the above verification. 
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The depositories have been directed to form a co-
ordination committee to co-ordinate with the 
surveillance department of SESI for monitoring 
abnormal transactions inde",-teriallzed accounts. 

DepoSitories have been advised to put In place a 
system including the necessary software to identify 
multiple accounts suspected to be benarnVflctltlous. 

To check misuse through off-market transfer prior 
to listing, SEBI, vide circular dated January 19, 
2006, has advised the depositories that In case of 
IPOs they should activate the ISINs only on the 
date of commencement of trading on the stock 
exchanges. 

(Translation) 

WLL Service In Remot. Areal 

2652. SHRI HANSRAJ G. AHIR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether WLL Telephone service has not been 
provided by the Government in the remote and tribal areas 
of the country particularly In Maharashtra so far; 

(b) If so, the details thereof, State-wise alongwith 
the reasons therefor; 

(c) whether any time limit has been fixed by the 
Government to provide WLL telephone service In these 
areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The coverage and 
expansion of telecom services Including Wireless In Local 
Loop (WLL) telephone service Is a continuous process and 
most of the remote and tribal areas of the country Including 
Maharashtra have been covered. Circle-wise details of the 
capacity of WLL telephone services provided In rural areas 
of the country and remote & tribal areas in Maharashtra 
Telecom Circle through WLL telephone service are placed 
at Statement-I & II respectively. 

(c) and (d) "There is a plan to progressively cover 
almost all the rural areas including remote & tribal areas 
with WLL telephone services by the year 2007. 

Statement·/ 

Details of WLL Telephone Capacity In Rural Areas 
(including RemoteITribal AreBS) upto 31. 1.2006 

S.No. Name or Circle 

1. Andaman and Nicobar 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

North East-I 

North East-II 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh (E) 

Uttar Pradesh (W) 

West Bengal 

Kolkatta 

Chennai 

Total 

WLL Capacity 

4000 

210250 

55250 

131000 

60850 

69350 

37600 

29750 

14000 

83500 

153500 

350750 

28400 

278250 

17500 

21000 

101500 

67700 

68500 

132250 

41500 

190250 

67800 

97000 

o 
9810 

2301260 
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Stlltement-ll 

Details about coverage of remote & tribal aress 
in Mshsrashtra 

S.No. SSA Name of Station 

1. Kalyan Dahanu 

2. Kalyan Palghar 

3. Kalyan Shahapur 

4. Kalyan Wada 

S. Nasik Satana 

6. Nasik Trlmbakeshwar 

7. Chandrapur Bhadrawati 

8. Chandrapur Chlmur 

9. Dhule Nandurbar Tel 
Exchange 

10. Dhule Shirpur 

11. Gadchiroli GadchlroU 

12. Gadchiroli Chamorshl 

13. Jalgaon Chopcla 

14. Kalyan BhlwandllAmbadi 

1S. Kalyan Bhlwandi 

16. Kalyan Talasari 

17. Nanded Kinwat . 
18. Naslk Dindori 

19. Nasik KaiwanlDeola 

20. Nasik SatanalJaikheda 

21. Yeotmal MaregaonlPusad 

{English1 

Infrntrvcture Dewlopment In liege Cltle. 

MARCH 17, 2006 to Questions 152 

(a) whether Government have taunched a sch-
eme for Infrastructure Development in the Mega Citle:;; 

(b) If so, the details thereof; 

(c) the number of the cities covered under the 
scheme, Sta .... wI.e; 

(d) the number of works sanctioned/completed 
under the scheme, State-wise by December 31, 2005; and 

(e) the amount sanctioned/spent under the 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
Jawaharlal Nehru National Urban Renewal Mission has 
been launched on 3rd December, 2005. 

(b) Details are placed at Statement-I. 

(c) Details are placed at Statement-II. 

(d) and (e) No funds have been sanctioned 10 far 
under JNNURM. 

smtMJent-l 

Detai,. of JNNURM and Its objectives 

The Mission comprises two sub-missions, viz., Sub-
Misalon-I for Urban Infrastructure and Governance 
and Sub-MlssIon-1i for Basic Services for the Urban 
Poor. 

The Milslon provides foculed attention to 63 select 
cities in different States. 

For citiesltownl not covered under the Mission, the 
Ministry of Urban Development hal launched a 
scheme known as Urban Infrastructure Development 
Scheme for Small and Medium Towns (UIDSSMT) 
while the Ministry of Urban Employment & Poverty 
Alleviation has formulated a scheme known .s 
Integrated Housing and Slum Development Progra-
mme (IHSDP). 

The following on-going schemes of the Ministries 
of Urban Development and Urban Employment 
& Poverty Allevl.tlon have been subsumed in 
JNNURM:-

2653. SHRI JOACHIM BAXLA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: i) Infrastructure Development in Mega cities. 
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ii) Integrated Development of Small & Medium 
Towns. 

iii) Accelerated Urban Water Supply Programme. 

iv) Urban Reform Incentive Fund 

Provision of Central assistance is linked to implemen-
tation of certain mandatory as well as optional reforms 
at the State and ULB/Parastatallevels. 

Implementation of all mandatory and optional reforms 
has to be completed during the Mission period of 7 
years beginning from 2005-06. 

Central assistance is in the form of 100% grant to be 
funded as Additional Central Assistance (ACA). 

Cities have to prepare City Development Plans 
(COPs) and Detailed'Project Reports (DPRs). 

5% of the Central grant or actual requirement, 
whichever is less, is provided for preparation of City 
Development Plans, Detailed Project Reports, 
Capacity Building, Information, Education and 
Communication (IEC) activities etc. 

Signing of Tripartite Memorandum of Agreement 
(MoA) by the State Governments and Urban Local 
Bodles/Parastatals with Central Government is a 
necessary condition to access Central funds. MoA 
should indicate commitments and milestones to be 
achieved In the implementation of reforms at the 
State & UL8IParastatallevels. 

Financing Pattern 

Depending upon population, geographical location 
of the cities and category to which a city belongs, 
fund Is provided as indicated below:-

(i) 35% I 50% I 80% I 90% of the cost of projects 
would be funded by Govt. of India through 100% 
ACA and 

(Ii) 65% I 500/0 I 20% I 10% would be funded by 
State/ULBslFlnanciai Institutions. 

Funds to be released In four Installments. 

First installment shall be released on signing of MoA 
and approval of City Development Plans (CDPs)1 
Detailed Project Reports (DPRs). 

Release of subsequent installment to be linked to 
achievement of reform/milestones and progress of 
projects. 

A provision of Rs.50,OOO crore will be made available 
as Central assistance over the Mission period. 

ObJecUv .. of JNNURM are: 

1. To provide focused attention to integrated develop-
ment of Infrastructural services in the cities. 

2. To secure effective linkages between asset creation 
and asset management so that the infrastructural 
services created in the cities are not only maintained 
efficiently but also become self-sustaining over time. 

3. To ensure adaquate investment of funds to fulfil 
deficiencies in the urban sector. 

4. To have planned development of identified cities 
including peri-urban areas, out growths, urban 
·corridors. 

5. To scale up delivery of civic amenities and provision 
of utilities with emphasis on universal access to urban 
poor. 

6. To take up urban renewal programme, i.e. re-
development of inner (old) cities area to reduce 
congestion. 

Statement-l/ 

Name of State Name of City Population 
(in lakh) 

2 3 

Andhra Pradesh Hyderabad 57.42 

Vijayawada 10.39 

Visakhapatnam 13.45 

Arunachal Pradesh Itanagar 0.35 

Assam Guwahati 8.19 

Bihar Bodh Gaya 3.94 

Patna 16.98 

Chandigarh (UT) Chandlgarh 8.08 
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2 3 2 3 

Chhattlsgam Ralpur 7.00 Meghalaya Shiliong 2.68 

Deihl Delhi 128.n Mlzoram Alzawal 2.28 

Goa Panajl 0.99 Nagaland Kohima 0.77 

Gujarat Ahmedabad 45.25 OrIssa Bhubaneshwar 6.58 

Rajkot 10.03 Purl 1.57 

Surat 28.11 Pondicherry Pondicherry 5.05 

Vadodara 14.91 Punjab Amrltsar 10.03 

Haryana Farldabad 10.56 Ludhlana 13.98 

Himachal Pradesh Shimla 1.45 Rajasthan Ajmer·Pushkar 5.04 

Jammu and Kashmir Jammu 6.12 
Jaipur 23.27 

Srinagar 9.88 
Slkkim Gangtok 0.29 

Jharkhand ohanbad 10.65 
65.60 Tamil Nadu Chennal 

Jamshedpur 11.04 
Colmbatore 14.61 

Ranchi 8.63 
Madural 12.03 

Kamataka Bangalore 57.01 
Trlpura AgartaJa 1.90 

Mysor. 7.99 
Uttar Pradesh Agra 13.31 

Kerala Cochln 13.55 
Allahabad 10.42 

Thlruvananthapuram 8.90 
Kanpur 27.15 

Madhya Pradesh Bhopal 14.58 
Lucknow 22.46 

Indore 16.40 
Mathura 3.23 

Jabalpur 10.98 
Meerut 11.61 

Ujjain 4.31 
Varanall 12.04 

Mattarashtra Greater Mumbai 184.34 

Nagpur 21.29 UttaranchaJ oehradun 5.30 

Nanded 4.31 Haridwar 2.21 

Nashlk 11.52 Nainltal 2.20 

Pune 37.60 W •• tBengal Asanlol 10.67 

Marupur ImphaJ 2.50 Kolkata 132.06 
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Wortd Bank Loans for Slum 
Sanitation Programme 

2654. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government of Gujarat has 
submitted a proposal for obtaining loan from' the World 
Bank for implementing slum sanitation programme; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): (a) No such proposal from the 
Government of Gujarat has been received in the Ministry 
of Urban Employment & Poverty Alleviation. 

(b) and (c) Question does not arise. 

NHB Scheme tor Flood 
Affected Victims 

2655. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Housing Bank (NHB) 
has announced a concessional scheme for the flood 
affected victims; 

(b) If so, the details of the financial assistance 
likely to be provided to them; and 

(c) the conditions laid down under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
National Housing Bank (NNB) had introduced a scheme 
"Refinance Assistance for Housing in the Tsunami affected 
areas on February 04, 2005 to encourage construction of 
new houseslflats as also major repairs (including extension 
and upgradation) of the existing housing stock in the 
Tsunami affected areas as notified from time to time. 
Refinance from NHB under the scheme is available at the 
following concesslonal rates of interest: 

Purpose 
of Loan 

Maximum Interest rate 

Constructionl 
Purchase 

Repairs & 
Upgradation 

Loan Size 
(Rs.) 

2,00,000/-

50,0001-

HFCs: Housing Finance Companies. 

SBs.: Scheduled Banks. 

NHBto HFC/SBs 
HFCslSBs to 

beneficiaries 

5.00% 6.50% 

5.000/0 6.50% 

As reported by NHB, there has been no request for 
funds from any Primary Lending Institution for re-finance 
under the schema. 

(c) A moratorium of two years would be extended 
by NHB to the Housing Finance Companies (HFCs) subject 
to the same facility being extended to the ultimate 
borrowers and the financial assistance availed could be 
prepaid by HFCs to NHB by giving a two months' notice to 
NHB. 

Proceedings Dropped by Court 

2656. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to refer to the 
reply given to usa. No. 2220 dated December 14, 2004 
regarding proceedings dropped by Court of Revenue 
Assistant and state: 

(a) whether the information has since been 
collected; 

(b) if so, the details thereof and the action taken 
thereon; and 

(c) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN, DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) and (c) The details are given in the Statement 
enclosed, 

Statement 

As reported by the Government of National Capital 
Territory of Delhi the details of the cases wherein 
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proceedings under section 81 of the DlR Act, 1954 were 
dropped by the Court of Revenue Assistant, Najafgarh 
during the year 2004; the reasons for not filing appeals in 
such cases where proceeding were dropped by the Gram 
Sabha; and the details of appeals lying pending in the 
court of collectors (South West & South) are as under: 

(i) Two cases under Section 81 of Delhi land 
Reforms Act, 1954 were dropped by the Court of 
Revenue Assistant, Najafgarh during the year 
2004 as under: 

1. G.S. Mitroan Vs Ashok Kumar 

2. G.S. Nawada Khurd Vs Ganga Apex Pvt. 
ltd. 

Appeals have been filed in these cases. 

(ii) 256 Appeals are pending under Section 81 of 
Delhi land Refonns Act in the court of Deputy 
Commissioner (South). Out of these about 31 
cases are pending from the period prior to 2003 
and remaining are pending from the year 2003 
onwards. 

125 appeals are pending under Section 81 of Delhi 
land Reforms Act in the court of Deputy Commissioner 
(South West). Out of these about 54 cases are pending 
from the period prior to 2003 and remaining are pending 
from the year 2003 onwards. 

Uniform STD can Rate 

2657. SHRI M.P. VEERENDRAKUMAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the loss/profit likely to be accrued after 
introduction of the One India Tariff Plan by the BSNLI 
MTNL; and 

(b) the steps takenlproposed to be taken to make 
up the loss? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) BSNL expects that the One 
India Tariff Plan will result in growth in traffic as well as 
addition of new subscribers generating additional revenue, 
offsetting the financial burden due to lower rates. 

MTNL feels that it Is too early to asaess the impact 
on the fmancial performance. 

(b) Does not arise In view of (a) above. 

SlckUDls 

2658. SHRI ADHIR CHOWDHURY: Will the Minister 
of TEXTilES be pleased to state: 

(a) whether most of the powerlooms and the textile 
mills in the country are in dire straits; 

(b) if so, the corrective measures taken to restore 
the condition of such textile mills and powerlooms; 

(c) whether the Government have received any 
reports from the State Governments regarding the sick 
units in the powerloom and textile sector; 

(d) if so,the details thereof, State-wise; 

(e) whether the Govemment has any plan to 
rehabilitate various textile mills and powerloom units In 
the country with financial and technological support from 
foreign countries and international agencies; and 

(1) if so, the progress of such projects and steps 
likely to be undertaken in near future alongwith the total 
funds allocated for canying out such projects in India, 
State wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) Does not arise. 

U~ot 
Poatornce. 

2659. SHAI DHANUSKODIR. ATHITHAN: 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of COMMUNICATIONS AND INFOR-
MATION TECHNOLOGY be pleased to slate: 

(a) the number of post offices which have been 
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upgradedlmodemized during the expired period of Tenth 
Five Year Plan, year-wise and district-wise; 

modernize (improving ergonomics) 811 Post Offices 
throughout the country. Total 553 Post Offices have been 
covered till date. The number of Post Offices covered so 
far, district-wise and year-wise, are given in the Statement 
enclosed. 

(b) the number of post offices proposed to be 
upgraded/modemized during remaining period of the Tenth 
Five Year Plan, district-wise; and 

(c) the steps taken by the Govemment in this 
(b) For the remaining period of 10th Five Year 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) For the 10th Five Year Plan, 
the Department of Posts has an approved plan to 

Plan, there is a target to modemize 270 more Post Offices 
under this Plan Scheme subject to availability of lunds. 
The district-wise allocation of number of Post Offices to be 
covered is made on receipt of funds. 

(c) The steps taken by the Government have 
been mentioned at (a) above. 

Postal Circlel 
State 

Andhra 
Pradesh 

Bihar 

Year 

2 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

Statement 

Number of Post Offices upgraded/modemized 

District-wise 
Number of Post OffICeS 
Modernized 

3 

Cuddapah -1, E.Godavari-2, 
Guntur-1, Hyderabad-1, Kumool-2, Medak-1, 
Ne1l0re-2, Nizambad-2, Rangareddy-2, 
Visakhapatnam-1 

ChiUoor-2, East Godavari-2, Karimnagar-1, Khammam-1, 
Krishna-1, Mahabubnagar-1, Nellor.1, Warangal-1 

Adilabad-1, Ananthapur-2, East Godvari-l, Guntur-3, 
Karimnagar-1, Krishna-2, Kurnool-1, Nellore-1, 
Visakhapatnam-1, Warangal-1. West Godavari-1 

Barpeta-1, Kamrup-l, KOkrajhar-1. Karbi Anglong-1. 
Tinsukia-2, Lakhirnpur-1, Cachar-1, 

Dhubri-1, Barpeta-1, Darrang-2. Nagaon-1 

Barpeta-1. Goalpara-l, Cachar-1, 
Sonitpur-1, Golaghat-1 

Bhojpur-l, Munger-I. Bhabhua-1. Lakhisaral-1, 
Pumea-l. Madhepura-1, Shohar-1, Jehanabad-1 

Patna-12, Banka-1, Bhagalpur-1, Begusarai-l. 
Khagaria-1, Darbanga-3. Pumea-l, Katihar-1, 
Klshanganj-1, Saharsa-1, Madhepura-1. Supaul-1. 
Saran-2, Gopalganj-2. Siwan-1 

Year-wise 
Total Number of 

Post Offices 
Modernized 

4 

15 

10 

15 

8 

5 

5 

8 

30 
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1 2 3 4 

2005-06 Siwan-1. Begusarai-1, Bhagalpur-1. P.Champaran-1, 15 
Patna-3, Saharaa-1. ArwaI-1, Gaya-1. Ararla-1 , 
Gopalganj-1. Aurangbad-1. Madhubani-1, Yaishali-1 

Chhattisgarh 2003-04 Raipur-1. Durg-1, Ambikapur-1 3 

2004-05 Raipur-1. Dhamtari-1, Korba-1, Raigarh-1, 6 
Jashpur-1. Bastar-1 

2005-06 Raipur-1. Biiaspur-1, Durg-3, Rajnandgaon-1. 10 
Mahasamund-1, Kanker- 1, Dantewada-1, Raigarh-1 

Delhi 2003 -Q4 Janpath, Shalimar Bagh, Tilak Nagar 3 

2004-05 Patel Nagar, Rajinder Nagar, Patparganj 3 

2005-06 S.J. Enclave, Maurya Enclave, 5 
New Seelampur, Nehru Place, Badarpur 

Gujarat 2003-04 Ahmedabad -3, Vadodara-1, Valsad-2, 10 
Panchmahal-1, Surendranagar -1, Kutch-2 

2004-05 Banaskantha-1, Bharuch-1, Surat-1, 5 
Junagadh -1, Kutch-1 

2005-06 Ahmedabad- 1, Mehsana-1, Surat-1, Valsad-3, 10 
Rajkot -1, Surendranagar -1 , Junagadh- 1, Bhavnagar-1 

Haryana 2003-04 Faridabad-1, Kurukshetra -1, Panchkula-1 3 

2004-05 Bhiwani-1, Hissar-1, Jind-1, Panchkula-1, Rohtak-1 5 

2005-06 AmbaJa-1, Faridabad-1, Gurgaon-1, 4 
Kurukshetra-1 

Himachal Pradesh 2003-04 Kangra- 2, Hamirpur-1 3 

2004-05 LahauIlSpiti-1, Mandi-1, Shimla-2 4 

2005-06 Kangra-1, Mandi-1, Chamba -1, Solan-1, Kinnaur-1 5 

Jammu and 2003-04 BaramuUa-1, Anantnag-1, Srinagar-2, 7 
Kashmir Jammu -2, Poonch -1 

2004-05 Jammu-1, Anantnag-1 2 

2005-06 Jammu- 1, Srinagar- 1, Pulwama-1, 5 
Kathua -1, Doda-' 

Jharkhand 2003-04 Dumka-1. Deoghar-1, Giridih-1 3 

2004-05 Gumla-1, Simdega-1, Lohardaga -1, Godda-1, Pakur-1, 10 
Garhwa- 1, Latahar-1, Palamu-1. Chatra -1, Koderma-1 
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2 3 4 

2005-06 Ranchi-3, Ohanbacf...3, Bokaro-1, East 10 
Singhbhum-2, Madhupur-1 

Kamataka 2003-04 Bangalor603, Dharwad-2. Uttara Kannada- " Mysore - 1, 9 
Chikmagalur-1,Cllitradurga-, 

2004-05 Bangalor605, Dharwacf...,. Belgaum-" 10 
Chlkmagalur-" Kodagu-l, Hassan-1 

2005-06 Bangalore-S, Uttara Kannada-' '0 
Belgaum-l, Dai<shlna Kannada-1, Shimoga-1 

Kerala 2003-04 Calicut- 2, Idukki-" Kottayam- " Emakulam-', 10 
Pathanamthitta-', Kollam-', Thiruvananthpuram-2, 
Mahe (Part of UT of Pondicherry)-' 

2004-05 Kottayam-2, Trissur-', Alapuzha-" Thiruvananthpuram-'. 10 
Pathanamthitta-', Kasargod-" Wynad-1, Malappuram-" 
Kannur- , 

2005-06 CaJicut-2, Malappuram-" Kannur-'. Alappuzha-1, 10 
Idukki-" Trissur-2, Thiruvanathpuram-" Pathanamthitta-1 

Madhya Pradesh 2003-04 Bhopal-" Tikamgarh-1. Gwalior-1, Ujjain-l, Indore-' 5 

2004-05 Sagar-1, Gwalior-', Ujjain-', Bhopal-' 4 

2005-06 Bhopal-2, Sagar-', Rewa-', Shahdol-1, Jabalpur-l, 10 
Bhind-1, Katni-" Shajapur-1, Neemuch-1 

Maharashtra 2003-04 Sangli-1, Mumbai-3, Thane-', Akola-, Amravati-" '0 
Satara-', Pun6o', Nasik-l 

2004-05 Beed-" Nasik-" Ratnagiri-" Mumbai-2, Thane-', '0 
Akola-', Wardha-1, Pune-2 

2005-06 Aurangabad-1, Dhul6o', Nasik-" Sangli-" '5 
Sindhudurg-', Mumbai-4, Thane-', Buldhana-1, 
Yeotmal-'. Solapur-', Satara-1, Pune-' 

N.E. 2003-04 Imphal-" East Khasi Hills-', Kohima-, 3 

2005-06 South Tripura-', Lower Subansiri-', North Tripura-1, 10 
Imphal-" Kohima- 1, Jaintia Hills- 1. Ri-Bhoi-1. Aizawal-3 

Orissa 2003-04 Mayurbhanj-1, Bhadrak-" Balasore-1, SambaJpur-2, 9 
Keonjhar-1, Ganjam- 2, Kalahandi-1 

2004-05 Khurda- 2, Cuttack-2, Balasore -1. Jagatsinghpur-1, 13 
Kendrapada-1, Rayagada-1, Gajapati-1, Phulbani-1, 
Sundargarh-2. Bargarh-1 
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Punjab 

Rajasthan 

Tamil Nadu 

UUar Pradesh 

Uttaranchal 

west Bengal 

2 

2005- 06 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

2005-06 

2003-04 

2004-05 

2005-06 

MARCH 17, 2006 to Questions 

3 

Khurda-1, Puri-1, Cuttack-1, Jagatsinghpur-1, 
Sundargarh-1, Sambalpur-1, Dhenkanal-l. Ganjam-1, 
Kopraput-2 

Patiala-l. Ludhiana-2 

Ludhiana-2. Amritsar-l, Jalandhar-l, Ferozepur-l 

Chandigarh U. T. -1, Patiala-l. Ludhiana-l. Gurdaspur-1, 
Kapurthala-1 

Jaipur-1, Sawai Madhopur-1, Bharatpur-l, Ajmer-l. 
Barmer-1, Chittorgarh-l, Hanurnangarh-l, Jalsalmer-l, 
Tonk-1 

Jaipur City-2. Pali-1, Nagaur-1, Kota-1 

Ajmer-1, Udaipur-2. Banner-1, Sirohi-1, Churu-2. 
Jaipur City-1. Alwar-2 

Pucldukottai-l. Chennai-3. Coimbatore-l, Dindigul-l. 
Kanchipuram-l. Nilgiris-1, Tirunelveli-1 

4 

10 

3 

5 

5 

9 

5 

10 

9 

Coimbatore-1. Cuddalore-1. Dlndigul-1. Nagapattinam-1. 1 0 
Erode-1. Permbalur-1. Salem- 1, TIrunelveti-2. TrichirapaUi-l 

Chennai-l. Coimbatora-l. Cuddalore- 1. Dindigul-l. 1 5 
Erode-l. Kanchipuram-2. Karur-l. Nilgiris-l. Permbalur-l. 
Thanjavur-l. Theni-l. Salem- 1, Tuticorln-2 

Mainpuri-l. Etawah-1, Chandauti-l. Ghaziabad-l. 
G.B. Nagar-l. Gorakhpur-l. Kanpur-2, Ambedkar Nagar-l, 
Raebareli-l 

Agra-l. Allahabad-l. Ghaziabad-l, Kanpur-l, 
Barabanki-l. Sitapur-l 

Mathura-l. Etah-l. Pratapgarh-l, Ghazipur-l. 
G.B. Nagar-l. Meerut-l. Kanpur (M)-l. Sant Kabir Nagar-1. 
Raebareti-l. Sultanpur-l 

Pauri-l. Nainital-2 

Dehradun-2. Pauri-3. Nainital-3. Tehri-l, Almora-l 

Almora-l. Chamoli-2. Dehradun-4. Nalnital-l. 
Pithoragarh-2 

Kolkata-ll. 24 PGS (North)-2, Dinajpur North-l. 
Darjeeling-l. Bardwan-2. Midnapur West-l, UT 
(A&N Island)-l 

Kolkata-3. 24 PGS (North)-3. Birbhum-l. Maldah-l, 
Purlla-l. Burdwan-2. Hooghly-2. Howrah-l. Midnapur 
East-1. Mldnapur (W)-1. Sikkim state-1 

Kolkata-3, 24 PGS (North)-2. Nadia-1. Coochbehar-l, 
Dinajpur North-1. Bankura-1. Howrah-2. Sikkim stata-1 

10 

6 

10 

3 

10 

10 

19 

17 

12 

Total: 553 POs 

N.B. No Post Office was modernized during the year 2002-03. 

16.8 
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Integrated Wastelands 
Development Programme 

2660. SHRI SUBHASH MAHARIA: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the detailed features of Integrated Wastelands 
Development Programme (IWDP); 

(b) whether certain States have requested the 
Government to bring development programmes relating to 
all kinds of land including wasteland under single Ministry 
at the Centre; 

(c) if so, the details thereof and the reasons 
therefor; and 

(d) the action takenlbeing taken by the Govern-
ment on such requests? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) Projects sanctioned 
under Integrated Wastelands Development Programme 
(IWDP) are executed for development of non-forest 
wastelands through Panchayati Raj Institutions under 
Hariyali Guidelines with effect from 1 .4.2003 on watershed 
basis. Salient principles of the programme are : 

are: 

Institutionalisation of community participation 

Emphasis on creation of sustainable rural livelihood 
support systems 

Capacity building measures and decentralisation 01 
the processes of planning and decision making 

Equitable sharing 01 usufructs and in built mechanism 
for creation of Watershed Development Fund for 
maintenance of structures created on community land 
to ensure post project sustainability of structures. 

The major activities under the watershed approach 

Soil and moisture conservation measures 

Structures for water harvesting purposes 

Promotion of agro-forestry, pastureland and horti-
culture development 

Training, extension and awareness creation among 
stake holders 

The present cost norm is Rs. 6000 per hectare 
(Central share Rs.5500 and State share Rs.500). The 
allocation under project components is as follows: 

Watershed Treatment/Development WorksJ 
Activities - 85% 

Community Moblization and training - 5% 

Administrative Overheads - 10% 

(b) to (d) No such request has been received from 
State to bring development programmes relating to all 
kinds of land including wasteland under single Ministry at 
the Centre. 

Guidelines for Telemecllclne 

2661. SHRI BRAJA KISHORE TAIPATHY: Will the 
Minister 01 COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has fixed any 
guidelines and standards to practice Telemedicine in India 
alongwith the framework recommended for an information 
technology infrastructure on health; 

(b) if so, the salient features thereof; 

(c) whether these recommendations have been 
put on the website to initiate a public debate on the subject; 
and 

(d) il so, the response of the public in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (p) and (b) The Department of 
Information Technology (DIT) constituted a Committee of 
experts for recommending initiatives to be taken for 
standardization of digitized information to facilitate 
implementation of telemadicine systems. A Technical 
Working Group lor Telemedicine Standardization under 
the auspices of the said committee prepared a document 
"Recommended Guidelines & Standards for Practice of 
Telemedicine in India". This document recommends 
standards/specifications for Telemedicine systems. 
Telemedicine software, Communication systems, Security 
& Privacy issues, Data interchange standards for 
interoperability among different Telemedicine systems, 
Clinical devices and telemedicine Process Guidelines. 
System requirements lor different classes and levels of 
Telemedicine systems have also been suggested. 
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The DIT also initiated a study to prepare a document 
"Proposed Framework for Information technology Infra-
structure for HeaHh (ITIH) in India". This study recommends 
standards for health information flow among the different 
stakeholders and covers Data elements, Health Identifiers, 
Clinical terminology, Minimum data sets, Billing formats 
for health insurance and Messaging standards. It also 
addresses to the aspects of Health informatics education 
and legal framework to support privacy and confidentiality 
of health data. 

In September 2005, Ministry of Health & Family 
Welfare has constituted a Task Force on Telemedicine in 
India for formulation of strategies regarding its applications 
and implementation in Health Sector. The terms of 
reference of the Task Force, inter-alia, include to work on 
inter-operability standards and to define standards and 
structures of electronic medical records and patient 
database. 

(c) and (d) These recommendations have been put 
on the Department of Information Technology website (http:! 
lwww.miLgov.inIte\emedicine/home.asp) for wider dissemi-
nation. More than 48000 downloads for the document 
"Recommended Guidelines & Standards for Practice of 
Telernedicine in India" and more than 11700 downloads 
for the document "Proposed Framework for Information 
technology Infrastructure for Health (ITIH) in India" have 
already taken place as per the web site analysis report. 

[Translation} 

Special Economic Zone 
for IT Industry 

2662. DR. CHINTA MOHAN: 

SHRI RAJIV RANJAN SINGH "LALAN": 

Will the Minister of COMMUNICATIONS AND INFOR-
MATION TECHNOLOGY be pleased to state: 

(a) whether the Information and Technology (IT) 
Industry would be benefited from the scheme of SpeCial 
Economic Zone; 

(b) if so, the details thereof; 

(cl the percentage of IT units set up in the Special 
Economic Zones by December 31, 2005; 

(d) whether there is any proposal to set up 
Special Economic Zone exclusively for IT industry; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) and (b) Yes, Sir. The Special 
Economic Zones (SEl) Scheme is likely to benefit the IT 
Industry as it provides various incentives to promote 
exports including duty free import/domestic procurement 
of goods, exemption from Central Sales Tax on supplies 
made from DTA, exemption from service tax and 100% 
income tax exemption for the first 5 years, 500/0 for the 
next 2 years and 50% of ploughed back profits for the next 
3 years. In order to boost IT industry, a lower minimum 
area requirement has been provided in the recently notified 
SEZ Rules, 2006. The Scheme has received enthusiastic 
response from the IT Industry and the Developers. 

(c) to (e) Government of India has approved a number 
of SEZs in ITIITES Sector. Approval has been given for 
setting up of 117 SEls, out of which 57 pertain to IT 
Sector, i.e. 48.7% of the approved SEZs are in the IT 
Sector. 

{Eng/ish] 

Siphoning off wat .... hed Programmes 
Funds by NGOs 

2663. SHRI NIKHIL KUMAR: Will the Minister of 
RURAl DEVELOPMENT be pleased to state: 

(a) whether the audit of the funds spent by the 
Non-Governmental Organisations (NGOs) on various 
watershed programmes Is conducted; 

(b) if so, the details thereof; 

(c) whether the funds granted by the Government 
to NGOs for watershed programmes have been siphoned 
off during the last three years and thereafter; 

(d) if so, the details thereof aIongwith the action 
taken in this regard; 

(e) whether any steps have been takenlbeing 
taken to obviate instances of siphoning off funds by NGOs; 
and 

(f) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) The Ministry 
of Rural Development implements the Watershed 
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Development projects under the Integrated Wastelands 
Development Programme (IWDP) and through CAPART. 

Funds under the Integrated Wastelands Development 
Programme are releaaed to ORDAs for Implementation of 
projects through Panohayati Raj Institutions (PRls) under 
Harlyali Guidelines with effect from 01.04.2003. 

CAPART releasea funds directly to NGOs. While no 
apeclflc audit of funds released to NGOa la being 
conducted by the Council for Advancement of People's 
Action and Rural Technology (CAPART) directly in respect 
of funds released to the NGOs under Watershed scheme, 
yet, CAPART do have a system of monitoring and 
evaluation of the project proposala received from NGOs. 
However, CAPART also call for an audited statement of 
accounts from each NGO for each and every financial 
year. 

(c) and (d) No such Instance has come to the notice 
of CAPART in respect of funds released to the NGOs 
under. Its Watershed programme. 

(e) and (f) CAPART have taken a series of steps to 
obviate instances of siphoning off funds by NGOs, some of 
which are Indicated below:· 

I. AI the lime of receMng the proposals organisations 
are being made to send true attested copy of the 
Registration Certificate, Memorandum of Association 
(MOA) and Bye·laws relating to the society, aMual 
reports and audited statement of accounts. 

iI. Resolution of the Executive CommitteeiManaging 
Body of the society obtained to ensure that all the 
office bearers of the society are aware of the project 
proposals. 

iiI. Particulars of amendments made in the MOA and 
Bye·laws relating to the society and Its ratification by 
the registration authorities obtained. 

iv. Photographs of the office bearers insisted at the time 
of submlsalon of project proposals to bring moral 
presaure on the members In the implementation of 
the projecta given to them. 

v. Compliance of the laid down requirements, organi-
sation strength, viability of the project proposals, etc. 
are thoroughly desk-appraised before ordering for 
pre-funding. 

vi. Pre-funding appraisal mad~ mandatory and detailed 
information obtained by prescribing format for 
reporting, etc. 

vii. Subject matter speCialists deputed for appraisal of 
projects. Monitors are being instructed to hold 
consultation with the office bearers of the 
organisation, beneficiaries, panchayat functionaries, 
line department officials and banks wherever required 
to have a complete feedback on the functioning of 
the organisation, their reputation, rapport enjoyed 
with the beneficiaries, etc. 

vIII. State Govemment/Distrlct AdmlnislratlonlPanchayat 
consulted wherever required 10 avoid duplication. 

ix. Sanction orders are endorsed to the respective 
peoples representatives (MP, MLA and Panchayat 
representatives) In addition to the District Collectorl 
State Government. 

x. Information on sanction, etc. are put on the website 
and published In the CAPART newsletter. 

xi. Beneficiary selection, etc. to be finalised in 
consultation with the Gram Sabha. 

xii. Progress reporting format prescribed to obtain 
progress reports with regard to the implementation 
of the projects periodically to monitor the progress. 

xiii. As a part of transparency grant recipient organisations 
have been Instructed to exhibit the particulars of the 
projectlfunding source at the project sites. 

xiv. Mid-term evaluation ordered based on the progress 
made and compliance obtained on observations. Mid-
term corrections suggested, if any, examined on merit 
and considered/rejected. 

xv. Utilisation certificate obtained for every release. 

xvi. Audited statement of accounts called for each and 
every financial year. 

xvii. Consolidated audited accounts are obtained for the 
grants made available with relevant break-up 
indicating the local contributions mobilised. 

xviii. On obtaining completion report along with the audited 
statement of accounts for the grant released post· 
evaluation ordered. 
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xix. Based on the post-evaluation findings and exami-
nation of the audited statement of accounts projects 
sanctioned are closed and organisations infonned. 

lOC. Legal action is Initiated against the voluntary 
organization for mlsutillsation/misapproprlation of 
funds by registering FIRs with the local Police. 

Recovery of Loan 

2664. SHRI ANANTH KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there has been increase In the cases 
of suicide committed by familie. due to the severity of the 
recovery steps adopted by privatelforelgn banks and 
fInanciaIlnatitutions in the country during last three years; 

(b) if so, the details thereof alongwith the action 
taken or proposed to be taken by the Govemment to avoid 
.uch incidents; 

(c) whether any instance has come to the notice 
of the Govemment wherein financial institutions have been 
found p .... surl.lng the dependents of loanees who 
succumbed In accidents; and 

(d) If so, the details thereof alongwlth the 
rneuures taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Reserve Bank of India has come to know of two media 
reports alleging that the borrowers committed suicide due 
to the alleged harassment and humiliation by recovery 
agents of private sector banks. In both the cases, the 
concerned police authorities are investigating the matter. 
The Indian Banks' Aasoclatlon has formulated a -Model 
Code for collection of dues and repossession of security" 
and -Fair Practice Code for credit card operations" which 
has been recommended to banks for adoption and 
implementation. RBI has also formulated the "Fair 
Practices Code for Lenders·. The above guidelines, inter-
alia, stipulate that in the matter of recovery of ioans, the 
lenders should not· resort to undue harassment viz. 
persistently bothering the borrowers at odd hours, use of 
muscle power for recovery of loans etc. RBi has also 
issued guidelines on 21.11.2005 for Credit Card 
Operations, ~ch provide that the BankslNBFCs and their 
agents should not resort to intimidation or harassment of 
any kind, either verbal or physical, against any person in 
their debt collection efforts, including acts intended to 

humiliate publicly or intrude the privacy of the credit card 
holders' family members, referees and friends. making 
threatening and anonymous calls or making false and 
misleading representations. 

(c) No such instance has come to the notice of 
the Govemment. 

(d) Does not arise. 

Fraudulent Encaahment of 
Money Orders 

2665. SHRIMATI MANEKA GANDHI: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of incidents of fraudulent en cash-
ment of money orders reported during the last three years; 

(b) the amount of money involved therein; 

(c) whether the Govemment has taken any action 
in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE iN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEELAHMAD): (a) and (b) The year-wise details 
of cases of fraudulent encashment of Money Orders 
detected during the last three years and the amount 
involved therein ia as under:-

Year Number of Amount invoived 
cases detected therein 

2003-04 264 Rs. 33,81,440.75 

2004-05 241 Rs. 15.33,759.30 

2005-06 (upto 149 As. 14.91,046.00 
December, 2005) 

Totai 654 64,06,246.05 

(c) and (d) Instructions to follow the prescribed 
operating procedure are in vogue, Beside., supervisory 
staff and various checking squads formed at different levels 
have been instructed to closely watch over incidents of 
fraudulent encashment of Money Orders. Officials identified 
for lapses in such cases are subjected to departmental 
action. Where nece.sary, cases are also reported to police 
for investigation. 
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PSUa ... k Inaurance Cover from 
Private Inaura,. 

2666. SHRIMATI MANORAMA MADHAVRAJ: 

SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has allowed the 
public sector undertakings to seek insurance cover from 
private insurers; 

(b) the number of GovernmenVPublic Sector 
Undertakings that have been Insured by Private Sector 
inaurance companies as on January 31, 2006 and the 
details thereof; 

(c) whether the Government has estimated the 
extent of slump in premium receipts of the Government 
owned General Insurance Companies; 

(d) whether the Insurance Regulatory and Deve-
lopment Authority (IRDA) has given approval for such a 
move; and 

(e) if so, the details t!lereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUUAA BANSAL): (a) With a 
view to provide a level playing field to all insurance 
companies registered with the Insurance Regulatory and 
Development Authority (IRDA), it has been clarified thaI 
Purchase Preference Policy for products and services of 
Central Public Sector Enterprises shall not be applicable 
to the services offered by the public sector insurance 
companies. 

(b) and (c) IRDA has informed that it does not collect 
Information on these aspects. 

(d) and (e) Since, no regulatory issue was involved 
in the clarification on Purchase Preference Policy, IRDA 
was not consuited" 

(Translation) 

Performance of Health 
Inaurance Scheme 

2867. SHRI BIR SINGH MAHATO: 
SHRI JIVABHAI AMBALAL PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) the State-wise number of persons benefited 
under the Health Insurance Scheme during the last two 
years; 

(b) the performance of th:s scheme during the 
said period; 

(c) the difference between the new and the earlier 
schemes of the Government alongwlth the details of 
benefits likely to be derived therefrom: 

(d) whether the Government has reviewed or 
intending to review the Health Insurance Scheme; and 

(e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The State-wise performance under the Universal Health 
Insurance Scheme (UHIS) for the last two years is given in 
the statement enclosed. 

(c) Earlier Universal Health Insurance Scheme 
(UHIS) for Weaker Sections of SOCiety provided reimburse-
ment of hospitalization expenses upto Rs. 30,0001- for an 
individual or collectively by the member of the family, 
personal accident cover of Rs. 25,000/- on death of eaming 
head of the family and compensation due to loss of 
earnings of earning member @ Rs. 501- per day upto a 
maximum of 15 days. For BPL families, the scheme 
provided a subsidy of Rs. 1001- in premium. Re-designed 
UHIS, covering only the BPL Families, has same set of 
benefits and premium but provides for an enhanced subsidy 
of Rs. 200/- for an individual, Rs. 300/- for a family of five 
and Rs. 400/- for a family of seven. 

(d) No, Sir. 

(e) Does not arise. 

Ststement 

Universal Health Insurance Scheme for BPL families 

Name of No. of No. of No. of Total Amount 

StatelUT Policies families Persons Premium of 
Issued covered covered (As. In Claims 

lacs) Settled 

2 3 4 5 6 

2004-05 

DelhI 6 6 38 0.04 0.00 

Haryana 656 656 1150 2.60 0.00 

H.P. 381 381 929 1.62 0.00 

J&K 168 168 183 0.63 0.00 
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2 3 4 5 6 2 3 4 5 6 

Rajasthan 3866 4227 9302 18.41 0.00 Gularst 1379 1379 1808 2.86 0.46 

U.P. 1161 1161 1615 4.n 0.09 Andhr. 7903 12587 32381 33.90 10.34 
Pradesh 

Uttaranchal 321 323 419 1.252 0.00 
Kerals 36829 36829 138424 201.54 95.04 

Pur1ab 512 871 745 1.88 0.00 
Karn.taka 342 2201 7484 12.10 1.22 

Chandigarh- 107 174 200 1.26 0.00 
UT Jharkhand 8 40 44 0.07 0.00 

Gujand 728 6775 9040 22.n 1.35 Bihar 2 2 8 0.02 0.00 

Andhra 13138 18591 51222 59.02 3.14 Maharuhtra 447 447 ~ 1.58 2.34 
PradHh 

Orl •• a 99 99 297 0.46 0.00 
Kera&a 23648 24067 83761 133.40 31.55 

Tamil Nadu 131 412 1757 1.38 0.28 
Kamal .. 2688 2692 8095 H.81 1.13 

Auam 3158 3158 4314 6.23 1.12 
Maharaahlra 2752 3008 9275 11.025 2.15 

Total 59450 88296 221385 298.62112.20 
Madhya 1162 1162 1525 3.41 0.14 
Prade8h CooperatIve "'nlts 

ChhIiIhgam 890 890 1641 4.08 0.07 2688. SHRI BRAJESH PATHAK: 

SHRI ANANTA NAYAK: 
W8ItBengal 14 14 80 0.03636 0.00 

WIll the Minister of FINANCE be pleased to atate: 
Orlss. 67 71 169 0.30737 0.00 

(a) whether many cooperative banks in the country, 

Tamil Nadu 526 696 2624 1.62 25 especially in Uttar Pradesh are Incurring Iossea; 

Auam 181 185 648 0.71606 0.00 (b) if so, the details thereof, State-wise; 

Total 52772 65718 182641 280.85679 64.62 
(c) the reasons for incurring lo .. es; 

(d) the amount of lOll Incurred by each of theae 
200&-01 banks during the last three years, till date, State-wise; 

Delli 27 27 130 0.15 0.00 (e) the administrative expenditure Incurred by 

Haryana 452 452 924 1.95 0.00 
these banks during the said period; and 

(f) the action taken or likely to be taken for 
H.P. 58 58 136 0.24 0.00 checking losses? 

J&K 81 81 81 0.32 0.00 THE MINISTER OF STATE IN THE MINISTRY OF 

17.58 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f) 

RaIathan 4096 4272 10323 0.84 Information is being collec;ted and will be laid on the Table 

U.P. 714 714 971 2.80 0.08 ot the House to the extent available. 

U1taranchal 3549 4208 19989 14.53 0.07 
exit Poll 

2669. SHRI RAMDAS ATHAWALE: Will the Mlnlsl8r 
Punjab 175 250 250 0.91 0.44 of LAW AND JUSTICE be pleased to state: 
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(a) whether opinion polls influence the minds of 
the electors when the polls are staggered on different 
dates; 

(b) if so, whether the Government has drawn up 
any effective plan for framing an adequate law banning 
the exit poll when polls stagger over different dates; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) It Is very difficult to express an opinion 
with any degree of accuracy as to whether opinion polls 
Influence the minds of the electors when the polls are 
staggered on different dates. 

(b) to (d) In Writ Petition (Civil) No.207 of 2004 (Shri 
D.K. Thakur vs. Union of India and two others) in the 
Hon'ble Supreme Court, direction has been sought for by 
the petitioner to enforce all necessary norms for regulating 
and, if necessary, banning opinion polls and exit poHs to 
be published and broadcasted in the print or electronic 
media, particularly at the time when the elections to the 
Part/arnent and Legislative Assemblies are in progress. 
The matter is sub-judice. Further, the entire matter of 
electoral reforms, which inter alia, includes the opinion 
potts is under SKamination of the Department Related 
Parliamentary Standing Committee on Personnel, Public 
Grievances, Law and Justice. 

Income Generated by 
PoppySeeda 

2670. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of States in which contracts of 
poppy seeds are being awarded; 

(b) the income earned by such States from the 
said contracts; 

(c) whether the Government is contemplating to 
discontinue the practice of awarding contracts of poppy 
seeds; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No contracts 
of poppy seeds are awarded In the country. 

(b) to (d) Do not arise. 

[English] 

Unsolicited Calls 

2671. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government is aware that mobile 
phone users are being harassed by unsolicited calls by 
telemarketing companies and banks claiming offer of loans 
and sundry facilities thereby encroaching upon the 
individual's right to privacy; 

(b) if so, whether the Government have issued 
any guidelines to ceHphone companies and banks to curb 
and stop this menace and action against the culprits; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) In regard to unsolicited 
calls by telemarketing companies and others, a Civil Writ 
Petition titled Dr. Harsh Pathak versus Union of India and 
others (Civil Writ No. 35 010 2005) is being heard in the 
Supreme Court. Hon'ble Minister of Communications and 
Information Technology held a meeting of Telecom Service 
Providers, on 13.3.2006, to explore a workable solution. 

Under-Pendlng of Funds 

2672. SHRI ASADUDDIN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether various Ministries of the Government 
of India have not spent the budget allocated to them 
during 2005-06 as reported in the "Times of India· dated 
February 19, 2006; 

(b) if so, the details thereof; 

(c) whe.ther this trend has continuously been seen 
during the last three years; 

(d) whether Finance Ministry has issued guide-
lines to all the Ministries to spend allocated amount within 
time and avoid last minute rush to spend the maximum 
amount of the budget allocation; 

(e) If· so,whether Ministries are not following 
these guidelines; and 
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(f) if so, the steps taken or being taken to instruct 
the MinistrieslDepartments of Government to spend budget 
allocation within time schedule? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (I) Due 
to various reasons specific to each MinistrylDepartment. It 
is not always possible to have a uniform pace of 
expenditure throughout the year. The Ministry of Finance 
has been impressing upon the MinistriesIDepartments from 
time to time the need to plan expenditures &0 as to avoid 
rush of expenditure towards the end of the financial year. 
It is indeed a matter of satisfaction that the position is 
improving in this regard. By the end of January 2006, the 
Plan expenditure in 2005-06 was 71% of Budget as 
compared to only 61% of Budget spent during the period 
April 2004-January 2005. This shows a major improvement 
in overall position of pace of expenditure. 

[Translation} 

Earthquake Resistant Buildings 

2673. SHRI. SANTOSH GANGWAR: 

SHRf HEMLAL MURMU: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to slate: 

(a) whether the Government has developed new 
standards lor construction of earthquake resistant buildings 
in various parts of the country; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Information is being collected and will be laid on the 
Table of the House. 

Meeting of Vigilance and 
Monitoring Comrmuee. 

2674. SHRI ASHOK ARGAL: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the concerned District Collectors are 
supposed to attend the meetings of the Vigilance and 
Monitoring Committees regularly; 

(b) if so, the details of such meetings held in 
each Stale during the last three years and current year 
alongwith outcome thereof; and 

(c) the foHow-up action taken after such meetings 
particularly in each district of Madhya Pradesh? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The Member 
Secretary of the District level Vigilance & Monitoring 
Committee is the District Collector or the District Magistrate 
or the Deputy Commissioner or the Chief Executive Officer 
of Zila Panchayat. Wherever the District Collector is the 
Member Secretary, he is expected to attend the meetings 
of the Committee. 

(b) A statement showing State-wise details of the 
Districts where meetings of the District Level Vigilance & 
Monitoring Committees have held at least once during the 
period from 2003 to till date, is attached at statement 
enclosed. The implementation of the Rural Development 
Schemes of the Ministry of Rural Development are 
discussed in these meetings where elected representatives 
playa major role in monitoring of these Schemes. 

(c) The details of the deliberations of the District 
Vigilance & Monitoring Committees, and the follow up 
action thereon are not required to be furnished to the 
Central Government. The District Vigilance and Monitoring 
Committees may refer any matter for enquiry to the Deputy 
Commissioner/Chief Executive Officer/Project Director or 
suggest suitable action to be taken as per rules which 
shall be acted upon within a period of 30 days If such 
action is not intimated within this time, the relevant 
programme funds can be withheld. Vvil~ any specific 
case of diversion from/violation of, the guidelines is brought 
to the notice of the Govemment of India, suitable action is 
taken in the matter in consultation with the State 
Government. No such case has been reported by any 
State Government including Madhya Pradesh. 

St.t.ment 

State-wise details of the District to where 
Meetings of the District level VIgilance & 

Monitoring Committees held at least once 
during the year 2003 to tiJI 14th March, 2006 

(as per informstion received from the States/Districts) 

Andhrft Pradesh - Cuddapah, Mahabubnagar, Kha-
mmam, Krishna, Kadapa, Nalgonda. Srikakulam, Ranga 
Readdy, Visakhapatnam, Warangal. 

Arunach8t Pradesh - Changalang, Dlbang Vl!IIIey,Lower 
Dibang Valley, East Slang, East teameng, ltanagar, Lohit, 
Lower Subansirl, Papum Pare, Upper Siang, Upper 
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Subansiri, Tirap, Tawang, West Siang, Wesl Kameng 
(8omdila) 

Assam - 8arpeta, Karimganj, Morigaon, North Cachar 
Hills, N.C. Hills (Haflong), Sivasagar, Tinsukia, Kamrup, 
Karbi Anglong, Kokarajhar, Dhemaji. 

Bihar - Jehanabad, Jamui, Araria, 8hagalpur, Chhapra, 
Gaya, Rohtas, Madhubani, Madhepura, Muzaffarpur, 
Nawada, Sheikhpura, Bhojpur, Begusarai, Darbhanga, 
Kaimur, Khagaria, Kalihar. Lakhisarai. Saharsa. Sitamarhi, 
Sheohar, Pashchim Champaran, Patna, Gopalganj, Pumia, 
Vaishali. 

Chhett18garh - 8astar. Rajnandgaon, Dhamtari, Janjgir 
(Champa), Koriya, Raipur, Durg, Kanker, Raigarh, Sarguja, 
Jashpur, Bilaspur. 

Goa - South Goa, North Goa. 

Gujarat - Ahmedabad, Amreli, Anand, Banaskanlha, Juna-
gardh, KhedalNadiad, Sural, Dang. Rajkol, Himalnagar, 
Vadodara, Jamnagar, Bharueh, Gandhinagar, Kuchchh, 
Bhul, Patan, Mehsana, Sabarkanlha, Panehmahal, Dahod, 
Bhavnagar, Vatsad, Surendemagar. Narmada, Navsari. 
Porbandar. 

Ha"ana - Ambala, Gurgaon, Kaithal, Kamal, Hisar, 
Yamuna Nagar, Jind, Sonipal, Panchkula, Mahendragarh, 
Sirsa. 

Himachal Prade,h - Bilaspur, Hamirpur, Kullu, Shimla. 
Sirmour, Solan. 

Jharkhand - Easl Singhbhum, Bokaro, Dhanbad, Dumka, 
Gerhwa, Giridihi, Hazaribagh, Kodarma, Sahibganj, 
Jamalra, Deoghar, Latehar, Chhattra, West Singhbhum, 
Pakur, Lohardaga, Gumla, Ranchi. 

Kemataka - Bijapur, Bidar, Bellary, Belgam, Baglkot, 
Chickmagalur. Chitradurga, Chamarajanagar, Dharwad, 
Davanagere, Dakshina Kannada, Gadag, Gulbarga, 
Haveri, Hassan, Raiehur, Mangatore, Mysore, Shimoga, 
Kodagu, Kolar. Koppal, Tumkur, Ultarakannada, Udupi. 

Kerala - Kozhikode, Kasargod, Idduki, Waynad, Alappu-
zha, Emakulam, Kannur, Kollam, Koltayam, Malappuram, 
Palakkad, Pathanamthitta, Thlrussur, Thiruvananthapuram. 

Madhya Pradesh - Betul. Balaghat, Barwani, Bhind, 
Bhopal, Damoh, Oatia, Dewas, Dindori, Dhar, Harda, 
Chhatarpur. Guna, Morena, Mandla, Mandsaur, Neemuch, 
Narsimhapur, Hoshangabad, Indore, Jhabua, Khandwa. 

Katni, Panna, Rajgarh, Aatlam, Rewa, Seoni, Sehora, 
Shahdol, Sagar, Sidhi, Salna, Shivpuri, Shajapur, 
likamgarh, Sheopur, Umaria. 

Maharashtra - Akola, Buldana, Beed. Raigad, Chandrapur, 
Gadchiroli, Gondiya, Hingoli, Bhandara. Jalgaon. Jalna. 
Kolhapur, Sindhdurg, Satara, Osmanabad. Latul, Pune, 
Parbhani, Thane, Nanded 

Manlpur - Thoubal, Tamenglong. 

Meghalaya - East Khasi Hills, East Garo Hills, West Garo 
Hills. 

Mizoram - Aizwal, Saiha, Lawngtiai, Champhai, Kolasib, 
Lunglei, Mamit, Serehhip 

Orl .. a - Angul, Bargarh, Balasore, Bolangir, Bhadrak, 
Boudh, Cuttack, Dhenkanal, Ganjam, Gajapali, Jagat-
singpur, Jajpur, Jharsuguda, Nayagarh. Nabrangpur, 
Nuapada, Phulbani. Khurda, Kandhamal, Kalahandi, 
Keonjhar, Koraput, Sundargarh, Sonapur, Sambalpur, 
Mayurbhanj, Aaygoda, Deogarh, Puri. 

Punjab - Amritsar, Faridkot, Fatehgarh Sahib, Ferozepur, 
Balhinda, Gurdaspur, Hoshiarpur, Jalandhar, Kapurthala, 
Moga, Mansa, Muktsar, Nawanshehar, Patiala, Roopnagar, 
Sangrur. 

Rajasthan - Ajmer, Barmer, Bundi, Baran, Bhilwara, 
Banswara, Churu, Chittorgarh, Dungarpur, Dholpur, 
Udaipur, Jaisalmer, Jalore, Kola, Sawai Madhopur. Tonk. 

Tamil Nadu - Coimbatore, Cuddalore, Dindigul. Dharma-
puri, Krishnagiri, Karur, Pudukkottai, Perambalur. Tiruvallur, 
liruneveli, Vellore, Villupuram, Virudhunagar, Tiruvanna-
malai, Thoothukudi, Thanjavur, Theni, Salem, Kanchee-
puram, Kanniyakumari, The Nilgiris, Nagapattinam, 
Namakkal, Madurai, Ramanathapuram. Periyar (Erode). 

Trlpura - West Tripura, South Tripura, Dhalai. 

Uttar Pradesh - Agra, Auraya, Ambedkar Nagar, Basti, 
Bijnor, Bahraich, Chandoli, Chitrakoot, Deeria. Etawah. 
Faizabad, Gonda, Ghaziabad, Gorakhpur, Kushinagar, 
Kanpur Dehat, Kaushambi, Jaunpur. Jalaun, Saharanpur, 
Shravasti, Hardoi, Mainpuri, Mirzapur, Mau,. Mathura, 
Meerut, Muzaffamagar, Maharajganj, Sant Ravidas Nagar, 
Rae Barali, Hamirpur. 

Uttaranchal - Bageshwar, Pithoragarh, Pauri Garhwat. 
Almora, Haridwar, Dehradun, Champawat, ChamoH, 
Rudraprayag, Uttarkashi, Tehari Garhwal. 
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West Bengal - Bankura. Hooghly, Murshidabad, Purlla, 
Jalpaiguri. 

Dedra • Nagar Havell - Dadra & Nagar Haveli. 

Lakshadeweep - Lakshadweep. 

Pondicherry - Pondicherry. 

Government Stake In Benb 

2675. SHAI MOHAN AAWALE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether attention of the Government hu been 
drawn towards the news-item published in 'Dalnik Jagran' 
dated February 17. 2006 regarding demands of All India 
Bank Officers Association (AI BOA); 

(b) if so, the facts of the matter reported therein; 

(c) whether the Association has demanded not to 
reduce Government stake in banks; 

(d) if so, the actual status in this regard and the 
reaction of the Government thereto; 

(e) whether the Government propose to change 
the present amenities available to the bank staff/officers; 
and 

(f) if so, the reasons therefor alongwith the 
measures proposed to be taken to pacify them? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAA BANSAL): {a> to (c) The 
news item. inter-alia, refers to All India Bank Officers 
Association (AIBOA) reservations on reduction of 
Government stake in public sector banks, discontinuation 
of appointment on compassionate ground and Non-
perfonning Assets (NPAs) of As.1,10,COO crore in Indian 
banks. 

(d) As required in Sub-section 3 (2B) (c) of 
Banking Companies (Acquisition and Transfer of 
Undertaking) Act, 197011980, the Government of India 
sharehoIding in all the nationalised banks is more than 
51%. The Gross and Net NPAs of scheduled commercial 
banks stood at As. 54,619 crere and As. 18,298 crore 
respectivety as on 31st December, 2005. 

(e) and (f) Switching over by banks to a scheme 
of monetary assistance in lieu of appointment on 
compassionate ground has never been a matter for 
discussion/negotiation at the industry level. The scheme 
is a non-statutory one and as such, Is not enforceable. It 

also does not form part of the service conditions of the 
bank employees and hence, cannot be claimed as a matter 
of right by them. As none of the rights of the bank 
employees Is violated In this matter, no Industrial dispute 
lies therein. 

[English} 

RequIrement of Funds for .... r SUppIyI 
SanItatIon F8c111ty 

2676. SHAI P.S. GADHAVI: Will the Minister of 
UABAN DEVELOPMENT be pleased to state: 

(a) whether a working group has estimated the 
requirement of funds for achieving certain percentage of 
population coverage for providing water supply and 
sanitation facilities in the urban areas of the country; 

(b) if so, the details thereof and the actual amount 
of funds allocated by the Government for this purpose 
during last two years, State-wise; and 

(c) the amount of funds released to States 
particularly to Gujarat? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
UABAN DEVELOPMENT (SHAI AJAY MAKEN): (8) to (c) 
The working group on urban water supply and sanitation 
constituted by Planning Commission for formulation of 
Tenth Plan projected the following requirement of funds 
for achieving population coverage of 100% with drinking 
water supply and 75% with sewerage and sanitation 
facilities including solid waste management facilities in 
300 CIasa-1 cities as per 1991 Census in the urban areas:-

Water supply As. 28.240 crore 

Sanitation As. 23,157 crore 

Solid Waste Management As. 2,322 crore 

Total As. 53,719 crore 

A tentative allocation of AS.1030 crore for Tenth Plan 
was made by Planning Commission for urban water supply 
and .sanitation programme In the central sector of this 
Ministry. The funds allocated and released for Accelerated 
Urban Water Supply Programme and Central Sec&or 
Scheme of Solid Waste Management in 10 Selected IAF 
Airfield Towns during the last 2 years are given in 
Statement-I & II respectively. 
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Statement-' 

CentraUy Sponsored Accelerated Urban Water Supply Programme (AUWSP) 

~Rupees lakhs) 

SI.No. State Annual Annual Funds Funds 
allocation allocation Released Released 

during during during during 
2003-2004 2004-2005 2003-2004 2004-2005 

2 3 4 5 6 

1. Andhra Pradesh 438.76 470.10 492.57 1367.27 

2. Arunachal Pradesh 105.73 113.27 124.16 113.27 

3. As~ 698.39 748.29 256.22 635.27 

4. Bihar 386.05 413.63 386.05 219.87 

5. Chhattisgarh 390.00 417.86 337.87 200.96 

6. Goa 84.32 90.35 0.00 0.00 

7. Gujarat 720.72 772.19 918.08 867.83 

8. Haryana 280.65 300.69 469.71 563.80 

9. Himachal Pradesh 105.40 112.94 79.46 232.15 

10. Jammu and Kashmir 65.88 70.58 290.14 1198.68 

11. Jharkhand 287.23 307.75 0.00 417.93 

12. Kamataka 868.28 930.30 1119.84 1060.73 

13. Kerala 310.95 333.16 268.21 231.55 

14. Madhya Pradesh 1628.52 1744.86 1509.09 822.68 

15. Maharashtra 853.79 914.78 705.84 1104.19 

16. Manipur 221.05 236.84 269.36 254.07 

17. Meghalaya 41.65 44.62 0.00 0.00 

18. Mlzoram 115.33 123.57 46.57 0.00 

19. Nagaland 54.46 58.35 0.00 0.00 

20. Orissa 538.89 577.38 409.36 577.39 

21. Punjab 295.14 316.22 50.46 161.54 

22. Rajasthan 827.44 886.54 1012.85 1545.97 
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2 3 4 5 6 

23. Slkkim 16.02 17.18 83.97 0.00 

24. TamilNadu 823.48 880.90 653.41 808.19 

25. Tripura 147.37 157.89 213.43 309.53 

26. Uttar Pradesh 3048.88 3259.59 2710.48 1664.93 

27. Uttaranchal 213.45 237.16 331.61 138.n 

28. West BengaJ 432.17 463.03 417.62 103.43 

Total 14000.00 15000.00 13156.36 14600.00 

• In IIdtiIIon during 2004-05 As. 400.00 Iakh were released lor Tsunami works in Port Blair. 

Stlltement-ll 

Details of the Funds for Solid Waste Management 
(IAF 10 Selected Towns) Allocated and Released during 
2003-04 & 2004-05 are given below:-

Year Funds allocated 
(Rs. in crore) 

Funds released 
(Rs. in crora) 

2003-04 5 0.99* 

2004-05 40 40 

• As. 99 lakhs were given to HUDCO for preparing feasibility reportsl 
DPAs. 

•• No state-wise allocations are made since !he scheme is conIIned 
to 10 selected airfield towns only. 

MuHlnational Banks 

26n. SHRI JIVABHAI A. PATEL: 

DR. DHIRENDRA AGARWAL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has received compla-
ints regarding malpractices and duping of customers by 
multinational banks in the country during the last year and 
the current year; 

(b) if so, the details thereof; and 

(e) the remedial action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Government has been receiving some complaints from 
customers of multinational banks relating to Credit Card 

Operations, Deposit Accounts, remittance/collection 
facilities, Advances, harassment in recovery of loans etc. 
As and when any such complaint is received, the same is 
referred to Reserve Bank of India (RBI) for appropriate 
action as per laid down procedure. 

(c) The banks are required to have an internal 
grievance redressal mechanism. There is also a system in 
place for having high level committees in the individual 
banks, including a Customer Service Committee of the 
Board, to review and bring about improvements in 
customer service. Further, RBI has notified a revised 
Banking Ombudsman Scheme with effect from 1 st January 
2006 with enlarged scope to include customer complaints 
on certain new areas, such as credit cards complaints, 
deficiencies in providing the promised services even by 
banks' sales agents, levying service charges without prior 
notice to the customer and non adherence to the fair 
practices code as adopted by individual banks. 

Scope of IEPF 

2678. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMPANY AFFAIRS be pleased to state: 

(a) whether the Government intendato review 
the existing investor protection norms and widening the 
scope of the Investor Education & Protection Fund; 

(b) if so, whether major policy changes would 
strengthen the norms for the coming projects C()CTling for 
clearance 'or investor projection activities; 

(c) whether the Government has received some 
proposals in this regard; and 
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(d) if not, the steps taken by the Government 
towards Investor Education and Protection activities? 

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM 
CHAND GUPTA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) The following initiatives have been taken 
towards introduction of varied activities under the IEPF: 

(i) Education programmes through Media (Electronic 
as well as print media); 

(ii) Registration of voluntary associations or insti-
tutions or other organizations and providing 
financial assistance to them for projects on 
Investor's Education and Protection including 
research activities; 

(iii) Coordinating with other institutions! organizations 
engaged in Investor education, awareness, and 
protection activities. 

Amount Locked up 
In cases 

2679. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether huge tax amoulft is locked in court 
cases and the same is increasing y~ar after year; 

(b) if so, the details of the money locked up in 
court cases during each of the fast four years; 

(c) the details of action taken by the Government 
to bring down the number of tax cases; and 

(d) the steps taken to expedite the clearance of 
the pending cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM):(a) Yes, Sir. 

(b) So far as direct taxes are concerned, the 
amount of tax locked up in cases pending before Income 
Tax Appellate Tribunal and various Courts is as under: 

(Rs. in crores) 

Financial Year Amount Locked up 

2002-03 12,274 

2003-04 30,236 

2004-05 30,196 

2005-06 31,970 

So far as indirect taxes are concerned, year-wise 
details are as under: 

Year 

As on 31.12.2003 

As on 31.12.2004 

As on 31.12.2005 

(Rs. in crores) 

Amount Locked up 

19209.76 

19473.52 

21962.65 

(c) and (d) Litigation is a continuous process. 
However, the Government in its endeavour to liquidate the 
arrears of pendency has set up a National Tax Tribunal for 
early disposal of tax cases and constituted Task Forces to 
develop and implement a mUlti-pronged strategy for 
effecting substantial recovery of arrears of direct and 
indirect taxes. The steps taken to expedite the clearance 
of pending cases include making it obligatory for Income 
Tax Appellate Tribunal to pass orders within 180 days of 
the stay order, monitoring of cases before different Courts! 
Triburials, speedy action for recovery of arrears of income 
tax/duty, restricting of powers of Commissioner (Appeals) 
to set aside cases, setting up of special units for recovery 
of arrears of service tax, etc. 

{Translation] 

Promotion of Handicraft Industries 

2680. PROF. MAHADEORAO SHIWANKAR: 

SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has reviewed the 
progress under Wool Technology MiSSion, promotion of 
Pashmlna and traditional handicraft development 
programmes; 

(b) if so, the outcome thereof: 
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(c) whether the production of handicrafts has 
decreased during the year 2005; 

(d) if so, the reasons therefore; 

(e) whether handicraft sector is lagging behind 
due to lack of modemization; 

(f) if so, the steps taken in this regard; and 

(g) the amount earmarked for the promotion of 
handicrafts under various schemes? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) and (b) The 
Scheme of Wool Technology Mission was not approved. 
Government has launched a scheme namely, Integrated 
Wool Improvement Programme (IWIP) in place of Wool 
Technology Mission for implementation during the 10th 
FIV8 Year Plan period. Under this programme the Central 
Wool Development Board has been administering inter-
alia schemes for pashmina wool development in the 
Ladakh region of Jammu & Kashmir, the components of 
which are breed improvement, health care, nutrition, 
pasture development etc. The Board has released an 
amount of As.11 0.75 lakh to Ladakh Autonomous Hill 
Development Council. Handicrafts Development Progra-
mme include Saba Saheb Arnbedkar Hastshilp Vlkas 
Vojana, Design & Technology Upgradation, Marketing & 
Support Service, Export Promotion, Birna Yojana etc. These 
schemes are being implemented throughout the country 
as grants-in-aid schemes by State Handicrafts Develop-
ment CorporationiAppex Bodies and NGOs. Periodic 
review of the schemes is carried out and corrective 
measures are taken wherever required. 

(c) No,Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) Does not arise. 

(g) The amounts earmarked for promotion of 
handicrafts sector under various schemes during 2005-06 
are given in the statement enclosed. 

St.tement 

Budget allocation (luring 2005-06 

S.No. Name of the Schemes 

1. 

2. 

2 

Baba Saheb Ambedkar Yojana 

Design & Technical Upgradation 

(As. In crores) 

B.E. 

3 

30.70 

19.00 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2 

Marketing a Support Services 

Export PromotiOn 

Aesearch & Development 

Training & Extension 

Integrated Package for J&K 

BIma Yolana for Artisans 

SpecIal Handicrafts Training 
Programme 

Credit Guarantee Scheme 

WOIbhed Scheme 

UNDP Projects 

Total (Aevenue) 

Capital 

Infrastructure Projects 

Financial Assistance to Central 
PSUslSHDCslApex Societies 

Total Capital 

Grand Total 

3 

19.00 

12.60 

03.30 

01.10 

05.00 

03.80 

03.50 

0.00 

0.00 

0.00 

98.00 

07.00 

07.00 

105.00 

{English} 

FlnaneW AaIatance for Relief 
t,lCaIam ..... 

2681. SHAI ADHAlAAOPATlL SHIVAJIRAO: WIll the 
Minister of FINANCE be pleased to State: 

(a) the amount of financial assistance received 
so far till date from various foreign countrieslfinanclal 
institutions and domestic industriealinstftutions for relief 
work after the occurrence of natural calamities since 2004; 

(b) whether there is any mechanism to check the 
proper disbursement and use of such aid; 

(c) if so, the details thereof; and 

(d) the amount of assistance provided to each 
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State from the financial assistance so far received during 
the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d): 
The infonnation is being collected and will be fumished. 

Closure of ADBIWortd Bank Loan 

2682. SHRI ANANDRAO VITHOBAADSUL: 

SHRI ANANTA NAYAK: 

Will the Minister of FINANCE be pleased to stal6: 

(a) whether the Govemment Is contemplating 
closure of Asian Development Bank and World Bank loans 
for road projects that are yet to take off; 

(b) if so, the details thereof, projectwise; and 

(c) the steps taken to simply the existing 
cumbersome procedure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No Sir. 

(b) Does not arise. 

(c) Simplification of procedures is an ongoing 
process. Following initiatives have been proposed/adopted 
in case of Asian Development Bank (ADB) loan projects: 

(i) The ADB has offered a Multi-Tranche Financing 
Facility with effect from December, 2005 wherein 
commitment charges will be linked to annual 
draw-down schedules. this should result in a 
reduction in the overall cost of the loans if 
implementation Is on schedule. 

(ii) Delegating more power to the local Resident 
Mission for quickening the approval. 

(iii) Loan signing is being done in Delhi as against 
Manila as was the practice earlier. 

(iv) Tripartite Review Meetings are conducted on 
quarterly basis to identify and for the redressal of 
the issues both project specific and policy 
specific. for improving the project implementation. 

Servtce Tax for Gularat 

2683. SHRIJASHUBHAIDHANABHAIBARAD:WilI 
the Minister of FINANCE be pleased to state: 

(a) the service tax target fixed for 2005-06 for 
Gujarat; 

(b) the actual collections by the end of January, 
2006 in Gujarat; 

(c) the steps taken to ensure that all service 
providers are covered under the service tax net in Gujarat; 

(d) whether service tax has becomeJwill remain a 
major source of income for Govemment; 

(e) if so, the details and reaction of the 
Government therefor; 

(f) whether the Government of Gujarat has sought 
release of service tax collected in Gujarat; and 

(g) if so, the amount of service tax proposed to be 
given to Gujarat during 2005-06? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Ca) Service ta)( 

revenue target is not fixed State-wise. However, the total 
target for the two zones (Ahemdabad and Vadodara) 
located in State of Gujarat is Rs. 1296.30 crores for the 
year 2005-06. 

(b) Actual revenue collection by the end of 
January, 2006 for the above two zones Is Rs. 921.51 
crores. 

(c) The following steps have been taken to ensure 
that taxable service providers are covered under service 
tax net-

Extensive Survey to trace out unregistered 
taxable service providers. 

The registration melas to reach out the service 
providers 

Wide publicity in print artd electronic media 

Rigorous anti-evasion measures. 

Development of intelligence network. 

(d) Yes, Sir. 

(e) The revised budget estimate of collection of 
service tax during 2005-06 is of the order of Rs.23.000 
crore, while the budget estimate of collection of service 
tax during 2006-07 has been estimated to be of the order 
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of Rs.34,5oo crores. It is the policy of the Government to 
broad base the levy of service tax so that it remains a 
major source of revenue for the Government 

(f) No. Sir 

(g) As per Revised Estimates 2005-06, an amount 
of Rs.248.69 crore is proposed to be released to 
Government of Gujarat during. 2005-06 in respect of service 
tax, as per the recommendation of Twelfth Finance 
Commission for sharing of Central Taxes with State 
Governments. 

{Translation} 

Shortage of Employees In PSBs 

2684. SHRI HANSRAJ G. AHIR: Will the Minister of 
ANANCE be pleased to state: 

(a) whether due to inadequate number of emp-
loyees in Public Sector Banks, the working of these banks 
has been affected in the country; 

(b) if so, the details thereof; 

(c) whether any step has been taken by the 
Government to fiji up the vacancies in Public Sector Banks; 

(d) if so, the details thereof; and 

(e) the directives issued by the Government to 
banks to fiIt up the vacant posts expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 
So far, none of the Public Sector Banks (PSBs) have 
reported about any major shortage of staff. However, some 
of the PSBs have reported that there is some shortage in 
the clerical staff and the concerned banks are taking steps 
to fill up the vacant posts by re-deployment of staff, special 
recruitment drive for SC/ST and by regular recruitment 
process. 

(b) to (e) Do not arise. 

(English) 

Export of Handloom 

2685. SHRI ADHIR CHOWDHURY: Win the Minister 
of TEXTILES be pleased to state: 

(a) the quantity and value ot handloom products 

exported during each of the last three years and the current 
year, product-wise and country-wisa; 

(b) the target set for export of handloom products 
during the said period, product-wise; 

(c) the reasons for decrease in the export; 

(d) the names of handloom products which have 
achieved higher percentage of export during 2004-05; 
and 

(e) the steps being taken by the Government to 
boost further export of handloom products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The revised 
ITC (HS) Codes adopted by the Central Board of Excise & 
Customs with effect from 1-4-2003 do not provide any 
sectorial classification such as handloom, powerloom, mill 
made etc. In the absence 01 separate ITC (HS) codes for 
handloom products, export data from 1-4-2003 onwards is 
not available. The matter is under consideration in the 
Ministry of Finance for allotment of separate ITC (HS) 
codes for handloom products. However. product-wise and 
continent-wise details of handloom exports for the period 
2000-01,2001-02 and 2002-03 are given in the Statement 
enclosed. 

(b) The overaA targets for handIoom exports fixed 
for the last three years, including the current year, are as 
under:-

(Figures in US $ Million) 

Years Target 

2002-03 550 

2003-04 575 

2004-05 650 

2005-06 700 

(c) As the export data for the last three years, I.e. 
2003-04, 2004-05 and the current year is not available in 
the absence of separate ITC (HS) codes for handloom 
products, it is difficult to say that export of handloom 
products has decreased during the last three years. 
However, export data for the previous years clearly shows 
a trend that handloom exports to Asia, Africa, Europe Union, 
Europe, America and Oceania continents have increased 
over 2000-01, 2001-02 and 2002-03. 



201 Written Answers PHALGUNA 26,1927 (SAKAl to Questions 202 

(d) As the export data for the last three years, 
including 2004-05, is not available in the absence of 
separate ITC (HS) codes for handloom products, it is 
difficult to say which handloom products have achieved 
higher perce;'ltage of export during 2004-05. 

(e) The following Steps are being taken to 
promote export of handlooms: 

(i) Handloom Export Scheme under which 
financial assistance is provided to handloom 
agenCies for development of exportable 
range of products and international publicity 
& mal't(eting thereof; 

(iI) Organisation of andlor participation in 
intemational fairs, exhibitions, Buyer Seller 
Meets by Handloom Export Promotion 
Council, Association of Corporations and 
Apex Societies of Handlooms (ACASH) etc. 
in overseas mal't(ets from time to time to 
provide the Indian handloom manufacturers 
an avenue for export mal't(et; 

(iii) Various export promotion schemes operated 
by the Department of Commerce such as 
Duty Entitlement Pass Book (DEPB), Mal't(et 
Development Assistance (MDA) Market 
Access Initiative (MAl) etc. 

Export of HandJooms 

(Figures in OOO's) 

Continent Name 2000-01 2001-02 2002-03 

Qty. in Kg. Value (Rs.) Qty. in Kg. Value (Rs.) Qty. in Kg. Value (Rs.) 

2 3 4 5 6 7 

Asia 

Fabrics 

Real Madras Handkerchiefs 9 4493 3 1982 8 2768 

Lungies 1096 354943 1497 367056 1131 315225 

Dhoties 1616 374757 1533 289292 4326 828588 

Sarees 164 47739 232 41400 171 66487 

Shirtings 1451 187050 1934 225201 1510 276820 

Fumishings 99 23427 23 4937 38 11419 

Other fabrics 3659 811211 2971 694949 4573 986189 

Fabrics Total 8093 1803619 8191 1624817 11757 2487497 

Madeups 

Bedlinen of Cotton 62 11577 87 19294 106 32316 

Table Linen 24 6550 40 6883 88 17954 

Toilet & Kitchen Linen 71 15572 104 27619 78 17122 

Curtains 129 37626 138 46843 278 85132 
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2 3 4 5 6 7 

BedspreadIBedCovers 759 193115 680 192752 779 164247 

Other Furnishing Ariticles 4316 965346 4054 895407 4324 935386 

Others 504 73928 608 93639 937 130459 

Madeups Total 5865 1303713 5710 1282437 6590 1382615 

Floor Covering Total 4908 477059 3660 403690 3864 436684 

Clothing Accesasories Total 806 110199 973 94211 852 131130 

Asia Total 19672 3694591 18534 3405154 23064 4437925 

AfrIca 

fabrics 

Real Madras Handkerchiefs 679 289430 498 168119 397 112514 

Lungies 240 55039 420 57031 61 13428 

Dhotles 324 70674 1906 342732 2307 389934 

Sarees 171 50180 128 32016 31 7943 

Shirtings 138 26444 95 19325 281 54777 

Furnishings 9 3368 37 9442 4 983 

Other fabrics 2348 533040 3067 662293 3403 724349 

Fabrics Total 3908 1028175 6152 1290959 6484 1303928 

IIacIeup8 

Bedlinen of CoHan 0 54 164 46442 64 13506 

Table linen 298 2 427 4 723 

Toilet & Kitchen Unen 41 7096 38 6840 10 1714 

Curtains 13 3251 23 6715 20 5330 

Bedspread/Bed Covers 176 35277 229 44027 224 ·40253 

Other Furnishing Ariticles 606 119164 634 118213 1038 181878 

Others 74 15808 45 5965 191 13495 

Madeups Total 911 180948 1136 228629 1551 256897 

Floor Covering Total 300 27329 300 27777 233 23379 

Clothing Accesasories Total 577 44779 926 61401 802 59915 
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2 3 4 5 6 7 

Africa Total 5695 1281231 8514 1608765 9069 1644119 

EwopeUnIon 

Fabric. 

Real Madras Handkerchiefs 10 6752 5 4516 6 3405 

lungles 30 8966 52 12155 170 40200 

Chotle. 741 163443 2016 320468 8850 1363886 

Saree. 89 21573 63" 12703 90 24271 

Shirting. 404 65052 45 10203 527 75138 

Furnishings 201 65496 261 ' 72203 279 72368 

Other fabrics 4138 836290 3294 674638 4597 1243634 

Fabrics Total 5612 1167572 5736 1106885 14518 2822902 

...... pa 

Bedlinen of Cotton 125 26689 232 75605 575 129989 

Table linen 615 132719 1354 227433 503 119131 

Toilet & Kitchen Linen 477 89185 185 36198 274 51851 

Curtains 2749 741028 2226 638908 1861 538683 

8edapreacllBed Covers 5179 1074028 4288 973471 2945 718526 

Other Furnishing Articles 13610 3023749 13937 3020894 14933 3266289 

Others 1885 264580 2290 320303 2988 403089 

Madeups Total 24641 5351977 24512 5292812 24079 5227557 

Floor Covering Total 10059 1031095 7352 856485 7750 969832 

Clothing Accesasories Total 3442 304094 2493 281767 2298 278624 

Europe Union Total 43755 7854739 40093 7537950 48645 9298916 

Europe 

Fabrics 

Lungies 63 36703 46 21446 4 1147 

Choties 26 5979 111 19101 524 85714 
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1 2 3 4 5 6 7 

Sarees 17 3524 7 1583 0 99 

Shirtings 121 16199 0 36 67 16028 

Furnishings 180 5 1383 0 0 

0Iher fabrics 203 54862 516 113076 632 105171 

FIIbrica Total 431 117448 685 156626 1228 208159 

IIadeupe 

BedIInen of Cotton 7 1959 21 5749 90 17849 

Table Linen 16 3366 33 6652 37 9077 

Toilet & Kitchen Unen 11 3403 0 49 7 1612 

Curtains 26 8n8 117 39016 80 28631 

BedspreadIBed Covers 197 53442 195 41193 190 38598 

Other Furnishing Aritic:les 851 206322 668 159997 830 176050 

Others 72 11800 143 18291 253 25839 

Madeups Total 1181 288872 1178 270947 1488 297657 

Floor Covering Total 412 43518 378 42705 303 41420 

Clothing Accesasories Total 135 13111 144 14520 136 44325 

Europe Total 2159 462948 2384 484797 3155 591560 

A .... rlca 

FebrIcs 

Real Madras Handkerchiefs 5 3290 666 4 2712 

Lungies 23 4165 20 5282 114 26158 

Dhoties 510 84213 1454 203687 5473 682271 

Sareel 112 20618 10 3718 7 2328 

Shirting. 359 6n92 124 29322 608 77590 

Furnishings 125 45013 304 82138 395 140954 

Other fabrics 1811 314875 1415 256144 3076 477557 

Fabrics Total 2944 539988 3329 580957 9877 1409570 
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2 3 4 5 6 7 

Mad.ups 

Bedlinen of Cotton 39 11958 124 50692 401 197673 

Table Linen 620 147272 436 106071 1520 304603 

Toilet & Kitchen Linen 987 227897 1831 471560 1874 351721 

Curtains 803 220782 888 272089 1470 476245 

Bedspread/Bed Covers 2929 668838 1982 780014 1761 720794 

Other Fumishing Ariticles 5012 3410265 13358 2919447 18558 4194036 

Others 1502 231556 2367 349764 2399 413531 

Madeups Total 21892 4918569 20987 4949636 27983 6658602 

Floor Covering Total 12717 1305111 8843 1019396 8833 1074732 

Clothing Accesasories Total 504 79124 307 58458 698 117427 

America Total 38058 6842770 33466 6608448 47192 9260331 

AmerIca Othera 

Fabrics 

Lungles 0 231 2 794 5 2649 

Dhoties 323 44656 272 49505 187 28366 

Sarees 3 1689 3 376 34 6974 

Shirtings 114 27973 27 5556 35 6022 

Other fabrics 413 54009 368 74165 300 53164 

Fabrics Total 854 128559 673 130395 560 97175 

Madeups 

Bed"nen of Cotton 12 3803 4 858 5 2144 

Table Linen 22 3494 26 4039 22 5945 

Toilet & kitchen Linen 22 4052 0 86 21 4394 

Curtains 18 5387 78 20853 78 18203 

Bedsprea~edcovers 248 58302 189 47355 106 26146 

Other Fumishing Articles 931 200587 701 156047 784 167332 
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1 2 3 4 5 6 7 

0thenI 110 16473 84 9695 59 9513 

Madeups Total 1363 292098 1083 238933 1075 233678 

Floor Covering Total 429 43461 289 35522 252 27726 

ClothIng Acce8asories Total 136 7474 136 8316 54 5341 

America 0Ihers Total 2783 471591 2181 413166 1940 363920 

oa. .... 
FIIbrIca 

Lungies 2 421 8 1639 15 3468 

Dhoties 27 5041 35 8058 112 17070 

Sarees 8 2467 14 2741 5 1273 

Shirtings 29 9482 10 1225 26 4705 

Furnishings 42 14345 18 5002 36 8437 

0Iher fabrics 347 79145 258 55390 324 65205 

Fabrics Total 455 110902 343 74055 518 100159 ....... 
BedInen of CoUlOn 37 6770 12 2777 9 1628 

Table linen 53 14245 50 13431 69 14480 

Toilet & Kitchen Unen 73 13575 3 608 32 7280 

CurtaIns 86 23587 147 39498 46 11438 

BedspreadIBed Covers 155 36320 133 31320 92 28161 

Other Furnishing Ariticles 1966 375807 1610 342179 2552 486141 

Olhers 95 15745 213 23525 193 30854 

Madeupa Total 2466 485848 2167 453339 2992 579981 

Floor eov.rIng Total 555 55515 399 42720 350 36467 

Clothing Accesasories Total 169 14323 266 21049 215 19305 

Oceania Total 3645 666588 3175 591163 4075 735911 

Grand Total 115786 21274457 108347 20649442 137140 26332682 
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PUrGhnt ProotclUrt 

2888. SHRI PRABHUNATH SINGH: 
SHRI RAGHURAJ SINGH SHAKYA: 

WHf the Mli'lltttr of FINANCE be pl.l .. d to ltate: 

(I) whtthtr the' c!iH.,1f Flnnil Aule (OF,.,· 
2005 I. Ilitnt on lome Irtll of purohw ~~"IIIt'IItIYl"g 
It to tht dllcrttlon of the Indtntlng Igtncy: 

(b) If 10, d.talil of Intemll regulltlon. framed 
and foHowed by tioh MInfttty/Otpartm.ntlUnd.rtlklng .tc. 
to guldl th.'r relptOflvt putcH_ prooMurtI and 1110 
d.tall, of procur.ment mid. by flch of them "nct 
Impltm.ntatlon of GFR, 2005; 

(c) wh.tH.r the Union Govemmtnt Id.ntlfy artll 
In the ClFR·j005 wtilct'l 1tI't't. rOOffi for manlpulltlon by 
dl.hontlt offlclll.~ 

(d) If 10, the d.tlll. th.reof: 

(.) If not, how the Govemm.nt propo .. to bring 
In trlftlPlrency, fllmell, competition and tUmlnltlon of 
Irb/trwln ... In the proourement procell: 

(f) wh.th.r Elmtlt MGftey Depollt (EMD) II 
required to be ukld for the wholt tender; 

(g) If 10, how doel Govemment mlk./declde to 
mlk. room for p.tty trad.ra to plrtlclplt. In the t.nd.ra: 

(h) wh.th.r oommltm.ntl mid. by the Govern-
ment over the lut fIv. yllrl hll betn overlooked liter 
on: 

(I) If 10, the d.talll th.r.ol; Ind 

0) If not, the mann.r In which the GFR-2005 II 
conll.tlnt with the prtvioul commltm.ntl of the Union 
Gov.rnment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (I) Ind (b) 
The G.n.ral Flnlnclll Rultl, 2005 contlln only the g.n.ral 
rultl Ippllclbl. to III Mlnl.trltl/O,plrtm.ntl for 
procurem.nt lor UII In publlo .. rvtCI. O.tlll.d Inltructlon. 
In thl. reglrd mlY be Illued by the procuring deplrtmlntl 
In conformity with th .. 1 g.n.rll rul... How.ver, no 
centrallltd Informltlon II r.glrd. thl Int.rnll regulltlon. 
frlm.d by vlflou. Mlnl.trl.aIOlplrtm.ntIlUnd.rtlklng II 
mllntllned. 

(0) to (.) GFRI, 2005 mlk. It Imperatlv. on the 
procuring luthorlty to bring .'lIclency, .conomy .nd 
tr.naparancy In public procurement for fllr .nd equltabl. 
trtl1mtnt of luppll.ra and promotion of comp.tltlon In 
public prooUrttntn1. Rull 137 '.YI down thl virioul 
yardltlckl to be followed by the procuring ",.ncy to .n.ure 
th ..... peot •. 

(~ Ind (g) AI per GFRI, 2005, Elmtlt Mon.y II to 
be obfWntd 'rom the blddlra other than the Ixempted 
CIIIgOrltl, ranGing betwe.n 2% to 5% 0' the tltlmltld 
vllue 0' tht goodl to be procured, In the cu. of Idvertlltd 
or IImltld tinder Inquiry. The .xact amount of EMO II to 
be det.rmlned by thl cono.mld Admlnlltrltlvt Mlnl.tryl 
Oepartm.nt and IndlClt.d In the Bidding Oocumentl. 

(h) to 0) GFRI, 2005 hive betn formulated .'lIr 
wlclt conlultatlonl Ind IXtenllvl review wried out In 
coniultillon with varlout Mlnlltrltt/D.partm.ntl of 
Government of Indll with I view to giving grenr fI.xlblllty 
'" trlnHOtion of Government bullntll whll. tnlurlng 
lcoountability oommenaurlte with rtaponllblllty It dlff.r.nt 
iev'" .. the Govtmment. 

l"teNet 0tunJtd by IIDII 

2887. OR. CHINTA MOHAN: 
SHRI RAJ IV RANJAN SINGH "LALAN": 

WIll the Mlnl.ter 0' FINANCE be pI.1Hd to ltatl: 

(I) wheth.r the rat. of Intlrelt h .. b"n Increuld 
by Sm.llindultrlil O.velopmlnt Bank of Indll (SIOBI) on 
the Bank IOInl: 

(b) If 10, the d.talil thereof Inoludlng Intlrtlt rlt. 
on IoanIlnoreued during thl'.lt Ibc monthl: 

(0) wh.th.r the lnere ... In Interelt r.t. on Blnk 
10lnl would Inorel.. Int.rell r.t. ohlrg.d on 10lnl 
lanotloned to Im.1I .nd mldlum-loll. Indultrl .. ; Ind 

(d) If 10, the d.talll thtreof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL); (I) Ind (b) 
Th. Smlll Indultrl .. O.vllopmlnt B.nk 01 Indll (SIOBI) 
provld .. rtflnance to Prlmlry L.ndlng Inltltutlonl Including 
Blnkl for term lOin. gr.nted by them to Small .nd Mtdlum 
Enterprl ... (SMEI). Ourlng the lilt Ilx monthl the r.fln.nci 
rat.. to Blnkl by SIOBI hlVI be.n Incr .... d ringing 
from 1.1% per Innum to 1.5!% per Innum. The pre .. nt 
r.t. of Int.re.1 on rlfln.nc. by SIOBI I. bttwttn 7.6% to 
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8.3% per annum depending on the quantum and tenure of 
the refinance. 

(c) and (d) No, Sir. The rates at which the loans are 
on-I.nt have no bearing on the refinance rate charged by 
SIDBI. 

(English) 

ElHtntnlo Money Tranefer 

2688. SHRIMATI MANEKA GANDHI: Wili the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGV 
be pleased to ltate: 

(a) whether any mechanism has been developed 
by the Govemment to keep check on online electronic 
clearances of the monthly Income from the POlt OffIce MIS 
9cheme into the common rnan'l bank accounts; 

(b) if 10, the detalil thereof; 

(c) wheth.r any Instance of fraud pertaining to 
onlln. .Iectronlc clearance/transfer and bogul accountl 
hal been reported to the Government; and 

(d) if 10, the details thereof alongwlth the action 
taken in thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) Vel, Sir. 

(b) The Electronic CI.arance Service (ECS) faclUty 
of RBI is being offered In the D.partment of Posta for the 
payment of monthly Interelt under KMonthly Income 
Scheme" (MIS) in Mumbal. With Electronic Clearance 
ServIce (ECS) the depo.ltor can g.t the MIS Int.r •• t of hi. 
MIS account In the Poet OffIce automatically tranlftrrwCI 
ancI credited Into the SB account at the dellgnated Bank. 

Th. ECS da .. of MIS 1At ..... t to be credited In the 
inveslot'l' bank account I •• enl online to RBI In Mumbal. 
The ECS aoftware takel care of online checking as the 
data II directly uploaded to RBI .erver through encrypted 
fII •• RBI after crediting the depo.ltors' bank account glvel 
confirmation to POlt offlcel c:\etalling the MIS accounll, 
amount credited In the bank account alongwlth the detalll 
01 the depoIitora' bank account. While crol. ch.cklng thl. 
data wtth the POit Office data, error or wrong credit In the 
bank account, If any, oan be d.tected and Immediately 
r.ctlfled. 

(c) No, Sir. 

(d) Does not art .. in vI.w of (c, above. 

Inc,.. .. In PrI".. Poetall 
Courier ServIce. 

2689. SHRIMATI MANOAAMA MADHAVRAJ: 

SHRI SUBODH MOHITE: 

Will th. Minist.r of COMMUNICATIONS AND 
INFORMATION TECHNOLOGV be pleaaed to ltat.: 

(a) whether the Govemment hll ...... ed the 
level of efflclency in the functioning of the pOltal 
department; 

(b) If 10, the detalll thereof; 

(c) wheth.r the manifold Increae in the private 
poltallcourler aervlcn II due to the poor .. rvlcel rendered 
by the POitaI department; 

(d) It 10, whether the POltal department il 
InCurring huge loll .... a f81uh thereof; 

(e) wheth.r Govemment propoHa to am.nd the 
exlillng Poatal Act In order to give the maximum powera 
and control In the hancI of POltal department; and 

(f) If 10, the detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) Ve., Sir. A .... ament of 
efficiency In the functioning 01 the POltal department la an 
ongoing activity. 

(b) Th. .fflclency of the functioning of the 
_artment II contlnuoully monitored by analyzing the 
quality of .rYleea provided by It. The norma for vartoul 
l.rYloe. of the D.partm.nt are declared In III Cltlzen'l 
Charter. The complalntl received by the d.partm.nt are 
analyzed to take corrective and preventive action to pre-
.mpt .. rvice deflclenci ... In addition, the tim. taken tor 
delivery of letter. lrom on •• nd to the other are constantly 
monitored and compared against the norml declared. Thl. 
II done through variou. teall luch as All India Live Mall 
Survey, National T.at L.tt.r Run, Circle T.lt Run, POltlng 
of Telt Lettera on dIfferent rout.. by offlcera at vartoul 
Ievela. Con.tant dlalogu. with cultomera la maintained 
through Po.t Forum., villta, t.l.phone CIlia and 
questlonnalr.. directed towards cUltomera and market 
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surveys. Necesaary action to maintain quality of services 
and to meet customer expectations is taken to ensure 
efficiency In the functioning of the department. 

(c) No, Sir. The present trends Indicate that 
customers use facilities offered by both Government and 
private I8I'Vlcel operators depending on the option, which 
lUitI their neacta. 

(d) The department is not suffering loss.. but 
hu been in deficit. The deficit Is mainly attributable to 
high expenditure towards committed liabilities like salary, 
pension etc., non-revision of postal rat .. for varlou. 
services as per rising cost of operations, the Universal 
Service Obligations of the department due to which It has 
to run post offices In hilly, tribal, remote and rural areae 
without covering the costs and other related reuons. The 
traffic pertalnlng to traditional mall has declined over the 
yeara due to advancement of alternative communication 
media like e-mail, telephone, mobile and Internet services 
and al80 servic .. provided by private couriers to the public. 
However, liue to the initiatives taken by the department, , ' 
there Is a continuous growth In traffic and revenue earned 
from buslne .. premium products like Speed Post, Buslne .. 
POIt, Express Parcel Post and Retail Post. Busln .. s In 
POItal Life Insurance and Rural Postal Life Insurance has 
also shown upward trend. There Is also an Inerea.. In 
Saving Bank and Savings Certificate busln .. s In post 
offices. 

(e) and (f) Department of Posts has proposed 
amendments to the existing Indian Post Office Act, 1898. 
Since the proposed amendments have not been finalized 
so far, nothing can be commented thereon at this stage. 

[T,.n./at'onj 

Function. of MRTP 

2890. SHRI BIR SINGH MAHATO: 

SHRI KASHIRAM RANA: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Monopolies and R .. trletlve Trade 
Practices Commission keeps Information regarding acts of 
monopolies and unfair trade practlCH etc.: 

(b) If not, the reaeons therefor: and 

(c) the number of ca... undertaken by the 
Comml .. lon during the last year? 

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM 
CHAND GUPTA): (a) and (b) The Monopolies and 
Restrictive Trade Practices Act, 1989 under which the 
Monopolies and Restrictive Trade Practices Commission 
has been established does not make it obligatory for the 
Commission to keep information regarding acts of 
monopolie. and unfair trade practices. Oniy based on a 
complaint or ~ reference or an information or on an 
application made by Director General (Investigation & 
Regulation) or on Its own it enquires into monopolistic, 
restrictive or unfair trade practices. 

(c) 282 cas .. were dispo .. d of by the Commi-
ssion In the catendar year 2005. 

(Engll.hj 

New Bank. In PrIvatI Seeton 

261U. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be plea.ed to state: 

(a) whether the Reserve Bank of India hu 
approved the propoaal for setting up new Banke In the 
private sector; 

(b) If so, the details of the propelals approved u 
on date: 

(c) the total number of Banke in the private sector 
In each State u on date; and 

(d) the reuon. for granting liberal licences for 
the .. ttlng up of Bank. In private sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 
Reserve Bank of India (RBI) hu not approved any proposal 
for setting up new banks in the private sector in the years 
2005 and 2008. 

(b) Does not arl ... 

(c) The state-wise detalle of number of private 
sector banks are .. under:-

SI.No. State Number of Banks 

2 3 

Maharashtra 10 

2 Kerale. 5 
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1 2 3 

3 Tam" Nadu 

4 Uttaranchal 

5 K.m.t.k. 2 

8 Gujarat 2 

7 Goa 

8 Jammu and Kuhmlr 

9 R·I.lth.n 

(d) In t,rml of RBI Pre .. ReleUi d.ted 30.01. 
2002. It II to conlld,r Invttlng frelh appllcatlonl for new 
b.nk. In the privati leotor only atter th,... yen from th.t 
date and after further reviewing the working of the private 
IIctor bankl. RBI h.1 not conalderad InYltlng tralh 
application. for .. tUng up of new bankl In the privati 
IICtor 10 tar. 

tnterMt .... on Imallllvln., 

28&12. SHRI SUBOOH MOHITE: Will the Mlnlltlr of 
FINANCE be pllIHCI to .tate: 

(.) whether the R.H. P.tll Committee and RBI 
Study hive recommended that the Intera.t rate on tmall 
IIvInga IMINment be aligned with marteet rate: 

(b) " '0, the rHOllon of the Government thereto: 

(c) the other recommendation. of the R.H. Patll 
Committee on debt marteet reforml: 

(d) whither the Government haI.xamlnld thae 
racommendattonl: and 

(e) If 10. reaotton of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
VII. SIr. The HIgh Level Expert ComrnIttH on Corporate 
BondI and SeoUtltllltlon, headed by SM R.H. P.tll, hu. 
Int.r-alia recommended th.t the recommendation. 
IUbmIttId by the varlOUI CommlUell appointed by thl 
Government to ravtew Intlfllt rateI on .m.1I I.vlngl 
InItrumentl ntld to be Implemented to e",u,. that Interllt 
,.... paid on .mall uvlngl In.trumentl .,. .llgnld with 
marteet ra .... 

The Expert Group on Admlnlatered Interelt Rate. 
under the Chalrmanlhlp of Dr. V. V. Reddy. the then Deputy 
Governor, RBI, had al.o recommended, In September, 
200', th.t the Interelt r.tel on Imall lavlngl lehem .. be 
aligned to the m.rket through benchm.rklng to the average 
.nnual yl,ldl on Government IIcurltlll of comp.rable 
m.turlty In the llcond.ry m.rket. Govlmment .ocepted 
the recommend.tlon .nd aJnce then the Inte,..t rat .. 
hive been revlHd with efleet from 1.t Maroh, 2002 and 
Maroh, 2003, baled on ohangel In the benchmlrk yl"dl. 

(c) The other recommendation. of the Comml1tee, 
Inter·all., .re: 

I) Corporat. Bond mlrklt 

(1) A trade reporting dluemln.tlon IYltem followed 
by an order m.tchlng Iy.tlm Ihould be ,tarted 
for the oorpor.te debt m.rk.t to Inore ... 
tran.partncy .nd .. oondlry m.rket liquidity. 
Approprl.te regulitlonliguldllln .. for lilting up 
of luGh trading platform or trade matching Iy.t.ml 
m.y b. preplred by the m.rk.t regul.tor, 
Seourltl .. and Exchange Board of India. 

(2) Corpora'e bond IlIue ... may be required to make 
only IOITIIlncramentll dlaololu,.. every tlma they 
approlch the market with • t,.lh IIIUI lither to 
the public or through I prlv.te pl.cement. 

(3) Retlll Invlltorl .hould be encour.g,d to 
participate In the martcet through ltook exch.ng ... 

(4) Repol In oorporate bondl m.y be permitted by 
RBI '0 bl operlted by the propoled cle.rlng 
entltl .. for corpor.t. bondl. 

(5) Interal' 'Ite derlv.tlve. m.rket may be developed 
further .nd new prodUctl Ihould bllaunched. 

(8) The ICOpe of Invlltment by provldent/penalon! 
grltulty fundi .nd In.ur.nc. companlll In 
oorpora" bond. Ihould be enh.nced lubjeot to 
approprl.te r.tlng requirement. 

(7) Th. ltamp duty on debt In,trumentl Ihould be 
mad, uniform aerol. III Stat .. and be linked to 
the t.nor of the .eourltIlI, with an overall cap. 

(8) TDS rulll tor corpor.te bondl .hould be 
Ilmllar to the onll .ppllcable to Government 
aeourltl ... 
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I) 8ecurltlzecl Debt Market 

(1) Securitized In.trument •• hould be notified al 
" .. curltle." under Securltl.1 Contractl (Regu-
lation) Act. 1956. 

(2) To develop the lecUrltlZed debt mart<et. unl'orm 
and affordable levels of stamp duty may be 
evolved 'or debt Instruments, Pus Through 
Certificates (PTCs) and security receipts (SRs). 

(3) No withholding tax should b. paid by the 
borrowers to the securitization trust. Further, 
appropriate reporting of holders of PTCs and SRs 
may be given by the securitization trust to the 
Income-tax Department. 

(4) Municipal bonds may be given some fllcal 
support with such support taking the 'orm 0' bond 
Insurance or providing credit enhancement. 

(5) Specialized debt 'unds may be created 'or 
Infrastructure financing. 

(d) and (e) The Hon'ble Finance Minister. in his 
Budget Speech 2006-07 has announced that the 
Government has accepted the recommendations of this 
Committee and steps shall be taken to create a single, 
unified exchange-traded mart<et for corporate bonds. In 
pursuance to this, the Government 0' India is now 
examining each individual recommendation and finalising 
the action to be taken for this purpose. 

Loans to State Govemments 

2693. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the position of the loans taken by the State 
Governments from the Central Government as on date; 

(b) the States which have requested additional 
loans from Government during the current financial year; 
and 

(c) the Government's response thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) A total 
amount 0' Rs.150188.87 crores was outstanding as on 
28th February, 2006 against the States for loans provided 
by Ministry of Finance. State-wise details are at Statement 
enclosed. These loans primarily consist of Plan loans. 

small nving loanl given be'ore 1999. and medium term 
loanl. 

(b) Central Govemment II not providing Plan 
loanl to State Governments IlncI 1st April. 2005 In line 
with recommendation 0' 12th Finance Commlaslon except 
'or Externally Aided ProJects Ilgned on or before 31st 
March. 2005. Some State Governmentl request Ministry of 

. Finance for additional loans for non-plan purposes from 
time to time. 

(c) During the current financial year I.e. 2005-08 
so 'ar. an amount of Rs.200 crore additional loans from 
National Small Savings Fund was provided to the State 
Government 0' Arunachal Pradesh. 

Sflltement 

SI. No. Name of the States 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 Chhattlsgarh 

6 Goa 

7 Gujarat 

8 Haryana 

9 Himachal Pradesh 

10 Jammu and Kashmir 

11 Jharkhand 

12 Karnataka 

13 Kerala 

14 Madhya Pradesh 

15 Maharashtra 

(Rs. In Crores) 

Outstanding 
Balance on 
28.02.2006 

3 

15582.56 

451.37 

1363.28 

8550.84 

2219.66 

726.35 

11257.07 

1282.47 

992.48 

2103.46 

2761.15 

8787.88 

5276.19 

8672.44 

8206.63 
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2 3 

16 Manipur 1402.42 

17 Meghalaya 344.95 

18 Mizoram 319.96 

19 Nagaland 357.44 

20 Orissa 8714.42 

21 Punjab 7007.01 

22 Rajasthan 7544.85 

23 Sikkim 196.59 

24 Tamil Nadu 6424.85 

25 Trlpura 801.78 

26 Uttar Pradesh 23297.96 

27 UttaranchaJ 391.49 

28 West Bengal 15151.30 

Total 150188.87 

Scuce: CCA. WaF 

2694. SHRI RAGHUNATH JHA: WIll the Minister of 
FINANCE be pleased to state the measures taken to 
provide credit facilities to women weavers at concessional 
interest rates to help them to improve their working 
conditions ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): The lending 
rate of banks are governed by the directives on interest 
rates issued by the Reserve Bank of India (RBI) from time 
to time. 

As per the extant instructions, interest on loans upto 
As. 2 lakh, should not exceed the Prime Lending Rate 
(PLR) of the lending bank. Beyond Rs.2 lakh, banks are 
free to charge interest within the maximum spread over 
PLR as fixed by them. The requirement of PLR being the 
floor rate for loans above Rs.2 lakh has also been relaxed 
and the banks are allowed to offer loans at below PLR 
rates on the basis of a transparent and objective policy 
approved by their Boards. 

NABARD provides concessional refinance to State 
Cooperative Banks (SCBs) for providing Short Term Credit 
Limits for financing the working capital requirements of 
prImary/apexlregionallweavers' Cooperative Societies as 
well as the individual weavers and self employed weavers' 
groups. 

AppoJntment on Companionate 
Ground In RBI 

2695. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of cases appointment on compa-
ssionate grounds pending at present in Reserve Bank of 
India (RBI) with the date and reasons for pendency; 

(b) whether RBI has not provided job on compass-
ionate ground to the son and daughters of the deceased 
employees in case the spouse (wile) is not alive or above 
50 years; 

(c) if so, the reasons and rationale therefor; 

(d) whether the Government has any proposal to 
consider for providing employment on compassionate 
grounds to sons/daughters of deceased in RBI as in other 
Government/Autonomous bodies; 

(e) if so, the details thereof; and 

(f) if not, the efforts being made to ensure 
implementation of compensation in true sense? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f) At 
present 29 cases of appointment on compassionate 
grounds are pending in Reserve Bank of India (RBI) 
primarily for non-completion of procedural and other 
formalities. RBI has also reported that are ex-gratia and 
other financial benefits are extended to the spouse! 
dependant children 01 the deceased employee. In case 
the spouse is not alive or above 50 years, RBI Is not 
providing compassionate employment to the sons/ 
daughters of the deceased employees, as it was observed 
that in many cases the children after marriage deserted 
the famify members thus defeating the very purpose for 
which the existing scheme of compassionate appointment, 
is meant. Therefore, a conscious decision in conSUltation 
with recognized Trade Unions/Associations, was taken by 
the RBI to restrict the employment option only to the 
spouse. In fact, the existing scheme ensures liberal 
compensation In true sense. 
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[Translation} 

Telecom Service. In Rural Area. 

2696. SHRI HANSRAJ G. AHIR: 
• 
SHRI G.M. SIDDESWARA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the communication facilities in the 
rural areas of the country are hampered due to frequent 
breakdown in landline and mobile telephone connections 
of Bharat Sanchar Nigam Ltd. (BSNL); 

(b) if so, the details thereof; 

(c) the steps taken or being taken by the 
Government for providing better telephone and mobile 
services in rural areas of the country; 

(d) whether the Government has assessed the 
advantage being taken by the private mobile companies 
of the poor communication network of BSNL; and 

(e) if so, the effective steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. However, 
faults occur due to variety of reasons such as power 
failure, cutting of cables and natural causes like heavy 
rains etc. Efforts are made to restore them at the earliest 

(c) Improvement of telecom services in the rural 
areas is a continuous effort by BSNL and other service 
providers. Some of the steps taken by BSNL are:-

(I) Upgradation of transmission media, external 
plant, power plant, batteries and rural 
exchanges and their expansion. 

(Ii) Provision of maintenance battery sets and 
engine alternators for back up power 
supplies. 

(iii) Provision of high capacity external mainte-
nance batteries with Fixed WLL Terminals 
(FWTs) for providing larger talk time and 
standby time. 

(Iv) More Base Transreceiver stations (BTS) to 
enhance the coverage of WLL system. 

·The name 01 Shri Paras Nath Vadav M.P. was deleted vide 
corrigenda to list of question issued on 5.5.2006 

(v) Continuously augmenting and optimizing 
the Mobile Network. 

(vi) A Proposal Is under consideration to provide 
support for shareable infrastructure to the 
eligible service providers and infrastructure 
service providers for cellular mobile services 
in rural and remote areas. 

(d) No, Sir. The growth of mobile services of BSNL 
in the rural areas is favourable when compared with the 
private sector. BSNL is continuously expanding its network 
and coverage. BSNL also provides attractive tariff plans. 

(e) Does not arise in view of above. 

[Eng/ish} 

Coin Produced by Govemment Mints 

2697. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government mints are producing 
higher denomination coins in an unprecedently large 
quantities; 

(b) if so, the reasons therefor; 

(c) whether the lower denomination coins i.e., 
below rupee one are intended to be withdrawn from 
circulation; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
FINANCE (SHRI PAWAN KUMA,=, BANSAL): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir 

(d) Does not arise. 

Wasteland Development Task Force 

2698. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of RURAL DEVELOPMENT be pieased to state: 

(a) whether the Government had set up a 
Wasteland Development Task Force in 1994 for the 
development of ravines in Chambal; 

(b) if so, the details thereof; 
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(e) the ~taltt of achlevementl of the Hid ta.k 
foroe; 

(d) whether .orne of the State Govemmentl have 
demanded to let up .Imllar talk foro. In their State.: 

(e) If 10. the detalll thereof; and 

(t) the reaponse of the Govemment thereto? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) Ves, Sir. A 
Wute land Development Tuk Force was set up In 1994 
for development of 1200 hectares of waste land In the 
ravine, of Chambal in Morena district of Madhya Pradesh. 
The Task Force consisted of 300 Ex-ServIcemen unde, 
the command of Territorial Army. The objective wu to 
provide employment to ex-servicemen and also to develop 
wutelancll through afforestation Including (i) soil and 
moisture conservation (U) plantation and its protection. 
The total area of 1200 hectares of ravine land has been 
treated. The Task Force was wound up on 31.12.1999. A 
sum of Rs 474.00 Iakh were incurred by the Depar1meAt of 
land Resources on this project during the Implementation 
period from 1994-1995 to 1999-2000. 

(d) to (I) No proposal for setting up of such Task 
Force in other States has been received by the Ministry 
during the last three years. 

Draw of Lots of eooperaUve Societies 

2699. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the names of Cooperative Group Housing 
Societies which have been allotted land by the Delhi 
Development Authority (DDA) for the construction of flats 
in Dwar1(a. Rohini and other places in the National Capital 
Territory of Delhi (NCTD) during 1990 onwards; 

(b) whether the Govemment is aware that these 
societies have completed their construction work in their 
respective societies and informed the DDA authorities as 
well as the Registrar of Cooperative Societies. Delhi for 
draw of lots for their flats; 

(c) if so, whether both the authorities have cleared 
the lMue of lots of these societies; 

(d) if so, the details thereof, society-wise; 

(e) if not, the reason for delay in this regard, 
society-wise; and 

(I) the time bV whloh ~ (ilrew pf lot. of #JII' 
.ocIetll. I. likely to be cI.arld? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): (a) to (f) 
Th. Information Ie being collected and will be laid on the 
Tabll of the Sabha. 

Amblcllcar tt.atahllp YIkP VojaM 

2700. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of TEXTILES be ple.sed to .tate: 

(a) whether the Govemment Is Implementing 
Ambedkar Hast.hilp Vlkas Volana (AHVY) for the 
development of handicrafts: 

(b) If 10, the d..tails thereof; 

(c) the number of Non-Governmental Organi-
zations (NGOs) to which the funds were released under 
the aforesaid scheme during the last three years and 
current year particularly in Maharashtra, State-wise and 
year-wlae; 

(d) the manner in which funds were utilized by 
these organizations; and 

(e) the details of funds not utilized by the NGOs 
Indicating the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ElANGOVAN): (a) Yes, Sir. 

(b) The scheme aims at organizing artisans in~o 
Self Help Groups/Federations and developing these 
artisans clusters into professionally managed and self-
reliant community enterprises on the principles of effective 
member cooperation. The thrust of the scheme is on a 
projectised need based integrated approach for sustain-
able handicrafts development through participation of 
craftspersons leading to their empowerment. These cluster 
groups are supported by providing assistance through 
various Implementing Agencies like Handicraft Develop--
ment Corporations, Apex Societies, NGOs etc. The 
assistance is provided for different activities broadly 
grouped as Social, Technological, Marketing and Financial 
Interventions. 

(c) The number of Non Governmental Organi-
zations to which the funds were released during the last 
three years and current year, state wise and year-wise. 
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Including the State of Maharathtra t Is In the Statement accordance with the procedure and guldeUne. of the 
enclosed. Icheme. 

(d) The fund. are utilized by the organizations In (e) No such Instance has been reported so far. 

StItement 

St. No. Name of StateJUT No. of Non Govemmental Organisations assisted under AHVV 

2002-03 2003-04 2004-05 2005-06 
(Feb '06) 

2 3 4 5 6 

Andhra Pradesh 5 3 2 6 

2 Arunachal Pradesh 

3 Allam 5 7 8 

4 Bihar 6 2 3 4 

5 Chhatttagarll 

6 Delhi 4 

7 Goa 

B Gujarat 7 25 20 

9 Haryana 2 2 

10 Himachal Pradesh 3 3 

11 Jammu and Kashmir 3 3 11 8 

12 Jharkhand 5 2 2 

13 Kamataka 4 2 3 2 

14 Kerata 4 3 2 

15 Madhya Pradesh 2 7 6 

16 Maharashtra 3 

17 Manipur 2 2 10 

18 Meghalaya 

19 Mizoram 

20 Nagaland 2 2 2 

21 Orissa 7 4 3 2 
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1 2 3 

22 Pondicherry 

23 Punjab 

24 Rajasthan 

25 Slkkim 

26 Tamil Nadu 

27 Tripura 

28 Uttar Pradesh 

29 Uttaranchal 2 

30 West Bengal 

Total 45 

Cases In DRTs 

2701. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of cases filed before Debt 
Recovery Tribunals (DRTs) during the last three years and 
the quantum of money involved therein; 

(b) the number of cases together with the amount 
involved therein decided by DRTs during each of the last 
three years; 

(e) the reasons for slow progress in recovery; 
and 

(d) the steps taken to accelerate the pace of 
recovery? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) 25150 
cases were filed before Debt Recovery Tribunals (DRTs) 
from 1.4.2002 to 31.3.2005 involving an amount of Rs. 
62145.62 crores. 

(b) 

Financial Year No. of cases Amount involved 
disposed off (in crores of rupees) 

2002-03 10233 12854.71 

2003-04 10354 22817.04 

2004-05 8988 19840.57 

4 5 8 

2 4 3 

4 

2 3 2 

10 15 18 

5 

2 6 5 

77 100 108 

(e) Though the DRT Act provides that appeal 
against the decision of the DRT lies with the Debts 
Recovery Appellate Tribunal (DRAT), in several cases the 
borrowers have filed Writ Petitions before the High Courts 
challenging the decision of the Tribunal or even the 
decision of the Recovery Officer. The other factors for 
delays include resistance and dilatory tactics adopted by 
borrowers and third party intervention (I.e. tenants, workers, 
shareholders, etc.) 

(d) The issue of speedy disposal of pending 
cases in DRTs have been taken up with the Chairpersons 
of DRATs, who have been advised to review the progress 
of cases so as to reduce the number of cases pending in 
the DRTs. Efforts have also been made to fill up the 
vacancies of Presiding Officers and Recovery Officers in 
the DRTs. 

[Translation} 

Marketing of Products Produced 
by Self Help Group8 

2702. SHRI HANSRAJ G. AHIR: Will the Minister of 
RURAl DEVELOPMENT be please to state: 

(a) whether the Union Government has drawn up 
any plan to help the self help groups in marketing of their 
products; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has received 
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any proposal from State Governments particularly 
Maharashtra seeking subsidy for organising exhibition to 
market the products produced by the self help groups; and 

(d) if so, the details thereof along with the action 
taken in this regard, State-wise? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) Yes, Sir. 

(b) Ministry of Rural Development help the Self 
Help Groups in marketing of their products by -

(i) Organising national level ("TF SARAS) and 
regional SARAS fairs in various States of 
India. 

(ii) By improvisation of design of their products 
under Special Projects of SGSY i.e. National 
Institute of Fashion Technology etc. 

(iii) By helping in creating marketing infra-
structure like the village haats in 8 States 
under SGSY Special Projects. 

(iv) By providing suitable training in accounts, 
marketing etc. 

(v) By helping them in e-commerce of their 
products. 

(vi) By providing Rs.S.OO Iakh per DRDA annu-
ally under SGSY infrastructure fund. 

However, all these efforts are executed and 
implemented by the State Governments and District Rural 
Development Agencies (ORDAs) with help from the 
Ministry. 

(c) Yes, Sir. 

(d) A proposal from the Government of Maha-
rashtra for organising additional Fairs in Pune, Aurangabad 
and Nagpur has been received. However, as per the 
present policy of the Government, the Ministry of Rural 
Development grants financial assistance to State 
Governments for oganising only one SARAS Fair in each 
State annUally. 

[English} 

Cost Umlt of Rural Sanitation Programme 

2703. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the objective behind launching Rural 
Sanitation Programme for construction of individual latrines, 
a Centrally sponsored programme; 

(b) whether any prescribed rate limit has been 
fixed for construction of such latrines; 

(c) if so, the details thereof; 

(d) whether the States are facing difficulties in 
the construction of such latrines due to increase in cost of 
building materials; 

(e) if so, whether certain States have urged the 
Union government to raise the prescribed per unit cost 
limit along with the share of Union government; and 

(I) if so, the details thereof, alongwith the reaction 
of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAl DEVELOPMENT (SHRI A. NARENDRA): (a) The 
main objectives of launching the rural sanitation 
programme are: 

i. To bring about an improvement in the general 
quality of life in the rural areas. 

ii. To accelerate sanitation coverage in rural areas. 

iii. To generate demand for sanitation facilities 
through awareness creation and health education. 

iv. To cover schoolsl Anganwadis in rural areas with 
sanitation facilities and promote hygiene edu-
cation and sanitary habits among students. 

v. To encourage cost effective and appropriate 
technologies in sanitation. 

vi. To eliminate open defecation to rninimize risk of 
contamination of drinking water sources and food. 

vii. To convert dry latrines to pour flush latrines, and 
eliminate manual scavenging practice, wherever 
in existence in rural areas. 

(b) and (c) Yes, Sir. Unit cost and rates of subsidy for 
each type of toilet for constructions has been prescribed 
under the Total Sanitation Campaign Programme (TSC). 
These are given in the table below: 
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Batlc Low Cott Contribution 
Unit Coat (BLCU) (Ra.) 001 State House 

hold 

BPL BPL BPL 

Model 1 • Upto 60% 20% 20% 
Ra. 6251· (alogle pit) 

Model 2 • Between 30% 30% 40% 
Ra. 6251- and Rs. 10001· 

Above As. 1 000/· Nil Nil 100% 

(d) to (I) Many State Govemments have urged the 
Union government to raise the unit cost and the subsidy 
for construction of household latrines. Some of the States 
are, Bihar, Kamataka, Haryana. Himachal Pradesh. Kerala, 
Jammu & Kashmir. Madhya Pradesh, Rajasthan, Uttar 
Pradesh. Uttaranchal. etc. The Union Government 
proposes to increase the unit cost of two models from 
Rs. 6251· to Rs.1500/- and from Rs.l000/- to Rs. 20001-
respectively. 

Indo-ChIna Co-operatJon In IT Sector 

2704. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether India and China have decided to 
cooperate In production of low cost computers for their 
rural masses as well as for exports; 

(b) if so, whether any agreement has been signed 
in this regard; 

(c) whether India has requested China to share 
their expertise in the hardware sector; 

(d) if so, the response of China thereto; 

(e) whether India has launched an ambitious plan 
to bridge the digital divide between urban and rural people; 

(f) if so, the details thereof; and 

(g) the manner in which the agreement will help 
to bridge the gap between urban and rural people of 
India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) During the course of 

Mlnlater', vlalt to China In July, 2000, an MOU (Memo-
randum of Understanding) for bilateral cooperation In the 
IT aector was signed between India and China. which, 
Inter-alia Include, computers and provide, the ,cope for 
e'tabUshlng manufacturing Joint venture of information 
technology equipment. 

The MOU has expired in July. 2005. 

(c) No, Sir. 

(d) Does not arlae. 

(e) and (I) Yes, Sir. The Govemment ha. launched 
the following programmes to bridge the digital divide 
between urban and rural areas:-

NIC has established 487 Community Information 
Centres (CICs) at· block level In North Eastem 
States with the objective of providing Intemet 
access. e-mail. training and basic e-Governance 
services. NIC has also established CICs in 116 
blocl<.s in Jammu & Kashmir. A project on setting 
up of 71 CICs In Govemment schools of Andaman 
& Nicobar and Lakshadweep Islands has been 
approved. 

(CICs set up - Arunachal Pradesh(56), Assam (219), 
Manipur (33). Meghalaya (32). Mizoram (26). Nagaland 
(52). Tripura (29), Sikkim (40), Jammu & Kashmir (113) 
and Andaman & Nicobar Islands (2). 

E-Govemance Scheme for development of Core 
infrastructure entitled "State Wide Area Network" 
(SWAN) covering 6000 Blocks, Tahsils and 
District Hqrs. was approved by the Govemment 
in March, 2005 with an estimated outlay of RI. 
3334 crore for the entire country. Under the 
scheme. proposals from 20 States/UTs have 
already been sanctioned. 

Provision of Intemet access and IT enabled 
services to the community at large and facilitating 
establishment of 100,000 Common Service 
Centres (CSCs) in rural areas across the country 
with Public Private Partnerships (PPPs) using 2 
Mbps connectivity being provided through 
SWANs (State Wide Area networks) under Its 
National &-Governance Plan. 

Bharat Sanchar Nigam Ltd. (BSNL) under its 
"'ntemet Dhab." scheme, provides Internet 
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Aocell to franchil .. 1 of Internet Dhabu In the 
rural Block Hadquarttrl. Aa on Dtctmbtr 31, 
2005, a total of 4176 Intem.t Dhlbu have btln 
Nt up throl.lgh franchlN.I In VlriOUI Stat .. In 
the country. 

To .nabl. wid. prollferltlon of content dlvllop. 
m.nt In Indtan languagll lottwlrl tooll and 
fontl In Hindi, Tamil, T.lugu, hlVI betn madl 
IVlllabll. 

Mldll Lab Alii hll Inltllted project on Rural 
N.t Ind Rural WI·FI for the rurll oommunlty. 

(g) No, Sir. No IL:ch Igrttm.nt hu bien Ilgned. 

Aooounting Ivtttm 'or 
Urban Lootllodl .. 

2706. SHRI KAILASH MEOHWAL.: Will thl Minllter 
of URBAN DEVEL.OPMENT be pl .. Hd to ltatl: 

(I) wh.ther Comptroller Ind Auditor Olnlrll 
(CIAO) hu obttrvtd thlt thl loooundng IYltem followlCf 
by urban local bodlll II flulty Ind dul to thll devllopmlnt 
IOhtmtl of thl 10011 bodlll Ir. Iffected Iladlng to 
mllapproprlltlon of Ilrge fundi: 

(b) If 10, wh.thlr thl Oovemmlnt II tlklng any 
lotion to reptlOt thl pr.llnt Iccountlng lyatlm: Ind 

(0) If 10, thl dltalll thel'lof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (I) to (c) 
MOlt of thl urban local bcdlll (ULBI) Ire following OIlh· 
blled Ilngll Intry Iccountlng IYltim In whloh nllthlr do 
thlY PI'lPII'I In Incoml Ind Ixpendltul'l Itlt.mlnt nor I 
blllncl·lhllt. Thl annuli locount pl'lpared by thlm 
I'IftlOta only ollh flow, 1.1. monlY lotuilly rlOllvtd Ind 
Iplnt during I tlnlnolal Y.lr without liking Into looount 
thl Iccrual Inoome Ind outatandlng lIabllltlli pertaining 
to thl YI.,. Thl Elevlnth Flnlnel Commlilion In It I report 
had, thll'ltOI'l, 1'I00mmlndtcl thlt thl Comptrollir Ind 
Auditor Olnlrll (ClAG) ot Indll Ihould IXlre111 control 
Ind IUpervlllon oVir proper mllntlnlnol of locounll 01 
UL.BI Ind thllr ludlt. Thl ClAG, In tum, oonltltutld I 
Tuk Foret undlr thl chllrmanlhlp of Dlputy C&AG of 
Indll In Flbrulry 2002 to l'IOommend budglt Ind 
looountlng formlll for ULSI In Indll. 

In thllr report lubmlttld In Declmber, 2002, the Tuk 
Force recommendld accrual ba .. d accounting IYltem 
and luggllttd budglt and Iccountlng formatl along with 
Ilgnlflolnt Iccountlng peliOlel, COlt of Important utllltl.1 
Ind .. rvloll and MIS reportl. Mlnlltry 01 Urbln 
D.vtlopm.nt (MoUe) clrculat.d Ihe I'Iport to all Slltll for 
Implem.ntatlon In AprIl, 2003. Further, MoUe In cooperation 
with CIAG hll d.velopld Ind clrcullted I Natlonll 
Municipal Accounta Manull In Jlnulry, 200! to help thl 
Statll pl'lplr. th.lr Stlt.·lpecltlc munlcipil Iccountl 
mlnull to Idopt IccruII ba .. d Iccountlng IYltlm. MoUD 
hu 1110 bten orglnlzlng national and regional worklhopi 
to h.lp thl Statll Idopt recommendld locountlng IYltim 
for th.lr UL.SI. Adoption of thll Iccountlng IYltem would 
InlUI'I proper flnlncill reporting Ind alilit ULSI ICCIII 
capital mlrktta to milt thllr tund requlremlnll. Moreovlr, 
thl recommendld Iccountlng IYltem would enlure 
tranlpll'lncy Ind Iccountability In UL.BI. MOlt of the Stalll 
hlv. Inltlltld Ictlon 10 adopt the lcorual baled Iccountlng 
IYltlm for th.lr UL.S.. It II worth mentioning that Public 
Entry Acoountlng SYltlm hal btln made lion. of 
mlndltory I'Iforml for UL.SI under Jawaharlal N.hru 
Nltlonll Urbln Ren.wII Million (JNNURM) tor IccII.lng 
OIntrll ullltlnOl. 

(Engll.h) 

8.110 I.rvloe Provider. 
In T.llOommunlo.tlon 

2708. SHRI JYOTIRADITYA M. SCINOIA: 
SHRI JASWANT SINGH BISHNOI: 
SHRIKISHANBHAI V. PATEL: 
SHRI SUGRIS SINGH: 

Will the Mlnllter of COMMUNICATIONS AND 
INFORMATION TECHNOL.OGY b. pl .... d to IlIle: 

(.) wh.ther contribution of Sallo Service Provl· 
derl (SSPI) lowlrdl rurll 1.lephony hal btln dl.mll, 
rathtr negligible Iver Iinci prlvat. ..otor partJclpltlon In 
te'lcommunlcitlon: 

(b) If 10, the 'Icll ther.of tnd the 1'I110nl therefor; 

(c) the obllgatlone of SSPI towardl rural IIle· 
phony cont.mplal.d und.r New T.lecom Policy (NTP) 
1994 Ind 1e99: 

(d) the .xt.nt to which thlle obllgatlonl hlv. 
btln oarrl.d out by th.m; .nd 
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<e) the action taken against them for non-fulfilment 
and non-compllanca of their obligations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. Private sector 
participation in basic telecommunication aervle .. 
commenced In 1997-98. The contribution of Baale Service 
Provld.... (BSPs) towards rural telephony haa not been 
dismal as rural teledenslty has increased by more than 
four times from 0.43 In 1997-98 to 1.8 by December 2005. 

(c) to (e) Pursuant to NTP-94 licences were laaued in 
1997-98 for Bulc ServIces, which stipulated obligations 
in terms of VIllage Public Telephones (VPTs). The Hcences 
Inued In 2001 stipulated obligations In terms of letting up 
of Point of Presence (PoP) In Short Ol.lance Charging 

Area (SOCA) in equal proportions In each category of 
urban, semi-urban and rural SOCAs in a aervlce area. 
Furth.r, consequ.nt to announc.m.nt of Unified Access 
Service Licence (UASL) regime all private Basic Service 
Providers migrated to UASL regime on payment 0' requisite 
fees and their roll-out obligationl were changed to the 
coverage of 50% of District H.adquarters or any town in 
lI.u thereof. Th. details of the obIlgationl and performance 
are In Statement-I & \I encloled. 

Liquidated Damage (LD) Chargel to the tune of RI. 
53.75 crorel were recovered from IIx Private Balle 
Telephon. Service operators for delay In commencement 
of service u well u delay In provisioning of VPTI and 
Direct Exchange Une. (DELI) as per detail. are given In 
Statement-III encloaed. 

"'''''''nt-l 
DEL and VPT Slau of Old PrIvate Balle Service 

Providers (1997-98) 

BhattI Tata Tata Reliance Shayam HFCL Total 
Tetenet Ltd. TelenrvlOll TeI ... rvIcee Telecom. Telelink Infotel, 

Madhya Andhra (Mlh8ruhtra) Gujarat Rajuthan Punjab 
PrlldHh Preclheah Ltd. (HUGES) 

Month of commencement of June 1. March 1989 Oct 1. May 2000 June Sept 
Hrvlce 2000 2000 

No. of uncover.d vIIIagn 1i188 11091 8911 (4202)1 17338 NIl 80604 
Ita on 15.8.2000 

No.of VPTa Committed 18500 Ha5 25780 8635 31834 5442·" 97806 
In fIr8t 3 y ... from eItecIIve date' 

Cumulative No. of VPTa 811 1408 2843 4114 3010 879 12S8S 
provided .. on 31.10.2003 

No.of DELI CommJtted 203518 300000 807900 288000 14890i 525000 2017809 
In fIrIt 3 ye.,. from .erective 
dale' 

Cumulative No. of DELI 228883 34m1 3795+4 372809 103888 124873 
provided .. on 31.10.2003 

• TheM commItmenIa were to be met by 30+1. In DIM of AP, GuJarIl, p..qab and by 30-,," In cue of ~ltUhtrL For MP and 
RajBIhIn the HIM were to be completed by 30+2000 IIICI 4.3.2001 rnpectIveIy . 

•• FIgurM .,. u reported by the 11oenI ... 

... M all Yillaga hay. been cowrecl In PunJab by B8N1., the __ MARAI lie replaoec:l by the private 11cenI ... 

• In Clujllat 4202 are the vIIIaget which do not have a .1OOm facility. 2708 YlJIa;ee IIIIv. phonet bill not • public phone. 
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StIIt.",ent-i1 

Number of DELs & VPT, provided by Basic Service Ucensees as on 37st Oct. 2003 

NMw of Company ServIce Area, DELI VPTI No. of SDCAs In 
whlch PoP let up 

(Total No. of SDCA) 

Wlrwllne Wlrel.u Total Urban S.ml-urban Rural 

FWT Handh,ld 

2 3 4 5 6 7 8 9 10 

MIl Tata TelnervIotl Ltd. Tamil Nadu 180 84548 43390 108118 NIL 14(25) 26(104) 1(1) 

Kamataka 644 73577 45297 119518 NIL 5(22) 27(136) 4(22) 

Andhra Pradesh • 115955 102705 130571 349231 1408 12(32) 0(141 ) 0(70) 

Qujarat 4641 49476 32176 86193 NIL 9(21) 20(126) 3(14) 

DelhI 4272 52097 98588 152937 NIL 1(1) 0(0) 0(0) 

Total 125592 342403 348002 815997 1408 41(101) 73(507) 8(107) 

MIl BhartI Talenet Ltd. Madhya Pradelh • 200825 28058 0 228883 611 18(23) 11 (283) 0(55) 

Haryana 84333 0 0 64333 NIL 5(10) 7(34) 2(11 ) 

DelhI 89488 0 0 89488 NIL 1(1) 0(0) 0(0) 

TamliNadu 100408 0 0 100408 NIL 6(25) 16(104) 0(1 ) 

Kamataka 80553 0 0 80553 NIL 6(22) 21 (138) 0(22) 

Total 495585 28058 0 523643 611 34(81) 55(557) 2(89) 

MIl Shy8Ift T ..... nk Ltd. Rajuthan 81476 10785 31427 103888 3010 13(14) 13(166) 2(76) 

MIl Tata T ..... "'1ceI Maharuhtra. 210849 81150 87545 379544 2843 12(27) 0(202) 10(77) 

tMtwaIhtra( Ltd. 

MIl HFCL Infotli Ltd. P&qab. 79931 19878 24888 124873 879· 10(11 ) 25(42) 1 (2) 

Talaoam LtdJ MIa Reliance Qujatat. 160 24204 348245 372609 4114 21 (21) 80(126) 12(14) 

Andhra Prdeah 0 10590 426102 438892 NIL 20(32) 129(141 ) 45(70) 

Kamataka 0 8855 372584 379439 NIL 16(22) 101(136) 18(22) 

Maharuhtra 0 44495 838040 882535 NIL 14(27) 141(202) 42(77) 

Punjab 0 8043 243142 249185 NIL 8(11 ) 34(42) 2(2) 

Rajuthan 0 3609 135717 139526 NIL 6(14) 76(168) 32(76) 
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2 3 4 5 8 7 8 8 10 

Orl, .. 0 3388 48t82 &0051 NIL '(7) 41(88) 3(24) 

Madhya Pradelh 0 4184 140758 144853 NIL 10(23) 127(2U) 24(11) 

Tlmn Nldu 0 8387 581828 800313 NIL 23(25) 18(104) 1 (1) 

BlhIt 0 140 10111 .,03, NIL 1(15) '1(135) 15(al) 

Wilt B,not! 0 23005 282577 305512 NIL 10(1 I) 2'(41 ) 1 i (1') 

Kerala 0 13782 238121 18H03 NIL 12(12) 28(21) 17(17) 

Uttar PradMh (lilt) 0 8133 203&01 211134 NIL 1(1.) la(117) 10(11) 

HImachal Pradtth 0 0 1180 1180 NIL 0(1) 5(25) 2(7) 

Uttar PradtIh (Witt) 0 1287 1111t2 1401il NIL 14(21 ) 42(71) 4(1) 

Haryana e 878 11_ 82713 NIL 8(10) 33(34) 11(11) 

OlIN 0 40774 5tanl 833710 NIL 1 (1) 0(0) 0(0) 

Total 180 111825 4754800 4154185 4114 185(17') 1081(1758) 247(441) 

Grand Total 873S.3 112187 ~o .80U30 1aH 

• LIoInoIIIIuId In 1117 ... with rakut OIId111". 01 OELI I VPTI . 
... IIDInaeI IIIuId '" 1001 with roII-out .... of IdIng up of POP In lOCAl. 
• ..... mM at \1PTI • aD vII\IgII ..,. __ by 11.01.1000. 
IIIguree ... reported ~ \he 1IotnHtI. 

".,.",.,.,..,11 

Deta/II 01 LD charpe. from .IK old prlv." IItIie Servlct Opefltorl 

Name of the Service A,.a Month of TotaIlO LO ttl, LO 
operator oomm.noement Charged for dtlly In Charged 

ofllt'Yloe non provl.lon 01 for non 
COMmllllonlno VPT and oommlMtoning 

of •• rvloe I DEL (In oro,.. oning of 
d.lay In of R •• ) .ervlce 
provl.lon (In 0f'0I'H of AI., 

VPT.and DEL. 
(In oro,.. of AI.) 

1 2 3 4 5 8 

Bhartl Telenet Ltd. Madhya Pradelh June 1118 4.00 4.00 Nil 

Tata TeI.lll'Vloe. Anethra Pradnh March ,. 13.00 8.eO 8.50 

Hughe. Tel •. com Mah.r •• htra October '888 7.75 8.eO 1.28 

R.llance Telecom Guja,.t May 2000 ,a.oo 8.50 8.50 
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2 3 

Shyam Telelink Rajasthan June 2000 

HFCL Infotel Punjab Sept., 2000 

Total 

[Translation} 

Mobile Service. 

2007. SHRI VIJAY KUMAR KHANDELWAL: 

SHRI ASHOK ARGAL: 

SHRI KRISHNA MURARI MOGHe: 

SHRI GANESH SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government have provided the 
mobile services In all districts and tehsll headquarters in 
each state; 

(b) if so, the details thereof; 

(c) the number of districts In each state where the 
services have not been extended; and. 

(d) the time by which the mobile services wfll be 
extended to all the districts of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Bharat Sanchar Nigam 
Limited (BSNL) launched its cellular mobile service in 
2002 and Is progressively covering all the District 
Headquarters (DHOs). BSNL has so far covered 591 
District Headquarters and 2381 TehsU Headquarters in 
the country. 

The mobile service is not presently extended to nine 
DHOs-one DHO in J&K, Assam, Meghafaya and Trlpura, 
two DHOs in Nagaland and three DHOs in Arunachal 
Pradesh. 

BSNL has plans to cover remaining District Head-
quarters during next financial year subject to security 
clearance from Ministry of Home Affairs for the DHOs 
falling In buffer zone of the international border. 

[English} 

Ag .... m.nt between IndIa and Ru .... 

2708. SHRi RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to.state: 

4 5 6 

8.00 4.00 4.00 

8.00 4.00 4.00 

53.75 31.50 22.25 

(a) whether India and Russia have reached an 
agreement under which India wfll reimburse its one billion 
dollar debt to Moscow, which will then Invest the fundi 
into the Indian economy; 

(b) if so, the details of the agreement; and 

(c) the time by which It is likely to be come into 
taros? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): Ca) to (c) No 
agreement has been reached between India and the 
Russian Federation on any change to the arrangement 
contained In the Letters of Exchange of January 28.1993. 

Accommodation for Kendrlya Bhanda, 

2709. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Kendriya Bhandar does not have any 
accommodation of its own and was allotted Government 
accommodation in 1963 under a cabinet decision to run 
Its outlets tor the benefit of Central Government employees; 

(b) if so, the details thereof; 

(c) whether the Government propose to withdraw 
the accommodation from them without providing alternative 
accommodation/land; 

(d) if so, is there any proposal to reconsider the 
decision and allow Kendriya Bhandar to retain Government 
accommodation on normal rental; 

(e) whether Kendriya Bhandar has asked for 
allotment of Government land on rates at which land was 
allotted to other Institutions like newspaper etc. at nominal 
prices to build their infrastructure; and 

(I) 
thereon? 

if so, the details thereof and the action taken 

THE MINISTER OF STATE iN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
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(b) In accordance with the cabinet decision of 1963, it was 
decided to allot suitable General Pool Residential 
Accommodation (GPRA) to run Kendriya Bhandar outlets 
under the aegis of the Departtnent of Personnel & Training. 
Govemment of India, on payment of normal licence tee of 
Re. 1/- per month plus charges for services. Kendrlya 
Bhandar was set up with the objective of providing 
consumer goods of daily necessity at reasonable prices. It 
also continues to sell a wide range of stationery and office 
equipment to the Government offices. Prior to 1.5.2003, it 
was selling commodities under the Public Distribution 
System. It has, since, diversified its activities to ofter a 
large range of products, particularly consumer durables to 
meet the expanding market for such goods. As Kendriya 
Bhandar had a role in the Public Distribution System, 
units 01 accommodation were allotted over the years to 
Kendriya Bhandar in Delhi and some other places, for 
opening and running retail outlets in various Govemment 
housing colonies. 

(c) The matter regarding continued allotment of 
Residential accommodation to Kendriya Bhandar was 
reviewed in October, 2005 and it was decided that 
accommodation allotted to Kendriya Shandar at various 
places shall be got vacated in a phased manner over a 
period 01 three years. 

(d) At present there is no proposal under 
consideration to withdraw the decision to get the 
accommodation vacated from Kendriya Shandar. 

(e) and (f) A request dated 9.11.2004 was received 
from Kendriya Bhandar for allotment of 1500 sq meter of 
land in Rouse Avenue or any other location in Central 
DeIhl. However, no land has been allotted to Kendrlya 
Bhandar so far. 

Remov8I of 8uperatltlons 

2710. SHRI PRALHAD JOSHI: Will the Minister of 
SCIENCE AND TECHNOlOGY be pleased to state: 

<a) whether the Government has formulated any 
apeciflC PfOiect aimed at developing scientific temper to 
fight against superstitions eapeciaBy In the rural areas; 

(b) if so, the details thereof: 

(c) whether as a part of such projects, the 
Government is proposing to involve NGOs in this task: and 

(d) If so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL 
SISAL): (a) to (d) Yes Sir, Govemment is committed to 
stimulating scientific temper and fighting superstitions. 
Increased level of awareness through education, exposing 
scientific principles behind tricks used by fraudsters, 
developing capacity for understanding cause and effect in 
aaquantial events etc., are objectives addressed through 
mass media as well as field demonstrations. Training of 
.... ource persons and demonstrations for common people 
have been organized through over 15 NGOs in 20 states! 
union territories. Using competent and committed NGOs, 
such efforts haw over the past two decades resulted In 
perceptible Inere... In the level of understanding of 
science among people. 

12.01 hrL 

PAPERS LAID ON THE TABLE 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
(SHRI KANTllAL BHURIA): Sir, on behalf of Shri Sharad 
Pawar, I beg to lay the following on the TabIe:-

(1) A copy of the Outcome Budget (HIndi and English 
versions) of the Department of Consumer Affairs, 
Ministry of Consumer Affairs Food and Public 
DIstribution, for the y .... 2006-2007. 

[Placed in Ubrary, See No. L.T. 3947/06J 

(2) A copy of the Outcome Budget (Hindi and English 
versions) of the Department of Food and Public 
DiaIribuUon, Ministry of Consumer Affairs, Food 
and Public Distribution, for the year 2006-2007. 

[Placed in Ubrary, 8M No. L.T. 3948106J 

(3) A copy of the Performance Budget (Hindi and 
English versions) of the DeparIrnent of Consumer 
AIfaIrs, Ministry of Consumer Affairs, Food and 
Public Distribution, for the year 2005·2006. 

[Placed in Ubrary, See No. L.T. 3949106J 

(4) A copy of the Performance Budget (Hindi and 
English versions) of the Department of Food 
and Public Distribution, Ministry of Consumer 
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Affairs, Food and Public Distribution, for the year 
2005-2006. 

[Placed in Library, See No. L.T. 3950/06] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI NARANBHAI RATHWA): On behalf of 
Shri Lalu Prasad, I beg to lay on the Table a copy of the 
Railway Claims Tribunal (Procedure) Amendment Rules, 
2006 (Hindi and English versions) published in Notification 
No. G.S.A. 66(E) in Gazette of India dated the 16th 
February, 2006 under sub-section (3) of section 30 of the 
Railway Claims Tribunal Act, 1987. 

[Placed in Library, See No. L.T. 3951/06] 

THE MINISTER OF MINES (SHRI SIS RAM OLA): Sir, 
I beg to lay on the Table:-

(1) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Mines for the year 
2008-2007. 

[Placed in Library, See No. L. T. 3952/06] 

(2) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Mines for the 
year 2005-2006. 

[Placed in Library, See No. L.T. 3953106] 

{Eng/ish1 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): Sir, on behalf 
of my colleague, Shri P. Chidambararn, I beg to lay on the 
Table:-

(1 ) A copy of the Statement alongwith Award of Board 
of Arbitration (Hindi and English versions) 
regarding rejection of Board of Arbitration Award 
C.A. Reference No.2 of 2002 - Grant of HRA to 
Central Government employees for the period 
from 1.1.1996 to 31.7.1997 at the pre-revised 
rates but with reference to revised pay under 
clause 21 of the Scheme for Joint Consultative 
Machinery and Compulsory Arbitration. 

[Placed in Library, See No. L.T. 3954/06] 

(2) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Finance for the year 
2006-2007. 

[Placed in Library, See No. L. T. 3955/06) 

(3) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Finance for 
the year 2005-2006. 

[Placed in Library, See No. L.T. 3956/06] 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.A. BAALU): Sir, I beg to lay on 
the Table:-

(1) A copy of the Notification No. G.S.A.70 (E) (Hindi 
and English verSions) published in Gazette of 
India dated the 17th February, 2006, approving 
the Mormugao Port Employees (Leave Travel 
Concession) Amendment Regulations, 2006 
under sub-section (4) of section 124 of the Major 
Port Trusts Act, 1963. 

[Placed In Ubrary, See No. L.T. 3957/06) 
• 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Inland Waterways 
Authority of India, for the year 2004-2005, 
along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Inland Waterways Authority of India, 
for the year 2004-2005. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library, See No. L. T. 3958106] 

THE MINISTER OF TEXTILES (SHRI SHANKARSINH 
VAGHELA): Sir, I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and English versions) 
of the Ministry of Textiles for the year 2006-2007. 

[Placed in Library, See No. L.T. 3959106] 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): I beg to lay on the Table· 

(1) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Overseas Indian Affairs 
for the year 2OQ6.2007. 

[Placed in Library, See No. L.T. 3960106] 
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(2) A copy of the Performance Budget (Hindi and 
English veraions) of the Ministry of Overseas 
Indian Affaira for the year 2005-2006. 

(Placed in Ubrary, See No. L.T.3961/06] 

{Translation] 

THE MINISTER OF RURAl DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): I beg to lay on the 
Table:-

(1 ) A copy of the Performance Budget (Hindi and 
English versions) of the Department of Rural 
Development. Ministry of Rural Development for 
the year 2006-2007. 

(Placed. in library, See No. LT. 3962/06] 
~ 

(2) A copy of the Performance Budget (Hindi and 
English veraions) of the Department of Drinking 
Water Supply, Ministry of Rural Development for 
the year 2006-2007. 

(Placed in Library, See No. L.T. 3963106] 

(3) A copy of .the Performance Budget (HIndi and 
English veralons) of the Department of Land 
Resources, Minls~ of Rural Development for the 
year 2006-2007. 

(Placed in library, See No. L.T. 3964108) 

[EngHsh] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir. I beg to lay on the 
Table:-

(1) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Information and 
Broadcasting for the year 2006-2007. 

(Placed in library, 1M No. L.T.3965106] 

(2) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Infonnation 
and Broadcasting for the year 2006-2007. 

(Placed in Library, See No. LT. 3966106) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Satyajit Ray Aim and 

Television Institute, Kolkata, for the year 
2004-2005, alongwith Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
EngUsh versions) by the Govemment of the 
working of the Satyalit Ray Aim and Tele-
vision Institute, Kolkata, for the year 2004-
2005. 

(4) Statement (Hindi and El"!gllsh versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed In library, See No. L.T.3967/06] 

THE MINISTER OF PANCHAYATI RAJ AND MINI-
STER OF YOUTH AFFAIRS AND SPORTS (SHRI MANI 
SHANKAR AIYAR): I beg to lay on the Table:-

(1) A copy of the Outcome Budget (Hindi and English 
versions) of the MiniStry of Panchayati Raj for the 
year 2006-2007. 

[Placed In library. See No. L. T. 3968/06] 

(2) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Panchayati 
Raj for the year 2005-2006. 

[Placed in library, See No. L.T. 3969/06) 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBlKA SONI): I beg to lay on the TabIe:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the South Central Zone 
Cultural Centre. Nagpur. for the year 2002-
2003. alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the South Central Zone Cultural Centre, 
Nagpur. for the year 2002-2003. 

(2) Statement (Hindi and EngllBh versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Ubrary, 8M No.L.T. 3970106) 

(3) (I) A copy of the Annual Report (Hindi and 
English verSions) of the National Museum 
Institute of History of Art, Conservation and 
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Museology, New Delhi, for the year 2003-
2004, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Museum Institute of History 
of Art, Conservation and Museology, New 
Delhi, for the year 2003-2004. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L.T. 3971/06J 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Salar Jung Museum, 
Hyderabad, for the year 2004-2005, along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by thEi Government of the working 
of the Salar Jung Museum, Hyderabad, for 
the year 2004-2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library, See No. L. T. 3972106J 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the South Zone Cultural 
Centre, Thanjavur, for the year 2003-2004, 
along with Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the South Zone Cultural Centre, Thanja-
vur, for the year 2003-2004. 

(8) StattllTl8nt (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library. See No. L.T. 3973106J 

(9) (I) A copy of the Annual Report (Hindi and 
English versions) of the Lalit Kala Akadami. 
New Delhi, for the year 2003-2004, along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the working 
of the Lalit Kala Akadami, New Delhi, for 
the year 2003-2004. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library, See No. L.T. 3974/06] 

(11) (I) A copy of the Annual Report (Hindi and 
English versions) of the Kalakshetra Founda-
tion, Chennai, for the year 2004-2005, along 
with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Kalakshetra Foundation. Chennai, 
for the year 2004-2005. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Ubrary, See No. L.T. 3975106J 

(13) A copy of the Outcome Budget (Hindi and Ehglish 
versions) of the Department of Tourism, Ministry 
of Tourism and Culture for the year 2006-2007. 

[Placed in Library, See No. L. T. 3976106J 

(14) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Tourism for 
the year 2005-2006. 

[Placed in Library, See No. L.T. 3977/06] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir, on behalf of Dr. Ambumani Ramadoss, I 
beg to lay on the Table:: 

(1 ) A copy of the Outcome Budget (Hindi and English 
versions) ,of the Ministry of Health and Family 
Welfare for the year 2006-2007. 

[Placed in Library, See No. L.T. 3978106) 

(2) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Health and 
Family Welfare for the year 2006-2007. 

[Placed in Library, See No. L.T. 3979106J 
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THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL 
SiSAl): Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Science 
Congress Association, KoIkata, for the year 
2004-2005, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Science Congress 
Association, Kolkata, for the year 2004-2005. 

(2) Statement (Hindi and EngHsh versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. L.T. 3980106] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Aryabhalta Research 
Institute of Observational Sciences, Nainital, 
for the year 2004-2005, along with Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Aryabhatta Research Institute 
of Observational Sciences, Nainital, for the 
year 2004-2005. 

(4) Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (3) above. 

[Placed in Library, See No. L.T. 3981106] 

(5) (i) A copy 01 the Annual Report (Hindi and 
English versions) of the National Accre-
ditation Board for Testing and Calibration 
Laboratories, New Delhi, for the year 2004-
2005, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Accreditation Board 
br Testing and Calibration Laboratories, 
New Delhi, for the year 2004-2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library, See No. L. T. 3982106] 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Technology Infor· 
mation, Forecasting and Assessment Coun-
cil, New Delhi, for the year 2004-2005, along 
with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Technology Information, 
Forecasting and Assessment Council, New 
Delhi, for the year 2004-2005. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. L. T. 3983106] 

(9) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Science 
and Technology for the year 2006-2007. 

[Placed in Library, See No. L.T. 3984106] 

(10) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Ocean Development 
for the year 2006-2007. 

[Placed in Library, See No. L.T. 3985/06] 

(11) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Ocean 
Development for the year 2005·2006. 

[Placed in Library, See No. L.T. 3986/06] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI BIJOY HANDIOUE): Sir, one behalf of Shri Praful 
Patel, I beg to lay on the Table:-

(1) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Civil Aviation for the 
year 2006-2007. 

[Placed in Library, See No. L.T. 3987/06] 

(2) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Civil Aviation 
for the year 2005-2006. 

[Placed In Library, See No. L.T. 3988/06] 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI pANABAKA 
LAKSHMI): Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the Hindustan Latex Limited, Thiruvanan-
thapuram, for the year 2004-2005. 

(ii) Annual Report of the Hindustan Latex 
Limited, Thlruvananthapuram, for the year 
2004-2005, a10ngwlth Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L.T. 3989106) 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Council for 
Research In Unani Medicine, New Delhi, for 
the year 2004-2005, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Council for Research In Unani 
Medicine, New Delhi, for the year 2004-
2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L.T. 3990106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): I beg to lay on the Table a copy 
of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India -Union Govern-
ment (Commercial) (No. 13 of 2006) - Telecommunications 
Sector - Transaction Audit Observations (Regulatory Audit) 
for the year ended the 31st March, 2005 under article 151 
(1) of the Constitution. 

[Placed In Library, See No. L.T. 3991/06] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) 5.0. 1743 (E) published in Gazette of India 
dated the 10th December, 2005 regarding 
acquisition of land for public purpose of 
building (four laning or six laning ) of National 
Highway No. 25 in the State of Uttar Pradesh. 

(iI) 5.0. 1674 (E) and 1675 (E) published in 
Gazette of India dated the 28th November, 
2005 regarding acquisition of land for 
building (four lanlng), maintenance, mana- ..: 
gement and operation of different stretches 
of National Highway No. 58 In the State of 
Uttar Pradesh. 

(iii) 5.0. 1817 (E) published in Gazette of India 
dated the 27th December, 2005 regarding 
acquiSition of land for public purpose of 
building (widening) of National Highway No. 
28 in the State of UUar Pradesh. 

(2) Three statements (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (1) above. 

(Placed in Library, See No. L.T. 3992106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): Sir, I beg to lay 
on the Table a copy of the Outcome Budget (Hindi and 
English versions) of the Planning Commission for the year 
2006-2007. 

(Placed in Library, See No. L. T. 3993/06] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): Sir, I beg to lay 
on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 31 of the 
Securities and Exchange Board of India Act, 
1992:-

(I) The Securities and Exchange Board of India 
(Mutual Funds) (Amendment) Regulations, 
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2006 published in NotifIcation No. S.O. 38 section 10(23C) of the Income· Tax Act,1961 
(E) in Gazette of India dated the 12th for the period covered by the assessment 
January, 2006. years 2001-2002 to 2003-2004, subject to 

certain conditions. 
(ii) The Securities and Exchange Board of 

India (Custodian of Securities) (Amend- (v) S.O. 4676 published in Gazette of India dated 
ment) Regulations, 2006 published in the 17th December, 2005 regarding exemp-
Notification No. S.O. 39 eE) in Gazette of tion to the ·Centre for Research in Rural and 
India dated the 12th January, 2006. Industrial Development, Chandigarh" under 

section 10(23C) of the Income-Tax Act, 1961 
(iii) The Securities and Exchange Board of for the period covered by the assessment 

India (Venture Capital Funds) (Amendment) years 2004-2005 to 2006-2007, subject to 
Regulations, 2006 published in Notification certain conditions. 
No. S.O. 93 (E) in Gazette of India dated 
the 25th January, 2006. [Placed in Library, See No. L.T. 3995/06] 

(Placed in Library, See No. L.T. 3994106) (3) A copy each of the fonowing Notifications (Hindi 
and English versions) under sub-section (7) of 

(2) A copy each of the following Notifications (Hindi section 9A of the Customs Tariff Act, 1975:-
and English versions) under section 296 of the 
Income Tax Act, 1961:- (i) G.S.A. 81 (E) published in Gazette of India 

dated the 1 st March, 2006 together with an 
(i) S.O. 4468 published in Gazette of India dated explanatory memorandum seeking to res-

the 3rd December, 2005 regarding exemp- cind two Notifications mentioned therein. 
tion to the "Missionaries of Charity. Kolkata" 
under section 1 0(23C) of the Income-Tax Act, (iQ G.S.A. 90 (E) published in Gazette of India 
1961 for the period covered by the assess- dated the 1 st March, 2006 together with an 
ment years 2005-2006 to 2007-2008, subject explanatory memorandum making certain 
to certain conditions. amendments in the Notification No. 42196-

Cus., dated the 23rd July, 1996. 
(ii) S.O. 4469 published in Gazette of India dated 

the 3rd December, 2005 regarding exemp- (iii) G.S.A. 91 (E) published in Gazette of India 
tion to the "Society for Promotion of Waste- dated the 1 st March. 2006 together with 
lands Development, New Delhi" under an explanatory memorandum seeking to 
section 10(23C) of the Income-Tax Act, 1961 impose Special CVD of 4% on all imported 
for the period covered by the assessment goods in lieu of State TaxesIVAT. 
years 2005-2006 to 2007-2008, subject to 
certain conditions. [Placed in Library, See No. L.T. 3996/06] 

(iii) S.O. 4674 published in Gazette of India dated (4) A copy each of the Notification Nos. G.S.R 83(E) 

the 17th December, 2005 regarding exemp- to G.S.A. 89(E) and G.S.R. 92 (E) (Hindi and 

lion to the "Centre for Research in Rural and English versions) published in Gazette of India 

Industrial. Development, Chandigarh" under dated the 1 st March, 2006 together with an 

section 10(23C) of the Income-Tax Act, 1961 explanatory memorandum regarding Custom. 

for the period covered by the assessment Duty changes in the context of the Budget 

years 1998-1999 to 2000 to 2001, subject to proposals announced by Finance Minister in Lok 

certain conditions. Sabha on 28th February, 2006, under section 159 
of the CustornsAct, 1962. 

(iv) S.O. 4675 published in Gazette of India dated 
the 17th December, 2005 regarding exemp- [Placed In Library, See No .. L.T. 3997/06] 

tion to the "Centre for Research in Rural and 
Industrial Development, Chandigarh" under (5) A copy of the Notification No. G.S.A. 82 (E) 
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(Hindi and English versions) published in 
Gazette of India dated the 1st March, 2006, 
together with an explanatory memorandum 
seeking to notify the date for fixation of tariff 
value on Vanaspati as 1 st March, 2006, issued 
under section 133 of the Finance Act, 2003 

[Placed in Library, See No. L.T. 3998106) 

(6) A copy each of the Notification Nos. G.S.R 93(E) 
to G.S.R. 114(E) (Hindi and English versions) 
published in Gazette of India dated the 1 st March, 
2006 together with an explanatory memorandlJ,~ 
regarding Central Excise Duty changes and 
exemption in context of Budget proposals 
pertaining to indirect taxes as announced by 
Finance Minister in Lok Sabha on 28th February, 
2006, under sub-section (2) of section 38 of the 
Central Excise Act, 1944. 

[Placed in library, See No. L. T. 3999/06) 

(7) A copy each of the Notification Nos. G.S.R 115(E) 
to G.S.A. 121(E) (Hindi and English versions) 
published in Gazette of india dated the 1 st March, 
2006 together with an explanatory memorandum 
regarding certain changes made in service tax in 
the context of Budget proposals as announced 
by Finance Minister in Lok Sabha on 28th 
February, 2005, under sub-section (4) of section 
94 of the Finance Act, 1994. 

[Placed in Library, See No. L.T. 4000106) 

(8) A copy of the Draft Notification No. F.No. 15151 
2004-BOA (Hindi and English versions) granting 
exemption to the Indian Overseas Bank (lOB) 
from application of section 19 of the Banking 
Regulation Act, 1949 for acquiring 100% shares 
of Bharat Overseas Bank limited under sub-
section (2) of section 53 of the Banking Regulation 
Act, 1949. 

[Placed in library, See No. L.T. 4001/06) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): I beg to 
lay on the Table a copy of the Performance Budget (Hindi 
and English versions) of the Ministry of External Affairs for 
the year 2005-2006. 

[Placed in Library, See No. L. T. 4002106) 

12.04 hI'S. 

PUBLIC ACCOUNTS COMMITTEE 

Twenty-slxth and Twenty-seventh Reports 

{English] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): I 
beg to present the following Reports (Hindi and English 
versions) of the Public Accounts Committee (2005-2006): 

(1) Twenty-sixth Report (14th Lok Sabha) on Action 
Taken by Government on the Observations and 
Recommendations contained in the 62nd Report 
of PAC (13th Lok Sabha) relating to "Ganga Action 
Plan". 

(2) Twenty-seventh Report (14th Lok Sabha) on "Non-
disposal of uncleared/unclaimed imported cargo 
in ICDslCFSs". 

12.05 hI'S. 

PRESENTATION OF PETITION 

(English] 

SHRI MOHAN SINGH (Deoria): Sir, I beg to present 
a petition signed by Shri Imtiyaz Maqbool, President of 
L.N.M.U. Dental Students Federation on behalf of all the 
Degree HoldersiStudents of the Three Dental Colleges of 
Darbhanga, Bihar requesting for taking concrete steps for 
recognition of the B.D.S. Degrees by the Dental Council of 
India, awarded to students of different dental colleges of 
Darbhanga, Bihar by L.N. Mithila University. 

[Placed in Library, See No. L.T. 4003106) 

12.OS¥ol hI'S. 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of Recommendations 
contained In the 11 th, 12th and 13th Reporta of 
the Standing Committee on Finance 

{EnglJsh] 

*THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): Sir, I beg to lay this statement on 
the status of implementation of recommendations contained 

• Laid on the Table and also placed in Ubrary. See No. l.T. 4004106. 
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in the Eleventh, Twelfth and Thirteenth Reports of the 
Parliamentary Standing Committee on Finance in 
pursuance of direction 73A of the hon. Speaker, Lok Sabha 
issued vide Lok Sabha Bulletin - Part II, dated 01.09.2004. 

The Standing Committee on Finance examined the 
Chartered Accountants (Amendment) Bill, 2003, the Cost 
and Works Accountants (Amendment) Bill, 2003 and the 
Company Secretaries (Amendment) Bill, 2003 and laid its 
Eleventh, Twelfth and Thirteenth Reports on the Table of 
Lok Sabha on 25.02.2005. These Reports contain a 
number of recommendations on the proposals contained 
in the said Bills. All the recommendations of the Committee 
on the three Bills were considered by the Ministry of 
Company Affairs. Subsequently, the Chartered Accountants 
(Amendment) Bill, 2003, Cost and Works Accountants 
(Amendment) Bill, 2003 and Company Secretaries 
(Amendment) Bill, 2003 were withdrawn and fresh 
Amendment Bills viz., the Chartered Accountants (Amend-
ment) Bill, 2005, the Cost and Works Accountants 
(Amendment) BKI, 2005 and the Company Secretaries 
(Amendment) Bill, 2005 containing proposals of the 
Government, prepared after taking into account the 
recommendations of the Committee, were introduced in 
the Rajya Sabha on 6.12.2005 and were passed by the 
Rajya Sabha on 13.12.2005 after due consideration. These 
Bills were passed by Lok Sabha with amendments on 
23.12.2005 and transmitted to Rajya Sabha for concu-
rrence. Rajya Sabha at their sitting held on 20th February, 
2006 agreed to the amendments made by the Lok Sabha 
and also made further amendments. The Lok Sabha at 
their sitting held on 3rd March, 2006 agreed to further 
amendments made by the Rajya Sabha. 

12.06 hrs. 

(ii) Status of ImplementatIon of Recommendations 
contained In the 6th and 11 th Reports of the 
Standing Committee on Urban Development on 
Demands for Grants (2005-06) of the MinIstry 
of Urban Employment and Poverty Alleviation 

{English] 

'THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): Sir, I beg to lay this statement In 
pursuance of your new direction, which reads as under:-

• Laid on the Table and also Placed in Ubrary. See No. L.T. 4006106. 

"The Minister concerned shall make once in six 
months a statement in the House regarding the status 
of implementation of recommendations contained in 
the Reports of Departmentally related Standing 
Committee of Lok Sabha with regard to his Ministry". 

2. I would like to inform for the benefit of the Hon'ble 
Members of the House that the 6th report of the 
Standing Committee of the 14th Lok Sabha on 
Demands for Grants of Ministry of Urban Employ-
ment & Poverty Alleviation was presented to the 
Lok Sabha on 21 st April, 2005. There were 30 
recommendations made in this Report. Action 
taken notes on these recommendations were 
submitted by the Ministry of Urban Employment & 
Poverty Alleviation to the Standing Committee on 
30.9.2005. 

3. After considering the action taken notes on the 
recommendations contained in the Sixth Report 
fumished by the Ministry, the Standing Committee 
presented Its 11 th Report in the House on 
1.12.2005. 

4. Mr. Speaker, Sir, All the 30 recommendations of 
the Committee have been accepted by the 
Govemment Status of action taken on recommen-
dations of the Standing Committee accepted by 
the Government has been indicated against each 
recommendation in the enclosed statement. I 
would like to infonn the Members that further follow 
up action wherever necessary, will be taken. 

12.06 ~ hrs. 

(HI) Status of Implementation of Recommendations 
contaIned In the Firat and fifth Reports of 
Standing Committee on Peraonnel, Public 
Grievances, Law and Justice on Demands for 
Grants 

{English} 

-THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI BIJOY HANDIQUE): Sir, on behaH of my colleague 
Shri Suresh Pachouri, I rise to lay this statement that the 

• Laid on the Table .-ld also Placed in library. See No. L.T. 4006106 . 
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Standing committee on Personnel, Public Grievances, Law 
and Justice had made 25 recommendations in its First 
Report on the Demands for Grants (2004-05) of the Ministry 
of Personnel, Public Grievances and Pensions. I had 
informed this Hon'b\e House on 13.5.2005, that out of 25 
recommendations made in its First Report, 8 recommen-
dations had already been implemented. In regard to the 
remaining 17 recommendations, Sir, with your permission 
I lay 2 Statements on the Table of the House. Statement 
No.1 indicates that 1 0 of these recommendations have 
since either been implemented or no further action remains 
to be taken on them. Statement No.2 lists the statuo; of 
remaining 7 recommendations, which are still in variou!> 
stages of implementation. The progress of the implemen-
tation of the recommendations of the Committee is being 
closely monitared by the Ministry of Personnel, Public 
Grievances & Pensions. 

Sir, with your kind permission I further state that the 
Standing Committee on Personnel, Public Grievances, Law 
and Justice had made 32 recommendations in Its 5th 
Report on the Demands for Grants (2005-06) of the Ministry 
of Personnel, Public Grievances and Pensions. To apprise 
the Hon'ble Members of the present status of implemen-
tation of these recommendations, Sir, with your permission, 
I lay two more Statements on the Table of the House, i.e. 
Statement No.3 and Statement NO.4. The Statement No.3 
indicates the recommendation of the Committee, which 
have either been implemented or where no further action 
remains to be taken. Statement No.4 lists the status of the 
remaining recommendations, which are in various stages 
of Implementation. The progress of implementation of these 
recommendations of the Committee is being closely 
monitored by the Ministry of Personnel, Public Grievances 
& Pensions. 

12.07 hrs. 

MATTER UNDER RULE 377* 

[English) 

MR. SPEAKER: Matters under Rule 3n listed for the 
day, may please be treated as laid on the Table of the 
House. 

(I) Need to enhance Minimum Support Price of 
cotton In the country. 

(Translation) 

SHRI ATMA SINGH Gill (Slrsa): Mr. Speaker, Sir, 

*Treated as laid on the Table. 

through you, I would like to draw the attention of the 
Govemment towards the problems of cotton growers of 
Haryana and Punjab. Cotton growers are not getting 
remunerative prices for their produce and therefore are 
reeling under the burden of debt. Farmers are incurring 
losses instead of earning profit from agriculture. ThCJ 
Farmers are on the verge starvation, poverty and 
haplessness. Last year, the Minimum Support Price 
declared for cotton was Rs. 1800 per quintal, which was 
insufficient The farmers were unable to repay the debt. Mr. 
Speaker, Sir, in order to satisfy the hunger of his 
countrymen, himself remains empty stomach and loils hard 
mixing his blood with sweat and despite all this he is 
reeling under the burden of debt. In the last few years, 
many farmers have committed suicide due to increasing 
debt burden. Mr. Speaker, Sir, the seeds of 8t. Cotton cost 
Rs. 2000, D.A.P.lUrea Fertilizer cost Rs. 1500, pesticide 
spray cost Rs. 3000, Labour/sowing costs Rs. 1000 
irrigation/water costs Rs. 1000 and labour of farmer in 
terms of money costs Rs. 2000. Mr. Speaker, Sir in total 
around 11 thousand rupees are spent on an acre. Today, 
cultivation of cotton is proving to be loss-making deal for 
the cotton growers. 

Therefore, I would like to urge the Government that 
in view of the problems of the farmers, the Minimum 
Support Price of the cotton should be enhanced upto Rs 
3000 per quintal, so that the farmers could get relief. 

(II) Need to construct toilets In every village under 
Total SanHatlon Scheme of the National Rural 
Health Mission 

[English) 

SHRI NIKHll KUMA!l (Au rangabad , Bihar): The 
National Rural health Mission is a laudable concept 
because ft seeks to increase public expenditure on health 
and correct the imbalance in our health care system. Even 
though more than seventh per cent of our population lives 
in the rural areas, only a quarter of that has access to 
health care system. The 25% of our population that is 
urban in character has access to 75% of the benefits of 
our health care system. The UPA Government therefore 
deserves to be complemented for this concept in the Rural 
Health Mission. 

The Mission includes a Total Sanitation Scheme 
which, among other things, provides for toilets in Individual 
households. This is indeed a commendable objective as it 
will be a major step towards providing our rural folk with 
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modem amenities. The lack of this facility poses a big 
convenience to our womenfolk apart from being a 
drawback In our sanitation system. But providing these 
facilities will take time. Even as steps are taken towards 
achieving this target it is suggested that public toilets 
should be provided. If will be possible to plan and build 
them in much less time. For this. suitable public land 
should be identified for the toilets to be buih in every 
village. They will plug a big gap in our rural sanitation 
system and form a legitimate part of the Mission. 

I request the Minister of Health and Family Welfare 
to kindly consider this proposal positively. 

(HI) Need to Introduce circular trains linking G&mtur, 
Tenail and Krishna Canal In Andhra Pradesh 

SHRI RAYAPATI SAMBAS IVA RAO (Guntur): Sir. I 
would like to draw the attention of the Honble Railway 
Minister to the following probiems:-

(1) There is a long pending demand from the 
people in the three towns of Guntur. Tenali and Krishna 
Canal for introduction of circular trains. However. the 
proposal cannot be implemented unless the track is doubled 
and electrified. Thus the request for doubling of tracks 
between GunbJr-TenaJi and electrification between Guntur-
Krishna Canal, GunbJr-Tenaii is pending. 

(2) A feasibility survey for doubling of track and 
electrifICation between Nallapadu (Guntur) and Pagidipalli 
(Bibinagar) stations was conducted long ago. However. 
no further actions taken so far. 

(3) In view of the heavy road traffic in some parts 
of the Guntur city and on a persistent demand from the 
people of the area I had been from time to time requesting 
for construction of Railway Bridges at two important 
locations, viz. LC gate No. 312. Pattabhipuram. Guntur. 
and LC Gate No. 25 at Nehru Nagar, Guntur. For both 
these locations, even the Municipal Corporation of Guntur 
had agreed to share the cost with Railways on 50:50 
basis. However. the people are dejected as none of the 
proposal has been taken up for implementation. so far. To 
release the heavy road traffic congestion at these two 
locations, sanction for construction of proposed RUB at 
these points is necessary. 

I. therefore. urge upon the Hon'ble Minister of 
Railways to kindly accord approval to the above proposal 
at the earliest. 

(Iv) Need to take steps for revival of cachar Sugar 
Millin Chargola, Karlmganj district, Asum 

SHRI LALIT MOHAN SUKLABAIDYA (Karirnganj): 
Cachar Sugar Mill, a unit of AIDC, was established in 
1976 as a PSU in Chargola a very backward area under 
Karirnganj district in Assam. The production commenced 
in 1978 and made a record of crushing 55,000 MT of 
sugarcane in 1983. This Sugar mill provided indirect 
employment to about 1000 people in cultivation of 
sugarcane, and direct employment to another few hundreds 
in production and distribution of sugar. But unfortunately 
the mill was closed down in 1986. Later the mill was taken 
over by a private company on a temporary MOU with AI DC 
and started production in 1999, but it also could not 
continue due to difficulties in infrastructure 'for marketing 
and the mill was reverted to AIDC in the later part of 1999 
itself. Now over the years about 55,000 acre of land 
belonging to the mill for production of sugarcane is 
massively encroached. Buildings and factory of the mill 
are within a campus of 100 acre and facing rapid 
depreciation. Machines are also missing due to inadequate 
vigilance. These assets worth about As. 15 crores at 
present market value. which are being idly depreciated, if 
utilized. it could also contribute to the increase of GOP for 
the nation and improve the economic condition of the 
local people by generating a large number of employment 
along with its growth. 

I request the Government to take appropriate action 
to revive this mlU. 

(v) Need to solve acute drinking water problem In 
Jharkhand. 

[Translation} 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 
Speaker. Sir, the state of Jharkhand Is a hiUy area. The 
ground water level over there is far below. Due to last 
year's drought. the water level has gone down further. All 
schemes of the State Government related to potable water 
are proving a failure. Hand pumps. wells, ponds. rivers 
drains etc. are dried up even before the arrival of summer 
season. Drinking Water Supply from Methane Dam to 
Dhanbad C.oalfields, Chas Prakhand. Potable water 
Scheme from Damodar and other Potable water supply 
schemes like Gawai Barrage Scheme are lying incomplete. 
It means that potable water crisis is taking the form of a 
natural calamity on arrival of summer season in Jharkhand. 
The State Government is neither sensitive towards this 



269 Matter Under PHALGUNA 26,1927 (SAKA) Rule 377 270 

possible calamity, nor is attentive towards any Exigency 
Management Scheme. The State Govemment has started 
the Scheme of construction of ponds under the Aural 
Employment Guarantee Scheme for 100 days, but there is 
no question of getting water from that pond. Since potable 
water problem is directly related to the common people, 
therefore, it Is the responsibility of the Govemment to be 
attentive about the problem likely to occur in the near 
·future. 

Therefore, I demand from the Government to take 
stock of the situation by sending a Central team of experts 
to Jharkhand and to ensure potable water supply to the 
state from Exigency Fund by bringing drinking water 
problem under natural calamity management. 

(vi) Need to expedite opening of a Kendrlya 
Vldyalaya at Gopeshwar In Chamoll district, 
Uttaranchal. 

MAJ. GEN. (AETe.) B.C. KHAN DUAl (Garhwal): Mr. 
Speaker, Sir, the last NDA Government had granted 
permission for opening a Kendrlya Vidyalaya at Gopeshwar 
In Chamoli district, Uttaranchal. But, even after a lapse of 
two years, the said Vldyalaya has not been opened at 
Gopeshwar Headquarters. Correspondence was made 
with the concerned Minister and Head of Departments in 
this regard, but till now the Government has not taken any 
action In regard to opening of this Vidyalaya. I would like 
to urge the Government to Immediately open this Vidyalaya. 
so that local people are benefited from It. 

(vii) Need to provide special grants to the Institutions 
engaged In promotion of Gandhlan Philosophy 
In GuJarat 

(English) 

DR. VALLABHBHAI KATHIAIA (Aajkot): The Hon'ble 
Finance Minister in the Union Budget 2006-2007, has 
declared special grant to two Gandhian Institutions to 
promote Gandhian Philosophy. It Is very disheartening to 
know that no Institution from Gularat where Gandhljl was 
born has been considered for development. 

I request the Government to consider ·Smriti Mandir" 
the birth place of Mahatma Gandhijl at Porbandar, 
'Rashtriya Shala' at Aaikot where Gandhiji started his initial 
non-violence movement and Sabarmatl Ashram at 
Ahmedabad for special grant to promote Gandhian 
Ideology. 

(viII) Need to formulate a policy for the benefit of 
farmers cultivating mustard In Rajasthan 

(Translation) 

SHAI SAICHAND KAIPLANI (Chiltorgarh): Mr. 
Speaker, sir, there is a probability of bumper mustard crop 
this year in Aajasthan. But there seems to be no end to 
the farmer's woes. As you are aware that the produce of 
mustard has arrived in Kota mandi In January itself and 
mustard procured last year by the Union Government is 
still lying In the godowns. The farmers are not having cold 
storage facility and they are likely to suffer heavy 10S88S 

due to it. 

Therefore, through you, I would like to request the 
Government to restart the closed 011 mills of the state so 
that people may get employment and farmers get benefit. 
Cold storages should be arranged for farmers and a 
mustard policy should be formulated to manage its 
production and delivery so that farmers' problems could 
be readdressed. 

(Ix) Need to rei .... funds for completion of gauge 
conversion work on Sadulpur-Blkaner and 
Ratangerh-Degane rail sections 

SHAI AAM SINGH KASWAN (Churu): Mr. Speaker, 
Sir, the demand for gauge conversion of Aewari-Bikaner, 
Sidulpur-Hlssar and Aatangarh-Degana rail sections of 
North-Westem Aa~way is pending for last many years. 
Due to the doubling work of Delhi-Aewari rail line, the 
movement of trains has been restricted to Aewari only. 
Due to this a large part of Aajasthan has been cut off from 
Delhi. After the sanction of Aewari-Sadulpur, Sadulpur-
Hissar gauge conversion, a nominal financial provision 
has been made for it and due to this the people of the said 
area are agitated. The High court, Jodhpur has also issued 
orders of gauge-conversion in this regard. Therefore, I 
would like the hon. Minister to make full budgetary 
provisions for the gauge conversion of Aewari-Sadulpur, 
Sadulpur-Hissar rail section and to give relief to the people 
of this area by giving approval for the remaining section of 
Sadulpur-Bikaner, Aatangarh-Degana line. 

(x) Need to Implement National Rural Employment 
Guarantee Programme In Jalore Partlamentary 
Constituency and other parts of RaJasthan 

SHAIMATI SUSHEELA BANGAAU LAX MAN (Jalore): 
Mr. Speaker, Sir, I would like to draw the kind attention of 
the August House and the Government towards utter 
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poverty, illiteracy prevalent in Dalits and tribal communities 
and lack of health facilities in my home State Rajasthan 
and my parliamentary constituency, Jalore. No improve-
ment is seen in the plight of the dalits in Rajasthan even 
after five decades of independence. Most of them are 
living below poverty line. The condition of the tribal 
communities is even worse. The Ministry of Tribal Affairs 
had conducted a survey on health and malnutrition among 
the privileged tribal groups of Saharias in Rajasthan 
recently. The survey revealed that more than 80 percent of 
Saharias are living below the poverty line and the rate of 
malnutrition and ailments among them is much higher. 
The same is the case with dalits, backwards and other 
tribal communities. Their financial condition has to be 
improved to remove malnutrition in them. 

I therefore, demand that the National Rural Employ-
ment Guarantee Programme may be Implemented 
immediately in entire Rajasthan. The whole Rajasthan 
remains in the grip of Malaria. A comprehensive Malaria 
Control Programme should also be implemented in the 
State. Dalits and tribal communities inhabit in backward 
and remote areas. so, they should be provided medicines 
and treatment through mobile dispensaries and the 
children and women should invariably be given Iron and 
Vitamin capsules. Central grants should be provided to 
the Gowmment of Rajasthan to implement these schemes 
so that daIiIs and tribals could get the required relief. 

(xl) Need to clear the propoals of the Government 
of KM'aIa NIetIng to development oftourlam In 
the .... 

[English] 

SHRI VARKAlA RADHAKRISHNAN (Chirayinki/): The 
immense potential of Kerala in the tourism sector is yet to 
be exploited. Trivandrum has excellent potential for all 
kinds of tourism products due to the climate, International 
Airport, health tourism including Ayurveda and all other 
facilities related to tourism. 

In Kerala, tourism sector plays an important role in 
local economic development and contributes a significant 
share of the State economy. The tourism sector is identified 
as an altemative economic growth source for the State 
and the state Capital, Trivandrum functions mostly as a 
transit point for domestic and foreign tourists. 

The Kovalam-Poovar sector is fast growing as the 
tourism hub of the state. The proposal submitted by the 

State Govemment 1) for setting up of an International 
Convention Complex and 2) to declare the beach front of 
Poovar-Kovalam sector as a Tourism Economic Zone (both 
at Trivandrum) have not yet been considered favourably 
for inexplicable reasons. I request honble Minister of 
Tourism/Commerce to sanction these projects and to 
formulate schemes in collaboration with the state 
Government to make the most of these nature's gifts. 

(xiI) N.ed to enact a legislation providing for 
conversion ofTrlpura University Into a Central 
University 

SHRI KHAGEN CAS (Tripura-West): The people of 
Trlpura and the State Government have long been 
demanding for conversion of Trlpura University into a 
Central University. The Tripura University was established 
in 1987. But due to paucity of Funds it has not been 
possible to develop necessary infrastructure and diversify 
the courses to provide quality education, academic 
excellence and innovative research and development 
programme, There are Central Universities in the North-
East Region at Kohima, Silchar, Tezpur, Aizwal and Shillong 
which are in better position to provide infrastructure and 
academic facilities mainly because of Central funding. 
This peculiar situation has ereated huge imbalance in 
educational facilities within the region. Recently, Manipur 
University has been converted into a Central University. 
Considering the backward and remoteness of Tripura, it is 
urgently necessary to convert the Tripura University into a 
Central University to minimize the imbalance in educational 
facilities available in the North-Eastern region. I, therefore, 
strongly demand that the Union Government should 
introduce a Bill in this session with a view to convert the 
Tripura University into a Central University. 

(xUl) Need to Improve the functioning of the Gramln 
Banka In the counby 

[Translation} 

SHRI RAW I LAL SUMAN (Firozabad): Mr. Speaker. 
Sir, the loan amount Is constantly being increased in the 
agriculture sector by the Govemment over the years, but 
the Government have grossly ignored the institutions 
providing loans and the procedure of receipt of the loans. 
Loan can be provided only by the rural banks for agriculture 
but, It Is a matter of regret that the Government, willy-nilly, 
are reducing the number of the branches of these banks 
gradually. This number has been reduced from 196 to 
152. These rural banks have deposited Rs. 68,000 erore 
from the rural zones during the last years and also 
disbursed Rs. 35,000 crore, The recoveries of the loans 
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by these banks are upto 78 percent, while the percentage 
of NPA is 9 percent only. The annual profit of these banks 
is almost hundred percent after fulfilling social obligations. 
The existing system of these banks requires compre-
hensive Inlormation. In the years 1993 and 2003, the 
Government committees had submitted their recommen-
dations to the Government in this regard, but the 
Government have not taken any step in this direction, 
rather they have reduced the number of the branches. 

I, therefore, request the Government that steps should 
be taken to Improve the functioning of the Gramln Banks 
on the recommendations of the aforesaid Committees and 
the functioning of these banks made effective. 

(xlv) Need to create a tore_t re .. rve for protection 
of endangered_peel .. Including 'Black Deer' 
at Chand Khamarla, Allahabad, Uttar Pradesh 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker, Sir, Black Deers, around 250 in number are 
found In Chand Khamarla under Menja Tehsil in Allahabad. 
So far as I know, Black Deers are found nowhere in India 
except Rajasthan. This species is one of the endangered 
apecIes. If these are not protected, they will become 
completely extinct Slmilar1y, in the village SaJlalya Khurd 
in Menia Tehsil Itself, thousands of migratory birds come 
here and stay in a huge pond located in the area. These 
two places are acljacent to each other. 

I would Uke to submit that a forest reserve for the 
Black Deer and a Sanctuary for these birds should 
immediately be made so that they could be fully protected. 

(xv) Need for construction of a bridge on Bhuthl 
Yalan rlwr on lnclo-Nepal border 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, SIr, NH·1 04 running parallel to Indo-Nepal 
Border is a highway of strategiC importance, which is the 
lifeline of the people living alongside the border. The life 
of these people gets paralysed and transport modes get 
disturbed In the ralny season as there is no bridge over 
Bhuthl Valan river between 194 km and 195 km on the 
highway. For this reason, SSB, deputed by the Government 
of India finds it difficult to keep a vigil on Nepal border. 
The Detailed Project Report for the construction of this 
bridge has been sent to the Ministry for approval. I would 
like to state that the Government should take steps to 
initiate the construction work of bridge over Bhuthi Valan 
River on priority basis for the free flow of traffic on this part 

of the highway keeping in view 01 the public interest and 
for the sake of border security. 

(xvl)Need to check the pollution caused by un-
authorized slaughter houses and by effluents 
released from Industrial units in Unnao 
Parliamentary Constituency, Uttar Pradesh 

SHRi BRAJESH PATHAK (Unnao): Mr. Speaker, Sir, 
in my parliamentary constituency Unnao, in U.P. 
unauthorized slaughter houses are being run, and there is 
no veterinary authority present. Apart from this, industrial 
units situated there also are polluting the environment. 

The people of my parliamentary constituency are 
very agitated at the unauthorized slaughtering 01 the 
animals and pollution caused thereby and also with the 
careless attitude 01 the industrial units towards the 
environmental laws. The public life has become very tough 
due to polluted atmosphere in the region. 

I, therefore, would urge the Central Government, 
through this House, to constitute a high-powered committee 
at the ministerial level to look into the incidence 01 pollution 
being caused by industrial units in Unnao parliamentary 
constituency and by conducting surprise-checks of 
unauthorized slaughter-houses being operated in absence 
of veterinary doctors and also to take stern action against 
them. 

(xvII) Need to check Import of duty free Vanaspatl 
from neighbouring countries with a view to 
protect the Interest of Indigenous Industry In 
the country 

{English] 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana): Sir, 
The Government has proposed to increase custom duty 
from 30% to 80% on vanaspati in order to protect the 
Vanaspati industry. Sir, the said proposed increase has no 
meaning when already there is a policy to import vanaspati 
at ()OlD duty from Sri Lanka, Nepal, Bhutan and Bangladesh 
who would like to import vanaspati from other countries at 
30% or 80%. The proposed hike in custom duty does not 
deal with the issue of import of vanasapti :t 0% duty from 
Sri LankalNepaVBhutan and Bangladesh. 

Sir, I would like to draw the attention of the 
Government that the duty free vanaspati from Sri Lanka 
has resulted into closure of more than 120 units out of 
total of 260 units rendering thousands of workers, labourers 
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unemployed and affecting the farmers. The remaining units 
... at the verge of closure and reeling under pressure 
having capacity utilization of 20%. 

Sir, the domestic Industry can be benefited only if the 
Government puts certain kind of check on import of duty 
free vanasapatl from Sri lanka and other neighbouring 
countries. 

I request the Govemment to look into the matter. 

(xvlH) Need to Include atl the districts of Oris .. In the 
'Backwerd Region Grant Fund Scheme' with • 
view to ace .1 ..... the Socio-Economtc develop-
ment In the region 

SHRI B. MAHTAB (Cuttack): Planning Commission, 
Government of India has been indicating that Central 
assistance would be provided under "Backward Region 
Grant Fund (BRGF)" to most backward districts in the 
country on the pattern of the Rashtriya Sam Vikas Yojana. 
Given the multifaceted backwardness and persistent 
chronic poverty prevalent In Orissa, there is a growing 
demand from the people for stepping up of developmental 
activities In all the districts of Orissa. On the basis of the 
criteria fixed by the Planning Commission, such as 
productivity of cereals, agricultural, wage rate and 
percentage of Scheduled Caste and Scheduled Tribe 
population, all the 30 districts should be Included under 
Backward Region Grant Fund Scheme. All the 30 districts 
have high concentration of Scheduled Caste and or 
Scheduled Tribe population. Agricultural wage rates are 
very low and agricultural productivity is also very low. The 
yields of cereals population below poverty line as well as 
the depth of poverty is very alarming. 

Therefore, there Is an urgent need for substantial 
increase in public investment in all 30 districts of Orissa, 
eepecially Cuttack with a view to accelerate the socio-
economic development. I urge upon the Govemment to 
include aU the 30 districts of Orissa to be included in 
Backward Region Grant Fund Scheme (BRGF) from 2006-
2007. 

(xIx}Need to take ....,. for reopening of PUnIIlur 
"..,.. IIIlls Umlted In !Cerala with a view to 
protect the intere.ts of the workers of the 
company 

SHRI CHENGARA SURENDRAN (Adoor): The 
Punalur Paper Mill, a private limited company established 
in the year 1878 by a European was taken over by Shrl 
L.N. Dalmia in the year 1968. 

The company was locked out in the year 1985 due 
to attachment of the properties of the mill for default of 
payment of Sales Tax, Employment Provident Fund, 
contribution to E.S.I, besides the repayment 01 loan availed 
from various financial agencies. On filing a suit by the 
Industrial Credit and Investment Corporation India Limited 
before the Hon'ble High Court of Bombay, the court 
appointed Court Receiver to take charge of the company. 
From 08.05.86 onwards the Mill Is under the charge of the 
Court Receiver. 

Since 1986 several attempts were made to re-open 
the Mill. Lastly the Government of Kerala entered into an 
Agreement with the Management of the company in 2002 
according to which the Management agreed to re-open 
the company. But unfortunately the Management did not 
take any step to re-open the company till this date. At the 
same time the Kerala Govemment could not take any step 
against the Management for violation of the agreement. 
By this time the employees numbering about hundred 
committed suicide due to financial constraints. 

The ex-employees numbering about 1000 were 
entitled to get huge amount towards gratuity, provident 
fund, wage arrears, Bonus etc., at the time of closure of 
the company. They were very hopeful about re-openlng of 
the mill, all these days. So It is submitted that the Union 
Government may kindly extend the helping hand to the 
ex-employees of Punalpur paper Mills by way of either 
taking steps to reopen the Mill or to get their dues towards 
arrears of wages, Provident Fund, Gratuity etc., at the 
earliest. 

(xx) Need to reIea .. funds to the State Governments 
for providing better amenitle. to Jallinmat •• 

DR. K. DHANARAJU (TIndivanam): I am to draw the 
attention of the Union Government through you, Sir, that 
the condition of prisons in India and the plight of the 
inmates are in a sorry state of affairs. Central Govemment 
should look into it. Jails of all States should be visited by 
the teams of Central Govemment. Very recently news 
regarding worst conditions of jailS of the various States 
was in the newspaper. Security of jails should also be 
improved so that what happened in Bihar is not repeated. 
Recently,. I was imprisoned for some political activity and 
kept in Vellore Jail in Tamil Nadu. There I happened to 
see a lot of inhuman activities. Mainly the quality of the 
food serviced to the prisoners draw my attention. Norms 
should be made and the implementation should be 
monItored. New laws should be enacted in tune with the 
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times and the prisoners should be given a human touch. 
Jails should become an eye opener to such element. by 
Imparting periodical lectures by eminent people to create 
a .park In their thinking with a positive note. There are 10 
many welfare organlzationelNGOs who are ready to preach 
them the valuel of life by organizing meditation campi. 
Jails should act In a way to transform the life of the culprits 
who are prlloners by the Influence of time and atmosphere. 
When they come out of Jail they should come out as new 
and good persons and thus live as good citizens. Their 
time spent In prllon. can be well utilized by teaching 
them some vocational courses; they can also earn their 
own living. Lastly, I request you Sir, to form a new panel of 
eminent people from all walks of life and with their 
knowledge and guid.Unes, the present scenario, as 
explained may be Improved. Union Govemment should 
I.sue guidelines to all State Government In this regard 
and also monitor the Implementation of the guidelines. 
Union Government should give more fundi to State 
Governmfntl to Improve the conditions of jails and alto 
lome Central forae should also be provided for lecurlty of 
Jails In States. 

12.08 h .... 

GENERAL BUDGET, 2006-2007-
DEMANDS FOR GRANTS 

(Mlnl.try of Rural Development) - contd. 

[Engll.h} 

MR. SPEAKER: The House will now take up 
discussion and voting on Demands Nos. 78 to 80 relating 
to the Ministry of Rural Development. 

... (Interruptlons) 

SHRI SURESH KURUP (Kottayam): Sir, I want to 
raise a very Important matter. 

MR. SPEAKER: No, lorry. You may raise It tomorrow, 
but not tod.y. 

SHRI SURESH KURUP: Sir, the acts of vlctlmlsatlon 
by the R.Jasthan Government ag.lnst the Emanuel Misalon 
are continuing . ... (Intt"upt/ons) 

MR. SPEAKER: Mr. Kurup, please sit down. You may 
take this luue tomorrow, not today. It has already been 

decided In the Leaders Meeting that this Issue would not 
be taken up today. I cannot make an exception. 

MR. SPEAKER: Hon. Members, do not worry; I am 
not allowing him. 

. .. (Interruption.) 

MR. SPEAKER: Your leader has also agreed to It. 

... (Interruptlon.) 

MR. SPEAKER: Nothing will go on record. 

(Interrupllo".) .... 

MR. SPEAKER: Not one word of him II being 
recorded. Please take your se.t. 

(Int.rruptlon.)· ... 

MR. SPEAKER: Mr. KuNp, pl .... cooperate with 
the CMIr. 

MR. SPEAKER: Nothing will go on record. 

(lnt.rruptlons) .... 

MR. SPEAKER: Mr. Kurup, It has already been 
agreed to by your leader. 

... (lnt.rruptIons) 

MR. SPEAKER: Mr. Kurup, If you do not cooperative, 
will adjourn the Hou.. and go .way. I have said 

repeatedly that I would not allow you to raise It today, I am 
sorry. 

. .. (lnterruptlons) 

MR. SPEAKER: Mr. Salim, plea.e sit down. Nothing 
Is being recorded. 

(Int.rruptlon.)· ... 

MR. SPEAKER: It has already been agreed that all 
the matters of urgent public Importance would betaken up 
tomorrow. We would try to accommodate all the hon. 
Members. Ple.se cooperate. 

Today, very Important Demands for Grants are going 
to be discussed. Pl .... cooperate. 

• Not rlcordld. 

, 
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... (Interruption.) 

MR. SPEAKER: Mr. Kurup, If you do not cooperate, I 
would have to adtoum the Houle and go away. If the 
Leadera' declalona are not being carried out by the 
Membera, then I thall ltop calling the meetlngl of the 
IHcIera In the Hou ... 

The Hou .. will now take up dl.culllon and voting 
on Demand NOI. 78 to 80 relating to the Mlnlltry of Rural 
Development. 

Hon. Membera prelent In the Hou.. who.. cut 
motion. to the Demands tor Grantl have been clroulated, 
may, If they dealre to move their cut motion., .. nd .lIpa to 
the labIe within 15 nilnutea Indicating the .erlal numbera 
of the cut mollona they would like to move. Only tho .. cut 
motlona will be treated .. moved. 

A lilt ahowing the .. rial numbers of cut motion. 
treated • moved wilt be put up on the Nob Board 
ahortly thereafter. In ca.l, any Member flnda any 
dIIcrepancy In tne lilt, he may kindly bring It to the notice 
of the OffIcer at the Table Immediately. 

The .. th .... Demand. I.e., Demandt No. 78 to 80 
will be dIIcI .. aed till 8 p.m. ,.. the Membera are already 
aware, gutllotine wlU take place at 8 p.m. 

... (InterruptloM) 

MR. SPEAKER: Mr. Dumunal, do you want to uy 
IOmethlng? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(8HRI PRIVA RANJAN DASMUNSI): I want to make a 
.mall lubml .. lon. 

I will be thankful to the entire Hou .. today If, through 
you, Sir, a ration, with regard to time I. followed. I requHt 
all the Leadera of Partie. and the Chief Whipi to kindly 
extend a .peelal IUpport to the Trea.ury Benchel today 
becau .. the Lilt of BUlin ... for Today Indloatu that at 6 
o'clock, we have to apply 'guillotine' for all the oU1ltandlng 
Demandl. So, I requH', through you, 81r, the Chief Whlpa 
of all the Partl.. to ration the time of the .peakera who 
would participate In thil dllCUl.lon In luch a way that we 
accommodate them .0 that the hen. MlnI •• r could reply 
finally at 5 p.m. or 5.10 p.m. and everything II over before 
e o'clock; and the hon. Speaker can apply 'gulnollne' at 6 
o'clock; Thll II my only aubmiliton. 

MR. SPEAKER: Motion moved: 

"That th-- re'pectlve .ums not exceeding the amounts 
on Re"",lue Account and Capital Account Ihown In 
the third column of the Order paper be granted to 
the Prelldent 01 India, out of the Con.oUdated Fund 
of India, to complete the auml necelaary to defray 
the ehargel that will come In courae of payment 
during the y .... ending the 311t day of March, 2007, 
In ".pect 01 the hudl of Demandl entered In the 
Second column the,.of agalnlt Demand NOl. 78 to 
80 relating to the Mlnlltry 01 Rural Development." 

Now, Or. Raghuvanlh Pra.ad Singh wants to HY 
lomethlng. Or. Laxmlnarayan Pandey, I will call you after 
thIl. 

maMiatlon) 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, I am 
very grateful to you, to thll augult Hou .. , to lude,. of all 
political parties and allo to the BUlln .. 1 Advl.ory 
Committee that a dllcUillon on the wag .. and mean. 01 
74 erore popUlation living In about Ibc lakh vlllag .. of 88 
dlttrlcta In thll country II likely to take place. It II a golden 
opportunity that the all-powerful HOUle II going to dllCUIi 
about cro,.1 of people living In rural India. Or. Lahta uaed 
to advl .. to find out a Iud.r who hu Itrong concem lor 
the public at large. Mahatma Gandhi would allO lay that 
only the wearer knowa where the .hoe plnohe •• So to lay, 
that the conditions of rural India are not perfectly known to 
all. We have to ... that national progrell II not poilible 
without remembering Gandhlan waYI, without developing 
rural a,. .. and upgrading the poor. I would like to tell thl 
Memberl about the Inere .. e In the Rural Development 
Budget. Prevloully, the,. uled to be an Inc,.a.e of only 
RI. 1000-1500 erore In the Rural Development Budget, al 
In the year 2004-2005, thl .. tlmat .. were to the tune of 
RI. 18000 crore and the reviled eltlmate. to the tune of 
RI. 18000 crore. But In 2005-2008, It wal Increaaed upto 
RI. 24000 croft from RI. 18000 crore In the previoul 
year. Thll year In 2008-2007, WI have a budget of RI. 
31,700 erore. Prevloully, the expendIture on thll lubject 
uHd to be to the tune 01 R •. 8000-10000 croft with rated 
IncreaH of 5-tO 'Y. but recently we have registered 40-
50% Inereall In the Rural Development Budget. 

[Engll.h) 

MR. SPEAK~R: He 10 very happy that hll Mlnlltry II 
being dllcul .. d today. 
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{Transl.tlon} 

DR. RAGHUVANSH PRASAD SINGH: W. have 
received the Demanda involving an amount of Rs. 46000 
crore this time, and we are very grateful to you and this 
augult HOUle that you have paid attention to an Important 
and relevant lubJect like Rural Development. Our Finance 
Mlnllter and Prime Mlnllt.r have claimed that w. have 
achieved a growth rate of 7·8% but as the UNDP hu also 
accepted that until and unl.11 our villages g.t rid of 
unemploym.nt and poverty, progrell of vlllag.1 II not 
pollibl •• Unl.ls we make our rural areal prolperoul, the 
nation wouldn't become prosp.roua. 

{EngU.h} 

MR. SPEAKER: H. will b. engaging aU 01 UI. 

(Translation)' 

DR. RAGHUVANSH PRASAD SINGH: I, th.refore, 
urge the hon. Memb.rs to make th.lr valuable sugg.ltlonl 
and direction to which we will' be paying due attentton. 

SHRI MOHAN SINGH (Deorta): Mr. Speaker, Sir, let 
hil budget b. PUled without discuision. We are .. tllfled. 

{English} 

MR. SPEAKER: If any hon. Member wanta to lubmlt 
his written spe.ch, he can do so. 

{Tran.'atiOn} 

DR. LAXMINARAVAN PANDEV (Mandllur): Mr. 
Speaker, Sir, I rI.. to participate in Ihe dilcullion on 
Demands for Grant8 In regard 10 the Mlnlltry of Rural 
D.v.lopment. Thll II a well·known lact that India II a vut 
country .nd the mOlt of our population IIv'l In vlliagea. In 
other wOrd8, "India IIvasln villages." 

So, Sir, It II but natural for UI to ponder over the 
concernl of our vlllagel. Th. budg.t of Mlnlltry of RlAral 
D.v.lopment Ihould also be dllculled with the view 
wh.ther the Ichemtl being Implement.d ben. fit the 
Vlllag.rs, the poor, the backw.rd, rtlldentl of remote hilly 
areas .nd SCIST cla .. 1 or not. This lhould be leen. 

12.18hra. 

(SHRI DEVI!NDRA PRA8AO VADAV In the Shain 

Slf, It II true that the allocation for thil purpo.. has 
been Incr .... d comparatively. The Finance Mlnllt.r Shrl 
P. Chldambaram mentioned in hll apeech about the 

schemes of Rural Development while talking of 'Bharat 
Nlrman Vo)ana'. I do not want to go Into details, but though 
the allocation In the Budget for thll purpose has been 
Increa .. d thla time, and I am happy about thai, yel 
regretfully aome schemea initiated by the then NDA 
Government have been re·fabrlcated by name and the 
credit has been unduly taken. 

Sir, many Ichem.a have been merged with the 
Ralhtrlya Gramln Guarantee Volan", which haa been 
much boasted of. The 'Sampurna Gramln Vlkas Volana' 
.nd 'Food for Work' scheme .re alre.dy under Implemen· 
tatlon. Now, a new Icheme a .malgamation 01 many 
other schem .. h.ve been st.rted with a propaganda that 
It will ensure a minimum of 100 d.ya .mployment. I want 
the hon. Minister to arrange for the effectlv. and definite 
Impl.mentatlon t\1 thll sch.m •. Only then, we will be able 
to provide employment In re.1 senae to the rural public. I 
would like to brlelly, point out the conditions in the life of 
rural areas and allO about a few scheme •• 

Sir, firlt of all, the means of tranlportatlon la a mUlt 
for rural areu. If we Icok at this and think of the road·llnks, 
we see that th.re exllts 'Prime Minister Gramln Sadak 
Vojana' stantel by the then NDA Gcvernment and the 
pre .. nt Government has only talked of Increasing some 
amount th.reto. What II the Itatus of that Scheme. Hon'ble 
Minister leI up .n Authortty for reads which was called u 
National Rural Road Agency. Hon'ble Minister had recently 
menttoned about that In a programme also .. I think that 
these sch.mel are mauch a nature vide which If we have 
been successful In providing the transportation facilities 
then the artlcl .. prepared In village., agriculture produces 
may reach the urban markets and the farmer shall be 
presperoul and benefited. Therefore, special attention 
should be paid In thl. malter. But the slate 01 affairs is that 
the work ol'Pradhan Mantrl Gramln Sadak VoJana' which 
wa. ltarted at a faat lpeed has Iinee been slowed down. 
Thll slow down occurred because of lack of allocation. 
Hon'ble Minister had recently alsured the House thaI there 
will be no scarcity of fund. to this acheme and whatever 
amount will be required that will be released. I would like 
to urge that sufficient amount should be allocated lor the 
'Pradhan Mantrl Gramln Sadak Vojana' started by Ihe NDA 
Government so that all the villages should be Inter· 
connected. 

Sir, there are certain norms, guidelines of the scheme 
which required to be partially amended. In this regard, I 
would like to draw the attention of the Hen'ble Minister 
Ihat a per Ihe guidelines of Ihat scheme connectivity 
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(Dr. Laxmlnarayan Pandey) 
cannot be provided to a village from two sides, but If there 
is any path or road which provides connectivity from two 
sides and distance between two villages or the distance of 
a village from the main road or a general road Is le.s and 
a distance of 1 5-20 kilometer is bypassed then the norm 
of two sides connectivity should be acceptable otherwise, 
this norm could be followed. Hence, I urge that if the 
village. are benefited, then the norms may be amended 
accordingly. These guidelinel are meant for the roadl to 
be constructed under 'Pradhan Mantri Gramin Sadak 
Yojana, and National Rural Roada Development Agency. 
Their guidelines are required to be amended. There is a 
need to do some other amendmenta If there Is any school 
building, temple or office of Gram Panchayat, or any 'Malra' 
of a village and they could be connected to the road, then 
no matter, whether the distance of road la 500 meters or 
200 .meters, they should be connected to roads. So please 
allghtly amend its guidellnel. 

Sir, about the second acheme related to Rural 
Hygiene campaign, I would like to say that even after 
spendIng a lot of money under thla scheme the work la not 
being done to the required extent under thla acheme and 
you have also Included the schools under the Rural 
Hygiene campaign. But what Is the factual poaltion, if I 
take a reference from the 14th Report of your Standing 
Committee on Rural Development, It hu been mentioned 
at page 158 of the report that priority should be given to 
maintain hygiene in the .choala of rural areas. But, 
unfortunately, it Is not being done, you are requested to 
look into this matter and accord them priority. There 'I a 
need to reconllder the matter of allocation of fundi under 
the hygiene campaign so that more fundi could· be 
distributed In a proper manner. One more obaervatlon 
made by the Committee is that we cannot make any 
contribution from MPLADS or Member of Parliament fund 
towarda thon achernes. Many a times there il a need to 
make some contribution under Rural Hygiene campaign 
or to provide drinking water in achoola, but we are not 
able to make any oontributlon towards them. Pleas. look 
Into this matter. Along with ru,al hygiene you Ihould also 
pay attention towardl the h.alth facillti.1 In rural areu. 

Alongwith that I would like to urge you further that 
hygiene and drinking wate" both the probleml are inter 
related. The problem of drinking water hal been viewed 
from many angl ... The Govemment have introduced the 
'Accelerated Rural Water Supply Scheme' along with an 
already functional 'Swajaldhara' Scheme In the rural area. 

This 'Swajaldhara' Scheme was Introduced by the NDA 
Govemment and the work of that scheme is also gOing on 
at a very slow pace. Under these schemes timely allocation 
Is not made to the Statel. So, al far as Madhya Pradesh Is 
concemed, I know that the State hal stili not got Ita ahare 
of allocation. I would like to submit that allocation Ihould 
be made or the matter of ten per cent of contribution 
recontldered. In leveral catel the Gram Panchayatl are 
not functional and people.' participation la not ensured 
becaule of which the required work II not done and 
benefits of 'Swajaldhara Scheme Is not reallnd. Prelently, 
there are lakhl of villages which are It ill deprived of the 
facility of pure drinking water. Under the other programmes. 
where the Govemment provide the tranapor-tatlon fad Uti" 
and maintain hygiene, would the Govemment allo provide 
the facility of drinking water. Would the Government allo 
like to review the Accelerated Water Supply Scheme 
regarding providing drinking water facility so that more 
and more people could be benefited from It. 

There are some other welfare Ichemel like 'Pradhan 
Mantr/ Gramln Sadak Yojana' and 'Swajaldhara' Scheme. 
Would the Government like to pay some attention towardl 
themallo.lamlpeaklngonlyke.plnglnmlndthetlme.ln 
addition to that we have lome other tchemes in thil 
regard and we have allo formed lome Ie If-help groups In 
the vlliagel ao that they can work themselvea in future 
and there la a need to Itrengthen them further. Whatever 
achem.1 you have formulated aimed at providing the 
facilitlel of tranlportatlon, lafe drinking water and maintain 
proper aanitatlon and provide electricity In the rural areas 
like the urban areaa. All thele achemel are urgently 
required to be Implemented. Prelently, there are lev.ral 
luch village. where you may find electricity but If there II 
a Imall hamlet jUlt half a kilometer away from the main 
village, there I. no electricity. There are thousandl of auch 
village I where electricity hal not reached al yet You 
have mentioned about making allocation for Rural 
EI.ctrlflcation Scheme but factual position II that you are 
not concemed about Rural Electrification Scheme u Ie .. 
power II being generated nowadaYI. If power generation 
II IncreaHd then you will certainly be able to provlde 
electricity but whatever electricity II available at preHnt 
the work of rural electrification Ihould be done expedi-
tiously on that basis only. Electricity Ihould be made 
available In the village dominated by Scheduled Caatel 
and Scheduled Tribe. and hilly and remotely located 
village. wh.re the,. II Icare/ty 01 electrloity. If we are 
lucca.ltul In fulfilling our proml.. of providing drinking 
water, roads, electricity and .mployment under Rural 
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Employment Guarantee Scheme, then certainly we will be 
able to make the development or villages in the way as 
we perceive. There is also a need of strengthening Indira 
Avas Yojana. 

I would not like to mention about the Governments 
other schemes for providing hostel facilities to the girl 
students belonging to the Scheduled Castes and 
Scheduled Tribes. There is a need of constructing the 
hostels and properly implement the 'Kishori Shakti Yojana', 
I am hopeful that you will implement this scheme. You 
have also mentioned about construction of watersheds in 
drought and flood prone areas. The works related to the 
schemes of watershed and water conservation is not going 
on properly. The agencies engaged in the works related to 
those schemes should be asked to expedite the work. If 
the agencies undertake their work in a proper manner 
then the schemes shall be beneficial. From that point of 
view I would like to remind you about which I have already 
called the attention of the Hon. Minister that in each state 
you have formed a Vigilance and Monitoring Committee 
under the Chairmanship of the hon. MPs, but the meetings 
of the said Vigilance and Monitoring Committee are not 
sometimes conducted timely. Secondly, the decision taken 
in those meetings are not implemented properly and timely, 
by the agencies of the state Government. There must be 
directions from the Central Government that the deciSions 
taken by these Committees in these matters must be 
implemented so that all Central Government schemes, 
may it be Pradhan Mantri Sadak Yojna, Accelerated Water 
Supply scheme, Sampurna Gramin Safa! Yojna or the 
Aajlv Gandhi Drinking Water Mission, it's benefits must 
reach the' common man. 

12.26 hrs. 

(MR. DEPUTY SPEAKER IN THE CHAIR) 

Concluding, I would like to draw your attention to the 
14th Aeport of the Aural Development Ministry. On page 
34 of the Aeport it has been stated that villages should get 
safe drinking water. From the figures submitted by the 
department, the Committee found that even now the water 
is affected with the impurities like Arsenic, salinity, iron, 
fluoride, nitrogen etc. Madhya pradesh is also one of the 
states worst affected by the drinking water problem in the 
rural areas. The Committee also found that presently, 15 
per cent of the total money from Accelerated Aural Drinking 
Water Supply programme can be spent to solve the drinking 
water problem. Allocation for this purpose is insufficient 
and should be increased. We all want the development of 

villages should be in a proper manner. There should be 
no gap between the rich and the poor. The rural and 
urban areas should have equal facilities. Village people 
think that they do not have any facilities. The village people 
should also feal that they do have facilities comparable to 
urban areas and the Govemment is concerned about them. 
The Govemment, people's representatives and common 
people should take part in the development of villages 
and extend the rural development programme. The 
schemes which I have mentioned, although you have 
rechristened the old schemes, but their proper imple-
mentation should be your concern. 

With these words, I conclude. 

[English] 

SHAI L. AAJAGOPAL (Vijayawada): Mr. Deputy 
Speaker Sir, I would like to recollect the words of Mahatma 
Gandhi. He said that every village has to be self-sufficient 
to become a Aepublic. He also said that there is no puma 
swaraj without gramin swaraj. Undoubtedly, the UPA 
Government has allocated a huge amount for rural 
development. All together, the allocation for rural 
development is As. 31,400 crore including drinking water 
and sanitation. Wo have an allocation of close to As. 2900 
crore for housing under lAY. We have an allocation of As. 
,15,300 crores for Gramin Sadak Yojana, As. 11,300 crores 
for National Employment Guarantee Scheme, As. 3000 
crore for SJSY and As. 1,200 crore for SJAY. So, all put 
together, we have more than As. 31,400 crore of allocation 
for rural development. It is a remarkable increase compared 
to the earlier regime when only As. 10,400 crore was the 
overall allocation. This year, it is brought over to As. 31,400 
crores. It is three times increase for rural development. But 
we want to understand the exact number of villages 
covered. Doas this allocation fulfil the needs and 
aspirations of the people living in the rural areas of the 
country? No doubt, they have been called the sons of the 
soil. But that does not mean that they should keep toiling 
in the soil all through their life without basic infrastructure. 
This Government gives priority to this sector. It has been 
proving it not only in words but also in deeds that rural 
development has to be given priority. That is how, under 
Bharat Nirman, they have identified 15 lakh houses to be 
constructed in the entire nation. I would say that in Andhra 
Pradesh alone, the figure is 15 lakh houses a year. That 
means, on an all-India basis, we need to make the number 
of houses to more than one erore because that is the 
requirement in the country today. 
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Why do we need to Incraue the allocation? It II 
because a reasonable man always adapta to the 
circumstances. but an unreuonable man would always 
like the circumstances to adapt to his needs. Here, standing 
in this august House, I would like to say that we have to 
be unreasonable when it comes to the question of 
demanding grants, especially for the MInistry of Rural 
Development. Of course, J know that the hon. Minister has 
always been demanding more grants. In fact, he had 
demanded an allocation of As. 46.000 crore in this Budget. 
But he is still fortunate to get As. 31,400 crore because 
that outlay is the biggest outlay than any other Ministry or 
Department has got. Stin we need to see as to how to 
increase the allocation to this Ministry. 

This Ministry has also got a plan to connect every 
village through roads, which has a habitation of more than 
500 people. To do that we need a huge outlay. The M'mistry 
itself has estimated thaI it needs Rs. 1,42,000 crore in 
order to connect all the villages and also to upgrade the 
existing roads. But for the Pradhan Mantri Gram Sadak 
Yoiana the allocation is only As. 5,300 crore. Undoubtedly 
it :s much more than what the NDA Govemment has 
allocated. They had allocated only Rs. 2,300 crore. This 
Government has increased that to Rs. 5,300 ceore, which 
is a quantum jump of As. 3,000 erore, compared to earlier 
allocation. 

For drinking water scheme, this Budget has allocated 
As. 4,700 crore and for sanitation it is As. 720 crore. Put 
together it comes to nearly As. 5,400 crore. This is 
excluding Rs. 600 erore allocatic'l made in this regard. 
So, it means drinking water and sanitation ~mes alone 
has got Rs. 6,000 crore. But if you divide that by the 
number of habitations, it comes to a very meagre amount. 
We have about 12 lakh habitations, if we take into 
consideration panchayats and other satellite areas. So, it 
means every village will get only Rs. 50,000 for drinking 
water and sanitation schemes, which is not at all enough. 
That is because every village needs overhead lanks, 
pipeline connection and source for the water supply. Even 
though the allocation has been increased, still it is not 
quite enough to satisfy the needs and fulfil the aspirations 
of our rural population. 

We have launched another important Programme, 
that is National Rural Employment Guarantee Programme. 
Undoubtedly it is a unique Programme and first of its kind. 
Shrimati Sonia Gandhi was instrumental in launching this 
Programme. When the hon. Prime Minister launched this 
Programme, he a!'lnounced an allocation of Rs. 11,300 

crore. It covers only 200 districts for 100 days minimum for 
every family. We· need to ..... to how we can expand iI. 

The Important thing which I would like to point out is 
this. Some districts are partially developed. One part of 
the dlatrict Is developed and the other part of the same 
dlatrict has remained backward, Take for example, my 
district Krishna. One part of that district Is delta area, but 
the other part Is barren. So, it means haH of the district is 
developed and the other half of the same district has 
remalned backward. We need to devise a policy that 
instead of the district as one unit, we need to split it up, 
into Mandals, etc. and see how It can be developed. What 
happens is that when a district gets the benefit of the 
National Rural Employment Guarantee Programme, the 
people belonging to the adjoining districts would always 
feel left oul. They develop some sort of hatred because 
they are not getting the benefit of that scheme. So, we 
need to see that every needy family in every village gets 
covered under the National Rural Employment Guaranlee 
Programme or SJSY or SGRY. We need to ensure that 
every family gets the benefit. 

We have another novel scheme called scheme for 
Self-Help Groups. For that, through the SJSY, this Budget 
has allocated Rs. 1,200 crore. We have more than eight 
lakh Self-Help Groups in this country. This year, we have 
set a target to add another 3,80,000 Self-Help Groups. 
The combined credit that they are getting as of now is Rs. 
4,800 crore. The State of Andhra Pradesh alone has got 
one-fourth of this entire group and the allocation. Eight 
lakh Self-Help Groups mean eighty lakh women are 
covered. But if you look at their population it is much 
more. The population of this country is 100 crores. If you 
remove fifty per cent of the population, as it is the male 
population, it comes to fifty per cent. If you remove the 
populalion of children, etc., the population of women comes 
to 25 erares. That means we need nearly two-and-half 
crores of such Groups in order to cover the entire country. 
So, we need two-and-half crores of such Groups, bul 
actually we have only eight lakh such Groups. It is hardly 
3.5 or 4 per cent of the entire requirement. The State of 
Andhra Pradesh is, of course, much forward in this regard. 
We have ten per cent of the families covered under this 
Scheme. We have more than 2 lakh Self-Help Groups in 
Andhra Pradesh. When compared to other States, we are 
much forward. 

But, still here, I would like 10 point out one more 
thing. In fact, we are allocating Rs.4,800 crore credit link 
for all these Self-Help Groups. What we need to take note 
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of I, that there are a lot of other private micro finance 
companies. They have come up Uke mushrooms. They 
take advantage of these Groups and they are lending 
money at the rate of 36-46 par cent per annum. Even the 
Govemment banks are giving at 9 per cent. In some cases. 
the Govemment of Andhra Pradesh Is giving an Incentive 
of 6 per cent. which brings clown the Interest rate to 3 per 
cent. ... (Interruptions) 

MR. DEPUTY SPEAKEA: Silence please. 

SHAI l. AAJAGOPAL: This is what we have to see 
how we can stop the exploitation of Self-Help Groups 
because these micro financiers are taking advantage of 
these Groups. They are taking advantage of their needs. It 
is not that they are lending their own money. In the garb of 
priority lending. the banks instead of lending the money 
directly to the Groups. they are lending the money through 
these micro financiers. They are giving the loan to these 
micro-finance companies at 12 per cent and. in tum, these 
companies are giving to these Groups at the rate of 36-48 
per cent. We need to ensure how we can stop such 
funding. Once we stop the source of funding, definitely. 
that money will not come into the market. Instead. this 
money can come directly to the Self-Help Groups and 
benefit thousands of such Groups. 

We have this Panchayati Aaj Ministry. In fact. I am 
happy that our Minister, Shri Mani Shankar Aiyar is also 
here. The outlay of As. 75 crore is very meagre. But we 
have also to understand what Mahatma Ganclhiji has said. 
He said that every village has to become self-sufficient 
republic. That can be achieved if the Panchayats are 
given the utmost priority, full rights, full responsibilities and 
full powers. I am not sure of these things though I have 
been here in this House for the last two years. This is a 
novel Department formed by this Govemment. A new 
Department has been formed. Earlier it was not there. 
Now, we see many questions being raised on Panchayati 
Aaj. Unless the powers are given to the Panchayati Aaj. I 
do not know how we can really prosper. I do not know 
what our Minister is doing, whether he is really taking the 
powers to the grass-root level and empowering the 
Panchayats so that all these schemes can be properly 
implemented. If you look at the schemes and the outlays. 
they seem very impressive because we have a huge 
outlay of As.31,400 crore. BUI. we need to see whether 
these outlays are going down and becoming outcome at 
the village level. What is important is not how you impress, 
whal is important is how you express, not through words 
but through deeds. I am sure our Minister would be 

unreuonable in uklng for mora grants bacause this 
DepartmEtnt requires much more than what Is allotted. At 
the same time. our Panchayatl Raj Mlnlater Is also here. I 
hope. he will also later explain how this Panchayatl Raj 
system and the Department Is functioning and how It Is 
empowering. and how we are fulfilling Mahatma Gandhl's 
dream of Sampooma Swaraj and Grameen Swaraj. 

SHRI AUPCHAND PAL (Hooghly): Sir, I shall try to 
be as brief as possible so that other hon. Members can 
also participate. 

The first thing is that we have a very competent 
Minister incharge of this Department. He is very vocal. 
very articulate and he has deep sympathy and compassion 
for the rural people. That is a matter of great hope. 
... (lnterruptions) First. we have a good programme. Although 
this Is a coalition Government, which is based on the 
National Common Minimum Programme, the concern of 
the rural people is very much there. We believe that the 
Government, as different from the previous NDA 
Govemment, has understood the reality. If they tailor 
continue to ignore the rural masses, the rural areas. they 
will ignore their own future also. Do not forget about future. 
What has happened to the NDA? The NCMP gives 
adequate emphasis, proper emphasis on the urgent needs 
of the rural people . ... (Interruptions) 

MR. DEPUTY SPEAKEA: Silence please. 

SHAI AUPCHAND PAL: But the provision made this 
year, I think, is too inadequate. I am making a reference to 
the Bharat Nlrman. The current need of the Bharat Nirman 
Programme is estimated to be As. 82.000 crore over a 
period of four years. Who will provide the money to bridge 
the gap? Only. the NABAAD can provide it in certain 
areas, as has been indicated. But. I fail to understand one 
thing. If it is a time-bound programme, where from the 
money is to be provided? We want to be assured that this 
Govemment is serious about what it has told its people 
about rural infrastructure. 

Secondly, I come to drinking water. About drinking 
water also, we know that till today in many parts of India 
like Rajasthan, in parts of Maharashtra, in Madhya Pradesh, 
Gujarat and in many other places, we find that during 
summer, people are suffering from thirst. They do not have 
even a minimum quantity of drinking water that is required 
for them to live. They are even using polluted water at the 
time of drought! So, this problem of drinking water is very 
much there. 
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There was a Drinking Water Mission which was set 
up during Shri Rajlv Gandhi's time. There have been 
umpteen Drinking Water Schemes and Projects. But, about 
the preaent one, we do find that the total requIntd money 
support is Rs.2S,ooo crcn. It wII be a Utile lees or meR. 
What is the provision made? How mudI time will we tIIke 
to provide drinking water to our count! ,men? 

We are speaking about growth. Growth alone cannot 
provide drinking water. The hon. Finance Minister said 
that growth is the best antidote to poverty. No. Coupled 
with this. what is required is distribution of income. He 
was speaking about the Chinese model. During the 
Chinese period of fantastic economic progress within the 
framework of a socialist system, they have done it but now 
they are addressing the issue to narrow the gap. 

We have a large number of billionaires. The rich 
people are getting richer. More than 20 crore people are 
very rich in this country. The Indian market is very attractive 
for others because of this 20 crore very rich, upper middle 
class people. But, on the other hand, about 30 or 32 crore 
- whatever may be the figure - poor people are there. 
... (Interruptions) It is more than 26 crore people. They 
continue to be in abject poverty. One of the main concems 
was how can rural employment be provided. I am happy 
and we are happy that this Government has at least taken 
the historic decision of giving some guarantee through the 
enactment of the National Rural Employment Guarantee 
Scheme. It is for providing 100 days of employment. That 
is not enough. That is meant for one able-bodied person 
of a family. That is also not enough. If the minimum wage 
is about Rs.60 or Rs.62, the Govemment has to find out 
how it can expand this to more able-bodied people, for 
more number of days. There is no such vision reflected in 
the Demands for Grants. It is a good, welcome and historic 
step. We welcome this measure. We congratulate this 
Government, particularly the han. Minister in this regard. 
But still the amount of money required to meet the current 
situation is not enough to meet the demands of rural 
employment. 

Apart from this. rural industries are suffering. There 
are a good number of Self Help Groups. The womenfolk 
are having, through a process of employment. more 
income which is supporting their families. That is good. 
Not only the self- employed people in the existing schemes 
but also the rural industries, the rural artisans should get 
the support. They are not provided the necessary support 

through the existing and innovative schemes. SUch .. vision, 
such a target and such a direction Is not available in the 
present Budget. I believe that the Govemment should 
address this Issue of revival of the village Industries, the 
traditional industries to provide employment. But we find 
the de-reaervation is continuing. The small industries are 
being neglected along with the village and the traditional 
industries which are sometimes working in unison, in 
cooperation with one another. One is supporting the other. 
But such a thing is not happening now. 

Wherever there is growth in rural areas and wherever 
agricultural production has reached optimum level due to 
the hard endeavour of our farmers, they are experiencing 
disheartening situation because sometimes they are not 
getting even the cost of production. This is not directly 
related to the Ministry of Rural Development and there is 
a dHferent Ministry dealing with this, but I would like to 
point out this because this is very important for the 
development of our rural areas. 

So, if we have to address the problems of the rural 
poor, one basic thing that is required to be done is that the 
land relationship will have to be changed in favour of the 
landless. Some people are asking as to how the same 
party is running the Govemment in West Bengal for nearty 
30 years whereas we find govemments changing after 
every five years or at the most after every 10 years and in 
the Centre also there is a continuous uncertainty. There is 
suspicion in the minds of some people whether some 
scientific rigging takes place in West Bengal during 
elections. No, that is not the case and there is no magic. 
The reason for the continuance of the Govemment there 
for such a long time is that the power has been given to 
the people, the people themselves are capable of 
protecting their rights and their right to enjoy land reforms. 
So, through land reforms the rural poor have been 
empowered in West Bengal. 

Sir, I am told that the han. Minister of Panchayati Raj 
will intervene in this debate. We have nol invented the 
Panchayatl Raj system in West Bengal. It was already 
there and we have implemented it. When land reform was 
done in West Bengal, there was so much of criticism 
saying that land is being taken away, the ordinary people, 
the Scheduled Castes, the Scheduled Tribes, the Other 
Backward Classes. the poor people are given such poor, 
anarchy is being created and all that, we remember that 
there was a historic observation made by :.ur former Prime 
Minister Shri Rajiv Gandhi. Shri Mani Shankar Alyar will 
bear me out. At Salt Lake Stadium, Shri Rajfv Gandhi said: 
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WThe West Bengal experience of Panchayati Raj will have 
to be spread throughout the length and breadth of this 
country.· But till today elections to Panchayatl Raj 
institutions have not taken place in some States. 

Sir, we have a very capable Minister. He is a great 
admirer of Panchayati Raj system. In a country like India, 
we have to empower the people, the OBCs, the Scheduled 
Castes, the Scheduled Tribes and women through 
reservation and send money directly to local bodies. This 
is the only· way to improve their standard of life. This 
Government has some intentions, but it is not getti,:~ 

involved in the direct intervention process and so, whatever 
intentions are there, they cannot be implemented in many 
States and the money cannot be used for the development 
of the rural poor. 

At the same time, there are some difficulties also in 
the present arrangement. Sometimes the money reaches 
them very late and sometimes the State Governments are 
not able to provide matching. grants to implement various 
schemes at the ground level. I would like to draw the 
attention of this House that the Government has provided 
inadequate allocation to some of the flagship schemes 
that come under the Ministry of Rural Development and 
even the Ministers are complaining about it. The Mid-Day 
Meal Scheme is one of the most notable schemes in the 
world under which 12 crore children are being fed nutritious 
meal every day In schools. Such a scheme needs more 
financial support. Then, the Integrated Child Development 
Scheme (ICDS) is a very good scheme and it is making a 
very good impact at the ground level. Such a purposeful 
scheme should be universalised. 

Sir, Bharat Nirman is a very good programme where 
communication facilities are improved in the villages, rural 
roads are constructed, rural electrification is being 
implemented etc. All these are important. Along w:th this, 
the social sector is also important. This Government is 
quite different from the previous one and it is careful about 
implementing such schemes. 

We welcome it, we support it, but it is too inadequate. 
We are wondering where from the money will come, even 
though, in the existing schemes, there is an increase. The 
hon. Minister was making a mention that there is an 
increase from RS.8,Ooo crore to Rs.31,000 crore in the 
Rural Development. It is a very remarkable increase. But 
in a country like India, there is no dearth of resources, 
there Is no dearth of money, but resource mobilisation is 
not being done by this Government. It is because of its 

friendly attitude even to those people who can pay the 
necessary quantum of income tax but are not paying the 
tax. 

There is rampant tax evasion. This is not my report. 
But It is the Annual Information Report of the Government 
of India and the Finance Ministry, which is indicating the 
number of billionaires, rich people having enough wealth 
and enough income, but they are not paying the tax in 
terms of the income tax and in terms of the corporate tax. It 
is far too low. This is not the right place to discuss all these 
things because we will be discussing it again the course 
of discussion on the Finance Bill. 

This Government has taken right steps in the right 
direction with right schemes, but that requires more money. 
Only leaving it to the NABARD and schemes like 
agricultural credit from the banks will not do because we 
know what the banks have been doing. We know how 
they are neglecting it and how they are performing their 
responsibility in this regard. 

I can understand that sometimes they cannot do it 
because of the contrary that you have to reflect the 
commercial profit in the balance-sheet also. But, 
simultaneously, the directives are there that some amount 
has to be given to the agricultural and employment 
schemes also. So, this is making this Government not just 
acceptable to the rural masses because they are suspecting 
that they are speaking more about the schemes than 
having the intention to implement the schemes. 

I will mention two-three points more and then 
conclude. I ·have spoken about rural employment, I have 
spoken about Bharat Nirman, I have spoken about Self-
help Groups. Now, I come to the budgetary provisions 
related to the Ministry of Rural Development. I believe that 
with this, we will have to discuss the issue of drinking 
water, the amount of resources and the rural development. 
If we discuss all other things together with Panchayati Raj 
System, agriculture, agricultural credit, we feel that in spite 
of the good intention, this Government is not reflecting its 
intention in the budgetary provisions. That has happened 
in the case of Demands for Grants for the Ministry of Rural 
Development also. In the process of implementation, there 
is a lack of coordination in the system. Some States are 
waiting for the money to come. The money is reaching too 
late. 

The Outcome Budget has been placed today and 
new steps have been taken to give it a new orientation 
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that the budgetary allocation, the budgetary provisions 
win have to be judged not by the amount but by the 
outcome. This Is a good thing. But what I find from my 
experience is that at the end of the year, from the budgetary 
provisions to the revised estimates, to the actuals, there Is 
such a gap that the small mount of money that is being 
given is being taken away. Some times, the State 
Governments are not in a position, at a particular point of 
time, to find matching amount. How can the Central 
Government solve this problem of coordination, the 
coordination between the Central Government and the 
State Governments, between the State Government and 
the Panchayatl Raj System? 

In many States. there is no Panchayati Raj System. 
In many States. money is not being used as it should be 
done. So. monitoring is another thing. This Government is 
careful about monitoring. At the district level. Monitoring 
Committees have been set up where there Is no effective 
panchayati raj system. I believe that this Government should 
come out with a report, a quarterly report, if possible, 
about the performance of this Ministry in the rural areas as 
per the schemes and as per the money provided so that 
we shall come to know how much outcome we have got. It 
is because at the end of the year, sometimes it is very 
difficult. As it is happening in the case of the recommen-
dation of the Standing Committee, within a stipulated 
period of time the Govemment, the Ministry has to submit 
action taken report. Also there should be regular monitoring 
about the implementation status of the scheme, about the 
outcome as to how much we have achieved may be it is in 
respect of Sarv Shiksha Abhiyan and may be in respect of 
Health Mission. 

Lastly, I conclude with a suggestion. In Sarv Shiksha 
Abhiyan there are problems and I am not going into that, 
but as far as 'Health' is concemed, there are some 
suggestions which I mentioned in the course of the General 
Budget discussion that 'Health' requires such amount of 
money, particularly rural health. There is a Universal Health 
Insurance Plan for the rural poor. We suggest that two per 
cent cess should be specifically imposed for this purpose. 
Rural health is in absolutely dire doldrums and chaos. 
People do not have access to the minimum health care 
system. There is lack of infrastructure. In such a situation, 
if we have to save the health of the rural people, then 
more money is required. If the Government has to provide 
more money to other important areas, _ then exclusively for 
health two per cent health cess is required. I am supporting 
the Demands for Grants. I am happy that the han. Minister, 

at the time of Introduction of his Budget. has spoken about 
the importance of thIs Ministry, 

India lives in the villages, Till today, after so many 
decades of Independence, we have not been able to do 
justice to the rural areas. We have umpteen number of 
Schemes; we have declared many things from the ramparts 
of the Red Fort and through the Planning Commissions, 
but till today the situation in the rural areas, as has been 
rightly and correctly mentioned by the hon. Minister, desire, 
a lot of improvement and urgent improvement. The Tenth 
Plan is towards the end. We know in the Mid-Term Appraisal 
what has been stated. We know what has been stated by 
the Report of the UNDP about our status in the Human 
Development Index. We know how the Approach Paper is 
indicating certain things. It is high time and if we fall to 
address this burning issue about the development, 
infrastructure, employment, education, health and nutrition 
of the rural people, then the rural people who have so 
much of faith in this new Government, so much of trust in 
the NCMP, may get frustrated, What may be the situation 
as a result of frustration? This Govemment knows very 
well what has happened in the North-East and what has 
happened in many countries. There, many young people, 
rural people, out of frustration, joined such forces, which 
are not welcomed, which are not helpful for the develop-
ment of the country. With these words, I support the 
Demands and I conclude. 

13.00 hns. 

(Translation] 

SHRI HARIKEWAL PRASAD (Salempur): Mr. Deputy 
Speaker, Sir, the demands for grants presented by the 
hon. Minister, is a 'chalo gaon ki oar' kind of budget, I 
would specially like to draw the attention of the hon. 
Minister to 2·3 points. Whatever be the pious motive of 
budget, if that motive do not reach the common man of 
villages and it is misused, it would defeat the purpose of 
this budget. The noble intention and the powerful way in 
which he express himself, and he is always concerned 
about the budget, similarly I would like to state that 
provision made by the previous Government for toilets at 
the village level, these toilets just remained only on papers 
and funds allocated for their construction were embezzled. 
Although the Minister has made some progress on the 
Iront of .Iollet cleanliness and has increased the allocation 
01 funds but even today a person like me thinks that with 
increased aHocation, there are also possibilities of a large 
scale corruption and with this allocation it is not possible 
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to construct Iolleta at village level. Similarly, this budget Is 
a stumble block In the way of development of viii ages. 
Hon. Minister should try to increase the budgetary 
allocation. 

Mr. Deputy Speaker, Sir, I feel that the decision for 
the development of villages set out In this budget and the 
developmental effort made also include the Indira Awas 
Yojana for downtrodden and poor people living in Jhonpris. 
A target has been fixed under the Indira Awas Yo]ana to 
construct Jhonpris for them. This target has been fixed for 
Dalfts, the backward and poor people living below pover:",' 
line. But I have a suspicion about this budget. The manner 
in which corruption is going on from lop to bottom, all are 
engaged in corrupt practice. In this if the selected candidate 
is not able to pay bribe then they are deprived of the 
benefit under this scheme. The Minister had made a 
statement in the House on a previous occasion that 
candidates would be selected by assembling people 
through beating of drums in public places. I want to state 
that there is groupism In the villages. Deserving candidate 
is over looked and by way 0' influence the person having 
groupism is selected. And even the Lok Sabha & Rajya 
Sabha Members though have a say in the process, cannot 
provide a list of the deserving candidate in this perspective 
under the provision you have made. 

Sir, there are floods, there are incidents 0' fire. Not 
only in my constituency but in the whole country who are 
the people living in these Jhonpris - the poor, the 
downtrodden, and the backward people. If one jhonpri 
catches fire and the whole village is burnt. After the whole 
village is burnt these people have no shelter. I want that a 
Minister like you, who has presented this budget, this 
budget should see that the Budget should have a provision 
the places where jhonpris are burnt due to fire should 
necessarily be covered under Indira Awas Yojana. I request 
that at least the provision should be added to it, as if it not 
only happens in the eastern Uttar Pradesh but in the 
whole of the country. Where fire breaks out Jhonpris of 
villagers are burnt, people are burnt and they become 
shelterless. They have to live under open sky. On 
humanitarian grounds if the Minister make a provision for 
this, then the construction of home for them would be 
binding. 

Mr. Deputy Speaker, Sir, like wise at the time of 
floods, the houses of the people residing near the bank of 
river, are washed away by river. They do not have any 
means of livelihood and they are not able to construct 
houses. The people living below the poverty line should 

also be covered under this provision. The way, you have 
presented the budget, I would especially like to Impress 
upon two things that the people who are the victims of the 
floods and fire accidents should be given priority. 

Sir, the Uttar Pradesh Government have decided to 
give As. 500 as unemployment allowance to el/glble 
unemployed youths of Uttar Pradesh. Hon. Mulayam Singh 
ji has done a commendable job. Hon. Aaghuvansh JI, you 
are Aural Development Minister, the youths are migrating 
from the rural areas to urban areas, I would like to say that 
being a Minister, the budget you have introduced, please 
malte arrangements for unemployed youths in this budget 
by increaSing budget allocation. You may not be 
remembering that we people used to raise slogans that 
either give work to employed or give them unemployment 
allowance. Hon. Aaghuvansh Prasad ji, can I expect that 
you will take steps to turn this slogan into reality, i.e. to 
malte provision to provide unemployment allowance to 
unemployed people as villagers do not have employment 
opportunities and youngsters are migrating to urban areas. 

Sir, I feel elated for the fact that village electrification 
programme has been launched under the Rajiv Gandhi 
Aural Electrification Scheme. The Government had claimed 
that it would complete rural electrification within five years. 
The State Government of Uttar Pradesh under the 
leadership of Hon. Shri Mulayam Singh Yadav have 
declared that they would do this within three years. 
However, there are some discrepancies. For instance, in a 
big village there are several hamlets. And they are not 
being brought within the fold of electrification. But the 
State Government of Uttar Pradesh has made efforts to 
provide electricity to such hamlets. It is my request to you 
that efforts should be made to provide electricity to all 
hamlets, bazars and crossroads all over the country. 
Similarly, Sarva Shiksha Abhiyan reels under corruption. It 
is not being implemented as per your directions. Therefore, 
you ought to give special attention to this. Even after so 
many years of independence, classes are held under 
trees. School buildings and schools are non-existent. It 
has been the effort of the State Government of Uttar 
Pradesh to construct as many school buildings as possible. 
At least, for the sake of the development of the villagers, 
school buildings should be buill all over the country. 

Sir, I would like to draw your attention to the industries 
and self-employment opportunities. which are getting lesser 
in villages. Now-a-days village industries are almost nil. 
Absence of assured electricity and lack of good roads 
have compounded their problems. Those running small 
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handlooms and engaged in spinning are now engaged in 
agriculture. There is no plan for their rehabilitation. It is my 
request to the Minister to improve the situation in this 
regard not only in the State but all over the country which 
would be the crowning glory of the Government. There is 
the Pradhan Mantri Gramin Sadak Yoina to link all villages 
with a population of 500-1000. However, the time frame 
within which this is to be done is not clear. But the benefits 
from all these schemes are almost nil. The pace of Pradhan 
Mantri Gramin Sadak Yoina which is very slow in Uttar 
Pradesh should be increased. For this, the budget needs 
to be enhanced. Road can be constructed in villages only 
through increased budgeting. There are a large number of 
villages where patients die even before reaching the 
hospital just because of non-availability of roads. 

Mr. Deputy Speaker Sir, I have another request for 
the Minister. He should increase his budgetary allocation 
for his village oriented budget. The Ministry should also 
be enthusiastic like the Minister. 

I would conclude with my final observation. The target 
under the Indira Awas Yoiana last year for my district 
Dearia was 19,000, but it has been brought down to 5.100 
this time. The entire district is agitated over this. My request 
is that instead of reducing this target, it should be increased 
further. This would pacify the people. Therefore, it should 
be reconsidered and the target achieved. With this, I 
conclude and support the Budget 

MR. DEPUTY SPEAKER: If the Hon. Members desire 
we can skip the lunch break. 

SEVERAL HON. MEMBERS: All right. 

{English} 

MR. DEPUTY SPEAKER: There is one more thing. 
The hen. Members who want to lay their written speeches 
can lay their speeches on the Table. They will be treated 
as part of the proceedings. 

Now, I would request Shri Sita Ram Singh. 

{Translation] 

SHRI SITA RAM SINGH (Sheohar): Mr. Deputy 
Speaker, Sir. I rise to support the Demands for Grants 
relating to the Ministry of Rural Development for the year 
2006-2007. 

Mr. Deputy Speaker, Sir, India is a country of villages. 

Country's 74 per cent population resides in villages. It Is a 
matter of pride that the House is debating the issue of 
development of villages today. First of all I would like to 
thank the Government. After years of independence the 
UPA Govemment and specially Dr. Raghuvansh Prasad 
Singh, the Minister of Rural Development, who himself 
comes from a village, understands the pain and suffering, 
should be commended for this. With a rural background, 
the Hon. Minister, a follower of Lohia and Gandhiji, has 
formulated schemes for villages. I congratulate and thanks 
him. 

Mr. Deputy Speaker, I went through Ministry of Rural 
Development's Demands for Grants pertaining to previous 
years Budget. I have also gone through the Budget of the 
Ministry of Rural Development for the years 2002-2003, 
2004-2005 and 2006-2007. The amount in the Budget for 
rural development has actually been increased. This is 
not for mere popularity. This shows the govemmenfs 
concern and commitment to rural develop-ment. To achieve 
this, the UPA govemment first of all introduced the Rural 
Employment Guarantee Scheme. Hitherto, there was no 
Employment Guarantee Scheme. Now the Government 
has made a law to provide at least one Member of a 
family, 100 days of guaranteed employment in a year. 
There is nothing unusual In it. There is no doubt that the 
UPA Government needs to be commended for this. I thank 
the UPA Government and specially, the Hon. Minister 
profusely for this. 

Some of the rural development schemes in operation 
now are in contravention of earlier schemes and some 
have been remodelled. All these schemes are very good 
in themselves. The hon. Minister wants to give it a practical 
shape for which he is making constant efforts. He is touring 
the States. He convenes meeting here also to execute the 
schemes successfully through discussions. I want to make 
some suggestions. We live in villages. We still have a 
feeling for villages. The amount being provided for the 
villages should be used judiciously. There is no problem 
in it. Considering this, I would like to make a few 
suggestions to the Government. . 

Firstly. about the Pradhan Mantri Gram Sadak Yojna. 
whatever may be the conditions in other states, but I 
would like to talk about Bihar. Our hon. Minister also 
comes from Bihar. He has given work to big companies 
and has also provided money to them, but I am concerned 
about one thing that the way work is being started is right 
but it Is not being completed as per schedule. Even hen. 
Minister Is also not feeling good about it and we too are 
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facing problems. The process for making OPA is being 
delayed due to company's tender procedure. Owing to it 
our commitment to rurai people is being delayed by two 
yeal'l. Though now they have started wont but not a single 
road hu been completed. There are a few roads which 
are given to the .. companies In OPA but that worit didn't 
went In tender • ... (lnterruptlons) This Is a fact. Hon. Minister 
, .. Ia the same. He too has problem with this and he Is 
continuously making efforts. We all are making efforts for 
It, but I would like to suggest that hon. Minister should 
bring out a circular and take a decision that to whomsoever 
the work Is given, there will be a time schedule fixed for 
the same and If the work Is not completed In stipulated 
time, then there should· be ways to penalize that thon 
officers and the company. Then only It can be completed 
practically In stipulated time schedule, as per your wish. 
This Is my suggestion and I will request the han. Minister 
to take stringent action for the same. 

Secondly, I would like to say about Indira Awu Yolna. 
We people come from vlllag.s. You hav .. made rules for 
the same. I would like to thank you for this that when you 
were taken In Government, you took tll'lt step within a 
weak regarding Increulng Ita amount from As. 20,000 to 
Rs. 25,000. I would like to thank profusely for the same 
but I would like to say about procedure adopted by you. 

Sir, all the han. Members are slHlng here. What does 
general body meeting of the village mean? lam not talking 
about other states, I am talking about my State. It is the 
responsibility of village head to call general body meeting. 
When village Head calls general body meeting, then 
quorum decreue, on that day and the day when quorum 
Is not there then touts or two Gram Sewaks and village 
head complete quorum and give money according to their 
own wish. You have Increased the limit from Rs. 20 
thousand to Rs. 25 thousand. How can I speak against a 

. public representative, but thl' money is going to the pockets 
of touts. Village Head is a public representative and hence 
I will not aHack him directly but this money Is going to the 
pockets of middlemen and touts. I have greats regret on 
making village Head as Chief. What kind of Panchayall 
Ral Is this, where MP doesn't have the power to issue 
cheques. Prime Minister doesn't have power to give money 
by issuing cheque. Chief Minister doesn't have power to 
give money by cheque, what kind of Panchayatl Raj Is 
this. I oppose this. I have said this a number of times to the 
hon. Minister. He replied that other Minister Is looking after 
the wont of Panchayatl Ral, ask him to Improve this. I 
would like to ten all the hon. Members that If the same I, 

not happening In villages then all your arrangements are 
good but if the same Is happening then what kind of 
Panchayat! Raj are you running? 

Today on this demand and discussion. either you or 
hon. Minister of Panchayati Raj, Sir, kindly don't ring the 
bell. I will take one-two minutes more. i am speaking 
about villages, please don't disturb me. 

MA. DEPUTY SPEAKER: It Is not possible for me to 
allow you to speak as per your wish, your party Members 
also wish to speak on this matter. 

SHRI SITA RAM SINGH: I am the first Member of my 
party to speek. If time remains then only other Members 
will speak. You kindly make a law, If necessary lsaue 
leHer, circular, whatever you wish to do. This should be 
ensured as to how general body meeting should be called 
In villages. if BOO, SOO are not In general body meeting 
then it can not be a general body meeting. What kind of 
law Is this where village head organizes a bogus general 
body meeting and that becomes gazette. It cannot be 
changed by BOO, SOO and Collector. All powers have 
been given to village heads and he distributes. money 
among the touts and middlemen. It I, happening in Bihar, 
it Is also happening in other parts of country. I oppose this. 

indira Awas Yolna, for which you are giving such a 
big amount to villages and will further increase the amount. 
I urge to Increase this amount, it is my request. 

My other demand is that you should ensure this law 
that money should reach the same poor fellow for whom 
the money is sent. Money should not go In the hands of 
middlemen. i would like to touch one-two points more. 

MR. DEPUTY SPEAKER: Mr. Yadav Is sitting with 
you, ask him. Your time has finished . 

SHRI SITA RAM SINGH: Sir, I would like to say 
something In this regard. I request the hon. Prime Minister 
that no public represent~tlve has the power of Issuing 
cheques, hence this law should be eliminated done a way 
with in Panchayali Raj also. 

Secondly, i would like to say about Rajlv Gandhi 
Electrification Scheme. This scheme is being run in villages 
and Is very Important for Village's deveiopment. 

MR. DEPUTY SPEAKER: You kindly finish your 
,peech. 
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SHRI SITA RAM SINGH: It was laid with regard to 
Bihar allO that this scheme wlU be completed In two-three 
ye..... We even gave money to NHPC. The place from 
where I come. Motlhari come. under it. I would like to say 
that no engln"r of NHPC has visited any village In my 
arta. 

Mr. Deputy Speaker. Sir, thl. I. fraud. fake and not 
even a single village hal been reviewed, Ever since the 
Govemment .. Id thi •• more than 15 month. have palled 
but not even a single village has been electrtfled. Center 
hal given money to Bihar for electrification. but Sir till date 
electrification has not been done. Bihar I. In such a 
poaltlon and NHPC has made a mockery of It and It ha. 
not even atarted the work of electrifying village.. If It 
happenl, then all .cheme. of the Govemment will fall flat 
and owtng to thll rural people will have many probleml. I 
would like to requHt, through you. to the hon. Mlnllllr. 
who II directly looking after that department that he Ihould 
call u. and lhow UI a. to In how many village. work of 
electrification hu been started. NHPCpeople lay that 
lurvey hu been done. I would like tc! uy that no survey 
ha been done. Not even a .Ingle nut hal reached the 
vlflage •• N.H.P.C. hu depoalted the fundi laken from the 
Union Government In I1a account and It II eamlng Inter .. t 
from It Therefo.... I would requalt to Inquire Into thll 
matter. 

MR. DEPUlY SPEAKER: Thank you, pleal lit down. 

SHRI SITA RAM SINGH: Mr. Deputy Speaker. Sir. I 
leidom get thl chance to .peak. 

MR. DEPUlY SPEAKER: Your party'l time I. over 
now. 

SHRI SITA RAM SINGH: Mr. Deputy Speaker, Sir, I 
would like to say one more thing that Sam V1ku Yolana II 
a good .cheme. I would like to .tate only one thing In thll 
regard that fundi are provided to dillricta by the Union 
Government but guldellnel ISlued by the Planning 
Commlulon. Bihar Government and the Union Government 
.... not followed al there are no clear cut guideline. In 
this regard and the.e keep on changing In every meeting. 
AI a relull no ICheme hal been Implemented property. 
The entire amount remalnl unutlllzed becaule the peraonl 
who formulate Ichemes have no leIea of that area and we 
formulate .chemel while .lttlng here In air-conditioned 
rooml. Our area I. a flood prone &rea. So Infrutructu1'e 
ahould be developed ther •• Brldg .. Ihould be conltructed 
there but It II being laid that fundi would be spent for 
connectivity. The public reprelentatlvel are not being 

conluhed In thll regard. There Is no scope for It. I would 
like to luggelt that MP of that area should be con.ulted 
for Implementation of Sam Vlku Yojana. There II no n"d 
to put such restriction. that anyone work either 
construction. of canall or digging work will be undertaken. 
If water II not there. then the ... II no UN to conltruct 
canal, If offlcera ha .... taken decltlon In thl. regard. Sir, I 
know about Bihar and Slwan Lok Sabha Conltltuency 
there where fundi ..,.. not being .pent under thll Ichlme. 
So, there II a nlld to change guideline. to apend fund. 
under such schemea. 

MR. DEPUTY SPEAKER: Shrl Sita Ram Singh II, 
thank you, now, you plea •• It down. 

SHRI SITA RAM SINGH: Mr. Deputy Speaker, Sir, I 
llidom get a chance to lpeak. I am talking about vlllag .. 
only. 

MR. DEPUTY SPEAKER: Shrl Sita Ram Singh JI, 
you have taken all the time of your party. 

SHRI SITA RAM SINGH: Mr. Deputy Speaker, Sir. In 
the end, I would like to dlscuu about rural employment 
guarantee .chema. So far only 22 dl.trlctl of Bihar have 
betn covered under thll Icheme. In view of backwardn"l 
and poverty In Bihar I would like to requeat the hon. 
Mlnl.ter to Implement thll teheme In aU dl.trlcta of Bihar. 

Sir, It II not correct that State Govemments Implement 
the Ichemes of the Union Govemment ae the state 
Ichemes. I would requeat the Union Govtmment, through 
you, to enact a law to r .. trlet State Governments to 
publicize the BOhemes of the Union Government a. their 
own scheme.. We are ready to work with vigour. The 
Union Govemment lhoulel not depend on State Govem-
menll. An enquiry Ihould be condueted to find out the 
rtalOn a to why the State Govemmenll are publicizing 
the IChemeI of the Union Government a. their own 
Ichemea. WIth th .. e WOrdl. while lupportlng the budget 
and demand. for grantl of Mlnlltry of Rural Development. 
I conclude. 

(Eng/I.h) 

·SHRI MANJUNATH KUNNUR (Dharwad South): Sir. 
Indian live In vlliagea. the entire economy mOltly depend. 
upon agriculture and rural dev.lopment. This year 
fortunately a lubltantlal amount hu bltn allooat.d for 
rural development Rural Employm.nt Sch.me which II 

• The IPftCh wu Illd on the Table. 
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the primary Inltrument to combat Rural Unemployment, 
hunger and poverty. For 2006·07 the total allocation il 
RI. 14,300 Crore. Of thll, Rs. 11,300 Crore (Including 
NER component) will be under NREG Act and Rs. 3000 
Cror. Including (NER Component) will be under SGSY. 
Since there II a legal guarantee of employment under the 
NRET Act. More fundt will be provided according to the 
n"d. The rural population II grateful to you and requnt 
that thla programme lhould be Implemented Itrlctly. 

In the flrlt place, Sir, I would like to ralle the 1.lue of 
employment loheme. In thia budget, the amount aUocated 
under the Swama Jayantl Rozgar Yolana and SGSY 
Ihould be IncreaMd. The amount providing for employment 
II not enough when we take Into account the wid .. pread 
unemployment In the rural area, specifically. 

Under the Employment guarantee Soheme, only five 
dl.trlclI of Karnataka have been Included. I would requ .. t 
that Haverl dlltrlct which II one of the mOlt backward 
dlltrlct of Karnataka, and other backward dlltriclI, Ihould 
alao be Included In Kamataka to help the farmers and 
unemployed to get employment guarantee at lealt for 100 
daYI a year, apecifically when farmers and unemployed 
have been acutely affected by droughtl for the fourth 
con .. outlve ye.,.. 

In regarding to providing .. nltatlon facilltl .. In the 
rural area under the Rural Sanitation Campaign 2 lakh 
tolleta In Klmataka have been conltructed. A lublldy of 
RI 500.00 la provided at pre .. nt it II too meagre. I would 
like to requelt the Honble Minister to enhance'- It to 
Rs.2,OOO.00. 

Regarding providing drinking water, 58,2711 habl-
tatlona and 1,40,000 Ichools are expected to be covered 
with the drinking water lupply. Under multi Village river 
baed Scheme drinking water 100/0 amount of people's 
contribution to be made. I would requeat the Hon'ble 
Mlnllter to decreaae thla to 50/0 It la very difficulty to the 
poor 'am III.. In vlllagea. Hence It ahould be contributed 
Ra 100/· or Rs 200/· per famlll .. to contribute. 

There II a Raltrlya Swayam Vlkal Yolana la 
Introduced under the backward area development acheme 
through out the country. Under this IOheme, four dlatrlcll, 
they are D.vang.", Chltradurga, Bldar & Gulbarga. 

Under the National employment Guarantee Sch.me 
five dl.trIotI have been Identified in Kamataka. In addition 
to the above four dlltrlctl mentioned Ralchur dlltrlct I. 

inciuded. Under auch circumstances, If both the scheme 
like Backward Area, Development Scheme and national 
Employment Guarantee Scheme are taken In the same 
dlltrlcts the benefits will De doubled to each districts 
mentioned above. Hence, I kindly request Hon'ble Minister 
to consider other dlstrlcta which are not covered backward 
Area Development Scheme and National Employment 
Guarantee Scheme ahould be taken up separately for 
other dlltrlctl alao. 

The Union Government hal ltarted the Rallv Gandhi 
Grameen Vldyautlkarana Yolana with 900/. capital sul)aldy 
to fulfil its commitment under the National Common Mini· 
mum Programme for completing Houaehold electrification 
In five yearl. Thla Yolana was launched on 4th April 2005 
and I wish the Government to all auccesl In thia regard. 

Unfortunately, in Karnataka once a power IUrplUI 
ltate II facing acute shortage of electrlclty for the lalt ten 
yea,.. IT and BT companl .. are also facing ahortage of 
power. Infact lome of the.. companl.. have already 
declared not to Invest any more In their Bangalore 
companlel. Now Government of Kamataka hal requelted 
the Union Govemment to Kamataka hal requeated the 
Union government to modify It I policy and extend the 
benefltl or mega power statuI to Bellary Thermal Power 
Station which II of 500 MW Capacities. But. the centre hal 
allli not modified Its policy on Mega power projectl. I 
appeal to the Centre to 3 clear thll genuine request of the 
state of Karnataka. 

Similarly, govemment 01 Karnataka hal urged the 
Centre for allotment of Mahan Coal Blook for captive U8e 
by Karnataka Power Corporation Limited Mlnlltry of Coal 
Ihould expedite this matter Immediately. 

There Is a proposal of special projects under 
Sampooma Gram .. n Swayam YoJana (SGSY) in Belgaum 
dlltrlct. This will enable the atate to Improve the financial 
position of the weavera In Belgaum District. 

Karnataka atate has already sent additional proposal 
for mlallng IInkl under PMGSY Phaae·1 with a road length 
of 30.59 Kma ooatlng Rs 5.14 Crore and under pha .. ·11 
180 workl propoaal with a road length of 412.09 Kms 
costing of RI.78.50 Crorel. These proposall are pending 
with the Union Minlater of Rural Development. My humble 
requ .. t to the Hon'ble Minister through you Ilr, II to clear 
the .. proposala without any delay. 

The new Govemment In Karnataka haa announced 
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Ita 20 points programme of the eve of the state golden 
jubilee celebrations. The state govemment has declared 
to take the state on the path of progress and property. 
These declarations have been made on 14.03.2006 by 
the Hon'ble Chief Minister Shrl B.S. Yedlyurappa. They 
have announced that three lakhs house. would be 
con.tructed for the poor people especially for those who 
Itve in the rural areas. They have also releued It. Common 
Minimum Programme. 

Implementation of this common Minimum Programme 
require huge fund. Kamataka Govemment I. looking 
forward for a substantial financial usl.tance from the Union 
govemment. The Union Ministry of Rural Development 
should come forward to provide funds generously lor taking 
up rural development programmes. 

There are two projects, which the people 01 
Kamataka are keenly looking forward. These are the 
KALASA NALA DIVERSION SCHEME and BANDURA 
NALA DIVERSION SCHEME which can provide drinking 
water to a very large rural areL I request the centre to 
clear then acheme. without any further delay. 

Pradhan Mantri Grameen Sadak Yojana (PMGSy) 
wu a grand .ucoes. during ~ prevlou. regime. Our 
leader and former PrIme Mlnlater Shrl Atal Blhan VajapaYH 
Initiated this popular programJTIe . and thouaanda of 
thou.and. of remote villages In the country were 
connected. I want to know from the Center, the .tep. taken 
by the present regime to line the rural remote village 
which have no connecting roads. The Centre ha. to provide 
8ubstantlal funds for constructing road for connecting 
villages .uch that the transport system in rural areas can 
Improve. 

Even after 58 years of Independence there are 
thou.ands of villages In Kamataka which do not have 
drinking water facilltle.. I hope the Centre will con.lder 
thl. problem seriously and provide drinking water facilities 
to all the villages In the country especially In the rural 
areas In Kamataka. 

Sir, Karnataka Mild Federation (KMF) I. the 
HARBINGER OF RURAL PROSPERITY. Its goal I. to match 
forward with a mlllionary Zeal, which will make KMF a 
trail blazer of exemplary performance and achievement. 
backing other milk federation in the country In pursuit of 
total emulation of It. good deeds. It I. eager to In.ure 
prosperity of the rural milk producer who ar. ultfmate 
owner. of the federation. It want. to promote producer 

oriented viable cooperative aoclety to impart and impetus 
to the RURAL INCOME, DAIRY PRODUCTIVITY AND 
RURAL EMPLOYMENT. Its aim I. to abridge the gap 
b.tween price of milk procunKn.nt and .al. price. The 
condition of the rural poor Is such that they cannot con.ume 
milk which they produce. They can only lell and fetch 
some money for the livelihood. Thll I. the level 01 poverty 
In the rural area. of Kamataka 8Ipeclally In the backward 
district of the atate. Therefore. KMF iazealou. to develop 
the business acumen In marketing and trading disciplines 
so a. to aerve conlume" with quality milk, give a fillip to 
the income of milk producers. KMF Is curious to compi.te 
with MNC. and private dairies with better quality 01 milk 
and milk product. like chocolates, Ice cream., varieties of 
curds etc., and in the process lustaln Invincibility 01 co-
operatives. 

To enable the KMF to achieve the above obj.ctlves 
the union govemment .hould come forward In a big way 
to provide cold storage's, bulk milk scheme and other 
intraltructure facilities for the .manclpatlon of the poor 
and helple.. rural ma.... of Karnataka with a special 
help to backward district. Uke Heavier Dharwar, BIcIar. 
Gulbarga, Kolar and Chamarajanagar. I am lur. that the 
Hon'ble Mlnlater for Rural development wllt'definltely raIM 
the living condition of our village •. 

{Translation} 

·SHRI GIRDHAAI LAL 8HARGAVA (Jalpur): Mr. 
Speaker, Sir, I thank the hon. Mlni.ter lor increa.lng budget 
for rural development. But the present Govemment have 
oniy changed the name. of Swama Jayantl Gramln 
Swarojgar Yojana, Sampooma Gramln RoJgar Yojana and 
National Food for work Programme started by the 
Govemment under Shrl Atal Biharl Vajpayee, ex-Prim. 
Minl.ter to National Rural Employment Guarantee Scheme 
and there I. no difference between the old and new 
.chemes. The roads In State are in a poor condition, as a 
result good. tran.portatlon is being affect.d. The 
Government .hould start the Pradhan Mantrl Sarak Yolna 
.tarted by the hon. Atai Blharl VaJpayee, which would h.lp 
improve tran'port .y.tem In village.. Attention ha. not 
been paid towarda rural cleanlin .... Additional amount i. 
required for Swajaldhara Yolna. There are several village. 
where electricity i. not available .0 lar. There I. a need to 
give priority to localities of Scheduled Ca.t.. and 
Scheduled Tribes. Employment .hould be provided to youth 
In villag .. and If all facUItI .. are provided In villages then 

• Th. IpIICh w .. IIIcI on till Tlbl •. 
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people will not migrate to urban areas. It would eradicate' 
the difference between cities and villages. The Government 
should pay more attention towards Indira Awas Yojna, 
Food For Work Programme. Water Conservation Mission 
and Rural Health Mission etc. 

SHRI ANANT GUDHE (Amravati): Mr. Deputy Sp8uer. 
Sir. since hon. Dr. Raghuvansh Prasad Singh has taken 
the charge of the Ministry of Rural Development. proper 
attention is being paid towards rural development. 

13.28 hra. 

(DR. LAxMINAAAYAN PANDEY In the OhaJ" 

Mr. Chairman, Sir, Dr. Raghuvansh Prasad Singh 
used to present his views with emphasis while he was in 
opposition and today when he is Minister he is doing the 
same. Today when discussion is started on budget and 
demands of his Ministry he gave speech about this Ministry 
and did not forget to mention about.increase In this year'e 
Budget. 

Mr. Chairman, Sir, It is true that required rural 
development hq not been made In the country so far and 
I think the budg~f 31 thousand crore rupees provided In 
this year is not suffiCient. There are several schemes like 
100 Days Employment Guarantee Scheme which was 
formulated and publicized with much fanfare. Advertise-
ments have been given in ail newspapers. Officers rushed 
to periormstone laying ceremonies. But when applications 
were invited under this scheme such persons also register 
themselves who had no need for employment. Because 
they knew that even if they do not get employment they 
would get the benefit of 100 Days Employment. The most 
important aspects is that the survey conducted regarding 
the B.P.L. families is wrong. As an hon. Member said that 
whenever a survey Is conducted the Pradhan of a village 
and the survey officer do not Include the names of poor 
people In the B.P.l. list as they are In connivance with 
each other. House to house survey Is not conducted. The 
survey officer just prepares this list while sitting at residence 
of the Pradhan of the ~Iage. The deserved people who 
are living below poverty line, who are landless and have 
no other source of employment are not included in the 
B.P.L. list. Those who are well off get themselves Included. 
When we go to the villages we come across such instances 
where the names of persons having 4-5 acres of irrigated 
land figuring in the B.P.L. list. Therefore. my request to the 
hon. Minister is that a new criteria should be evolved for 
conducting B.P.l. survey. Because if the officials belong to 

the same district or same state they include the names of 
their relatives. This defeats the very purpose of the survey. 
It is mt humble sugg~stion to the han. Minister that a 
survey should be conducted at the national level as well 
as at state level regarding the famltles living below poverty 
line, and for this purpose the employees from one state 
should be posted to other states and vice versa, as It 
happens during the time of elections. When the elections 
are held In Bihar, people from Maharashtra are deployed 
there and when elections are held in Maharashtra people 
from Madhya Pradesh are deployed there. If do proper BPl 
survey has to be conducted and all the benel; 'iaries are 
to be benefited by it then a survey should be conducted at 
state level, separately from different places, of the people 
living below poverty line and where they should not have 
any connections with the vii/ages. People of Bihar should 
be sent to Maharashtra, people of Madhya Pradesh to 
Bihar and an accurate door to door survey should be 
conducted. If the survey is conducted on these lines then 
we will be able to provide 88IJstance to them as per the 
provision that has been made in the budget. 

Our country h.. completed 60 years of indepen-
dence, but even then drinking water is not available in 
villages. Every time when the Government changes, the 
schemes also change. At the time when NDA was in 
power. sectoral reforms were started alongwith a pilot 
project. It was being implemented in lour districts. of 
Maharashtra, including my district also. A scheme of 21 
cro ... rupees was formulated and in 2003-2004, when the 
scheme was implemented it was half done and the Sector 
Reforms Pilot Projects were discontinued. Scheme il'! my 
district was of 21 crore rupees. Funds were not provided 
to all the districts separately and in four districts only half 
the funds were provided. Th08e people who had invested 
10 percent share in the scheme got only 1 0-11 crore 
rupees and none of the remaining money. Today tlwse 
schemes are half done and water sources have been 
identified, but there is no water. Pipelines have been laid 
but there is no water tank machine, water is not reaching 
the people. People have deposited 10 percent money and 
it has been two years, after that but they have not got their 
money back. At places wh,re the scheme has been half 
Implemented and the Sector Reforms Pilot Projects were 
approved, a new 'Jal Swaraj Scheme' has been introduced 
but it has not been implemented so far. My question is 
whether the Sector -Reforms Scheme of As. 21 crore 
provided sufficient water to the district? There are thousand 
villages In the district, out of those thousand villages, the 
scheme was formulated for only 125 villages and for that 
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too only half the fundi w.re granted and not the entire 
amount of fundi. People depollted their Ihare of 10 
percent money, even then th.y are deprived of wat.r. I 
would like to urge that wherev.r 'Jal Swaraj Scheme' ha. 
been Introduced and where Sectoral r.forml Ire already 
being Implemented, the 'Jal Swaraj Sch.me' Ihould alto 
be recognized there. We Ihould lay only one condition 
that water .hould be mlde available on priority bult In 
the village. where there II Ihortag' of water and for thll 
1 0 percent money .hould be chlrged from the local 
people. But unfortunately, even att.r 58 yearl of 
Independenc. we hive fau.d to provld. IIf. drinking 
water In vlllag's, H.nc., thl. budg.t of 31 thouland cror. 
rupees II not lufflclent. Peopl. need water and IInltatlon 
facilltl... Our priority Ihoutd be to provide drinking water 
and sanitation facility. At long u we do not do this we 
cannot make any progres •. 

Sir, a Ich.me wal Introduced under PMGSY during 
the tenure of hon. Atal Blharl vajpayeejl und.r which 
villagel w.re to be Inter-connected. But a number of roadl 
have been conltructed In Maharuhtra und.r the EGS 
Ich.me. The unmetalled roadl In vlllag.. cannot be 
uPGraded under PMGSY. I would like to urge that luch 
roadl, which require uPGradation and were conltructed 8 
to 10 yearI back and have become Ulltell now, Ihould 
be Included and upgraded under thll 10 that we can 
achl.ve our goal of connecting all the vlllag.1 with each 
other. WIthout Including thIl we are not able to Impl.ment 
the PMGSY Ich.m. the way It Ihould be Impl.mented. 
The programme YHr for PMGSY teh.m. wal upto 2007 
and .ome chang.. have betn made In thlt allo. Hon. 
Miniller hal prepared a programme to Include thOl' 
villages by which ma)(imum population can be conn.cted. 
Thll II a good programme but the unrnetalled roadl In the 
village. that had be.n left half built are lying In the aame 
poeltlon. AI IUoh thell roa Ihouid be Included In thl. 
programme 10 that we are able to achl.ve the target of 
providing roadl to .ach village. 

I would like to thank the hon. Mlnllter tor con.tltutlng 
a Vigilance Commltt.. and appointing Memberl of 
Parliament u their Chairman. Th. .ntlre funding for thl. 
progr.mm. I. provided by the Union Gov.rnment but the 
Chairman of Ita gov.mlng body I. not a Member of 
Parliament. If the Rur.1 Employment ach.me I. to be 
Impl.mented properly th.n It I •. n.c .... ry that the 
Chairman of OROA Ihould be • Member of Parliament. 
What II wrong In It If a Member of Parliament I. given the 
rnponllbJllty? What requlrel to be done? They can bring 

the IHue belor. the Houll. The tenure of a Olltrlct Council 
Chairman 18 one y.ar which caule. dlffer.nt declalon. to 
be taken each time. Further he hal oth.r re.pon.lbllltl.1 
allo. Th.refore, they are unable to do the kind of dutl •• 
they .re .UppOled to do for thll CommlttH. Th.r.fore, I 
think the work can b. done more .fflclently If a M.mber of 
Parliament II appolntld u Chairman of OROA Inlt.ad of 
Vlgnance .nd MonitOring Commltt ... 

I would Ilk. to draw his attention tow.rda the Indlrl 
Awu Yojana. Even today, there are thou.and. of .uch 
famlll.. In the country who need hou.... He mUlt dlvld. 
them Into two oategorl ••. A waiting lilt h.1 been pr.pared 
for five y .. ,. for thl.. There I. a need to mak. laparat. 
provl.lon for providing hou •• 1 to thOle .ffected by natlon.1 
caI.mlty. Recently, thoua.nd. of houlel were lwept away 
due to heavy ralnl In Maharalhtra .nd people w.r. 11ft 
Itranded on roadl. How do we Include thOle peopl. Into 
thll. Such natural cal.mltt.1 aff.ct thl poor peopl •. 
... (lnten'IIptIon.) I dem.nd th.t • I.parat. provl.lon Ihould 
be madl In the Budg.t for conltruetlng dwelling unltl tor 
th.m .... (Intent/ptlon.) 

The budg.t of 31 thouland cror. of rupeel I. too 
meagre for rural d.velopment. It Ihould h.ve bien 80 
thoUl.nd erore rupeel .t l"lt. Hen. MInII.r Ihould urge 
the Finance Mlnl.ter to m.k. I proJialon of, at leut, 
R •. 80 thou.and cror. In the budget for, rural developm.nt. 

(Engll.hj 

·SHRI SANAT ~UMAR MANOAL (Joyangar): Sir, while 
thl. Budget hal provided for an Increan by 20.4% In the 
Budget .upport for the plan, the propol.d outlays for 
agriculture, h.alth, eduoatlon IfId employment g.nlratlon .. 
are low and Inadequate for mlltlng the NCMP goal •. In 
view of the flct th.t the actual Central Plan outlay. In all 
lector. except rural development and communlc.tlonl 
were of the budg.t provl.lon. lut y •• r, the current YHr'S 
m.agr. Incre .... are • caUl. for concem. 

However, I mu.t apprecllt. that, unllk. any budg.t 
In the put, this Budget ha. Ixhlblted lorne .hlft towlrd. 
.mphul. on .mployment g,neratlcn, development 01 
Infrutructure In rural areal and Inv •• tmen! In .oelal 
.ecto,.. 

The National rural Employment Guarante •• chem. 
(NREGS) hal be.n launChed. Thll ,. • combination of 
progr.mme. .uuh I. the on-going programm.1 of 

• Th. Ipnch wu laid on the Tibl •. 
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Sampooma Grameen Rozgar Yojana (SGRY) and the 
National Food For Work Programme (NFFWP), both are to 
be 'Iubaumed within the NREGS. The laid NFFW 
Programme wa. allocated an amount of RI.11000 Crore 
In the Budget 2005·06. Thll year the NFFW Programme II 
converted Into the NREGS with an allocation of RI.11300 
Crorel and If we compare the enhancement made In thll 
budget with the Budget 2005·2006, It II highly negligible 
or we can lay that the" la no enhaneement at 
Implementation. Further the scheme II being ltarted with 
covering of 200 dlstrlctl of the country only which Ihould 
be Inorealed and Ipread aero.. the country without 
neglecting any partl or Statea of the country. 

Secondly, the Swamajayantl Gram Swarozgar Yojana 
(SGSY) Icheme. Thla Icheme haa been conceived al a 
hollltlc .. If·employment programme with the objective of 
eatablllhing a large number of mlcro·enterprl.ea In rural 
areal. Thll II the only aelf·employment programme 
preaently exlltlng for the rural people. In thll Icenarlo, 
allocation of an amount of RI.1200 Crorel would not be 
enough to provide .. If·employment to the rural people 
covering all over the country. Therefore, the Government 
Ihould conllder to Increa .. the allocation for thla Scheme 
and Ihould take efforta to cover more number of rural 
&rIU and people to benefit through thll Scheme. The 
Government Ihould allo plan for Interdicting more luch 
Ichemea for the IIIf·employment IIgment of rural people. 

The Govemment hal launched the Bharat Nlrman 
project having Ilx componenta for building Infrastructure 
and brlnglng ballc amenltl .. to rural India and the Drinking 
Water Supply II one among them. The drinking water 
lupply Ihould cover more habltatlonl and Ichoola and 
the perilitent problem of Ilippage Ihould be tackled by 
conllrvatlon, better operatlona! management and water 
quality monitoring and capacity building at the village 
level. There Ihould be Increued provilion for th. RaJlv 
Gandhi national Drinking Water MI .. lon and for the Rural 
Sanitation Campaign. The Govemment Ihould allo .nsure 
that luch a Mega projects like Bharat Nlrman Ihould not 
luffer with any fundi Ihortage In It I Implementation; 

If we can lay, the National Rural health Million II 
on. of the Important fleldl to b. covered under th. Bharat 
Nlrman Project Rural Health II to be given topmoat priority 
with adequate fundi al there II a wldelpread under-
nutrition among women and children and Itlil the maternal 
and child health remain areal of great concem. 

I hope there would not be any dlugraement that the 
growth of rural India would help Indian BUlln .. s to grow 
and bullne .. In tum can fuel rural growth. Therefore, the 
Bulln"l Sector lhould be entrulted 'With the relponalbility 
and commltmenta for the development of rural India. 

AIIO I would like to urge upon the gov.rnment 'or 
taking n.c.llary IIIPI to maklthe Stall Govemmentl 'or 
proper Implementation 0' thlll achemea and to make u .. 
of the 'undl available through the Ichemea 0' Central 
Govemment meant 'or rural India. Overall, I welcome the 
Inltlatlvel taken by the Gov.mment for the development 0' 
rural areal 0' our country Ind with thll I IUppert thll 
budgetary allocation made 'or the Rural Developm.nt. 
With theae wordll conclude. 

·SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Sir, I need not repeat the WOrdl of our BapuJl, that II, 
Mahatma Gandhi, who lived 'or the down-trodden and 
poor peopl. In their moth.rland. AfWr .. elng their hardlhlp 
and plight even to refull to wore com'ortable clothl and 
to elt 'ood. He II the role model In poor'l life. Unleal WI 
achieve Gram Swlrajya, WI cannot build the Itrong India. 
Let UI Itrengthen Panchayatl-raj. 

All 0' UI know that Indla'i 72 per cent populatIon Is 
rurll billd, and 80 per cent dependl on the rurll work 
'orOl. What II the IMng condition In rural India today? 
Even after nearty 80 yea,. 0' our Independence, our people 
In rural areu were deprived 'rom ute drinking water, aa'e 
hOUIlng, good lohool., comfortable tranlportatlon, health, 
lanltatlon, nutritioul food, rural electricity, good IIbrarlea, 
lportl centre., rurial Indu.trlel, quality primary education. 
A handful 0' people are grabbing all the opportunltl .. due 
to the Ignorance of rural people. Sir, In any civilized loclety, 
communication and tranaportatlon piaYI a vital role. Many 
of our vlllagea do not have uninterrupted transportation. 
Due to very bad roadl, no mod.m vehlcl .. will take the 
rllk of tranlport. So, rural Itudent. Itruggle to reach their 
Ichooll; rural farmers luff., to reach their agricultural 
produce to the market place. In time; rural women atruggle 
to reach the doctor •. On many occallon8, during 
emergency, Infanta face probleml to get timely treatment. 

All the vlliagea should get the frultl 0' Independent 
India. All the opportunltl .. In higher education, pro' .. llonal 
education, educational opportunltlea abroad mUlt reach 
the rural children, otherwlll, there will be a wide QIlP 
between rural India and urban India, which may create a 

• The lpeech wu llid on thl Table. 
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grave social conflict one day. So, let us realise our potential. 
national and social responsibilities to develop India on 
the basis of equaBty. 

Rural women are the worst sufferers of malnutrition. 
Their income level is very low. In spite of our several 
schemes, they are suffering from diseases like anaemia 
ancs other defICiencies. Let us ensure these proud mothers 
of rural India good food and other basic needs. Self help 
groups are extremely doing well in rural India. They need 
more support. I feel. we must set up a National Women's 
Bank to address their financial needs. 

Rural electricity plays a very vital role In Increasing 
their income levels. With a lot of hardships, farmers are 
taking loan from the banks and digging bore wens to draw 
underground water to their agricultural crops. But due to 
the lack of quality power supply and uninterrupted power 
supply, their crops and income are suffering. Let us ensure 
them good electricity to prosper, otherwise helpless 
unemployed people will start to migrate to towns and 
cities which are already posing and causing a challenge 
to the administration. 

Housing is an important need In the society. In the 
villages. almost 98 per cent are living in their century old 
traditional kaccha houses which are not safe to live. 
Recently. in Karnataka, in my Kanakapura constituency, 
Rarnnagar taIuka one whole building coIlapHd due to 
heavy rains. So, Sir, it is our social responsibility to provide 
them financial aid to build the safe houses. 

In my State during the Congress Government under 
the leadership of Shrl S.M. Krishna's Chief Minist.rship, 
Government has done a revolutionary work by building 11 
lakh houses In four and a half years. It should be the 
motive of all the State Governments. 

Rural area must be ensured with compulsory 
sanitation. We must provide {Nary village with overhead 
tanks to ensure safe drinking water. Rural children must 
gat up to date education like computer, good English 
speaking courses to meet the challenges in the modem 
world. Thus, let us resolve ourselves to build India with 
Sampooma Gram Swarajya. 

I am happy to see the allocation raised towards rural 
development in our UPA Government under the leadership 
of Smt. Sonlajl and our Prime Minister Dr. Manmohan 
Singhji. Of course, our Rural Development Minister Dr. 
Raghuvansh Prasadji is having a mother's heart towards 

rural poor, but compared to the rural needs, we mU$t raise 
the Budget furthermore. 

{Translation] 

MR. CHAIRMAN: Shri Ratilal Kalldas Varma. Pleas. 
take note of the time. 

SHAI RATILAL KALiDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, here we are talking about viltagea, not 
about cities. Too many talks and discussions are h.1d 
about cities but very few talks and discussions are held 
about villages. Since It Is the topic related to peasants and 
villagers therefore, a little extra time may be allowed. You 
have given me an opportunity to express my views. I thank 
you for the same. 

Ministry of Rural Development - what development 
of villages have taken place even afte.r 58 years of 
independence? The condition of villages have not changed 
till today. The same kaccha roads are there and the same 
mud houses, same water from ponds and studying in 
schools with dilapidated condition and the same commuting 
to far away villages and same problems. How many 
questions should I count and remind you, even after 58 
years, the condition of villages remains unchanged. But 
when our hon. Minister goes In front of media. he boldly 
announces ·we will build India and create new employment 
opportunities for the villagers. How will they create new 
employments? They have talked about employment 
guarantee scheme but if we see the conditions of the 
villages very minutely we would find that proper 
development of villages has not taken place. If some 
development has been there, it is the development of 
those who sit in five star hotels, it is the development of 
those who travel in aeroplanes and expensive cars and it 
is the development 01 those whose income is growing by 
leaps and bounds. But the condition of the villagers 
remains the same. They are unable to manage their two 
square meals. They are in trouble. 

Rs. 11 ,300 crores have been allocated In the bud~ 
for 2008·2007 under the rural employment guarantee 
scheme. Every year 100 days i.e., three months 
employment has been promised to one member in each 
family In 200 districts of the country. Is It possible for a 
person to run the family by working only three months in a 
year. H there 18 a magic lamp of Allaeldln, then they should 
be given that lamp also along with 100 days of employment 
80 that the villagers are able to live with eamlngs of those 
100 days. 
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Rs. 24026 crore have been allocated to the 
department of rural development. Rs. 14018 crore to the 
department of land resources and Rs. 6000 crore have 
been allocated to drinking water supply department. Just 
now, a mention has been made about drinking water. 
There is a severe problem of drinking water in the villages. 
People are leaving their villages. Two days back there 
was a news in the television that a woman in Madhya 
Pradesh brought drinking water from a place a distance of 
2 miles. Her husband took bath with that water. That lady 
said, "I have brought water from a place 2 miles away and 
you took bath with that water." She was so hurt with that 
she set herself on fire and she lost her life for only a 
pitcher of water. Such is the pathetic condition of the 
country today. Go to far off villages. When we go to our 
constituencies, women ask us when will they get water. It 
has rightly been said that more funds need to be given. 
You are from a village, you feel the pain of villages, we 
know that. I met you in Gujarat. You had come to 
Gandhinagar. You have seen the development of villages 
of Gujarat. You very well appreciated it also. Rs. 800 
crores have been given for rural sanitation. But still the 
same garbage and litter can be seen in villages. Even 
today there are no toilets for our sisters, they go out on 
roads in nights. When big vehicles pass by that side they 
switch on the lights of their vehicles and our sisters are 
forced to stand up. This is the condition even now. The 
wise people passing by that side switch off the lights of 
their vehicles. The funds given for toilets is very meagre. 
Only Rs. 50 are given for one toilet. What type toilet can 
be constructed with Rs. 50/-? You have given them more 
money. If wider roads or bridges are not constructed, it 
does not matter much but if you have to undertake rural 
development, you will have to come forward for this. Rs. 
3000 crore have been given for ·Sampurna Gramin Yojana" 
and Rs. 5225.62 crore for "Swarna Jayanti Swarojgar 
Yojana". But this amount is quite inadequate. It needs to 
be incraased further. 

You have taken note of the waste land also. If you 
are going In a vehicle for ten minutes, you will see the 
farms and far next half an hour you can only see the waste 
land. I want to say that this waste tand should be given to 
all the farmers of the villages. Those who do not have 
farms, they should be given this land for tilling purposes 
and for house construction purpose. People need three 
things to live in the country - food, clothes and shelter. 
Thus it can help providing all these three things to the 
village farmers, labourers and poor. If you arrange all 
these three things for them in the village Itself, then none 
will remain poor or hungry. 

Mr. Chalrman Sir, you have allocated Rs. 270 crore 
for desert area development programme. It is quite essential 
to develop desert area too. People in the villages are 
suffering for want of electriCity. There are people in your 
Bihar state who have not even seen electricity. People still 
light earthen lamps there. Today, people are going to 
Moon, Mars but we are showing 'Diya batti' to poor people 
of the villages even after 58 years of independence. It is a 
matter of shame for you and us. Thousands of political 
leaders have come and gone in these 58 years but none 
has done the needful for the country or the villages. We all 
should atone for all that. 

United Nations have formulated a programme for 
poverty elimination at the world level till 2015. But I want 
to know if it has been eliminated from our country? Today 
the poor are becoming poorer and rich are getting more 
and more rich. In other countries the gap between the 
poor and the rich is being bridged but in our country it is 
getting wider day by day. I would like to request the hon. 
Minister that he should give attention to this side also. 

Golden Quadrilateral Scheme was introduced during 
the regime of hon. Atal Bihariji. Under this scheme pukka 
roads from cities will pass through every village. Every 
village through which the road passed, developed well. 
This scheme covers Porbanbder to Silcher and Kanya 
Kumari to Kashmir. Similarly there have been talks about 
linking of river ports with each other . ... (Interruptions) This 
scheme has been \eft unattended now. I urge the han. 
Minister that although it is not the concern of your 
department, but you make some efforts for this also. Apart 
from that under 'Rashtriya Shram Vikas yojna", 170 most 
backward districts of the country were made to dream big 
things. The scheme was formulated by the NDA 
Government and maximum number of districts covered 
under this scheme are from your constituency. I think there 
are 34 districts from your state. The scheme was started 
during the regime of hon. Atalji, wherein 100 backward 
and 13 terrorism affected districts of the country were 
included. The UPA Government increased this number to 
170 districts. There was a provision of incurring 
expenditure to the tune of Rs. 15 crore per district. They 
had also made a provision for this scheme in the budget 
but the most distressing thing in this is that the scheme 
introduced during the regime of NDA Government has 
come to a standstill during the regime of UPA Government. 
You are a witness to it. UPA Government could not translate 
this scheme into action because they could not decide 
where to spend the money. One year has passed in this 
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way. Again they have made the YItIagefI enam big things 
that. they had made budget provlilons for them. You kindly 
pay more attention to It. 

I would like to uk what changes have come In the 
life of a common man after 58 ye8f8 of IndIpendence. He 
has been deprived of many belle facifltles. He has to 
Indutge in endIesa struggle Inewry field of life. Rural 
people got tal .. assurances only. The UPA Govemment 
has made many claims in the Budget. I am not opposed to 
It They can make high claims. They have said that they 
will provide employment to common man and uplift the 
villages but In reality the condition of the 'lillage remains 
the same. 

At the end I would like to .ay that hon. Minister may 
kindly keep his promises. I conclude with these two·llnes. 

-Dash abaci to ham abad, 
Vama sab hoga barbad 

Mantriji mat phlro banke azad 

Gaaon ko bar-bar karo yad-

Mr. Chairman, Sir. I am thankful to you for giving me 
an opportunity to speak. 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI MANI 
SHANKAR A1YAR): Mr. Chairperson. Sir, I am grateful to 
you for giving me an opportunity to intervene in the 
discussion. 

A question has been raised here as to what is the 
purpose behind constituting the Ministry of Panchayati 
Raj. I want to reply because I feel that much clarification 
has not been given in this regard till date. There is only 
one purpose behind constituting this and i.e. the provision 
made in part 9(A) of our constitution may be properly 
implemented and we proceed with our administration under 
that provision. Panchayati Raj is not a project or plan 
sponsored by the Centre but it is an internal component of 
our administrative system and what the Panchyati Raj 
Ministry has to do will be decided after having an 
understanding of thaI. If it is a matter of thousands of 
crores of rupees then ask this question to Dr. Raghuvansh 
Prasad Singhji because my Ministry has only a few crore 
rupees by which I have to complete my WQft(. My work is 
not to allocate the money neither to implement any project 
or plan. My responsibility is only that whatever has been 
done at district. region or village level, as described in our 
constitution, regarding economic or social justice. the 

reaponllbility to prepare plans and Implement them should 
not be of bureaucracy only but elected ntpresentltlvea 
also. That is what Is my work. Although it Is the Central 
Government's responsibility to ensure honour of the 
constitution but thle work Is related to Panchayatl Raj and 
cannot be done by the Central Government but that work 
Is to be done by the State Government under the provisions 
of the Constitution. When our Ministry was constituted 
then Instead of organizing the Ministry I organized saven 
round table meetings of all Panchayati Raj Ministers of 
the country in 150 days only from July 2004 to December, 
2004. During this period Panchayatl Raj Minister of Central 
Government and his associates means Ministers of State 
Governments identified 18 points of Panchayati Raj In the 
meetings. After having identified these eighteen points, 
we have discussed these one by one and unanimously. I 
want to state this emphatically that we reached about 150 
conclusions as to what are the steps to be taken so that 
we could achieve the goal imagined by Mahatma Gandhiji. 
We have decided that we have to cross 18 pOints to 
achieve that goal. To cross these 18 points what are those 
150 concrete steps to be taken because I have placed 
before my colleagues as said from Kashmir to Kanya-
kumari. The gist of these conclusions after holding a 
discussion with them and asked them whether they agreed 
to that. After this, we have accepted the amendments sent 
by them and then these 150 suggestions have been sent 
to the Chief Ministers of States after having passed by the 
Ministers of Panchayati Raj. No Objection had been raised 
by them. Then in April, 2005, I thought that now we have 
consensus at national level, we have the cooperation of 
State Governments also as to what are those guidelines 
by adopting which the imagination and dream of Gandhiji 
can be realised. Now the rest of the work is that all the 
State Governments which have approved these 150 
recommendations should try to implement them. 

I do not have any power to direct from Delhi. If I give 
directions, that amounts to violation of the constitution. I 
can say only that you all have decided yourself as to what 
steps have to be taken. You tell me as to what are 
difficulties in doing that what can I do for you, what type of 
technical Machinery can I give you and is there some 
sources . or cooperation needed providing which Is my 
duty. 

I have visited eight states and two union territories in 
this regard from April last year till date. First of all. I visited 
Karnataka. Kamataka is a very highly placed state with 
regard to Panchayati Raj. Then I visited Weat Bengal 
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becaule Panch.yatl Raj Is already In existence there, 
even before amendments In the constitution. After reaching 
there I thought that we have the Information with which we 
can go to thOle Itates where Panchayatl Raj has not been 
that much luccessful. Therefore, I visited Uttranchal, then 
Chhattisgarh, Haryana and Orissa. Then I visited Rajasthan 
and after that two UT's, Lakshadwlp and Chandlgarh. 

I can tell you with much confidence that although we 
have not reached near the goal but we are marching 
towards that with consensus. It should not be thought that 
nothing is being done regarding Panchayatl Raj the wort< 
is being done and much Is needed to be done. But that 
will be done according to these states. We are marching 
towards the goal fixed by these states hand in hand. We 
have unanimously decided that very first step Is that there 
should be devQlution of power in true sense. I am not 
talking about decentralization but about devolution of 
power. Decentralisation means delegation of powers or 
authority to someone and asking him to exercise those 
powers on my behalf. Devolution of powers Implies 
handing over or transferring one's powers to someone 
else and giving him the complete authority in the exercise 
thereof. There is a mechanism to execute the process of 
devolution which we call as activity mapping. 

14.00 hrs. 

Through activity mapping it is made clear as to which 
work under a particular subject will be executed at village 
level through the process of devolution. Secondly, what 
will be the functions of that Panchayat at the middle level? 
Thirdly, what will be the functions of District Panchayat at 
the District Council level and what do we expect them to 
do? Once this activity mapping is done it WOUld ensure 
that the funds and finances spent by the state Governments 
or the central Government for these works reaches the 
Panchayats which is imperative and justified. Once these 
functions are coupled with finances, the functionary i.e. 
the bureaucracy would intervene there. When these three 
sources unite at any level of Panchayati Raj then it would 
be able to function properly. Unless this kind of transfer of 
powers takes place, Panchayati Raj should be established. 

Sorry, I was told just now that I forgot to mention one 
of the states I visited, I also visited Arunachal Pradesh. 

I am glad to state that many states have prepared 
such activity maps to transfer power and those who have 
not adopted it, are being encouraged in this regard. Once 
activity mapping is done, the Panchayati Raj would start 

functioning on Its own. We will not have to provide them 
any Icheme or project. All the ministries, be it Rural 
Development, Health, Education, Tourism or Culture 
Ministry - will prepare their own schemes and projects 
and ascertain the role and statuI of Panchayatl Raj 
Institutions. For this PL!rpose, we will sit in a meeting with 
our Union Ministers and discuss the possibilities to ensure 
the centrality of the Panchayati Raj Institutions so that they 
are able to perform the work related to economic 
development and social justice at the district or block level 
or at village level and they be associated with the work of 
Raghuvansh Prasad ji or any other Ministry. We have 
made many efforts in this regard and I am happy to say 
that in the new schemes, for example, In the National 
Rural Employment Guaraniee Act, it has been clearly stated 
that these Panchayati Raj Institutions will become principal 
authorities. And planning and implementation will be its 
main functions. Last year the hon. Minister of Finance In 
regard to all the Bharat Nlrman programmes announced 
in this very House that the centrality of the Panchayats 
shall be ensured. With such schemes we are trying to 
explore the possibilities as to how we can give due regard 
to these Panchayati Raj Institutions. A letter by the Planning 
Commission was sent to all the state Governments 
apprising them that the 11th Plan will be based on districts 
plan prepared in conformity with the Constitution. We are 
asking all the state Governments to constitute a District 
Planning Committee. This way draft district plan should be 
prepared in every district and we will ensure them all 
assistance. We hope that we will be able to change the 
mindset of the people and will make them realize that it is 
in the fitness of things to give Panchayati Raj Institutions 
their due position in the society. Similarly, we have to 
percolate it at the village level as well where Panchs 
should be from the village Panchayat itself. We have Dr. 
Manmohan Singh at the Centre who is running the 
Government with his council of Ministers. But the Sarpanch 
should not function hand in glove with the Patwari, 
otherwise the meaning of democracy will not be achieved 
in real sense. If one state is acting in contravention with 
the defined objectives of Panchayati Raj then they will 
have to think twice as to why they are lagging behind as 
compared to other states. The reason is that the State is 
mainly responsible for its implementation. We cannot 
change a law enacted by the Centre in respect of a State. 
You can put this demand there. Besides this, I have sent a 
copy of 150 suggestions to every honourable Member but 
a few Members have sent me the letter of thanks. It is with 
you; you can go through it and see that the State you are 
representing is not running properly. So please support us 
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because everybody is thinking about Implementing 
Panchayati Raj effectively. Sir. I would like to request all 
honourable Members, through you, to go through it as it Is 
with them. If these suggestions are being violated, it means 
that the Minister of that State, who is responsible for its 
implementation is violating his own thinking. You look at 
me and Minister of every State, I hope we can support 
them. We can support them in many other schemes and 
projects like Panchayat Empowerment Investment Fund. It 
will increase resource. Besides, we are preparing Gram 
Swaraj Yojna We hope it will provide an those things to 
Gram Panchayats and Panchayats at every level which 
helps them run the administration of a village. I have been 
given a new responsibility of Backward Regions Grant 
Fund recently, we are preparing its guidelines. Till now, it 
has been announced in budget speech of honourable 
Finance Minister only and I hope that the Cabinet would 
empower us with clear right because it is our responsibility. 
We would certainly discuss this with all Members of 
Pariiament, particularly with those who represent backward 
districts and we will see as to how can it progress. 

I am concluding my speech. You should not forget 
that you are a Member of Parliament. You are not a head 
of Gram Panchayat. If you want to do the work of head of a 
Gram Panchayat then you should contest the elections. 
When you became a Member of Parliament it becomes 
your national responsibiflty. I am not ready to accept your 
statement that if you come to power, then everything will 
be all right and will be done honestly and in your absence 
or if you are not Chairman corruption will prevail there. I 
believe in people of our country. I trnnk only a hungry man 
knows the importance of hunger, only the homeless person 
can understand the importance of home. Only an illiterate 
knows what he lacks being an illiterate. So, I have faith in 
them. As, Shri Rajiv Gandhi ji desired that we should have 
full faith in our people, we should give rights to them, they 
should also contribute. Creation of a country should be in 
the hands of people of that country. Our country has a 
population of hundred crores. Hundred crore people should 
feel thaI they also contribute to it, they are shaping their 
country with their own hands. It is not such that only five 
hundred Members of Parliament, who are sitting in Delhi 
or 30-40 Ministers are shaping this country. Our people 
should shape our country in such a manner that the name 
of our country shines In the world. Bul it is not possible till 
the Indians do not give shape the country . ... (Interruptions) 

SHR! RATILAL KAUDAS VARMA: Mr. Chairman, Sir, 
hOT'ourabte Minister has mentioned the name of Shri Rajiv 
Gandhi just now When he was Prime Minister he had 

mentioned that I send one rupee to the villages but only 
15 palse reach there. He had expressed this view when 
he was himself Prime Minister. What would you say in this 
regard. 

SHRI MANI SHANKAR AIYAR: Because this allega-
tion . ... (lnterruptions) 

SHRI RATILAL KAUDAS VARMA: It is not allegation. 

SHRI MAN I SHANKAR AiYAR: Please have some 
patience, when I was with him he had mentioned this 
many times. The basis of this sentence is that Planning 
Commission had presented a report that administration 
spends 85 paise on itself and only 15 paise reach upto 
common people. Since then distorted version of his 
statement has been presented that 85 percent is swallowed 
by corruption and only 15 paise reach the villages. No Sir, 
it is not correct. It is necessary in Panchayati Raj that we 
should lessen the administrative expenditure. Elected 
representatives of people do not want all those things 
which officials right from Collector to VLO want. Therefore, 
we have reduced administrative expenditure. If the 
administrative expenditure is reduced from 85 paise to 50 
paise then there will be double progress in our work. So, 
we should understand it and encourage Panchayai Raj. If 
administrative expenditure is decreased then people of 
our country will have double benefit. 

MR. CHAIRMAN: Shri Brahmananda Panda ~, now it 
is your tum to speak. 

SHRI KHARABELA SWAIN (Balasore): Honourable 
Minister has said one thing . ... (Interruptions) 

MR. CHAIRMAN: He has just intervened, reply will 
be given later. 

SHRI KHARABELA SWAIN: Honourable Minister has 
raised a very good subject. I want to ask only one thing 
that honourable Minister has said that if an MP does not 
become a Chairman then corruption will be eradicated. 
But while discussing about Gram Sabha I will like to 
mention about Orissa. In Gram Sabha only the influential 
perso.n calls all Sarpanchs . ... (Interruptions) he calls them. 
Please suggest what can be done in this regard? 

{English] 

MR. CHAIRMAN: Shri Kharabela Swain, I am nQt 
allowing you. 



325 General Budget, 2006-2007- PHALGUNA 26,1927 (SAKAl Demands for Grants 326 

... (Inte"uptlons) 

MR. CHAIRMAN: Shri Swain, I have not allowed you. 

... (Interruptions) 

MR. CHAIRMAN: It will not go on record. 

(/nte"uptions)* ... 

[Translation] 

MR. CHAIRMAN: Nothing is going on record. 

... (Interruptions)* 

SHRI MANI SHANKAR AIYAR: As it is not going on 
record I would not reply. But I will request Shri Kharabela 
to accompany me and I will talk to his Government in 
Bhubneshwar and see why it is happening under his rule. 

··SHRI AVINASH RAI KHANNA (Hoshiarpur): Sir, a 
provision of Rs. 11,300/- crore has been made by the 
Rural Development Ministry for Gramin Rojgar Guarantee 
scheme and it has been decided to allocate a total amount 
of Rs. 31,440 crore this year so that the problems of 
villages like unemployment, water, housing and road 
construction etc. can be solved. We all know that India 
lives in villages and more than 70 percent people live in 
villages and most of them are dependent on agriculture 
and wages. If people living in villages are poor, then how 
can we fulfil the dream of India building? It farmers are 
unable to get remunerative prices for their produce and 
commit suicide owing to interest and loans, how can we 
say that India is shining? Does his Ministry know this fact 
that even today people do not get sate drinking water in 
villages. Punjab is considered as a developed state even 
today. The people of this state do not get safe water to 
drink. Today, in Kandi and Beet areas of Hoshiarpur district 
women are facing a lot of problems in bringing water,and 
may be you will be astonished to know that money given 
by you is either spent in papers or is heard in speeches 
only. Where students have to waste their time in bringing 
drinking water before going to school and farmers have to 
waste their time in bringing drinking water before going to 
their fields. How will they develop the area? The area 
which still has drinking water problem, how can it develop? 

Sir, through you, I would like to request the hon. 
Minister thaI special .measures may please be taken for 

• Not recorded 
•• The speech was laid on lhe Table. 

resolving water problem in my area Hoshiapur and 
specially in Kandi and Beet areas and a Central team may 
be sent there to understand the problems and to find out 
their solutions. As has been said that till April 2005, 96.1 
percent of rural population has been provided with drinking 
water facilities and 3.6 percent has been covered partially 
and 0.3 percent has not been covered. Then should we 
think that as per my above statement these data are wrong 
or the 0.3 percent area which has not been covered, is 
only in my constituency. In eight districts of Punjab fluoride 
contents in water are between 3 to 5 percent whereas this 
quantity should be 1.5 percent. In such a situation how 
people of Punjab will get safe drinking water? Government 
should look into it. 

Sir, a poor down-trodden person's child studies in a 
village school, but it is very painful that if schools are 
there, the condition of building is very miserable.· If building 
is there then no teacher is available there, then where 
should the poor and down-trodden's child go to study? 
Can we fulfil the dream of India building without educating 
children? I would request the hon. Minister that proper 
arrangements should be made for village schools and 
their staff so that poor, down-trodden and farmer'S children 
can get education. A lot has been said in the budget 
regarding roads that roads have been provided in villages 
under Pradhan Manlri Gram Sadak Yojana. I would like to 
give only one example that in my constituency people 
have been dreaming since independence to get a road of 
five kilometres from Kot Patyal to Nangal Zariyal. But even 
today, due to non-availability of this five kilometre road, 
people have to detour 90 kilometre through Himachal 
border. Nearly one lakh people will be benefited by this 
road. But unfortunately this road has not been constructed 
till today. I have only said this as an example. I wish that 
you will give due attention to it. 

In the end, I would like to draw the attention of the 
hon. Minister towards one point that in Punjab's Kandi 
area under forest Act. Farmers can not use their land 
according to their wish, neither they can cut those trees, 
which they planted for their use in tough lime and nor do 
they get any compensation for the same. You might have 
read and heard that a good number of young people from 
Punjab are in Pakistan jailS. The reason for this in that 
they went there in search of employment but they have 
been caught by agents and now they are languishing in 
jails illegally. Most of them are from villages. Had these 
children got work in villages they would have worked for 
the development of their country and not have been in 
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jalla. People are coming to cities from villagea and creating 
an Imbalance. If vlllagea have work, education, medical, 
sate water and road facilities then why would people run 
towards cities? I, therefore, request you that there Is a 
need to provide more & more funds for the development of 
villages and It Is to be ensured that work Is actually done 
and people are able to work for area's and country's 
development by taking maximum advantage of govemment 
schemes. 

[Translation] 

SHRI BRAHMANANDA PANDA (Jagatsinghpur): Mr. 
Chairman, Sir, I am extremely obliged for giving me an 
opportunity to participate In this debate. 

Sir, so many sweet announcements are made in this 
august House but the real approach towards the rural life 
Is really far away from the real development. As you know, 
Orissa is a very backward State. It has become the disaster 
capital of India. It is under constant threat of flood, cyclone, 
drought, etc., and as a result of which, the financial 
backbone of the entire State has collapsed. My humble 
appeal to the hon. Minister of Rural Development is that 
we talk about the national integrity and with regard to the 
regional balance between the different States. But the 
regional imbalance, which is created with regard to the 
State ot Orissa, is really shocking. Though Orissa is vastly 
rich in natural resources, we feel proud of the fact that tor 
years together, we have been supplying coal, iron ore to 
the entire country for its economic growth. But actually, 
proper attention has not been given to the life of rural 
people of my State. As a result of this, the real Spirit of 
rural development has not yet touched the people of Orissa 
State. 

I would like to bring to the kind notice of the han. 
Members that Shri Biju Patnaik, late lamented leader of 
this country, a hero and a true patriot, made immense 
contribution to the entire country. His contribution will be 
remembered in the history of India for centuries together 
because he was the only person who rescued the Supremo 
of Indonesia. This party has been named after the great 
son of the soil of Indonesia. The motto of the great leader 
was that 'every State of the country should equally grow'. 
He dreamt that 'every State should economically prosper 
so that the dream of a prosperous India can be achieved'. 

I represent a State, and a Constituency, which starts 
from Paradeep Port and Konark Temple, which is one of 
the wonders of the world. But I find that rural roads are in 

such a wretched condition that the poor people In the 
rural areu are not able to approach a hospital. The roads 
are never maintained. The way the rural roads in rural 
areas are constructed II that they are never properly 
attended by the people. The Integrity, the honesty and the 
dedication for constructing a road In rural area Is really far 
away from the truth. 

I would like to appeal, Mr. Chairman, that Orissa 
needs special attention under Pradhan Mantri Gram Sadak 
Yojana. As you know, 47.15 per cent of people are living 
below the poverty line. Most of the people belong to 
Scheduled Castes and Scheduled Tribes. In Orissa, there 
are many wonderful things like the Chilka Lake. It attracts 
not only the people of this country but also the people of 
the world. Chllka is a nice lake. Shri Gopbandhu D8s, the 
maker of modem Orissa, while he was travelling in a train, 
cited a poem. 

"Rak Rak Khaney Baspiya Sakat 

Dekibi Chilika Charu Chitrapatta 

Chitramnnejanu Nahi Anubhaba 

Bastaba Biswaki Chhabi Sambhaba." 

With all the vast resources, a State like Orissa is 
neglected and no proper attention is paid to it. Rural 
development is a mere slogan. The needs of rural people 
are never attended. 

Drinking water has become an acute problem in my 
State of Orissa. So far as the coastal, the sea-belt is 
concerned, on 14th March, I had been to one of the places 
in my constituency. I found that there was a large gathering. 
The female-folk had to cover a distance of two to five 
kilometres to collect drinking water. They are deprived of 
getting a cup of drinking water even after 58 years of 
Independence! I do not know when they will get it. We 
make all sweet announcements in this august House. The 
real approach to our rural life is not correct. The targets 
are never achieved. My humble appeal is that the dream 
of a prosperous Orissa should really materialise. 

Rural roads, which are constructed, are never 
maintained. Nobody looks after the maintenance aspect. 
Invariably, there are absolutely no roads to approach the 
town areas though we say that we are here for Bharat 
Nirman. The dream of Gandhiji, the Gramiya Swarajya 
should actually materialise through the different policies 
and programmes of the UPA Govemment In this regard, I 
would like to point out that as per the latest estimates, stili 
47.15 per cent of the population is living below the poverty 
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line. ThOle who belong to backward areas of South and 
North-We.t Regions have an unequal share of poverty 
burden. Those who belong to Scheduled Caste and 
Scheduled Tribe communities are facing the worst 
situation. They are stili deep in poverty. The UPA 
Government Is taking several representations and appeals 
from the people but It has done precious little to Improve 
rural life . ... (lnterruptlons) 

With regard to distribution of houses under Indira 
Awaas Yojana, I would like to say that we see that a poor 
person who is really living in a hut has never seen the 
pucca house. I find that such poor people are deprived ot 
getting a house under the Indira Awaas Yojana whereas 
an affluent person, with all facilities In his life, is having a 
house under this Yojana. This shows how the dlstnbution 
system is implemented and who is the person actually 
getting the ~nefit under this Scheme . ... (Interruptions) 

MR. CHAIRMAN: Please conclude. Shri Prabodh 
Panda to speak now. 

SHRI BRAHMANANDA PANDA: In this connection, I 
would like to appeal to the Government that fO( rural 
development, the Rural Development Ministry should 
declare a special package for Orissa to remove the 
regional imbalances. 

Mr. Chairman, Sir, as you know very well, Lord 
Jagannath, who is preaching the theme of peace, prosperity, 
love and brotherhood among mankind, is In my State of 
Orissa. The theme of our culture is true devotion. Dasia, a 
Scheduled Caste person, was a great devotee of Lord 
Jagannath. Like that, Salabega, a Muslim, was a great 
devotee of my Lord Jagannath. In such a situation, if the 
rural life of Orissa is neglected, then Lord Jagannath will 
never excuse the Rural Development Ministry . ... {Interrup-
tions) So, it is high time that Orissa should be given all 
priority for the development and all-around prosperity. 
... {Interruptions) 

MR. CHAIRMAN: Shri Prabodh Panda Please speak 
now. 

SHRI PRABODH PANDA (Midnapore): Sir, how can I 
speak if one Panda is not allowing another Panda to 
speak? 

SHRI BRAHMANANDA PANDA: We are all best 
friends. He is my senior. 

MR. CHAIRMAN: Please conclude. I have called him 
to speak. 

SHRI BRAHMANANDA PANDA: WIth these worda, I 
extend my heartfelt thanks to you for giving me the 
opportunity to speak on the Demands for Grants of the 
Ministry of Rural Development. 

SHRI PRABODH PANDA: Mr. Chairman, Sir, I rise to 
broadly support the Demands for Grants of the Ministry of 
Rural Development. 

Sir, it is already stated by several speakers in this 
august House and It Is known to you very well that Bapujl 
remarked that India lives in the villages. But I would like to 
submit that the villagers of our country have been deprived 
of their due share since Independence. 

We thank the UPA Government because this 
Government at least thinks about the genuine problems of 
the villagers and the Minister of Rural Development Dr. 
Raghuvansh Prasad Singh Is a very efficient enough to 
handle this Ministry. When he was sitting in the Opposition 
Benches, he used to raise many matters related to the 
villages very forcefully, but now eventually he has taken 
charge of this particular Ministry which is related to 
development of the villages of our country. So, I, once 
again, specially extend my thanks and gratitude to him. 

Sir, the UPA Government has already gathered a lot 
of experience from the past and that is why they are giving 
more emphasis to this Ministry. At the outset, I would like 
to suggest that the UPA Government should set up a 
Group of Ministers for the development of the villages. 
The problems of the people living in the villages are multi-
dimensional and only one Ministry, that is, the Ministry of 
Rural Development cannot solve all the problems of the 
rural people. The Ministries of Agriculture, Water Resources, 
Panchayati Raj, Human Resource Development and other 
related Ministries should come together and a special 
Group of Ministers should be set up to deal with the 
problems of the villages. 

Sir, we see that an amount of Rs. 11 ,300 crore have 
been allocated to the National Rural Employment 
Guaranteed Programme. May I ask the Minister whether 
he is happy with this meagre allocation for this 
programme? At the initial stage, they are going to cover 
200 districts of our country. If we take that a minimum of 5 
lakh employment opportunities to be created in each district 
on an average, then the figure may go to more than Rs. 
60,000 crore. How can this meagre amount cover 200 
districts of our country? So, I would request the Minister to 
think over it so that enough allocation is made for this 
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programme. I feel that at least Rs. 50,000 crore, if not Rs. 
60,000 crore, should be allocated for this purpose. 

Sir, there are other schemes like Bharat Nirman. But 
Bharat Ninnan cannot be done without improving the life 
style of the people of rural India. 

Sampoorna Gramin Rozgar Yojana, National Food 
tor Work Scheme. Assistance to the DRDA, Rajiv Gandhi 
Swarozgar Yojana and all these schemes are there. 

Now, I come to the problem of drinking water supply 
and the problem of sanitation in this country. May I know 
from the hon. Minister how many villages are still facing 
the drinking water problem? The hon. Minister may kindly 
reply to this in the course of his reply to this debate. In my 
opinion, the money allocated for that is very meagre. More 
money should be given for that. Even for the sanitation 
work also more funds should be allocated. 

As far as land use is concerned, it is a general term. 
Without land reforms, land use is meaningless. Most of the 
States of our country are ignoring the land reforms policy. 
They are ignoring the ceiling of the surplus land to be 
distributed equally among the poor people. I mean to say 
that the egalitarian system of the surplus land is not being 
done in most of the States of our country. 

In the Common Minimum Programme of the UPA 
Government, it has already been stated that the 
Government will implement the land reforms programme 
across the country. But it is still not being implemented. 
What is this attitude? Without proper land reforms, the 
land use policy has become useless and meaningless. 
Only proper land refOfTTls can change the social equation 
in the villages, the social equation of the down-trodden 
people, the Scheduled Castes, the Scheciuled Tribes, the 
backward classes and the poorest of the poor. It is not at 
all understood, how they can stand in life, how their 
economy will improve and how their lifestyle will be 
enhanced. So, this area should be given proper emphaSis. 
As far as land use is concerned, what sort of proposals 
are there, it should be clarified to us. 

As far as human resources are concemed, the Sarva 
Shiksha Abhiyan is a very good thing. But for that, proper 
emphasis should be there. That problem should be 
addressed to property_ 

Sir, I am not going to take much time of the House. 
Many things have already been stated by various hon. 
Members in this House. During his intervention, Shri Man! 

Shankar Aiyar. the hon. Minister of Panchayati Raj hu 
stated many things. But with humility I would like to submit 
that I am not convinced with his arguments. After coming 
to power of the UPA Govemment, Shri Man! Shankar Aiyar 
used to move around the globe. Now he is moving around 
the States and I think, in the coming days he will be 
moving around the villages. 

I raised the matter of Panchayati Raj several times in 
this august House that Panchayati Raj should be one of 
the agenda for governance in this country. I have stated 
that it should be discussed at length. But it is not being 
discussed properly. So far as my· State of West Bengal is 
concerned, we are running panchayats quite well. It has 
already been appreciated by one and all. Our departed 
Prime Minister, Rajiv Gandhi Ji, had also appreciated the 
system of Panchayati Raj in West Bengal. Now, It has 
already been democratised in forming the village level 
development committees. I would like to know how many 
States of our country have already passed the rules for 
delegating the power to the rural panchayats or the gram 
panchayats. This should be discussed threadbare. 

I do agree with Shri Mani Shankar Aiyar that 
democratisation means delegation of power to the villages, 
delegation of power to the panchayats. So, we should 
know, how many States have come up for delegating the 
power to the rural panchayats. 

All these things should be discussed in a proper 
manner in this august House so that we can express our 
views. In short, I once again support these Demands for 
Grants. I think, the han. Minister is efficient enough. He 
knows the basic problems of the villages. He is not 
superfluous like many others of our country. So, I think, he 
will think it property and do justice to this Department by 
allocating more money for the development of the country. 

[Translation] 

SHRI KISHAN SINGH SANGWAN {Sonepat}: Mr. 
Chairman, Sir, today, discussion is going on the Demanda 
for Grants of the Rural Development Ministry. Several hon. 
Members expressed their views on these demands and 
the whole country knows that India lives in villages. 70 
percent ·population 01 the country lives In villages out of 
total population of the country, nearly 70 crore lives in 6 
lakh villages. Amongst our hon. Members nearty 70 percent 
belong to rural areas. Our hon. Minister also belongs to a 
village. Hon. Minister is very capable and he has strong 
feelings for villages. 



333 General Budget, 2006-2007- PHALGUNA 26,1927 (SAKA) Demands for Grants 334 

Sir, when the hon. Minister was not a minister and 
was sitting In opposition, he used to present issues of 
village people with such a loud voice that we were forced 
to remove our headphones anet sometimes the situation 
became such that we used to demand for silencer 
alongwith headphones. I would like to thank the hon. 
Minister because he strongly raises the voice of the people 
of the area to which he belongs and even today, he is 
running his MInistry very strongly. 

Sir, the reality is that even after 58 years of 
Independence, development has not taken place in 
villages. People living in villages constitute a big segment. 
It has backward classes and down-trodden people. Their 
financial condition has not improved significantly and nor 
government has been able to do something for the 
development of villages. Unless people living In villages 
are provided social, financial and basic facilities, villages 
will not be considered developed. Even today, villages 
have many problems like education, health services, road, 
water, electricity and hospital. Population went on 
Increasing but development did not take place accordingly. 
It Is 8 continuous process but even after such a long time, 
government has not made efforts for any significant 
Improvement. 

Sir, as per figures mentioned In the Demands for 
Grants, an amount of As. 31444 crore has been allocated 
for rural development, which Is only rupees 7 thousand 
crore more than the previous year. I would like to bring 2-3 
points to the notice of the House, through you, that a lot is 
being said about Employment Guarantee Scheme. Under 
this scheme Rs. 113 crore have been allocated to be 
spent in 200 villages. I do not want to put question mark 
on this right now. I will ask about this after completion of 
one year. Then I will ask the hon. Minister as to what 
impact has been made by the scheme which was started 
and how much successful Is It? 

I want to state about 'Swam Jayanti Swarozgar 
Yojana' that last year an allocation of Rs. 899.94 crore 
was made and this year allocation of just one thousand 
crore has been made. This kind of meagre increase in 
allocation has been made. In the Sampooma Gramin Yojna 
allocation of Rs. 7650 crore was reduced to Rs. 2700 
orore and for Food for Work Scheme the allocation of Rs. 
5400 crore has now been reduced to Rs. 4050 crore. For 
rural Housing Scheme allocation has been Increased 
marginally from Rs. 2475 to As. 2625 erore. Pradhan 
Mantrl Sadak Yojna which is the most popular scheme for 
the rural people and allocation for that scheme has been 

marginally Increased from last year's allocation of 
As. 3835.35 to Rs. 4353 crore, for land reforms a marginal 
increase of allocation from Rs. 1399.20 crore to Rs. 1421 
crore has been made. For barren land it has been reduced 
from Rs. 453 to Rs. 452 crore and for desert land it was 
increased from Rs. 268 to Rs. 270 crore, i.e. an increase 
of only two crore rupees. That means for a few schemes it 
has been decreased and for a few it has been marginally 
increased. And we are boasting of India shining. With this 
small budgetary allocation can we actually make 
development in India? With these figures can we make 
development in India? I feel that our Minister of rural 
development is now not paying proper attention. The air 
conditioned rooms of the Secretarial have made him a 
changed person. Here the figures are presented after 
being calculated in the Air-conditioned offices and 
cottages, the public is being misguided. The ground reality 
in the villages is altogether different, but the statistics 
presented here are all concocted . ... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: North Eastern 
area has not been included in these figures, whatever you 
are naming as decrease that has actually nol taken place. 
I will tell you of the whole story . ... (Interruptions) 

SHRI KISHAN SINGH SANGWAN: I am telling you 
that. This is all jugglery of figures. In reality on the ground 
level, the facilities for the rural people have not increased 
much. Total central scheme of what you were saying is, to 
the tune of Rs. 24025 crore as compared to Rs. 21334 
crore. An increase of Rs. 3-4 thousand crore has been 
made. All this is an eyewash. Its nothing but jugglery of 
figures, all this are a coneocted figures, by showing an 
increase in allocation people are being misguided, of 
which you are aware as well. You also belong to rural 
area. 

Agriculture is no more a profitable business. Therefore 
farmers are committing suicides. Farmers get neither 
electriCity, nor water, nor remunerative prices for their crops. 
Every time problems of farmers are discussed in this House, 
every member share the concern, but, In reality I do not 
think that the discussion has resulted into a concrete action. 
Farmers are neck deep in debt, sui<:ide cases are evident 
from the states of Punjab, Andhra Pradesh to Haryana. 
The most important thing is that problems of farmers are 
widely discussed in this House but to what extent the 
problems are solved or not solved, that we all can see. 
Here the problem of downtrodden is widely discussed but 
a large chunk of this backward section Is formed by the 
rural artisan, blacksmith, carpenter, washermen, oilmen, 
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barber. 'Ohlwar' and cobbler. Problema pertaining to them 
are not widely diacuaud and their traditional prote .. lon 
and their mode. of employment. all have been ruined. 
Ba&a, Tata, Oalmlya. Blrla • other big bulld.ra have tak.n 
over the prote.alon of the.. amall artlaana. Th.y h.ve 
become wlterl... and art migrating toward. the urb.n 
.,.... They are given nllther any ooncnllon In the 
InterHt. nor their .maII sc.I. proflilion .,. promoted nor 
they.,. glv.n any .ublldy In .Iectrlclty. Th. Government 
II not paying attention to them. Thll ia .uch a big .ectlon 
of our country. They .r. poor peopl •. The hon'ble Mlnl.tar 
mult pay .ttentlon to them and you .hould take .peclal 
In .... t In the peopl. of the backward cI ...... 

Women form a large part of our country. Around 50 
peroent population of our country II women. Ev.n after 58 
yeara of Independence the condition of women ,.malna 
the .ame. Economically and loclally allO th.lr condition 
remalnl the .ame. No doubt lome women In cltle. have 
attained education and made progfll. but In the rural 
are .. the condition of our II.tera ,.maln •• ame and they 
are vlct1ml of explOitation. They have be.n vlctlmlz.d 
IOCIaIly. No lpICial Icheme hu been Ilunched for their 
upllftmlnt. It II need of the hour to pay attention to them 
Il10. 

Every time we dllCUl1 In the Houae about the Natural 
oaIamIty and the probleml faced by the farmera. Sometime. 
there II a lltuatlon of flood. Sometlmll th.,. II drought, 
aometIme th.,. II hailltorm and aometlme th.,. II an 
InfeItation of aome lnaect. Every tim. dilcuilion takll 
place, but till now no apeclal policy h .. been formulated. 
Crop lnaurancelOheme wu .tarted during the Govemment 
0' Shrl Alai Blharl VejpaYH, but that hal not been fully 
IqtIementld. The,. I. a ICOpI for Improvement. Credit 
card Icheme wu ltarted for farmera. That hu certain 
lacunae. It nMd. Improvement. Unlet. and until concrete 
provI.lonl are made In the budget for farma,. and poor 
people, the problem cannot belolved. 

Sir. Panchayatl Raj Mlnl.tar wu laying that the extent 
to which Panchayatl Raj Inltltutlon. a,. atrengthened the 
rural development .chem" would be Implemented to that 
extent. But we can 1M that In ,.allty Panchayatl have no 
pow.r. Bureaucratl and BOOI have real pow.rl. 
Panchayatl have neither any financial pow8ra nor do they 
have any admlnlltr-.tlve pow8ra. II we do not Itrtngthen 
our Panchayata and unlel. we delegati rights to thlm 
centre and ltat. Governm.nt cannot Impl.m.nt the 
acheme. In an appropriate manner .nd no progr ... can 
take place. 

Sir, a few day. back thll I .. LIe wal ralHCI In the 
P.rllament that our traditlon.1 .porta becoming .xtlnct. 
Today sporta like Kabaddl, Hock.y. Football, VolI.yba" 
.nd wrlltllng art becoming extinct. Whole country II 
concentrating on cricket only. Cricket II a game of lilt. cI.... and of bu.lnlll cI.... Our traditional sporta •• 
becoming extinct. Rea.on b.hlnd thl. I. that the 
Govemment It not paying att.ntlon to It. Thla II .110 a 
problem that th.,. II no .pace In vlllagli for pl.ylng 
the .. gamll. The a,.a of 'Lal dora' of vlll.gll h.1 not 
been Increuld. Th.,. II a nlld to Inc,. .. e the ·L.I dora' 
.,... The,. II no common land I.ft now. Th. land of 
common land .hould now be .cqulr.d 10 that chlldr.n g.t 
• ground to play. 

Sir, I want to uy one more thing. You must h.ve ailO 
suff.red thlt thing. Whenever w. go to vlllag .. and meet 
the play.ra they alway. requllt to get • .tadlum 
con.tructed for th.m. Pilau ext.nd a helping hand for 
sportl .. we do not g.t .ny thing from the Government. 
VIlIag .. do not have common land or ar.a. Therefore we 
Ihoulcl be given perml .. lon to ,.1 .... fund. for MPLADS 
fundi for the conlINctlon of .tadlum for promoting aporta 
10 that WI can purchue 'porta goodl for children to get 
the ltadlum con.truottd for them. Thl. provl.1on Ihould be 
made to promote lportl In the vlllagli. 

Sir, It hal btln 58 yea,. Iince we became 
Independent; but we are not able to provide ufe drinking 
wat.r to people. It II my requllt to the hon·bl. Mlnlltlr 
that h •• hould dilCUli thla matter with the Mlnllter d.a1lng 
with MPLAOS .nd make a prevl.lon for r.i.a .. of funda 
from MPLADS towardl aporta and provilion of lafe drinking 
w.t.r. Swajal Oh.rl Sch.me w .. ltarted by AlaIJI. It proved 
to be quit. IUCClllful. In thll .ch.me 80 percent fund I. 
reIIutd by the Govemm.nt and 10 percent contribution 
II made by the people. But many vlltag .. are quit. poor, 
whe,. Panchay.tl do not have fundi. Th.refor. perml-
ilion mUlt be granled 10 membe,. to make len percent 
contribution from the MPLAO fundi. W. can. make 
contribution In pllce of vlllagll, 10 thlt the problem of 
drinking water can be lolv.d. If IUch kind of permlilion Is 
.'ready th.,. then It I. a good thing. 

sir, after agrlcultu,. •• nlmal hu.bandry I. I lecondary 
louree of Income for farmera, but now Llvlltook hal b .. n 
reduced. There were 454 anlmall per thou .. nd population 
but now th.y have be.n ,.duced to 188. Attention lhould 
be paid to It. Schooll h.v. be.n opened In the viliagel, 
but th.,. .,. no t.achera. For thll purpo .. budget lhoulcl 
be Incr ... ed. 
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Sir, the hon'ble Mlnl.t.r W8I talking about the vl.lon 
of Gandhl)1 that thl. country re.ld .. In vlllag ••. A. long a. 
the village. are not d.v.loped, the country cannot 
progre... But I r.gr.t to uy that w. have forgott.n the 
.... 1 G.ndhl and are adoring • fortlgn Gandhi. Thl. I. 
ore.tlng .11 the problema. With th ••• word., I conclud •. 

MA. CHAIAMAN: I<unw.r Manvendra Singh )1, pl •••• 
d.llv.r your ,pHch from your ... t. 

.. ,(InterruptIon.) 

I<UNWAA MANVENDAA SINGH (M.thura): Sir, I may 
be permitted to apeak f~m thl .... t. 

MA. CHAIAMAN: Ok as you pi ..... 

·SHAI V.I<. THUMMAA (Amr.II): Sir, the .cenario 
emerging from the Implementation of the Bharat Nlrman 
Yo)n. .Imed .t .chleving the pr.ctlcal development of 
vlllagil Indicate. th.t the action plan Inltl.ted by the UPA 
Government for augmenting rural developm.nt, hu given 
a .Ignlflcant targeted direction to the pace of rural 
d.velopment. It I. by dint of Bhar.t Nlrm.n Yo)n. th.t we 
.re able to harn .. s the rllourc .. of our country, .peclally 
the country.ld. rurll lrea. We cannot vlluallze the 
country'. d.v.lopment In the ab .. net of rural d.v.lopment. 
To Ichleve thl. goal the Govemment hu chalked out I .Ix 
point agenda. The .. point. are the fundam.ntal pillara of 
rur.1 dev.lopment without which w. cannot achieve 
.ucoe .. In It. In the field of Irrigation, we have decided to 
Irrlglte tho .. arable fleldl who .. flrm.rs were dep.nd.nt 
on rain water Ind now, th.y will be Ible to Irrlg.te their 
land even If th.re i. no rain. Many Irrig.tion projeCtl have 
btln lying pending for years together. The Gov.mment 
hal decided to compl.te th .. e Irrigation pro).c11 In I 
phu.d mlnner through Acoeler.ted Irrigltlon Benefit 
Programm.. Th. Governm.nt hal .armlrt<tcf huge fundi 
for con.tructlon of rural roldl, but If the Stlt. Govemm.nt. 
allO cooperate then we will be able to conn.ct ev.ry 
vlliag. with all weath.r rolda. Even today, many poor 
peopl. In vlllag.. do not have good hou.... The 
Gov.rnment hal provided A •. 2260 orore for thll purpolt. 

I would Ilk. to drlw the Ittentlon of the Government, 
through thl. Hoult, tow.rd. the fact th.t the money 
Gov.mment of Indll WII .Uppoltd to rei.... to the 
Govemment of Gu)arlt under DPAP, Drought Prone Area 
Progrlmm., hi. not yet been rel.altd. A lot of 
clrel ... n .. 1 I. being wltn .... d In generating new 

• The IpHCh wu laid on the Tlble. 

opportunltle. of .mploym.nt In rural area. through 
CAPAAT and hence It take. three·four ye.ra In CAPAAT. 
Wh.n a propos.1 come. to CAPART, It Ihould h.v. a 
fheed time limit and If It I. not considered In the Itlpullted 
tim. the Government Ihould take action ag.ln.t the officers 
of CAPART. It h.1 allO come to my notice that CAPART I. 
engulfed in corruption, .g.lnst which a special campaign 
.hould be Initiated. 

This year Government has started Rozgar Guarantee 
Yolna to atop migration from rural area. and to elimlnlte 
unemployment In rural areas .nd h.1 given R.. 14300 
crore for thll yolna. Thl. II being welcomed In rural are .. 
but St.te Governmentl need to run thl. Yo)n. In I planned 
manner. Thll scheme should be Implemented In all dlltrlcta 
In • ph.led manner. I, allo dem.nd that thll year It Ihould 
be Itarted In Amrell, Gularat. 

Rural people are It III not getting health f.cllltle. and 
If lom.one falll III In a village then he has to be tak.n to 
city for treatment. The Govemment has ltarted Ruhtrlya 
Gramln Swalthy. Million .nd I th.nk the Government for 
the lame. I al.o demand that • mobile dllpensary should 
be ltarted In Amrell dlltricl. 

Rural people will be benefited from the Increlled 
.mount provided In the Budget for Sarvl Shlksha Abhlyan 
and Mld-dIY me.l. SC, ST and OBC girl. will get education 
with relldentl.1 flOllltl81 under I<uturba Gandhi Bllika 
Vldyallya Scheme and 1000 resldentl.1 schooll will be 
conltructed for this purpolt. 

this House has a .trong belief that rural development 
will get a boo.t from this budget. 

(Engll,hj 

·SHRIMATI PAATIBHA SINGH (Mandl): Sir, I am .ure 
of the priority accorded by the Central Government to 
enhancing rural Infr •• tructure a. well al glnlratlng 
Invtltment and employment hll a number of flaglhlp 
programmee that .. ek to addrtll thl .. priorltl... I am 
grateful for thll opportunity to put forward my view. on 
vlcarlou. III Uti relatld to theae programmel. 

At the overall level, I would like to mention that the 
current stable of centr.lly lpon.ored Ichem.. of the 
Mlnlltry of Rural DlVelopment cover. almo.t .very 
requirement of rur.1 areal and the rural poor. Infra.tructure 
nHd., hou.lng, Improving natural rllource aVlllablllty, 

• The IpHCI\ wu laid on the Tlble. 
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creation of employment opportunities and making available 
productive assets and skills to the poor are an addressed 
by these programmes. 

However. these are discrete programmes with State-
wise allocations. Often State needs and priorities In the 
different schemes do not match these allocations. There Is 
also a difference in the pace of implementation of different 
programmes every year. There is therefore. perhaps need 
to Introduce flexibility for State to make inter-se changes 
in the allocations for different schemes of Ministry of Rural 
Development. This can be on the lines of the autonomy 
made available to States under the old Basic Minimum 
Services now dovetailed into the Pradhan Mantri 
Gramodaya Yojana. Such types of f1exlbirrty can enable 
the States to make proper use of resources keeping In 
view their socio-economic and geographical conditions. 
With regard to specific programmes, we have promised 
our people that by 20~:, Y Gram Panchyats will be 
provided road connecti~ 

Roads are practically the only means of transportation 
in our State. The possibility of providing altematives like 
rail and air are limited due to our topography. Therefore. 
enhancing connectivity through road communication is of 
prime Importance for our State so that our potential in 
sectors like Horticulture, Tourism. Forests and exploitation 
of our Hydel power potential COUld be tapped to the fullest. 
Since the cost of construction and maintenance of roads 
in the hills is considerably higher than In the plains. I 
would, therefore. request the Honble Minister of rural 
DevaIopment to enhance the anocations under PMGSY 
8ultably so that we are able to provide connectivity through 
all weather roads to all our left out villages. 

A large number of our left out villages require road 
construction 1hrough Forest land. As the roads constitute a 
basic need especially in hill areas hence I would request 
to consider amendment in Forest Conservation Act to 
exempt the PMGSY roads from the preview of this Act. It is 
also requested that the road had many times to pass 
through the private agricultural land. This subjects the 
already poor farmers to great hardship because no 
compensation is payable under PMGSY for land brought 
under road construction. May I request the Ministry of 
Rural Development to address this problem by making 
provision in the guidelines for payment of compensation 
baaed on negotiation. 

Watershed Development projects are playing a major 
role in water and soil conservation. afforestation and 

pasture development as also employment generation in 
State. Evaluations have revealed significant gains under 
the programme. Keeping in view the fragile nature of our 
land and the difficult terrain, higher cost is involved in the 
treatment of watershed areas. Hence, the unit cost per 
heater should be enhanced from Rs.SOOOl- per hectare to 
As.SOOOl- per hectare in availability of moisture and 
productivity of land can be enhan~d by ~cifying that 
action plans of projects include appropriate output 
indicators with baseline measurements to benchmark 
improvements. 

I would like to touch upon the rural water supply 
scenario in our state. Our Gov!. has accorded high priority 
to the provision of safe drinking water to all the people of 
the State. There are some left out habitations in remote 
areas. which require high cost lift schemes. The funds 
needed for this have been projected by the State Govt. to 
the Department of Rural Drinking Water supply. It Is hoped 
that this will be considered favourably. The State Govt. 
has also made efforts to implement the Swajaldhara 
Programme. In spite of all the above efforts the State of 
Himachal Pradesh is facing drinking water difficulties due 
to a drought situation almost every year. In view of this I 
"lDUld request the Government of India to provide more 
financial assistance to mitigate the drought like Situations 
in the State. For promotinJ accountability, the PRls have 
been empowered to cheek the field functionaries of IPH 
Department. 

After the 73rd Constitutional Amendment the 
Panchayatl Raj Institutions in the State have been 
strengthened. The Gram Panchayat and the Gram Sabha 
have been empowered to manage and implement various 
developmental schemes. Recently Elections were held to 
Panchayati Raj Institutions of Himachal Pradesh, except 
some of the tribal areas where elections will be held In 
June, 2006. The elections went of smoothly and the new 
PRls have assumed office In the last week of January, 
2006. We intend to bring statutory changes to enhance 
accountability and to give a greater role to panchayats In 
basic services like primary education, primary health, 
drinking water and rural roads. 

National Rural Employment Guarantee Act, 2005 is 
a historic initiative of Govemment of India aimed at attacking 
the problem of rural unemployment in India. In Himachal 
two districts. Chamba and Sirmour have been covered 
under the Act. These two districts have been probably 
selected keeping in view the comparative backwardness 
of these two districts but keeping In view the tough gen 



341 General Budget. 2006-2007- PHALGUNA 26.1927 (SAKA) Demand. for Grants 342 

climatic conditions and economic status. May I request the 
Rural Development Ministry to bring more districts under 
the purview of NREGA In the coming financial year. 

Encouraging sanitation through the intervention of 
IEC activities. School sanitation, strengthening the delivery 
mechanism has been adopted as an Important develop-
mental goal by the State. We undertake to provide fullest 
co-operation of the State of Himachal Pradesh In 
Implementation of this programme. 

State is committed to the development of its rural 
areas and we shall put In out best efforts to censure timely 
and effective Implementation of all the rural development 
programmes of the Government of India. 

[Translation} 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Chairman, Sir, I support Demands for Grants of the Rural 
Development Ministry. I also thank the UPA Government, 
the hon'ble Prime Minister, the, UPA Chairperson honble 
Soniajl, Rural Development Minister, Minister of State and 
officers associated with these schemes because 80 percent 
people of India live in villages and a thought has been 
given to them and a provision of a very handsome amount 
has been made this time for them . ... (Interruptlons) 

MR. CHAIRMAN: You have consumed two minutes 
In giving thanks only. 

KUNWAR MANVENDRA SINGH: Please do not 
restrict me to two minutes time, give me more time, or 
else, I take my seat. ... (Interruptlons) 

A few days back the hon'ble Prime Minister started 
the National Rural Employment Guarantee Scheme for 
which a provision of Rs. 11,700 crore has been made. The 
number of people dying in the country due to unemploy-
ment and poverty Is quite high. In rural areas labourers 
and farmers are committing suicides. This will help them 
because a provision of minimum hundred days work for 
them has been made and maximum they can work for 365 
days. In it at least one member of a family either female or 
male or elder boy can work. He will be employed in this. 
Apart from it, I would submit that as of now only 200 
districts have been covered. The place from where I come 
is the birthplace of Radha-Krlshna which is an important 
religious place. If he includes Mathura in this scheme, 
then I win convey my thanks to him and Radha-Krlshna 
will also shower their bleSSings on him. 

As far as irrigation is concerned, the target of 
irrigating 6 lakh hectares of land In AIBP has been fixed, 
for which there is a provision of nearly Rs. 944.1 B crore. If 
we look at the condition of irrigation, then due to non-
cleaning of canals and non-repair cf tracks water does n9t 
reach In fields. I will talk about my area. From British era in 
Delhi, Haryana, Uttar Pradesh, Westem Uttar Pradesh 
three arrangements have been made - Agra, upper canal. 
Agra lower canal and Ganga canal. In these 58 years not 
even a single provision has been made for a canal due to 
which irrigated area has not increase. I would like to tell, 
through you, the hon'ble Minister that sources of new 
canals should be developed from this money, so that more 
and more water can be provided to land which Is without 
water and the financial condition of farmers can be 
Improved. The lone crop which farmers grow il also 
dependent on rain only. The sources of water are receding. 
There is a need to protect and augment them. More and 
more area of land should be covered under canal-irrigation 
so that agro-productlon may increase. There was a plan to 
"nk the malar rivers of the country with each other. Thought 
was also given to construct dams. Dams help Increase 
power-production and give way to multiple means of 
irrigation. When floods come, they create property-
destruction on a large scale and claim several lives. 
Farmers lose their houses, land and crops In flood. Every 
Member of this House is aware of the destruction floods 
carry with them. 

Today, there is a need to provide for river-cleansing. 
We should carry dredging work to clean out the silt 
deposited in the rivers. You can see that rivers are regularly 
desilted in foreign countries and fresh water is always 
available. It allows the rivers to flow fulJy and freely and 
loss of water is minimalized' In our country the yearly 
floods incur loss of billions and billions of rupees. If we 
pay proper attention and invest money towards river-
cleansing we may get rid of floods to a certain extent. I 
would like to urge the hon'ble Minister to address this 
issue. River-cleansing will increase water resources and 
farmers will be relieved. 

This year's budget includes a provision of Rs. 3000 
crore under Rajiv Gandhi Electrification Scheme. The 
'Revenue Villages' have been covered under it. I want to 
come to the issue of my district. In our district, there are 30 
villages under 'Revenue Village' Scheme. You have 
aUocated a sum of Rs. 4 crore for them and the work is 
going on. I would like to suggest that there are many 
medium and small villages too, apart from the 'Revenue 
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VIHaget' and 4 to 10 such village. In number are there In 
a 'Revenue vlUage' at more than one places. 

14.17 h .... 

(MR. DePUTY 5PEAK&A In the Chait'J 

Mr. Deputy Speaker, Sir, I would like to requ.st the 
hon'ble Mlnlater. through you, that the afore.ald medium 
and small village. are deprived of power facility. So money 
should be given to Ihem for electrification work. Our UPA 
Govemment ha. vowed to electrify each and every village 
and hous.hold. Until we electrify these medium and small 
village., nothing much In this direction could be done. I 
would ,!Ike to urge the hon'ble Mlnllter to pay special 
attention towards rural electrification work. 

The allocation und.r Rajiv Gandhi Drinking Water 
MIssion has been IncreuecI from Rs. 3645 crore to RI. 
4680 crore thla time. It Is a matter of pleuure. I would like 
to mention here that when Late Shrl Rajlv Gandhi became 
Prime Minister In 1984, at that time I was also a .iltlng 
Member 0' thiS Hous.· from Mathura Parliamentary 
conatl1uency. I am pleased to state that In his regime a 'Jal 
Nigam' plan was In vogue under which a water-tank u.ed 
to be constructed In a vlUage • ... (Interruptlons) 

MR. DepUTY SPEAKER: You have taken 10 minutes. 
PIe ... conclude now. 

KUNWAR MANVENDRA SINGH: It is a very important 
matter. I reque.t your kind"" to allow me .ome more 
time. It was arranged to con.truct a wat.r tank In a village 
and supply water therefrom to 3-4 village •• A pipeline was 
a1ao laid tor water .upply. That 'Jal Nigam' plan I. almoat 
dead today, In outdated condition. The personnel working 
therein do not get their salarie. due to scarcity of fund. 
under 1hII plan. The women of auch vUlag .. are compelled 
to fetch water from a dl.tance of 4-5 kilometres. It I. a 
matter of shame for aU of u.. Even after 58 years of the 
Indtpendence, the women of this country are bound to 
carry water pota on their h.ads from long dlltanc.. in 
order to get drinking water. 

11.00 h .... 

I would like to requelt the hon'blt Mlntater to pleaH 
take .. for reviving thl. plan. I have no hul1atlon to say 
that for the lut two ye.,., none of your plan. hu .hewn 
any substantial prog,..... The hon'ble Mlntater hal .ald 
that he hal allocated funda for UP. But what are the reaaona 
!hat It has not reached the targeted are .. 1 I have .ubmltted 

at I,a.t 50 proposals for the villager. of my ar.a and 
.tated that by clearance to th ... , many other vlllag •• of 
adjoining are.. will also be getting drinking water. But 
regretfully, th.r. hal been no progresl on these propo.als. 
I would urge the hon'ble Minister to uk the UP Govemment 
to taIce apeolal Intereat In thl. plan and to arrange supply 
of drinking water In the village •• I will be obliged. 

You have allo allocated R •• 5225.82 crore for Prime 
Mlnl.ter Gram Sadek Yojana. I would like to ten the hon'bl. 
Mlnilter, through you, Sir, that a ache me Involving a cost 
of R.. 10 crore In thl. connection wa. approved for my 
dl.trlot, but thl. year I find It. oo.t reduced to R •. 7 crore. I 
have unt .ome projects Involving a total co.t of R •. 25·30 
crore from our .Id. and I requ.st you to pl.... clear 
th.m. If thl. oIearance I. not given, I f •• 1 there I. lomethlng 
lacking In your norm.. Under PM Gram Sadak Yolana, If 
the conltructed road pu.e. by the outer area of two 
vlllag.. yet nol linked with each other, It II dHmed that 
the link hu been established If only one of tho.e vlllagel 
is IInkeel, albeit others remain disconnected. You should 
attend to It properly that all vlllagel under PM· Scheme 
should have to be linked with each other from all po.slble 
side •. Then, there are allied problems with the Health 
Sector. The Health Centres running In rural areal .re In a 
bad .hape. Their buildings· are dilapidated, there are no 
doctorl, no nurses, no medlclnes for women and children 
and they are compelled to luffer and lose their live •. 
Conditions are 10 worse that many a time a pregnant 
woman dellv.rs midway In a Iractor·troney or bull-cart 
even before reaching a medical cent.r. Thl. I. virtually 
.hameful for u.. You should en.ure proper medical 
facllltl.1 In .ach and every h.alth c.nter. 

Mr. Chairman, Sir, we have houling development 
authorltle. In our townl and urban are ••• You have come 
out with a provllion to give hOUHS to the BPL famm ••. 
Why do you not give a thought to make Rural Hou.lng 
Development Authority on the linea of those In urban areu 
10 that the people Ilvtng In rural areas could allo take 
loan from the bank. and con.truct their own house.1 

MR. DEPUTY SPEAKER: Alright. PIt .. e conclud. 
now. 

Smt. M.S.K. Bh.vanl Rajenthlran. 

KUNWAR MANVENDRA SINGH: Ther. .hould be 
hauling authorltl.. In rural areas .Iao, on the IIn.s of 
urban hou.lng development authorltle. like DDA .tc. .0 
that the rural people may alao fulfil th.lr houling nHda. 
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MR. DEPUTY SPEAKER: Now nothing will go on 
record. 

... (Interruption., 

{Tranl/.tlon} 

MR. DEPUTY SPEAKER: I h.ve a lilt 01 more than 
20 members willing to lpeak. I would like the hon'ble 
Minister to reply at 5 0' clock so that we could complete 
the work as per our agenda of today and as decided 
prevloully. It would be better If hon'ble Members take 
18IlIr time to m.ke tnelr points. 

··SHRI RAVI PRAKASH VERMA (Kherl): Sir, It Is a 
m.tter of happlnesl th.t the Govemment il conscious 
.bout the development of rur.' are.s .nd effortl are btlng 
made to make .bout 85 percent pcpul.tlon relldlng In 
rural areas progr ... lve and to uplift their st.ndard of living 
through lpec'.' .cheme •. Due to some re.sonl, obstacle. 
.... coming In the way of the effortl being made In this 
direction which I want to bring to your nolice. 

Panchay.t Bodin working at dlltrlct level .nd 
pI.ylng an Important role .re .lto not free of corruptlonl. 
Due to tnl. a pesllmlstlc environment Is being made .nd 
.ltu.tlon of partl •• n I. btlng cre.ted. In .11 Import.nt 
achem8l, bt It dlltrlbutlon .Yltem or • m.tter of .1I0tment 
of Indlr. AwlS or obllrv.nce of con.tructlon work In rural 
area. or m.tter of BPL Survey, corruption It clearly r.mpant 
everywhere and even the Govemment bod In have also 
btoome a p.rt of thl. corrupt sy.tem due to which the 
proce .. of development ha. got a Jolt. I my .. 1f had ralud 
voice ag.in.t corruptlbn rampant In my dl.trlct as a relult 
of which Mafia prevalent In dl.trlbutlon .y.tem hal come 
to light. Foodgraln. and kero .. ne .mountlng to more than 
R.. 270 crore have been .tolen In Kherl dl.trlct ltaelf. 
2700 FIR. had been lodged .nd dozen. of office,. were 
,u'pended. But nothing happened after that. All corrupt 
office,. have been reln.tated one by one and black 
m.metlng of foodgraln. re.tarted. All the complalntl have 
gone futile. ThrH respon.lble persons have also been 
murdered by this BPL Mafia. But this ca .. Is being hushed 
up. Other .chem .. are al.o being made Ineffective In the 
lime w.y. KHplng In vllw the c.... of corruption In 
the ... Itualion •• ollar report .t n.tlon.1 levil .hould be 
's.uld .0 th.t • comprehen.lve dl.cu88lon can be held 
on thl. I .. ue .nd .y.tem of lupervlslon may bt .ctlve and 
the culprits punl.hed. 

"Not rlCOr«*!. 
• "TtI. IPMCh wu laid on the TabI •. 

There Is al.o a need to make .ub committe .. 
con.tltuted under Panch.yat bodl .. active 10 that peopl .. ' 
participation can be Increased In Panchayatl process .. 
and development schem.. and arrangement. of perfor· 
mance grading of Panchayat bodl.. .hould be made 
under development blocks and Incentivis .hould be given 
to Panchay.t bodle. showing better performance. 

Although provision of work i. being made in every 
Gram Sabha under Employment Guarantee Scheme but 
migration from villages could not be stopped bocau.e thl. 
provi.'on has proved to be Inadequ.te. The Provillon of 
BPL I. the provl.lon made to .ave the people from 
.tarvalion. Thl. I. not ..... tlng the other Important needl. 
So many problem. are coming In the way of the proce .. 
of eradication of poverty due to very .Iow p.ce of 
development of economy In rural ar.... The proce.s of 
converting unskilled labourers Into semi .kllied or .kllled 
labourers Is not moving ahead .nd therefore, we have not 
been a~e to eradicate poverty. Problem of child I.bour I. 
stili prevalent In rural areas and total income of Gram 
Sabha I. not Increa"ng. 

The Govemment of India has given permiSSion to 
FOI In ret.1I IIctlon. Multinational Corporation. are making 
up their mind to do retail buslne.. In India. In .uch 
clrcum.tance. there Is nothing wrong to think th.t contumer 
behaviour of common man will change rapidly and the 
trend of proce .. ed food Items and readymade garment. 
will be prevalent. Thl. market I. a market progressing 
gradually. It I. a matter of concem that most of the 
multinational .uper markets ensure supply of proces.ed 
products from Latin American countrl ... It hal become a 
big ch.llenge. Now Gram Sabha should be converted In 
an efficient economic production unit through Panchayat 
bodlel and monopoly of local products on dome.tlc marketa 
of the country be enlured with the quality, value and 
aVallabllity. For thl., It Is necessary that .peclal direction. 
.hould be given to Panchayat bodies by making an 
pro.pectlve plan In every Gram Sabha and dl.trlct. A 
comprehensive demand base survey of the lotal area 
.hould be conducted and a production blue print of every 
district be made Immediately, In consultation with the 
experts. Due to unneces.ary delay. we have not been 
able to prepare an Inv .. tment blue print In backward 
area. and preclou. time Is wuted. It Is a great re.pon.i· 
bUlty of the Govemment thallI should cooperate with State 
Govemments by making a comprehen.lve action plan In 
this regard .nd en.ure capacity building of r~rellntatlv .. 
of the people and all concemed peraona 6y establishing 
village development Institute. In rural area •. 
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Arsenic polson has been found in drinking water in 
my parliamentary constituency and the areas of entire 
India along the NepaJ border. As a result the poor people 
are turning patients permanently on a large scale. A bad 
effect of this is apparent on the development of women 
and children. I request you that checking of pollution In all 
those Gram Sabhas where drinking water Is polluted is to 
be ensured and availability of safe drinking water be 
ensured increasing allocation for drinking water schemes. 

Rural sanitary programme Is an important programme 
but unfortunately due Importance Is not being given to It. It 
Is requested that approva/ for special p/ans for community 
latrine In Nral areas be given. These experiments have 
been very successful In many areas. It is necessary that 
clean toi4ets of good quality be constNcted Instead of 
temporary ones. 

Pradhan Mantri Sadak Yojana is a very Important 
scheme but roads have not been constNcted after' phase 
three insplte of their approval. More allocation of funds Is 
required for conslNction of these roads and proper 
implementation II also required. One third population of 
India II still living below poverty line and Government of 
India Is making big plana for their upliftment but all 
Ministries are Implementing these plans In their own way. 
Coherence In these are lacking very much and things 
have not Improved much even after so many years, We 
have received infonnation that more and more people are 
coming in the category of below poverty line also. 
Constitution of social security council at national level II 
required to imp/ement these schemes in totality 80 that 
time bound development of all persona living below poverty 
line can be ensured and they can be Included in the main 
stream of economic development of the nation. 

Provision of more allocation of funds Is required for 
Nral development Ministry, I support the demands made 
by Rural Development Ministry. 

(English) 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN (Rama-
nathapuram): Thank you, hon. Deputy Speaker, Sir. I rise 
to support the Demands for Grants of the MInistry of Rural 
Development on behalf of the DMK Party. 

In the words of the Father of the nalion, Mahatma 
Gandhi, India 1Iv .. In the villages. There can be no usured 
development for our country without systematic and well-
organised rural development. 

Today, we are happy to note that our country Is on 
the path of sustained growth. The GOP has grown at 7.5 
per cent plus; the savings rate keeps increasing, and It 
has crossed 29.2 per cent; and the rate of investment Is 
30 per cent plus. All these Indices reflect a growing faith in 
the future of India, and that the economy Is poised for an 
accelerated growth. However, we are saddened 10 note 
that agriculture Is stlll trailing behind In terms of growth in 
comparison with other segments of the economy. 

At this juncture, it will be very apt to bring in the 
words of the great Tamil Saint Valluvar. He says: 

'sulanrumerp pinnadu elagam adanal ulandum ulave 
talal." 

The meaning of these lines Is that: "The worid 
depends on the plough more than on any other avocation 
In Ufe. Therefore, despite hardships agriculture Is still the 
best." 

Agriculture is a really productive vocation, and it is 
the worthiest of all occupations. The farmers doing this 
worthiest job are the founders of civilisation. It is heartening 
to note that the UPA Government has fully appreciated the 
fact that the farm sector hotels the key for sustained growth 
of the economy. 

MR. DEPUTY SPEAKER: Madam, do you want to 
read your speech? I would suggest that you lay It on the 
Table of the House. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Sir, we 
are all new Members of this august House. Therefore, 
kindly help us. 

MR. DEPUTY SPEAKER: All right, kindly continue 
with your speech. We will certainly encourage you. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Sir, we 
need much more time to deliver speeches without the 
papers. 

MR. DEPUTY SPEAKER: We will definitely help and 
encourage you. Please continue with your speech. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: ·In thI. 
context, the hon. Finance Minister rightiy says that: ·UnI ... 
agriculture grows at 4 per cent, whatever combination and 
permutation we may try, we cannot attaIn 10 per cent 
growth ..... 

The Budget of 2006-2007 has launched a set of 
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initiatives to remedy this situation for accelerating 
agricultural growth and rural development. Unless 
agriculture thrives on a sustained basis, rural development 
will be a mirage. Aealising this fact, the hon. Finance 
Minister has consciously made the Budget farmer-friendly. 
In a revolutionary move, the hon. Finance Minister has 
proposed to increase the quantum of farm credit to the 
level of As. 1,75,000 crore in 2006- 2007. Going an extra 
mile to help the farmers, the hon. Finance Minister 
proposes to fix the lending rate on farm credit at 7 per 
cent, and the Government proposes to provide As. 1,700 
crore from the Budgetary resources towards interest liability. 

Generation of employment in the rural sector is a 
crucial weapon to combat poverty and hunger. The total 
allocation for rural employment under the National Aural 
Employment Guarantee Scheme is As. 14,300 erare. 

We are happy to note that the ambitious Bharat 
Nirman programme is on its happy march In terms of 
performance with reference to the six components, namely, 
accelerated irrigation benefits; accelerated :ural water 
supply;' rural roads; rural housing; rural electrification; and 
rural telephone. We are delighted to note that a larger 
Budgetary prOvision of As. 18,696 crore has been made 
for 2006-2007 registering an increase of 54 per cent over 
the previous year. 

We are also quite happy to note that the Budget 
continues all the flagship programmes such as Sarva 
Shiksha Abhiyan, Mid-day Meal Scheme, Aajiv Gandhi 
Drinking Water Mission, Total Sanitation Campaign, 
National Rural Health Mission, Integrated Child Develop-
ment Services with increased Budgetary allocations. 

All the development programmes aiming at all-round 
rural development aptly designed and launched by the 
UPA Government should also be implemented in a sound 
manner. We all know that proper implementation is as 
important as sound planning. So far, the UPA Government 
has launched all necessary efforts to ensure proper 
implementation. We hope the Government of India will 
continue to maintain its vigilance over the implementation, 
and also institute necessary administrative and technical 
mechanisms to carry out quality audit in order to achieve 
flawless implementation of development programmes. 

I would like to record the following suggestions and 
requests with particular reference to my Aamanathapuram 
Constituency. 

First, allocation of resources to rural sanitation 
programme should be substantially stepped up, consi-
dering the urgency to enhance environmental health of 
the villages. 

Second, under the Aural Housing Programme, for 
people below the poverty line. per house allocation of 
financial assistance should be enhanced to facilitate the 
inclusion of a toilet room, to ensure better hygiene and 
sanitation in the village. 

Third, necessary allocation of funds may be made to 
create a corpus for carrying out annual maintenance of 
houses constructed under rural housing, involving 
appropriate contributions from State Governments and the 
beneficiaries. 

Fourth, warehousing including cold storages should 
be set up as part of rural infrastructure programme in 
select places of my Constituency to promote agricultural 
marketing. 

Fifth, a special allocation of funds may be made to 
my Constituency for repairing and rejuvenating lakes, 
ponds and water bodies, with a view to help lrr.igation and 
drinking water supply in villages, considering the fact that 
my Aamanathapuram Constituency is an economically 
backward region, 

Especially in coastal areas like Mandapam, Kadaladi, 
Thiruppullani, the number of ring wells should be 
increased. In the inner dry lands like Kamaesthi, Kadaladi, 
Narikudi and Thiruchulli, the seasonal rainwater should 
be stored in the rivers like Malattaru, Paralaiaru by way of 
deepening and widening the rivers. The Chakkarai Kottai 
and Kalavi Tanks in my area should be converted as big 
reservoirs in order to help better irrigation and drinking 
purposes of the people and cattels. In some more places 
like Kanchirankudi, the desalination plant should be 
started. In Tsunami affected areas like Rameswaram, 
Muthupettai, etc., the mangrove trees should be cultivated 
in order to prevent erosion. Retaining walls should be 
constructed wherever we find habitations in the coastal 
areas of my Constituency. 

Sixth, agro industries may be promoted to generate 
rural employment. 

Seventh, I also urge upon the Government that a 
Aural University may be established to strengthen the 
knowledge base and to accelerate rural development. 
The people of India have voted decisively in the Fourteenth 
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Lok Sabha Elections for secular progressive force., for 
parties wedded to the welfare of farmers, agr!culturallabour, 
weavers, workers and weaker sections of Society, for 
parties Irrevocably committed to the dally well being of the 
common man aero.s the country. These weffare plans 
come under the Rural Development Ministry and the 
development of these poor sections of the society is the 
dream of my revered and most respected leader Dr. 
Kalalgnar. Since the UPA Government concentrates more 
in this field by allocating a good amount in the budget. I 
support the Demands for Grants of the Ministry of Rural 
Development on behalf of my DMK Party. 

{Translation] 

SHRI lAlMANI PRASAD (Basli): Deputy Speaker, 
Sir. I rise to speak in favour of this budget brought by 
Hon'ble Minister of Rural Development. Even after fifty 
eight years of independence. crores of people in this 
country are not getting food property. crores of people are 
not getting pure drinking water. crores of people die of 
diseases for want of medicines and crores of people are 
living in the open, for whom no arrangement of housing 
has been made.' It is a very serious and sad matter. 
Supporting the budget I had also said last year that a poor 
man in this country sells his son for ten kgs of grain and 
sells his daughter for twenty kg of grain to ease his hunger. 
It is a very serious matter that in this country a son is sold 
for hundred rupees and a daughter for two hundred rupees 
and a foreign dog is sold for As. Fifty thousand to One 
Lakh. Honble Minister of Rural Development had made a 
number of assurances in this House last time and he is 
saying so even today. I would like to finish my speech by 
making certain suggestions. 

So far as Indira Awas Yojana is concemed, due to 
price rise no house can be built in twenty to twenty five 
thousand rupees. I, therefore, demand from Honble Minister 
of Rural Development that this amount should be fixed at 
least. Rs. Fifty thousand for Indira Awas Yo}ana keeping in 
view the increasing price rise. At the same time. the problem 
of pure drinking water is there. When we parliamentarians 
go to our constituencies, people there demand that they 
should be given India-mark hand pump but we are 
helpless because we cannot giv9 them this pump. The 
Government of Uttar Pradesh has also said that the 
Members of Parliament would be given one hundred fifty 
India mark hand pumps but these hand pumps could not 
be installed, as ten percent contributions were required 
from beneficiaries. The Members of Parliament from 
opposition also had said that they would make a 

contribution of Ie" pereant and Install India mark hand 
pumps In the villages wherever required and can provide 
pure drinking water in the village.. At the same time I 
would like to say that the moat important question ia that 
despite Indira Awu YOjana, they are not having land,then 
where would they build hou .. s? This problem always 
remains there. In this regard I have a request that 
Consolidation proce .. be started In the whole country and 
the additional land should be distributed among the 
eligible persons of scheduled caste and backward class 
ao that they could build houses on their own land. 

The problem of ration card is also a serious matter. 
Last time also I had said about It but no improvement has 
been made in this direction yet. So far the matter of the 
ration cards Is concerned. the poor have been given the 
cards meant for the rich. The people, who have tractor and 
trolley and own two storeyed houses. have been given 
Annapuma card which is meant for the poor. The people, 
who have no huts or have no shelter, have been given .the 
card, which is meant. for the rich. Even today. it is being 
misused. The ration cards of the poor are with the quota-
holders and they are misused. Goods are being sold from 
the shops but the poor are not getting ration. It is a serious 
matter. I want the Hon'ble Minister to pay attention to it. It is 
true that the progress of villages and the prosperity of the 
country depend on the villages and agriculture sector, but 
last time also I had said that the problems cannot be 
solved unless eighty percent of the budget is spent for the 
development of villages and for farmers. Last time also I 
had mentioned that it we look at the basic problems 
honestly. we will find that the national problems, which 
includes rural problem also, would not have remained In 
the country today. if the constitution of Baba Saheb Bhim 
Rao Ambedkar had been implemented fully. What are the 
nalional problems? These are untouchability, inhumanity. 
inequality. insecurity and injustice. These are the five 
national problems of the country and one of those problems 
is that even after fifty-eight years of independence we are 
unable to give a hut to the poor. Today there is no 
arrangement of pure drinking water for the people of the 
villages; the problem of electricity is there and there Is no 
arrangement of roads. We hail from the villages but as yet 
I.e., even after fifty eight years of independence. those 
villages have not been linked with roads. I would like to 
attract the attention of the Hon'ble Minister towards these 
problems and would finish my speech. My constituency 
Basti Is the most backward area of Uttar Pradesh. Floods 
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play havoc In Dlkslr, Kaptan-ganj, Haralya, Nagarpurab, 
Balti Sadar area of my constituency. The roads have 
broken and the houses got dilapidated. 

I had requelted the Minister to make, at least, twenty 
five thousand houses under Indira Awas Yojana In my 
constituency because the people of this area are in 
difficulties. The people make a demand when we see 
broken huts. I conclude my speech with the hope that 
hon'ble Minister would pay attention to my constituency, 
Basti. 

·SHRI VIRENDRA KUMAR (Sagar): Sir, the mecha· 
nism of the economy of the whole country is linked with 
the development of the rural areas. The economic, social 
and educational development of villages would take place 
automatically if the implementation of the schemes meant 
for the development of the villages is done properly. It has 
been said that through Sampooma Gramin Rozgar Yojana, 
One hundred day's employment would be given but serious 
thinking is required for the employment of the people for 
the rest days so that their families may not suffer from 
hunger. For it, employment opportunities should be 
enhanced by increasing small and cottage industries and 
local products in the villages. The farmers should be 
encouraged to install Tomato sauce and potato chips plants 
where potato and tomato are grown in abundance and 
pulse and rice mills should be installed where pulses and 
rice are grown in abundance. For it important schemes 
like Pradhan Mantri Gram Sadak Yojana, should be 
effectively implemented. Through these roads the farmers 
may carry their products direct to the market and receive 
remunerative prices for their products and the labourers 
will get their wages in time. Pradhan Mantri Gram Sadak 
Yojana was to be completed upto the year 2007 but its 
time has been extended. So increased amount of funds 
should be allocated to complete the scheme in a short 
period and the roads should be built upto the school of 
the village, hospital and panchayat Bhawan. 

Even today, there is the problem of drinking in many 
a village. The women go to fetch water on their heads 
from a long distance. So the work of Swajaldhara Yojana 
should be implemented in these villages on priority basis. 
There should be a provision to contribute from the MPLADS. 
Many states are not getting the funds of this yojana. Madhya 
Pradesh is lagging behind for want of funds for 
Swajaldhara Yojana. 

A number of villages in Devry and Jaisinagar Blocks 
of my constituency, Sagar, are facing a grave problem of 

'The speech was laid on the Table. 

high contents of fluoride In water. Altematlve arrangements 
should be made in all luch villages on priority basis. 

Gramln Swachhta Abhlyan should be made a 
movement as Mahatma Gandhi ji had run Swayam Seva 
and Swachhta Abhlyan. This will help In developing 
villages and at the same time there would be no dlse.se 
in the villages and the villagers will remain healthy. 

There is a need to further strengthen the work of self· 
help groups. By giving priority to the products produced 
by them in government supply, the financial condition of 
women will be strengthen. At some places we have 
received positive results of this and we should reward as 
well as encourage the Samlti there. Even today there is 
problem of electricity in rural areas throughout the Country. 
With the electrification in rural areas the rural people would 
be saved from going to far-off places to get their flour. The 
farmers would be able to irrigate their fields timely and 
with the use of computer they would also be able to come 
in direct contact with the current status of the market. 
Electrification would also encourage setting up of small 
and cottage industries in the rural areas. 

This year unexpected heavy rains and hailstorms in 
the month of February have led the farmers and rural 
labourers suffer heavy losses In many regions of the 
country. In Madhya Pradesh many people have lost their 
lives including four to five persons in my Parliamentary 
Constituency Sagar, Madhya Pradesh. The farmers are 
extremely upset because their standing and harvested 
crops have been damaged completely because of natural 
calamity. This has caused heavy losses to them. The Union 
Government should take some steps towards rural 
development by giving special package as compensation 
for the damaged crops to the farmers of Madhya Pradesh 
along with other States where natural calamities have 
damaged their crops, because if a farmer looses his spirit 
then the entire economy may collapse. The farmers in 
many States are committing suicide due to heavy burden 
of loan. Therefore, if we want to realize our resolution of 
Bharat Nlrman then we have to provide special assistance 
to these farmers. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): The 
Demands for Grants presented in the House by hon'ble 
Minister of Rural Development reflects that. although his 
intention is good but there has been some contusion in 
deciding the priorities. It seems from the papers that the 
Pradhan Mantri Gramodaya Yojana formulated by the 
previous Government had started yielding results. There 
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went fIVe constituents of the scheme - education, electricity, 
drinking water, irrigation and health - but now the scheme's 
name merely has been changed. Till date there Is no 
Pradhan Mantri GramocIaya Yojana under this. At that time 
there were only two schemes, one was S.G.S.Y., which 
was started on 1 April, 1999. You are demanding for the 
same and Its results have also been good. The self-help 
groups have experimented a new thing in the villages and 
you have also appreciated the same. There is no question 
of disagreement on providing employment in conective 
form for any handicraft or small-scale industry. You have 
come up with these demands and we are supporting all 
the demands that have been made. 

The second scheme was S.G.R.Y., which was started 
on 25 September, 2001. Now Pradhan Mantri Gram Sadak 
Yojana is also being run and it has also been taken as a 
constituent of Bharat Nirrnan and the target for this will be 
achieved by the year 2009, whereas earlier it was targetted 
to be completed by year 2007. An objection has been 
raised to this but hon'ble Minister had assured that in hiUy 
areas the standard of 250 was to be achieved after the 
year 2009. There are small villages in hilly areas with the 
population of upto 150, 200 and 250 people. In such a 
way these villages would never be connected by roads 
and their condition would remain as inapproachable. I 
would like to urge that this issue should be reconsidered. 
Honble Minister should reconsider setting the standard of 
250 in the target of year 2009. 

Based on the experience of Pradhan Mantri Gram 
Sadak Yojana one thing that has come to our notice is that 
there are no funds for maintenance of roads constructed 
in the beginning of year 2000, 2001 and 2002 respectively. 
There is no agreement with the contractor or department 
for their maintenance. That is why these roads have got 
damaged extensively and it is no longer possible to use 
these roads. Some kind of provision should be made by 
honble Minister for the upkeep of these roads also. 

In the beginning I was saying as to where can be the 
fault. There is a scheme called Provision of Urban Amenities 
in Rural Areas (P.U:R.A.) for providing urban facilities in 
rural areas. The idea behind this was to build quality 
infrastructure in rural areas itself in view of a large number 
of people migrating from rural areas to big cities in search 
of employment. Similar facilities like Mandi, electricity etc .. 
that are provided in big cities, should be provided in rural 
areas so that migration on such a large scale can be 
checked. But it has not been mentioned separately as to 

how much budget allocation has been made for this. Rs. 
14.60 crore have been allocated for other developmental 
works. The amount has been reduced to a large extent 
whereas there are four to five schemes under this and 
'PURA' scheme has also been included in this amount of 
Rs. 114.60 crore. I would like to urge the hon'ble Minister 
to give some importance to this scheme while finalizing 
this or at the time of bringing supplementary demands for 
the same. There is a need to lay importance to this entire 
scheme because it supplements their aim of Bharat Nirman. 
I would also urge the hon'ble Minister in the direction of 
providing maximum urban facilities in the rural areas in 
future. 

Mr. Deputy Speaker, Sir, two very important schemes 
were running under the Rural Development Department. 
We have been able to get information and review the 
situation through the Monitoring Committee constituted by 
the Govemment at the district level. Their response has 
been really good, but the only thing is that we do not have 
any records and we only give directions for investigation 
that a District Magistrate should investigate the matter. If 
there can be some more deliberation and if some concrete 
action is taken, then we can get some positive results 
thereof. We have got to know from the district that under 
the Indira Awas Yojana a provision of As. 27,500 has 
been made for hiUy region whereas it is Rs. 25,000 for the 
plains. He is aware that our hilly area covers the entire 
Himalayan region. The transportation charges in that area 
are extremely high and the cost of transportation of cement, 
bricks, or steel etc. upto 1 0 or 20 kilometres by head load 
comes tr:: more than double. Therefore, its component 
should be increased. It will not be accomplished by merely 
a difference of Rs. Two thousand five hundred. The result 
is that the houses that are constructed for poor people do 
not prove useful. 

Mr. Deputy Speaker, Sir, now I would like to mention 
about drinking water. In this regard I would like to suggest 
as to how we can utilize water in a collective form or at the 
village level by collecting through rain water harvesting. 
Under the drinking water schemes that are being formulated 
presently, either the water level of natural resources of 
water goes down after two to four years or the source 
dries up completely which causes the schemes worth 
crores of rupees become useless. Therefore, there is a 
need to make special provisions for storage of rainwater. 
Besides, thare Is a need lor handpumps also because 
u"imately when there is no source of water left in summers 
we can use underground water through these handpumps. 
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Therefore, in consultation with the State Governments we 
must provide maximum funds to them. Today, an allocation 
of As. 6 crore have been made for the department of 
drinking water supply. But keeping in view the present 
scenario this amount is insufficient, since we have to make 
available potable water in each and every village by the 
year 2009. It is true that it is not possible to raise this 
amount at present as per OIK demand but in future, I 
believe that Hon'ble Minister will also support it by 
enhancing this amount. T~refore, funds should be 
increased. 

Now, I conclude after mentioning one last point. 
Earlier 'Food for Work' scheme was there which has been 
discontinued. People think that programme for Rozgar 
Guarantee is the same programme have already drawn 
money earmarked for 150 districts in this regard which is 
nearly Rs. 5400 crores. Besides, you have closed a number 
of schemes and managed to get an amount of Rs. 10170 
crore. Though in the beginning Mr. Sangwan was of this 
view but we will not be making comment. Out best wishes 
are with you and in our ·constituencies we will co-operate 
with you and wish that \"9 may get good results and 
whatever suggestions and complaints will be there. These 
will be brought into the notice of the hon'ble Minister. With 
these words, I conclude my speech. 

MR. DEPUTY SPEAKER: Hon'ble Minister, I would 
like to add something to it. In northern states like Bihar, 
Orissa and Uttar Pradesh. There are no teachers in 
Government primary schools. Students and buildings are 
there but no teachers are available there. The children of 
poor people study in Government schools. We cannot 
imagine the development of children and villages without 
teaching them. Can any provision be made which may 
help in the progress of children of the poor people. You 
should think over this issue. 

[English} 

·SHRI J.M. AARON RASHID (Periyakulam): Hon'ble 
Deputy Speaker, Sir, in order to improve the lot of the rural 
poor and to ensure rural development in the country, the 
Union Government is spending thousands of crores of 
rupees. But, there are certain State Govemments that would 
preter to take the credit for implementing such Centrally 
Sponsored Schemes. Not only that, they also tried to throw 
the blame on the Central Government. The UPA 
Government lad by Dr. Manmohan Singh and ably guided 
by our Chairperson Smt. Sonia Gandhi have evolved 

• English translation of the speech OI'iginaily delivered in Tamq. 

several welfare measures for the uplift of the rural poor. 
Whether they are rural development schemes or integrated 
rural development schemes, or Prime Minister'S Rural Road 
Development Scheme, (Pradhan Mantri Gram Sadak 
Yojana), we have been allocating thousands of crores of 
rupees every year. Considerable amount has been 
earmarked for providing drinking water supply to the rural 
masses. 

At this juncture, I would like to highlight the 
controversy pertaining to Periyar Dam at the Tamilnadu 
border. It was raised based on an agreement to last for 
about 900 years. Now, when the height of the dam is 
sought to be increased from 136 feet to 142 feet, an 
unnecessary controversy is sought to be created. Needless 
fears give rise to an unnecessary tension causing disputes 
between two neighbouring States. Though the Supreme 
Court has come to the rescue of Tamilnadu, we are not· 
able to get relief. Hon'ble Supreme Court has given its 
direction. It needs to be implemented. If it is implemented 
fully without any delay, it would benefit at least five districts 
in Tamilnadu. Assured water supply will augment the 
irrigation facilities there. These otherwise drought prone 
districts would be ensured 01 water resources both for 
drinking and irrigation purposes. This would help the 
Government to provide protected drinking water. 

Irrigation canals like Pathinettam Canal constructed 
long back is one of the ancient irrigation systems are now 
dry and parched. We now find encroachments along the 
canal. This results in accumulation of silt. This aggravates 
the problem of floods, especially rain floods like the ones 
devastated Tamilnadu recently. The bunds of canals have 
breached in several places and even houses have washed 
away. These flash floods have washed away several 
houses from many habitats. Such waterways have to be 
desilted and such measures should be included in rural 
development programmes. The prime need of the hour is 
to desilt and reclaim the canal evicting those who have 
encroached upon. 

As such only upto a level height of 120 It. of water 
stored in the dam can be utilized for irrigation purposes. 
Though it is 136 ft., the use of water is restricted to the 
water level at 120 It. As silt has accumulated in a big way, 
water cannot be drawn beyond that level as in VAIGAI 
DAM 75' height after 50' water cannot be drawn. This 
needs to be attended to. The water stored in such dams 
can be utilised only when we overcome the problem of silt 
accumulation. The Periyar Dam in rny constituency is one 
01 the ancient dams in the country and a historical one. It 
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used to store water upto a height of 152 ft. When Dr. 
Kalalgnar Karunanidhi was Chief Minister of Tamllnadu, 
the water level at that dam was 152 ft. Severat changes of 
Governments both at the Centre and the State.resuitlng In 
dlfference of opinion causing disputes have affected the 
dam and now the storage level has been reduced to 136 
ft. Now, the hon. Supreme Court has given a direction to 
raise the storage level to 142 ft. The parties concerned 
must obey the order of the Apex Court and must be willing 
cooperative partners to implement the direction of the 
Court fully. 

In the absence of desilting of canals and In the 
absence of proper water supply in the rural areas around 
my constituency, the menace of water contamination affects 
children and elderly people. Fluoride contamination in 
drinking water has given rise to dental problems among 
the younger generation. Many of the children there are left 
with deformed dentures. It is a common sight in my 
constituency to see school going children below age of 15 
are faced with this fluoride problem. Their teeth are 
yellowish and their eyes are also affected. The people in 
those areas are not able to get protected drinking water 
and that has resulted in these health hazardous. They use 
whatever water that trickle in. The polluted water causes 
several health problems. Hence, I urge upon the Rural 
Development Minister to evolve a scheme to ensure proper 
supply of protected d~jnking water. 

Highways to a stretch of about 50 kms. are there in 
my constituency. From Cumbum in my constituency, you 
take a detour along the 50 kms. long highway stretch, you 
find that it is in the hands of a private estate. A private tea 
plantation is maintaining that stretch of road. It is .only with 
their permission one can go through that stretch. The 
Rural Road Network in that area is highly inadequate 
causing great hardship to the people living there. Since 
people have to take forest routes to go from one place to 
another. they are subjected to the stings and bites of wild 
bees and insects. People who have retired from the services 
in the plantations, Le., people who have crossed 58-60 
years, are having physical deformities due to these insect 
bites. Some of these people have stretched fingers which 
cannot be folded. This is a pitiable condition prevailing 
there. This also highlights the problem of non-availability 
of health and sanitation facilities. Proper shelters have not 
been provided to the plantation workers. It is a vast stretch 
of 32 sq.kms. But, they claim that it is only 1,500 acres of 
land. About 6,000 workers have been engaged to work In 
a plantation that stretches to about 30,000 acres of land. 

The plantation workers there are an exploited lot. They 
have to face severe hardships to earn their Hvellhood. The 
situation must change. 

While taking care to Improve the Infrastructure tacllltlet 
there as part of rural development programmn, our Prime 
Minister has also enacted recently National Rural 
Employment Guarantee Act. I! Is a historic mOve. Severat 
crores of rupees have been earmarked for this programme. 
We must ensure that the benefits of this programme reach 
the masses fully. Now, 200 districts have been selected for 
the Implementation. The number of districts must be 
increased. To begin with at least 200 districts can be 
included. Because this will benefit the rural poor in a big 
way. 

As far as my constituency is concerned, about 200 to 
250 sq. kms. of hill tracts and terrains are there. The vast 
stretch of foot hills remain to be unutilized lands. You find 
this vast stretch of unutilized land to be neither a forest nor 
a land fit for cultivation. This waste land must be developed 
to benefit the rural poor around the place. The Vigilance 
and Monitoring Committee pertaining to this was 
summoned just once after my election as a Member of 
Parliament there. I find lots of money has been spent on 
waste land development there. But the expenditure is only 
on paper. No development has taken place there. That is 
the ground reality. I requested the District Collector there 
to find out whether the funds have been properly utilized 
there. Waste land development aims at providing lands to 
the landless and bring under cultivation the uncultivable 
lands. This will help the poor farmers to improve their lot. 
The Scheduled Casterriibes people living in the vicinity of 
that area would be greatly benefited provided the Waste 
Land Development Programme is implemented seriously 
and Sincerely. Many such people live in those forest areas 
for many years, even many generations. But they are 
treated as intruders and are being driven away by the 
forest officials in the nearby forest areas. They do not get 
shelter, their children do not get education. Such hutrnents 
in those backward areas were provided with single point 
electricity supply when Dr. Karunanidhl was Chief· Minister 
of Tamilnadu. Thousands of hamlets in that area which 
were getting free electricity are deprived of this benefit 
currently. When revenue villages have got power supply, 
hamlets and traditional habitats of the marginal people do 
not have power supply, though it has become an essential 
need of the modem times. I urge upon the Rural 
Development Minister to ensure power supply to those 
most backward remote villages and habitats. The rights of 
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the Scheduled Tribes living in the forest areas must be 
protected. They live there for many decades now in a 
backward condition without basic amenities and education 
with which they can come up in life. 

MR. DEPUTY SPEAKER: Okay, please conclude. 

SHRI J.M. AARON RASHID: If you want me to lay my 
speech, I will do so. Or, if you give me some more time, I 
will conclude It. This is the first time I am speaking In 
Tamil; It is not my maiden speech. 

MR. DEPUTY SPEAKER: If you have the written 
speech, you can lay it on the Table of the House. 

SHRI J.M. AARON RASHID: Sir, this is very important; 
I will speak. 

Rural connectivity and laying of roads in rural areas, 
have nol been attended to in a proper way even after 50 
years of Independence in many districts in the country. 
The Gnayiru village, thai is our native village, is yet to get 
proper road connectivity. Similarty, our hon. Colleague 
Shri Krishnaswami's constituency has got two habitats -
Keel (East) Colony and Mel (West) Colony. The Mal Colony 
has got only mud-path still. Metal roads and proper road 
connectivity is not there in those backward rural areas. I 
would like to record this in this august House. Similarly, in 
Ramanad district, in many of the fishermen villages, you 
~11 find mud-paths only. Metal roads are not there. They 
have not even dreamt of It. Such backwardness must go 
from villages. We have been spending crores of rupees 
for rural development for all these years. RS.4835 crores 
has been earmarked in this year. Rural electrification has 
also got enhanced allocation. Our Hon'ble Prime Minister 
stated that he hailed from a village where there was no 
electricity and he had to study with kerosene lantern lamps 
which had affected his eyes. In remote rural pockets and 
hamlets In the Kodal hills, we find this condition still. 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI J.M. AARON RASHID: Sir. you are giving time 
to Members who speak In English and Hindi. This is the 
first time I am speaking in Tamil. Let me speak. 

MR. DEPUTY SPEAKER: You have taken more than 
ten minutes. 

SHRI J.M. AARON RASHID: Through Rajlv Gandhi 
Drinking Water Mission, Rs.3645 crore were spent in the 
year 2004-05. Rs.4458 crores were spent in the year 

2005-06. With this, the entire Tamilnadu ought to have gol 
protected drinking water by now. t urge the Centre to 
ensure that all the problem villages must get drinking 
water allover the country. We must ensure that the Mission 
is accomplished. Rs.11372 crore to be spent on Sharat 
Nlrman, the comprehensive Rural Infrastructure Develop-
ment Programme. In order to ensure that the benefits 
accrue to the people, the Vigilance and Monitoring 
Committee must have regular quarterly sittings. Though 
they are to be convened once in three months, it has not 
been convened even after six months. This has not taken 
place in my constituency Periyakulam. 

MR. DEPUTY SPEAKER: Thank you; please 
conclude .• 

SHRI J.M. AARON RASHID: Sir, I will lay the 
remaining part of my speech. Thank you. 

MR. DEPUTY SPEAKER: Okay. Now, Shri K. 
Yerrannaidu. 

'SHRI J.M. AARON RASHID: Sir. Special progra-
mmes like Rural employment Guarantee Programme has 
been allocated Rs.11,300 and Food for Work Programme 
has been allocated Rs.2,700 crore. Under SGRY - a sum 
of As. 12,870 crores have been allocated. Prime Minister 
Gram Sadak Yojana has received a grant of Rs.4.220 
crore. 

Sir, I wish to point out here that the State Governments 
run by other political parties. other than the UPA alliance 
partners are spreading false message that Central 
Government sponsored programmes are their own 
programmes. In fact. they are diverting the funds allocated 
under the Central schemes for implementing their own 
schemes. 

In my parliamentary constituency, there are 9 
townships, namely Kodaikkanal, Podi, Theni which are 
lacking proper and protected drinking water facilities 
sanitation. sewerage connections. I have requested the 
District Collector a number of times to undertake a survey 
and submit the report to the State Government so that 
State Government could seek funds from the Cenlral 
Government to provide the above facilities in my area 
through various Centrally-sponsored schemes. I have even 
written a number of letters but all has gone in vain with 
literally no results. This is the sorry state of affairs that the 
Government provides these basic amenities, it would be a 
landmark programme for the people living in the rural 

• The speech was laid on the Table. 
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areas and those people would not forget such a gesture 
from the government when they are specifically lacking 
safe drinking water, sanitation, roads, etc. the UPA 
government should intervene in the matter and provide 
the basic amenities to my constituency people. 

I would like to appreciate last year's Shram Vikas 
Yojana which has been implemented only in the North-
Eastern State and Goa. It is a 100% sponsored programme 
and is provided free of cost. I would request the 
Government that this programme should be extended to 
Tamil Nadu also where there is a need to implement water 
conservation programme, land development programme 
and to control floods. I hope with the implementation of 
this scheme, Tamil Nadu would benefit immensely. 

There are lakhs and lakhs of wasteland in my 
parliamentary constituency. In the last Vigilance Monitoring 
Committee meeting, I had taken up this subject with district 
authorities headed by the District Collector and Project 
Officer but they have not replied to my queries. It seem 
that have misappropriated the funds meant for wasteland 
into cultivable land, country cold irrigate more land and 
rural employment problem well be reduced considerably. 

About six months back, there was flash floods in my 
constituency when a well has caved in causing damage to 
life and property. I have brought this matter up with the 
District Collector. This is happening because of the 
encroaching in the waterways and channels. Hence, I 
would request the Central Government to bring a strong 
legislation to ensure that waterways and channels are 
kept free of encroachment. Particularly, in Andipatti of my 
constituency, many houses have been washed way. State 
Government has extended some relief. My request is that 
the Central government should also give relief to the 
affected persons on such occasions. 

My constituency 1$ inhabited by a lot of tribal 
population in Kodaikkanal High W~.ys viz. Kambam. Mettu, 
Bodi. They are chased away by the forest officials. In such 
a scenario, where will they go? They are illiterates who 
are not in a poSition to write even a writ petition. Their 
rights should be restored and they should be protected as 
guaranteed by the Constitution of India. I would request 
the Government to handover lands on which they have 
been cultivating should be given to tt\em. In fact, they are 
the protectors of forest land. They are not misusing. 

30 km. area has tea plantation whereas only 1.500 
acres is shown. There are about 6,000 people worKing in 

this area where there are no proper roads, sanitation 
facilities, nor transport facilities with the result people are 
suffering a lot. Retired persons are unable to fold their 
fingers. Their fingers are straightened due to insect bite 
and there is nobody to take care of them. This is the 
precarious situation of the people in the area. Government 
should conduct an immediate survey to know exactly how 
many acres of forest land is with the Kodaikanal highways 
viz. Tea Estates and how many acres of Government land 
are being misused by them. They are not even allowing 
the local authorities to enter the area. They are not even 
allowing the workers in the tea estates not to even milch 
the cows, thereby, crushing rights of the employees. I 
would like to stress to the Government to send a team of 
surveyors to know the exact status of the area they are 
cultivating. They are fooling the government by saying 
that they have only 1 ,500 acres. By conducting survey, 
they should take away the excess land from them. give 
only 1,500 acres and through auction, the balance land 
should be given to the small cultivators and workers who 
are toiling day in and day out this process would bring in 
more revenue to the govemment with which it can provide 
roads, sanitation facilities. provide electricity, etc. 

[Translation] 

·SHRI RAGHUNATH JHA (Betia): Sir, Department of 
Rural Development of Central Government has launched 
a programme for the backward, underdeveloped and 
unemployed people. If it is completed within its time frame 
then the dream of Mahatma Gandhi. the father of nation, 
Loknayak Jai Prakash Narayan can be realised and this 
country will emerge as a strong country in the wot1d. 

Honble Minister has implemented National Rural 
Employment Guarantee Act under Bharat Nirman 
Programme which will result into strong Rural Economy 
and stop the migration of unemployed people to developed 
states. 

This Act provides employment for at east 100 days in 
a year to an adult member of a rural family who is wiling 
to work and if no employment is provided he will get 
unemployment allowance. 

When India became free, the builders of our nation 
had a dream that lacs of people who were suffering from 
poverty, illiteracy and diseases would be able to get rid of 
these problems with the help of this scheme. I demand 

• The speech was laid on the Table. 
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that this scheme should be Implemented In each district of 
our country. 

As per the guidelines of watershed development more 
attention has to be paid on the common land of the viRages, 
equality in terms of distribution of profits, Implementation 
of projects and for post project maintenance Institutional 
community participation at village level, emphasis over 
continuous sustainable rural livelihood assistance system 
through self help groups and users groups, capacity 
building as an important component committee systems at 
the state and district level for the monitoring & implemen-
tation and preparation of decentralized planning by the 
local people living in a watershed area. But there Is a 
need to improve in the Implementation of this programme. 

Indira Awas Yojana -

Bihar is a poor and flood affected state. Every year ... 
poor people bear heavy losses on this account and this 
houses are damaged. The houses of nine lakh poor people 
got damaged during previous years due to flood. Out of 
them more than six Iakh people are homeless at present. I 
would like to request the hon'ble Minister that these houses 
should be constructed for the poor people of Bihar after 
conducting a survey In this regard. 

A commendable work has been done under Nirmal 
Gram Puraskar (NGP). I extend my heartiest congratulation 
to them. This year Nlrmal Gram Award is being conferred 
on a large number of Gram Panchayats In comparison to 
the last year by the honourable President Dr. A.P.J. Abdul 
Kalam on 23rd of March. 

Under Sampooma Gramln Rojgar Yojana, Swama 
Jayanti Swarojgar Gram Yojana, DRDAAdministration, D.P.A 
P., D.D.P. and under the IWOP, Watershed Development 
Programme, Computerization of Land Records, Accele-
rated Rural Water Supply Programme (ARWSP), Field 
Development Project, Jaldhara, Rural Sanitation Progra-
mme etc. are such magnificent and Important programmes 
of this department that are getting appreciation' by one 
and all. Now I would like to draw the attention of the 
honourable Minister to some other Issues. 

Pradhanmantri Gram Sadak Yojana - Honourable 
Minister is well aware of the condition of new roads and 
rural roads of Bihar. Under my parlia-mentary constituency, 
roads for Betia, Belwatlya, Raghunathpur Path, Madhopur, 
Baghi, Ramgadhwa Pirpatl Adhakparlyan Parpati 
Phulwaria, G. V.C. Seva Ghodasahan Branch Canal of 

Sugaull block of Eastern Champaran; under Western 
Champaran, Pujaha Parjikha Sant Ghat, from Sant Ghat to 
Pakhnahan, Baghambar Put to Bintoli, Betia to Narkatiya-
ganj, Betiya, Nautan, Mangalpur, Tengrahl Ghat, from 
Betlya to Benya Parekhan, Gulab Chowk to Sareya, Bagahl 
to Tumkadlyan, Pipra, Ranipakdi, Gangauti Railway 
Gumlatl, from Machhargawan Kanal to Sivrajpur Bandh 
etc have been approved by your department but the pace 
of construction work on these roads is very slow which 
should be completed at the earliest. 

I would like to request you that only 20 kilometers of 
road has been approved in respect of Ghodasahan Kanal 
road. If it is extended by another 25 kilometers this will be 
linked from Raxaul-Melari to Ghodasahan and conse-
quently this will become an important road lor Indo-Nepal 
border. 

In respect of Sam Vikas Volana only officers are 
Involved in the supervision and selection 01 the schemes 
whereas people's representations have no involvement. I 
demand that· involvement 01 the people's representations 
should be ensured In the implementation 01 this scheme. 
Last year the honourable Finance Minister inCluded 36 
districts from Bihar in 170 backward districts 01 the country 
and had made a provision for providing Rs. 5 crore to 
each district separately but it has not been implemented 
so far. So, I demand that the aloresaid money lor the 
current year & the last year may be disbursed to the 
backward districts. 

[English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Deputy Speaker, Sir, most of the MPs, 70 per cent of them, 
come from the rural background, from villages. So, this is 
the most important subject for all of us. Mahatma Gandhi 
had said that India lives in villages. About 70 per cent 01 
India's population lives In villages. It is the bounden duty 
of both the Government 01 India and the State Governments 
to provide shelter, drinking water, education, health, 
telephone, good roads, drainage and employment. These 
are the primary objectives 01 the Government under the 
Directive Principles of the State Policy and the Constitution. 
There are separate Ministries for health, education, 
communication and all other areas come under the Rural 
Development Ministry. 

Everybody has appreciated the National Employment 
Guarantee Scheme. It was launched on 2nd February, 
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2005 In Vanapalll Village, Narpeta Mandai, Anantpur 
District. Hon. Prime Minister, UPA Chalrperaon, Chief 
Minister and Rural Development Minister were all present. 
Vurta 18 the second largest circulated newapapera of 
Andhr .. Pradesh. It has written a big article on this. It has 
been mentioned that 513 people applied for employment 
and job cards were given to 89 people. Hon. Prime Minister 
had launched this scheme and the UPA Chairperson was 
alao pI'8Hnt but till date people are migrating to other 
areas for employment. On that day, the Prime Minister 
gave an uaurance that though the lob card, were not 
given the Government was ready to provide employment. 
Though, the Prime Minister had lnauguratad thla scheme 
In Vanapalll village, the Government need to g4t the 
Information as to how this scheme Is being Implemented 
In other parts of the country. In Andhra Pradesh alone 34 
lakh people applied for employment under this ache",. 
but they have not been given the lob cards. This is a good 
scheme but It h.. to be Implemented In Ita true spirit 
otherwise, there Is no use of having such good schemes. 
It hal been confined to 200 dlatrlct8. I would like to know 
how would the Government provide employment In other 
parts of the country. 

In the Year 2004 the National Food for Work 
Programme was launched with an allocation of Rs.eooo 
CtOre. Similarly, we have the Sampurna Gramln Rozgar 
Vojana If you go through the figures you will find that In 
the year 2004-05 the allocation made to SGRY was 
RI.5,100 crore. In the year 2005·06 It was reduced to 
RI.4000 crore and this year, that II 2006-07 It has been 
further reduced to only R'.300 crore. Thll la the bett 
programme of our country. About 50 per cent of the amount 
goH to the Panchayat, 30 per cent to the block level 
MandaI and 20 per cent to Zila Panchayat. The money 
allocated to the scheme Is being reduced year-by-year. 
There II activity everywhere and If the Government 
allocates 50 per cent of the money under this programme 
to the Gram Panchayat, they can provide employment to 
the poorest of the poor, to the under-employed. So, we 
need to Increase the amount allocated under this 
program",.. 

Shram Jayantl Gram Swaraj Programme II a .. If-
employment programme and the Incr .... In allocation for 
the whole country Is only Rs.300 erere. Lut year Budget 
allocation for this programme was RI.i80 crore and thli 
year the allocation made Is Ra.1 200 cror. only. 

Pradhan Mantri Gramln Sadak Yolana was launched 
on 25th December, 2000 with the objective to complete 

roadl for more than 1000 population In three years. By the 
end of this Tenth Plan the Government has to provide aU 
weather roads beyond 5C 0 population. The Tenth Plan Is 
going to end by 2008-07. How will the Government provide 
rOlda al per the principiIS and objectivel of the PMGSY? 
The amount allocated Is very meagre. It Is not at all 
sufficient. 

Thousands of vlllagel do not have link road •• There 
are no all weather roadl. You have Increalld the a1loca11on 
by Rs.2000 erere but It Is very meagre. Now, the cement 
coat has Increased three·told and Iron cost hal also 
IncreaaecI. Therefore, even with this Increaled allocation 
you cannot achieve mot8 kilometres. So, you have to 
provide more money for the Pradhan Mantrl Gramln Sadak 
Yolana. Then only you can proceed according to your 
estimation and programmes. 

Now, I would come to rural housing under Indira 
Awal Yo/ana. In the year 2005·06, the Budget allocation 
was Rs.2775 erere. In this y.ar, you have Increased It to 
Rs.2920 erore. So, you have Inereued the allocation by 
Rs.180 erere. You are providing Rs.25,Ooo for each hou ... 
Whereu for Tsunami affected people, you are providing 
R •. 40,OOO to every fltherman. So, how Is It poaaible to 
construct a hou .. with Rs.25,ooO only? Th.refore, I would 
request you to Increa.e It to Rs.50,OOO per houee. If you 
provide them RI.26,OOO, they will conltruct the house up 
to roof level and then they would stert searching for some 
private moMylender. He will take money from him for 
completing the construction of his house and will have to 
pay higher Inteml. So, I would aay that In the preaent 
circumstance., RI.25000 II not at all sufficient. The COlt of 
Iron and cement has Increa .. by three-fold or four·fold In 
the last 10 years. 'that Is why, I would request the hon. 
Mlnllter of Rural Dev.lopment to Inereue the unit cost to 
be given under Indira Awas Yolana. 

For the Rural Water Supply Programme, you have 
allocated Ra.5200 erore which II not at all sufficient. In 
Anethra Prad.ah, various d1ltrlcta like Mtdak, Mahabub 
Nagar, Nalgonda and other districts, there Is a lot of fluoride 
content In the ground water. We have the coastline running 
Into 1000 kllometr.. from Srlkakulam to Ichapuram. 
Everywhere there II braQklah water. Therefore, people 
want more money for the drinking water lohemel. We 
have to bring water from the rivera to provide drinking 
water to the flah.rmen and vlllag.l. Therefore, thll 
allocation I, not at an sufficient. We have fluoride and 
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.allne water In all the sea ooast villages. So, more fund. 

.hould be allocated to Andhra Prad .. h for drinking water 
schem .. speedily. 

According to the UNDP's global human development 
Index, India .tands at 127 po.ltlon out of 117 countrl .. of 
the world. Thl. Is India's global po.ltlon as far as human 
dev.lopment Ind.x I. concerned. Everybody I. very happy 
that we have achieved a GOP growth rate of 8.1 per c.nt. 
We art creating wealth but ultimately that w.alth .hould 
trickle down to the common man and the poorest of the 
poor. In villages, there are no teachera In the school •. So, 
how can we give good education? If you can provide 
good education, the development will come automatically. 
All thea. problems are there. We are happy about our 
GOP growth rate which I. creating wealth but II should 
percolate down to common man and poore.t of the poor. 
Then only the .oclety will be lifted. That Is not happening. 
That Is why, In the present scenario, I must requ .. t the 
hon. Minister of Aural Development that he should, •• k tor 
not I ... than A •. 60,000 crore for his Ministry. Then only 
he can satlsty the whole country. Otherwise, how Is It 
poaslble to do all th .. e things? For Indira Awas Yolana, 
you have Increased the allocation by As.150 crore. But 
how can you .atI.fy people throughout the country? You 
ar. providing As.25,OOO to .ach beneficiary. He is 
con.tructlng the hou.e up to the roof I.vel and then he Is 
forced to approach the private moneylender for completing 
hi. hou.e • ... (Interruptlon.) 

MA. DEPUTY SPEAKEA: Except the .pe.ch of SM 
Yerrannaldu, nothing will be recorded. 

(Interrupt/o".r .. · 

SHAI KINJAAAPU YEAAANNAIDU: Sir, three 
wonderful schem .. are th.re. They are - Waste Lands 
Development Programme, Drought Prone Area Develop-
m.nt Programme and D .... rt Area D.velopment 
Programme. How much money are WI providing? For 
each hectara, you are providing A'.8000. When you 
Introduced this Scheme In 2001, you were providing 
A •. 8000 and now we are In 2008. That I. why, your 
project. are not completing. The cost of labour and material 
component Is a1.0 Incraa.lng. 

You are providing only A.. 8000 per hectar.. If that 
be the ca", then how can they execut. the entire 
Wllteland Development Prolect? So, the ceiling \ev.1 of 
Indira Awa. Yolana, the De .. rt Areas Development 

• Not reoordld. 

Programme, the Wasteland Areas Development Programme 
and the Drought-Prone Areal Development Programme 
should be Increased and only then the projects will be 
completed on time. The State. are not providing funds 
because they are not well placed economically. Even in 
the case of the centrally Iponsored scheme like Pradhan 
Mantrl's Sadak Yolana, you should make It fully Centrally 
funded and not 15 per cent or 25 per cent State funded. 
Some Stat .. are not providing their share and so, they are 
not sending their utilisation certifications. As a result, you 
are not releasing the second instalment of funds. So, you 
should make all the rural development schemes 100 per 
cent Centrally .ponsorad and only then your prografnmes 
and lohem .. will be Implemented perfectly. 

I would request the Minister to accept Important 
lugg.ltlons given by me like the Inoreale of unit cost in 
the Indira Awas Yolana, 

·SHAI MADHUSUDAN MISTAY (Sabarkantha): Sir, 
so for the Performance of thll Ministry Is concerned, it has 
bten excellent, It II, In fact, trying It best to satisfy the 
common People asplratlonl through Its various progra-
mrnet. 

Sir, I Intend to conoentrate only on the National Aural 
Employment Guarantee Act. Sir, this has been the hl.toric 
y.ar, as this Government passed the Alght to Information 
Act. Pass.d another act to Provide equal rights to the 
women In the ancestral property and of course pas led 
National Aural Employment Guarantee Act. 

Sir, the Implementation of this act has given a lot of 
hopei to the people In the rural areas. Sir, under the act, 
who evar Intend to seek an employment has to make an 
appIloatlon. Th.s. application then would be verified, 
Id.ntlty card will be issued, and states has to provide the 
work within 15 days, failing which ltate. have to pay the 
unemployment allowance. 

Sir, the Act Is In force. The state Governments have • 
began Implementing It. But I am lorry to say, that many 
state Government are tardy In Its Implementation and have 
adopted non-supportive, In some cases negative attitude 
towards Its Implementation. Take the example of Gularat 
State. 

NAGEA II Implemented In six districts of Gularat. 
Th.y are Banaskantha, Dahod, Sabarkantha, Dang, 
Narmada and Panchmahal. The total number of Pancha-

• The IPHCh we. IIId on the Table. 
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vats in these districts are 2878. Of these Panchayats. 
306226 persons has applied for registration tiH 15th 
February. Of this 300294 applications were registered and 
only 28,221 cards were Issued. Also. I have sought the 
infonnatlon from my district. This Information Is as follows: 

As on 10th March 2006 out of 707 Gram Panchayats. 
1,21.306 persons had applied for registration. Of this 
1.22,602 persons were registered. While 41.344 job cards 
were issued. 

Al for the work are concerned. 1689 works were 
given administrative sanctioned, while 2046 works were 
technically sanctioned. 

Upon Inquiring about the works in progress and the 
payment received by the labour, to my horror, I found that 
only seven works were in progress employing 1381 
labourers and from this 7 works on one work. at Nana 
Chekhala VIllage in Talod TehsR. Labourers paid Rs. 15 
per day while on the other work at Oobhada Pond at 
VadaJI TehaN where 65 workers were working. They got 
only Rs. 19 per day after eight hours work. This is an 
awesome Information, while we are propagating that the 
labourers would get minimum Rs. 60. they In reality got 
As. 15. Rs. 19, Ra. 20 and so on. 

On inquiring about the low wages paid by the 
administration, I found that the labourers on the above 7 
wonts paid on the old SOA which the Govt. of Gujarat 
used to pay the labourers engaged on scarcity works. This 
is wrong. 

On further inquiry it is found that the GuJarat Govt. 
entrusted the work motion study to one NGO and it has not 
submitted its report. Though I drew the attention of the 
Govt. of Gujarat. the Gujarat Govt. seem to have not moved. 
To me it seems the Govemment inaction on this front 
sound deliberate and malafide because the Gujarat Govt. 
seem to have hell bent on to prove that the works as 
agricultural workers. Besides. this being the Central Govt. 
Programme. the Gujarat Govt. is not interested at all. 

Sir, I demand that the Minister take a special and 
quick action In this, If he does not take then I would 88y 
that I will loose the trust of the labours and people at 
large, atleast In Gujarat. 

PAOF. M. RAMADASS (Pondicherry): Sir. on behalf 
of my party, PMK, I am delighted to support the budgetary 
proposals for the Ministry of Aural Development which 

has come before the House for an approval of As. 31,411 
crore. We will have to look into rural development not only 
in terms of the outlay which has been given only for this 
Department but we will also have to look into the outlays 
given for the Ministry of Agriculture, Ministry of Food 
Processing. Ministry of Agro and Aural Industries. Ministry 
of Environment and Forests, Ministry of Tribal Affairs and 
Ministry of Social Justice. All these Departments have a 
bearing and Impact on the development of rural areas and 
the people living there. When we talk of all these outlays. 
we tend to have a feeling that the UPA Govemment under 
the Chairmanship of Shrlmati Sonia Gandhi has allotted at 
least 50 per cent of the total outlay for rural development. 
It Is· because we cannot take only these three programmes 
but also take other programmes Into account. So. the 
concern shown by the Government towards rural 
development is clearly reflected by the budgetary 
provisions that have been made for different Departments. 
Perhaps. this Govemment believes in the dictum of 
Mahatma Gandhi who said that India's heart beats in its 
villages. The heart of India beats In villages and unless 
rural areas are developed. India cannot develop because 
only in these rural areas you have primary activities going 
on and they are the backbone of India. Activities like 
agriculture. fishing, dairying and so on are going on In 
rural areas. In spite of all our efforts of urbanisation, even 
today 65 per cent of our population live In rural areas. 
Therefore, without developing the.e areas which have 
been neglected for a long time for various historical 
reasons, there cannot be much improvement. We will have 
to bring more growth Impulses in the area of rural 
development. This Budget has done a great thing towards 
development of rural areas. Therefore. I compliment and 
congratulate this Govemment and especially the Minister 
who is a dynamic and committed person in the area of 
rural development. Hon. Member. Verrannaldu was 
lamenting that he has not earmarked sufficient funds and 
that he has not got at least As. 50,000 crore for this 
Ministry. I share his concem. But we must also accept that 
we have got a Minister who can deliver much at the lower 
level. Therefore. we must appreciate him. 

I would go into the details of some schemes. The 
Swama Jayantl Aozgar Volana is avery good scheme 
and It tries to take a holistic outlook and tries to promote 
Self-Help groups In the rural areas and tries to help 
especially the womenfolk in the rural areas. One Important 
difficulty at the ground level Is that the subsidy under this 
programme is given only to those Self-Help groups which 
are formed by DADA and not by voluntary organisations. 
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But voluntary organisations today do a tremendous work 
in forming Self-Help groupl. Therefore, all the NGOa which 
are organising thele Self-Help groups must allO be given 
due attention In terms of subsidy. 

This programme aims at the people living below the 
poverty line. You are setting a target that fifty per cent of 
the beneflclarlel would be Scheduled Castea and 
Scheduled Tribe., forty per cent of-the beneficiaries wpuld 
be women and three per cent of the beneficiaries would 
be phyalcally challenged persons. Why have you left out 
Other Backward Classes? There are a number of people 
who are more backward among the Other Backward 
CIu .... I would request, therefore,·a provialon should be 
made for these people also In the allotment of benefitl 
under thla Scheme. 

Now, coming to National Rural Employment Guaran-
tee Programm.e, I would like to say that it is a revolutionary 
and hlltorlc Itep, which thla Government has taken. No 
other Government In the Independent India has realised 
the Importance that provialon of employment la the aurest 
antidote to poverty. If poverty hu to be eradicated, It 
cannot be eradicated by dolling out aubaJdles, granta, etc. 
You will have to provide full employment to the people. 
Now, here la the Government which hu reallaed thil fact 
and it wanta to enlure or guarantee employment or 
payment of wagea to the people. But unfortunately thla 
acheme la extended only to 200 diatrlclS, and Union 
Territory of Pondlcherry hu not been Included In this. 
There II a dlltrtct called Karalkal In the Union Territory of 
Pondlcherry. It Is more backward than any of the backward 
dlltrIcta of Bihar. Therefore, I would ul'{)e upon the Mlnllter 
to Include Karalkal dlatrlct of Union Territory of Pondlcherry 
under thll Scheme. 

Regarding the Indira Awal YOjana, hi hal brought a 
number of modlflcationa and innovations to lultthe rural 
needl. He Ihould allO take Into account the type 01 
coordination that II required at the State level. It II becau .. 
at the State level each State Government Is implementing 
a houling scheme. In our Union Territory of POndlcherry, 
the maximum amount that Is provided for the houllng 
acheme II RI. 50,000, where.. under the Indira Awu 
Yojana, you are giving only Rs. 25,000. But our Govern-
ment gives Rs. 50,000 and people are flocking toWardl 
the State Government schemes rather than to the Central 
Ichemes. Therefore, you should think of reviling this 
ceiling. In thla, Ilxty per cent of the funds allocated la 
meant for Scheduled Caltea and Scheduled Tribes. Some 
fundi ahould be earmarked for OBCI. 

The third point Is with regard to DRDA. I am happy to 
find that Budget notos racogni .. the fact that the DRDA Is 
a lpeciallsed agency. It Is not a general agency and it la a 
speCialised agency, requiring profeaalonal output and 
Input. It la only the DRDA which hat to Identify the people 
below the poverty line. It has to Identify variOUI technical 
factora to 'decide about the people who are below the 
poverty line. It should see what are the Khemes Involved 
and what Is the deiivery mechanism that is reqUired. A 
number of technical questions are Involved in this. But. 
whom do we appoint as Chairman of the DRDA? It I, 
normally a Generalist from Civil Service. This Generaliit 
comel there, works for five monthl and then goes away. 
Before he could learn anything about this Department. he 
leaves to other Departments. Therefore, the Government 
of India should treat this Department as a technical 
Department. It should be entrusted to technocrats. W. 
have got an excellent service called the Indian Economic 
Service and the Indian Statt,tlcal Service, where we can 
find many young men and women with calibre and 
competence to tackle the I .. un of rural development. 
Therefore, I would urge upon the Mlnlaler to POlt office,. 
from the Indian Economic Service to the DRDA. You give 
them a fixed tenure of five yelll'll and do not lranafer them. 
In all the 6,400 dl,trlcts, you post them, give them work, 
give them power, autonomy and accountability and tell 
them that within five years they should 11ft 10 many people 
above the poverty line. Only by fixing this kind of target 
can we banish poverty from this country. The DRDA can 
be really uaefulln that regard. 

The Pradhan Mantri Gram Sadak Yolana covera only 
villages which has a population of 1 ,000. But there are a 
number of villages which has less than 1000 people. It 
does not cover Ihose villages. Therefore, I would like to 
suggest a modification to Include villages Which has 500 . 
to 1000 people and 25 per cent of the funds musl be 
allocated exclusively for Scheduled Caste and Scheduled 
Tribe habitations, because the schem!" does not provide 
for coverage of people under the Scheduled Caste and 
Scheduled Tribe habitations. 

Regarding water supply, I would like to say that the 
hon. Mlniater must understand that In spite of all that has 
beea..done, according to the World Bank Survey, today we 
find that fifty per cent of the rural household do not have 
water for consumption as well as for hygienic needs. The 
World Bank's recent Survey says that each househ~ 
must have 50 litras of water per day. Have we provided It? 
No. Only fifty per cent of the households have been 
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pi-o\ljded with water. Still 3.6 per cent of the rural 
households do not have full coverage of water and they 
are only partially covered. The~ is g~ater diversity in the 
matter of State-wise coverage. The~fo~, as regards the 
water supply, I would request that you should insist on 
quality of water and we should provide water for their 
minimum consumption. 

16.00 hrs. 

You should be able to institutionaUze water quality 
monitoring and survelnance through a catchment ~a 
approach and try to do it. What is more important for 
maintaining water supply is that you must have mainte-
nance and operation wing. This wing Is a very important 
thing to sustain the water management. For that, no 
adequate prOVision has been made. You should make a 
provision for that. 

According to an estimate, we require about Rs.6,OOO 
crore to maintain all the water bodies that we have already 
created. But we have not addressed this issue. We should 
be able to do it. One recent habitation survey says that 
there is a large incidence of shifting of fully covered villages 
\0 partially covered villages. Those villages which were 
fuliy covered last year have now come under the category 
01 partiaHy covered. Those villages, which were partially 
covered, have now come under the category of 'not 
covered'. This should be taken into account because there 
is an increase in population. The sources are going down 
lowering the ground water table, and the systems are 
outliving their uses. All these things are there. 

The last word is about the poverty line. All your 
programmes have a concentration on reducing the poverty 
of persons living below the poverty line. How are we 
defining poverty line? Weare defining poverty line in a 
way that is utterly irrelevant to the existing situation. What 
we define today as a 'poverty line' is merely a 'hunger 
line', a starvation line, and not poverty line. We should 
know that poverty is an economic condition and hunger is 
a physical condition. What we are defining in terms of 
calorie is that if a person has got less than 2,400 calories 
in rural areas, he is considered to be a person below 
poverty line. This figure of 2,400 calorie determines the 
starvation of a person. If he does not have this 2,400 
calories, he goes under the starvation line. Therefore, 
even this figure of 2400 was fixed by the Planning 
Commission 10 years ago. 

But now, the Indian Council 01 Medical Research 

says that a person to be on a starvation line must have 
3,800 calories. In that case, even to have this starvation 
line food, he must have an expenditure of Rs.SOO per 
month per head. We are giving only Rs.300 as the poverty 
line. That is not adequate. More than that, a person cannot 
just live by food grains alone . ... (Interruptions) He must 
have other nutritious diet also. Nutritious diet must also be 
there. The other basic needs like shelter, clothing, water 
supply, health care, education, etc., must be taken as a 
package to determine who is a poor person. We just 
cannot define poverty line only by calorie intake. Therefore, 
for that purpose, we have wolt(ed out something. In fact, I 
have worked out a 'poverty line' which gives that a person 
must have Rs.840 per month per capita. 

I hope, you will take all these suggestions and help 
the UPA Government in eradicating poverty and unemploy-
ment from the soil. That would be a great credit to you, Sir. 

{Translation] 
., 

·SHRI S. MALLIKARJUNIAH (Tumkur): Sir, the 
standard of living in the rural areas Is pathetic. The villagers 
do not have even the basic facilities like food, drinking 
water, clothing, proper school buildings etc. if we want to 
see the smiling faces of villagers and to improve the living 
standard then we have to provide all the basic amenities. 

The major problem of the villagers is that they do not 
have drinking water facility. Women have to go several 
Kms. daily to fetch drinking waler and this is the condition 
even after 58 years of Independence. The water that ia 
available in the wells is fuD of germs and bacteria Hence, 
it is not aafe and in fact this water may spread diseases 
like cholera, Malaria etc. The Union Gov.ernment has an 
ambitious target for the current year for drinking water 
supply and It will be completed. It will cover 56,270 
habitations and 1,40,000 schools. Apart from non coverage, 
there Is the persistent problem of slippage. The Centres 
strategy to tackle both includes conservation, better 
operational management and water quality monitoring and 
capacity building at the village level. The Government will 
provide non-recurring assistance of Rs. 213 crores in 2006-
2007 for setting up district level water testing laboratories 
and field level water testing kits. The Finance Minister 
has proposed to increase provision for the Rajiv Gandhi 
National Drinking Water Mission from Rs. 3645 
crores to Rs. 4680 c.rores next year. I hope that the 
villages especially all the remote villages would be 

• English T ranal.lion 01 the speech originally laid on the Table in 
Kannada. 
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able to store sufficient water and get good drinking water 
In the near future. 

The tanks in the villages will be full during rainy 
season and most of the tanks will dry up in two months. 
The Bunds are weak. District Panchayats, Villages 
Panchayam are not functioning efficiently. The funds that 
are provided for the development of villages are not at all 
sufficient Therefore desiltlng of all the tanks must be taken 
up immediately. This step will provide jobs to the poor and 
It enables the storage of water. 

Pradhan Mantri Gram Sadak Yojana had started very 
well. During the previous regime this programme had 
started. But, now there is no news about thal The villages 
have to be connected by proper roads. They should also 
be provided with help link roads such that the villagers 
can go to the towns easily. This will transportation of all 
types of goods, agricultural produce etc. The credit of 
Gram Sadak Yojana should go to the former Prime Minister 
Shrl Atel Blharl Vajpayee. Strangely, there Is no progress 
In Implementing this scheme and I urge upon the Centre 
to implement and expedite this Pradhan Mantri Gram Sadak 
Yo)ana. 

The fund that was allocated for the desHting of tanks 
has been either diverted or it has been misused. The 
contractors are swallowing this money. This has to be 
checked and there should be a strict monitoring system. 
AU the tanks in the country must be desllted under "Food 
for Woric" programme and the role of middle men must be 
avoided completely. The Centre and the States have to 
take the responsibility of checking misuse of funds and 
they should provide clean administration. 

In the past each village had a garden with a large 
number of trees. There is rampant felling of these trees by 
the contractors. The contractors are making money by 
cutting and seiling these trees. This felling of trees is 
affecting the very survival of the village. Similar felling of 
trees Is going on In the hilly areas also. Nilgirl lrees and 
even Sandal wood trees in Karnataka are disappearing 
very fast. The survival of humanity it self Is In danger and 
hence the Union Government and the State Governments 
should take stringent measures to stop the felling of trees. 
The Village Panchayat should be given the responsibility 
of protecting the village gardens. The woriclng of the Gram 
Panchayats should be strengthened through out the 
country. The Centre and the State should ensure that the 
employees of the Gram Panchayats work Sincerely and 
effectively. 

Drainage and sanitation facilities should be provided 
to all villages in the country. Other wise, the stagnant 
water in and around the villages will be breeding ground 
for the mosquitoes. Various Health Programmes must be 
taken-up at the village level. 

Societies, N.G.Os, Voluntary Organisations should 
be involved in these Health Programmes. The Union 
Government has started the National Aural Health Mission 
on April 12, 2005. According to the Centre more than 
2,00,000 Associated Social Health Activists (ASHA) wiil be 
fully functional and over 1,000 Block Level Community 
Health Centres will provide round the clock services. The 
Finance Minister has increased the allocation for NAHM 
from As. 6,553 crore to As. 8,207 crore for the next year. 
This amount must be judiciously utilised and the Centre 
should monitor NRHM scheme. I hope and trust that the 
villagers will be free from disease like leprosy, Polio, 
Malaria etc and maintain good health in future. 

The Panchayats should get funds such that they can 
take up all the Developmental Programmes effectively. 
Collection of revenues should be done promptly. The 
Panchayat Members and all others concerned should woric 
promptly. Self-'ess service is the need of hour. Voluntary 
organisation can play a major role in helping these 
panchayat to work more effiCiently. 

All individuals must take the responsibility In keeping 
the village neat and clean. Every one should be keen to 
take part in the Developmental Activities of the village. 
Similarly, the villagers should cooperate with the schools 
to impart very good education. Sufficient number of black 
boards and proper seating arrangement should be there 
in all the schools and sufficient number of teachers should 
be appointed. Temporary and probationary teachers 
should be made permanent teachers after a certain period 
of service. In Karnataka there are thousands of teachers 
who remain as ad-hoc teachers even after ten to fifteen 
years of continuous service. How can we expect Good 
Educational System without giving a sense of security to 
the teachers? I request the Centre and the States to take 
good initiatives in this direction. Let these schools and 
teachers lead our country into a lew world of peace 
progress and happiness. 

SHAI TEK LAL MAHTO (Giridih): Mr. Deputy Speaker, 
Sir, I rise to support the demands for grants of the. rural 
development Ministry. AI first I would like 10 say about 
panchayats. In several states election for panchayats h" 
been completed but election has not been held in'''iny 
stale. 
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B.D.O. Is playing the role of Mukhlya there. The 
money being sent by the center Is not being properly 
utilised. Hence, my submission Is that state government 
should be directed to hold panchayat electioM early. Sir, 
10 percent of our population lives In villages. India can 
not develop without their development. Drinking water Is 
not available In vinagelt even after 58 yeara of indepen-
dence. People are compelled to drink water from the small 
wells and tanks particularly in Jharkhand. Our Minister of 
Rural Development had held a meeting with the MPs of 
Jharkhand, Orissa and Bihar. We had deliberated with him 
and had submitted that our area is facing acute water 
problem, you kindly solve this problem. He had noted it 
but nothing has been done in this regard. Through you , 
would like to say to hon. MinIster that my parliamentary 
constituency Giridih· is a coal belt and water 'evel has 
gone down considerable due to these coal mines. Thete 
people are crying for water. A scheme COItlng As. 27 
crorn was formulated for Giridih bYl the state government 
did not give money for that and said to take loan to 
complete the scheme. I would Hke that central government 
should intervene because Glrldlh Is a big city and people 
are facing water crlsil. 

So far 8S rural roads are concerned, as long as 
vllJaget are not connected with roads and transport facility 
is not made available how can we move forward on the 
path of development. Someone has to go to hospital, 
someone has to go to schools and no roads are there 
then the vlUage will remain undeveloped. Hon. Minister 
knows that AEO does not have money for maintenance of 
roads It made ten yeara earlier. I would like that a direction 
be Issued tor AEO and fund should be given so that the 
AEO can maintain the roads built by It. 

Deliberations are going on regarding Pradhan Mantri 
SadM Vojana. At other places construction of fourth stage 
Is going on but In Jharkhand. particularly In my area, due 
to lack of funds, construction of even second stage Is not 
being completed. Many big rivera are there. They say that 
to construct bridges on rivera Is not our job. Aoads are 
being constructed but traffic Is not possible due to lack of 
bridge. Your dream of connecting one thousand villages 
with metal roads, but jf bridge Is not constructed over the 
river then it will not be possible to utilize the roads. Hence 

It should be decided to construct bridge over all the big 
and small rivera. I would request hon. member to lasue 
direction to construct bridge. 

The employment guarantee act pasaed by the 
govemment II a very good scheme. It has been appreciated 
allover but one thing is pertln.nt to note that the form 
filled for job card, specially the DC of 8okaro and Girldlh. 
.•• {Interruptlon$) job card is not being Illued. Earlier it was 
told that first fill up the form. Once forma were filled up, It 
was said that DC will Issue job caret DC Is not sending 
forms, therefore leave alone the matter of job, even job 
oard Is not being IIsued. My submilsion Is that you should 
direct the DC to mllke the job forma available and the 
procell to till it ahould be started. 

To take care of health, hoapltaJs are being constructed 
but doctors are not being appointed. If doctors are not 
appointed to those hospitals what Is the use of the 
hoapltals. . •• (Interruption.) In the hospitals medicine are 
not available and where medicines are available, there Is 
no compounder and nurae to dispense It. Sometimes ago 
anti raples vaccines were available for the bites of mad 
dogs or Jackals but today vaccine Is not available resulting 
into the death of poor adlvasls. I would like that the vaccine 
which used to be available in the hospital . ... {Interruptlon.) 

Today lot of dlscusaion are on electrification. In 
Jharkhand, there is lot of electricity. There are power 
staUons but people are not getting electricity. There Is 
abundant source of water there. Likewise, Coal, CharooaI, 
pillars and labourers are available but people do not have 
access to electriCity. I would like to convey to hon. Minister 
that DC says that under the employment guarantee scheme 
brick drains, digging of wells, construction of PCC is not 
covered. . .. (Interruptlon.) 

{Eng/~h} 

MR. CHAIAMAN: Please conclude. 

{Tran.lstlon} 

SHAI TEK LAL MAHTO: I am concluding In one 
minute. My submlasion is that we get only As. two crore 
for MPLAD. In my state MLAs ant also given As. two 
crores and MPs too are given As. two croras while there 
are six legislative usembly constituencl.. and eighteen 
blockt In my conatituency. Thus only Rs. 5 lacs comes to 
the share of one block. My demand Is that amount for 
MPLAD be increased to rupees one crore per legialatlve 
assembly constituency, so that we can fulfil our dream of 
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providing potable water to the people by digging wells, in 
sufficient numbers and the lanes could be repaired. 

With these words I conclude my speach. I hope that 
hon. Minister wiN pay attention to my submission and will 
try to increase the amount for MPLAD to rupees one crore 
per assembly constituency. 

[English} 

SHRI TAPIR GAO (Arunachal East): Mr. Chairman, 
Sir, I am a strong supporter of Raghuvansh Prasad Singhji 
and under his leadership, I have a dream and hope for the 
future of this country, but this lime he has created regional 
imbalance in the country. That is why, I will not be able to 
support the Demands for Grants relating to his Ministry. 

Sir, I would like to inform this House that a lot of 
schemes are being implemented through the Ministry of 
Rural Development. But for proper imptementatlon of all 
these schemes, we need to have good Centre-State 
relations and within the State we· need to have a good 
Panchayati Raj system. 

[Translation} 

I would like to draw attention of hon. Minister that to 
implement this scheme properly union government and 
state government will have to coordinate with Panchayati 
Raj. I would like to ask why regional imbalance allowed to 
creep in? You can not take all the states together. You will 
have to make separate budgetary provision for Jammu 
and Kashmir, Himachal Pradesh, Sikkim, Arunachal 
Pradesh and the north-eastern states. I am saying so 
because all your existing schemes can not be implemented 
in north eastern states, particularly in Arunachal Pradesh. 
Hon. Minister, Sir, you also belong to rural areas and I 
also belong to rural areas. There is only one difference 
that I belong to a village situated in the Himalayan 
mountain and you belong to a village situated in the plain 
terrain of India. I would like to inform )'Ou that you will 
have to think in different way in respect of Himalayan and 
North eastern states. I am sure that you have made a lot of 
efforts but the way policy is made in Delhi, sitting in an air-
conditioned room, your officers do not want to go to hilly 
areas. My request is that this aspect should be given 
attention. I would like to say one more thing. One district 
from every state has been selected under RSB and NREGP. 
My submission is that while implementing it would 
be better to treat the small states like of north eastern 
states as a district SGSY scheme is a very good scheme. 

The subsidy for this is to be provided through Banks only, 
but there is no bank in the villages of our hilly areas. 
Therefore there is a need to see that in a state like our 
especially for the tribals residing in north eastern states, 
Himachal Pradesh and deserts, it win be better to include 
this subsidy under DRDA and thus there will be no regional 
imbalance. As you have informed, you are involving 
Panchayats in SJSRY and other schemes. I was hearing 
the speech of Shri Manishankar Aiyar. He himself visited 
our state. In Arunachal Pradesh the development activities 
are not included In Panchayati Raj till date. I have read 
the performance report. A lot of information has been 
provided in this regarding the role of Panchayats but how 
the utilization certificate of Arunachal Pradesh has been 
accepted? Panchayati Raj System is prevailing in this 
state but it has not been given power, how you are 
believing their report? I have given the report of monitOring 
committee to you, in which it is stated that Panchayati Raj 
should be included in this. 

Sir, I would like to submit to the Hon'ble Minister that 
if a house In Arunachal Pradesh is built at the cost of Rs. 
27,500, it can be included in Guinness Book of World 
Records. The information given by bureaucrats is not 
correct. It is not possible to build a house at this cost in 
Arunachal Pradesh because transportation of building 
materials from district Head Quarter to the hills takes two 
to three days. Therefore it is not possible. The hon. Minister 
should pay attention to it. 

Arunachal Pradesh is one of north-eastem states 
which is bigger than Assam with 84,000 sq. km. area, but 
population of this state is 11 lakhs. The concerned miniStry 
is distributing the funds on this basis which is creating 
regional imbalance. There is a district Debang valley in 
my Parliamentary Constituency, which has an area just 
500 sq km less than the area of Tripura State. Rural 
Development Ministry releases less fund for this area. 
This is creating regional imbalance. Therefore, the 
Government should rectify the procedure under which funds 
are allocated on the basis of population. If this procedure 
continues, it will increase Regional imbalance and this 
will not be helpful in the nation building but it will destroy 
India. Therefore the Government will have to formulate a 
separate scheme for all hilly areas from Jammu-Kashmir 
to North-Eastern States and the budget for it will have to 
be increased. Next time when these demands are rectified 
we will surely support them but them time I oppose the 
demands for grants. 
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CHAUDHARY LAl SINGH (Udhampur): Sir, with your 
kind permission I rise to support the demands for grants of 
Rural Development Ministry. I want to congratulate the 
UPA Government and particularly the Minister for this. The 
hon. Minister is a very simple and down to earth man. I 
have been impressed by his answers. 

I want to say that in our state Jammu & Kashmir 80 
f)8rC8nt of the total area covers villages whereas the 
percentage of the same in the rest of the country is only 
65. The real nation which we call real India lives in villages. 
Mahatma Gandhi had dreamt of Panchayati Raj for the 
development of villages and our leader late Rajiv Gandhi 
had given more power to the Panchayats to fulfil his dream. 
We should support the Panchayats to achieve this goal. 
Even today we need to strengthen the Panchayats. There 
are Panchayats which enhance and centre send the 
committees to review their work as in case of our state 
also but these committees not visit the Panchayat to get 
first hand information. These committees do the wor1t of up 
gradation sitting in a room in Jammu. They are not aware 
of the ground situation of our state, the population and the 
area They were rigid that they will not do this, they will do 
thal I was very surprised to see that. It is not possible for 
the persons to do- justice to the people of the state where 
they visit and to the department, if they are not aware of 
the ground situation of that state. Therefore my suggestion 
is that the Government should pay attention towards this. 

Today, there are not even 'Panchayat Ghar' in all the 
viHages in India. In our state there are much less in number. 
There is lack of staff and infrastructure in the Government 
dpPartmenl It has been observed that the names of the 
SChemes implemented there are changed most frequently. 

,I would like to say that whenever the name of a scheme is 
changed and another scheme is implemented the wor1t of 
fIrSt scheme should be carried with that of new scheme 
but it is not being done. There are so many examples of it 
in our state. If a bu~ding is being constructed under a 
scheme but as soon as the name of the scheme is changed, 
the work is not handed over under the new scheme. As a 
result the roof of the building is not constructed. Similarly 
plaster of many houses or other works remain incomplete. 
Therefore if the Government formulate any scheme and 
thereafter start a new scheme by changing the name of 
the scheme and the objective of the scheme is same then 
the incomplete work of the previous scheme should be 
carried over alongwith the new scheme. Till date, it has 
been not done and as a result work of many houses and 
roads are incomplete. Somewhere roads are incomplete, 

some where the building of primary school are incomplete 
or without roof. There Is similar poSition of hospitals. 

Therefore, I would like to say that when schemes are 
formulated the Government should ensure the completion 
of work under earlier schemes. The Government build 
houses under Indira Awes Yojana. Two houses have been 
sanctioned under one Panchayat. If the schemes are 
implemented like this then how can the poverty of India 
and people living below poverty line in villages will be 
alleviated. They will remain poor. The Government have 
announced to build 60 lakh houses under this scheme. 
My request is that, when there was Avalanche, heavy 
rains and earthquake, Madam visited the state and she 
consoled us and announcement was made to start relief 
work under her guidance. There was large scale loss of 
property due to natural calamities last year and this year 
also, and my submission is that out of 60 lakh houses 
damaged at least two lakhs houses should be approved 
to be reconstructed there. This will rehabilitate the people 
displaced so far. 

If the Rural Development Department will work 
sincerely more in the right direction and fulfil the peoples' 
aspirations, the migration from the villages will atop. Today 
people are migrating from villages to cities because there 
are no roads, no school for children, no hospital for 
treatment and no means of employment. 

Under the Pradhan Manbi Gram Sadak Yojana not 
even four roads have been completed In our state. 

[English} 

MR. CHAIRMAN: Please conclude now. There are a 
number of speakers and the hon. Minister has to give 
reply. We will have to finish this discussion on the 
Demands for Grants in time. 

[Translation} 

CHAUDHARY LAL SINGH: Sir, the PMGY scheme is 
in first, second and third phase but I think our number will 
come in fourth phase. The population of a vHlage in our 
stale is hardly more than 250-300. 

[EngliSh} 

MR. CHAIRMAN: Please conclude. Your Party has 
given you only five minutes. How can I help you? I have 
allowed you to speak for six minutes. So, please conclude 
now. 
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[Translation} 

CHAUDHARY LAL SINGH: Roads will have to be 
provided to all the villages under PMGY by the year 2009. 
But the work will not be completed by 2009. I want that 
ponds dug by our ancestors should be maintained. New 
ponds are being dug. Old ponds need to be maintained. 

[English} 

MR. CHAIRMAN: Shri Ravichandran Sippiparai. Your 
language, Tamil is a very good language. You can speak 
only five minutes please. 

SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): Sir, 
thank you for your compliment. 

MR. CHAIRMAN: Tamil language is a very nice 
language. I make this comment because you must 
conclude your speech within five minutes. 

[Translation} 

·SHRI RAVICHANDRAN SIPPIPARAI: Sir, I welcome 
on behalf of our party Marumalarchl Dravida Munnetra 
Kazhagam (MDMK) and on behalf of our leader VAlKO, 
the Demands for Grants of the Ministry of Rural 
Development for the year 2006-07. Father of our nation, 
Mahatma Gandhi, said that he dreamt of a State meant for 
guaranteeing a comfortable life for the poor and they 
should get a guarantee to have their essential needs get 
fulfilled, and he also said that our Independence will not 
be a complete one till our villages attain self-sufficiency 
and only when Gram Savrajya is attained, we can claim 
that we have won freedom. Alter so many years of 
Independence, we find that about 1,25,000 villages are 
without electricity. 2,30,00,000 people are not having 
sheller. About 55,000 habitats are not having protected 
drinking water source and supply. About 60 per cent of our 
agricultural land are rain fed and proper irrigation facHJty 
is not there. Considering the want and the wide gap, the 
Union Government has evolved Bharat Nirman Scheme 
involving eight social service sectors. This has been 
evolved as a comprehensive programme integrating the 
already existing ones with the thrust on building rural 
infrastructure. Rs. 7,000 crores of enhance allocation has 
been made this year for this. I welcome and support this 
move. 

Our hon. Rural Development Minister is simple and 

• English translation of the speech originaUy delivered in TamO. 

affable and a dynamic administrator, I would like to 
congratulate him. While the schemes conceived are good 
and while the fund allocation is satisfactory, we need to 
ensure that the implementation is flowless. But, I am 
constrained to point out certain nows in its implementation. 

SGRY, Sampurna Gramin Rozgar Yojana is one of 
the important rural development schemes evolved by the 
Centre. People who are employed through this scheme, 
are paid of their wages in the form of cash or kind, i.e., 
foodgrains. But, it Is only after two or three month~ alter 
rendering their labour these rural people get paid. 
Foodgrains are not supplied in time. Foodgrains are hence 
sold to wholesale marketers. The foodgrains that are sent 
to the State Government by the Centre, change hands in 
between and reach traders instead of the needy rural 
masses. 

Indira Awas Yojana is another scheme that needs to 
be commended. Similarly, improving of Kaccha houses is 
also a welcome scheme. But, in our Tamilnadu, we find 
such houses crying for renovation even after 25 or 30 
years. Even houses that were built when late Kamraj was 
the Chief Minister of Tamilnadu, still remain to be poor 
tiled houses. There is no prOvision in the scheme to 
renovate such houses. 

In Virudunagar, that come under my constituency, 
there are about 6,000 tiled houses that calls for renovation 
under this scheme. With the help from the State 
Administration, only about 3,000 houses have been 
renovated. I urge upon the Union Government to ensure 
that the remaining houses are also renovated under the 
scheme to renovate Kaccha houses to Pucca houses. 

Sanitatiop programme to be carried in villages have 
taken off very well. As.500/- is provided as a grant to 
construct a toilet unit in rural areas. During Question Hour 
this morning, our hon. Minister stated that this will be 
enhanced to Rs.625/-. But, I find that a minimum of 
Rs.1,500/- is required to construct a toilet unit in a village. 
Hence, I urge upon the Union Government to increase it to 
Rs.1,000/- instead of Rs.625/- as proposed. In villages 
where there are narrow lanes and insufficient space, the 
individual toilet scheme will remain a dream. Hence, the 
Government must take it upon itself to identify common 
villages in the area and go for constructing individual 
toilet units for families at an enhanced cost of Rs.1,000/-. 
This would help improve the sanitation conditions . 
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SGSV is to encourage entrepreneurial ventures of 
the rural youth. Its implementation is encouraged, but still 
certain suggestions for improving it needs to be share 
with the Government. When there is no training facility 
and when there is no technology transfer, mere extending 
of loans may not really help. Ensuring credit facility is not 
enough. 

In Tamilnadu, Namadu Ghramam, is being imple-
mented. Seven sociaJ services have been integrated to 
benefit the rural people. School going children, child labour, 
pregnant women are greatly benefited by the scheme. 
Even without having to spend more merely by way 01 
coordinating and streamlining the existing service facilities, 
the sociaJ service facilities reach the village people under 
the scheme. The benefits of the scheme must be taken to 
aU the villages In the country. I urge upon the Government 
to initiate suitable action in this regard and I make this 
request on behaH of our party MDMK. Expressing my 
support to this. Demands for Grants, I conclude my speech. 

{English] 

*SHRI NAVEEN JINDAL (Kurukshetra): Sir, I am 
thankful to the Hon'ble Finance Minister for increasing the 
allocations of the Ministry from As. 24,480 crore in 2005-
06 to 31,444 crore for the year 2006-07, that is, an increase 
of about 28.4%. The allocation of funds for various 
programmes under the Department of Rural Development 
has been increased from Rs. 18,334 crore in 2005-06 to 
Rs. 24,026 erore in 2006-07, that is an increase of about 
31"0. 

The allocation for Rural Development is in my 
opinion, the highest after Defence and I fully welcome It 
because most of our population lives in the rural areas. 
With more and more development in these areas and the 
provision of urban amenities in the villages, I am sure the 
exodus of population from the rural areas to the big cities 
wHl come down c,')nsiderably. 

Under the guidance of UPA Chairperson, Smt Sonia 
Gandhi and the vision of our Prime Minister, Shri Manmohan 
Singh, the Government has launched Rural Employment 
Guarantee Scheme with eHect from 2.2.06 in 200 most 
backward districts, including Sirsa and Mohindetgarh of 
Haryana. Although an allocation of Rs.11300 crore has 
been made in the Budget for 2006-07 against the promise 
of the Planning Commission for providing Rs.16S00 crore. 
I hope the Gov!. will provide sufficient funds, if required, in 

• The speech was laid on the Table. 

the Supplementary Demands, to meet the aspirations of 
the people of these most backward districts. 

I also express my sincere gratitude to Shri 
Raghuvansh Prasad Singh Ji, Minister for Rural OeYeIop-
ment, for placing before the Planning Commission and the 
Ministry of Finance, the requirements of funds for various 
schemes under Swaranjayanti Gram Swarojzar Vojana 
from RS.862.24 crore in 2005-06 to RS.l080 crore In 
2006-07. 

AHocation for Rural Housing has also gone up from 
Rs.2497.60 crore to Rs.2625.05 crore. Allocations for 
Pradhan Mantri Gram Sadak Vojana and for projects! 
schemes for the benefit of the North Eastern Region have 
also been stepped up trom Rs.3809.50 crore and Rs. 
1833.40 crore to Rs.4853.06 erore and Rs.2252.56 erore 
respectively. Similarly, allocation for Special Programmes 
for Rural Development and Land Reforms, including those 
in North Eastern Areas, has been increased trom Rs. 1396 
crore in 2005-06 to Rs. 1418 crore in 2006-07. 

The Swaranjayanti Gram Swarozgar Vojana is a 
flagship scheme of the Ministry of Rural Development. It is 
aimed at generating self-employment in all the 6 lakh 
villages of the country. This is the best way of making the 
unemployed youth, both male and female, self-reliant. Sir, 
more than 22 Iakh seH-help groups have been fonned 
since April 1999. These groups are engaged in handicrafts, 
mats, ready-made garments, pickles, papads. dairy 
farming, poultry, to name only a few activities. 

I want to draw the attention of the Hon. Minister to 
some of the problems being faced by the self-help groups. 
Whenever they apply for bank loans, the banks take a 
very long time to disburse those loans. Secondly, the rate 
of interest charged from these poor beneficiaries is .. 
high at 9.5% to 10.5%. As a result, the people get frustrated 
because it is out of their reach. I suggest that the rate of 
interest should be reduced to the minimum. Hon. Finance 
Minister has reduced the rate to 7% for farmers In his 
budget speech which is highly welcome. The same may 
be followed for SGSY also. 

Another suggestion I would like to give is that Zila 
Panchayats and District Rural Development Agency 
(DRDA) must create marketing facilities and provide new 
technologies to the self-help groups so that they can sell 
whatever they produce and earn handsome returns. In the 
absence of such facilities. several groups go out of their 
business and confine to intra-group lending . 



389 General Budget, 2006-2007- PHALGUNA 26,1927 (SAKA) Demands for Grants 390 

Sir, of all the schemes launched for rural develop-
ment, Pradhan Mantri Gram Sadak Yojana Is perhaps the 
best executed providing the much-needed connectivity to 
lakhs of village. I am happy that during the Tenth Plan 
upto January 2006, 82.792 Km of rural roads have been 
completed although the approved road works are 1,49,422 
Km. I hope that the shortfall will be met before we enter 
into the Eleventh Five Year Plan. These roads are very 
vital. They are helping the farmers to bring their produce 
to the markets. Patients can be rushed to city hospitals 
and students can go for higher education to the cities. The 
roads are ushering a great change in the life of peop:" in 
rural areas. 

The National Common Minimum Programme stipu-
lates provision of drinking water for all rural habitations in 
the country. To this effect, the Government has been 
progressively increasing the Annual Central Outlay for 
Rural Water Supply Sector over the years. Rural Drinking 
Water is one of the components of Sharat Nirman. which 
has been conceived as a plan to build rural infrastructure 
in four years period from 2005-2006 to 2008-2009. Under 
the Rural Drinking Water Component of Bharat Nirman. it 
is envisaged to cover all un-covered habitations of 
comprehensive action plan, 1999 and also address the 
problem of slippage and water quality. The allocation of 
funds under this Scheme has been increased from Rs. 
3645 crare in 2005-06 to Rs. 4680 crore in 2006-07. 

I would like to suggest that the State Governments 
should be advised to ensure sustainability and quality of 
water. Simultaneously, efforts should also be made for 
rainwater harvesting for which awareness needs to be 
generated among the villagers. 

This Government continues to give utmost importance 
to supplement the efforts of the State Governments to 
provide sanitation facilities to the rural masses. Sanitation 
Campaign Projects have been launched in 540 districts. It 
is proposed to cover all the districts under the Total 
Sanitation Campaign by the end of 10th Plan. The allocation 
of funds under this Programme has been increased from 
Rs. 630 crare in 2005-06 to Rs. 720 in 2006-07. 

Provision of Rs. 600 crore has also been made under 
Accelerated Rural Water Supply Programme and Sanitation 
for North Eastern Region. 

Here I would like to bring to the notice of the 
Government that the amount of Rs. 625 being given to an 
individual for construction of a toilet is very meagre. It has 

to be Increased to at least Rs. 1500 in States like Haryana 
and Punjab, where minimum wages are quite high. 

Although. the Government has been providing 
sufficient funds for various Schemes and Programmes 
under Rural Development. it is of utmost necessity to see 
whether the funds are being utilized in full and in a proper 
manner. It is common knowledge that the Central Teams 
do visit to monitor and evaluate the Schemes being 
implemented in various States, but these teams confine 
themselves to District Headquarters only and do not visit 
the actual sites. It is good that now the Hon. Minister is 
sending National Level Monitors to the villages to interact 
with the people and make on the spot study about the 
implementation of various schemes. I would like the Hon. 
Minister to tell the House about the salient features brought 
out by the Monitors and in what way their feedback is 
different from the one given by the officials of the Ministry. 

Similarly. we must ensure that the funds allocated 
under a particular head are spent in full and within the 
financial year. Here, I would like to point out that under 
Swaranjayanti Gram Swarozgar Yojana out of an allocated 
amount of Rs. 8067 crore. only 6980 crore could be utilized 
to assist 62.75 lac self-employed persons. 

Hence, Monitoring and Evaluation of the Programmes 
has to be strengthened. 

With these words. I support the initiatives taken by 
the Government for rural development and compliment 
Hon. Minister Shri Raghuvansh Prasad. 

MR. CHAIRMAN: Now Shri Shailendra Kumar, you 
can speak. You can speak for four minutes only. You are 
very, very emotional. Please conclude within four minutes. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Mr. Speaker 
Sir. you have allowed five minutes to all but you are giving 
me just four minutes. 

[English] 

MR. CHAIRMAN: There is no time for your party, but I 
gave you five minute's time. 

[Translation} 

SHRI SHAILENDRA KUMAR: Mr. Speaker Sir, you 
have given me an opportunity to speak on the discussion 
on demands for grants for the year 2006-07 of the Ministry 
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of Rural Development, I would like to express my thanks 
for the same. Expressing my support on demands for 
grants I would like to give some suggestions. Just a few 
minutes back some of the hon'ble members have giving 
some wide ranging good suggestions. It is really regrettable 
that even after 57 years of independence the people of 
villages specifically those who are living below the poverty 
line are unable to meet their needs of bread, clothes and 
shelter. Several schemes are being launched by the 
Government and recently hon'ble minister of Rural 
Development was talking about Mahatma Gandhi and in 
this context if you will see, you will find the dream of 
Sawarjaya & Panchayati Raj propelled by Mahatarna 
Gandhi had been fulfilled by late Sh. Rajeev Gandhi and 
the Chairperson of UPA Smt. Sonia Gandhi, who is 
dedicated to execute the dream of Gandhi ji and she is 
also sitting here. Special thrust has been laid on building 
India in the budget this time. By increasing 54% provision 
for Rs 18696 crores has been made in the current budget 
in the name of building India specifically under Gramin 
Rojgar Guarantee Yojana there were 150 district earlier 
and now their number has increased to 200 districts. For 
this a provision of Rs. 11300 erore has been made in year 
2006-07. About Rs. 7000 crore has been increased from 
allotment of funds as covered to last year. I would not like 
to go in to details provision of Rs. 5,200 erere has been 
made for providing potable water in villages at rural level. 
Mr. Speaker Sir, I would like to remind you that UP 
Governmenfs budget has been passed recently. We 
honble members always raise complaints that whenever 
we visit our constituency the public asks for roads, power 
and water and everything and at times we are helpless to 
explain them that we are the people who formulated the 
Constitution of India and we have no concern whatsoever 
with development. Recently UP Government has declared 
that 200 handpumps are likely to be allotted to each MLA. 
Election of Block Prarnukh has been recentty held. Ministry 
of Rural Development has Implemented Savjal Ohara 
Scheme. When I enquired about it from the officers of my 
constituency, they intimated that boring work of water tank 
under Savjal Ohara Scheme has not yet been awarded to 
water corporation and it has been awarded to some SeH-
help Group of the village. Self help institutions who have 
no technical knowhow are executing it. How they should 
be able to install tank. You have fixed a target of Rs 25 
lakhs for installation of a water tank. This will certainly be 
a loss to budget. It will remain incomplete and boring work 
will also not be up to the mark and as a result thereof 

Savjal Ohara Scheme of Potable water will fail. Therefore, 
such works should be awarded to water corporation, which 
has the expertise to execute it properly. This wiH certainly 
help in the construction of water tank. The people will 
finally get drinking water from it. 

Sir, similarly you have made special arrangement for 
providing power, water and telephone connections in the 
budget. It is my fortune that I am a Membar of the 
Consultative Committee under the Ministry of Rural 
Development. Electrification scheme pertaining to 90 
villages under Rastriya Gramin Rojgar Guarantee Yojana, 
Savjal Ohara Yojana & Rajeev Gandhi Rural Electrification 
schemes have also been launched in my Constituency 
but the pace of work is very slow. The budget is increasing 
every year but the speed of work is decreasing day by 
day. Therefore, there is a need to award this work to 
experts so that progress could be made in this regard. 

Sir, the Swaraj & Panchayati Raj system may achieve 
better results there only. Reserve Bank also praised that 
this budget is Rural Development oriented budget It is a 
fact but the matter of concem have is that if you have the 
far sighted ness and you will be able to discover India 
even today and you can have an assessment of the 
development made so far. Schemes have been prepared 
for the villages but if you will go through the figures then 
you will see the real truth. Just now Shri Lal Singh jee was 
saying that despite launching several schemes for rural 
people what is the reason for the migration of villagers 
towards cities. This tendency should be discouraged. 
Today there is a need to provide basic amenities with in 
the villages itself. You have appointed me the Chairman of 
the monitoring committee wherein. We had also Members 
from 13th Lok Sabha but whenever we visit villages people 
directly asks for schemes. 

Sir, I would like to say that the MLA's are already 
availing lots of facilities in the states . ... (Interruptions) 

(English] 

MR. CHAIRMAN: Please conclude. Shri Shivanna 

... (Interruptions) 

MR. CHAIRMAN: Shri Shailendra Kumar, plene 
conclude. Shri Shivanna, you can start your Kannada 
speech. 

.. . (lnterruptions) 
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MR. CHAIRMAN: Shri Shailendra Kumar, please 
conclude. 

... (lnterruptions) 

[Translation] 

SHRI SHAILENDRA KUMAR: I have learnt that the 
Members of Consultative Committee all the facilities under 
various schemes had been given. In rests bell I would like 
to say that we will get a glimpse of the appropriate nature 
of our rural economy, production at rural level. Here we 
have to start from our village level then only we will be 
able to save the lives of people living below the povent 
line. We have provided 100 days employment but we are 
unable to provide it for 265 days. There is a dire need of 
rural development institutions for bringing awareness 
among people by propagating all such things open only 
institutions at block level. I conclude my speech with these 
points only. 

{English] 

·SHRI M. SHIVANNA (Chamrajanagar): Mr. Chairman 
Sir, I thank you for giving me an opportunity to speak on 
Demands for Grants 2006-2007 pertaining to the Ministry 
of Rural Development. "Rama Rajya" was the dream of 
the, Mahatma, the father of our nation. But, unfortunately, 
this dream of Ram Rajya has not become a reality even 
after 59 years of independence. I can go to the extent of 
saying that the life of villager has worsened. At this 
juncture, I am reminded of the great poet and philosopher 
Sarwajna of Karnataka. It says that it is like eating sweet 
milk with rice while taking loan. " is like breaking the side 
ribs when repeatedly insisted to pay back the loan. The 
Hon. Agriculture Minister, while replying to the discussion 
on Demands for Grants (Agriculture) has said that 340 
farmers have committed suicide in Kamataka last year. In 
fact, the number is more than thal After all, why farmers 
commit suicide? Because, his living condition especially 
in the rural area is deteriorating. He is waiting for the God 
rain who is not cooperating with him. He takes the roan 
but cannot repay the loan. Installment. He has neither 
food nor shelter. Ultimately he decides to commit suicide. 
Therefore, it Is very essential for the Union Government 
and the States to come to the rescue of the rural people. 
Those who are living by the side of the rivers some how 
manage to earn their living. But those who are depending 
completely on rain are ruined. There is no support price 

• English Translation of the speech originaRy delivered In Kamada. 

for agricultural produce. Even marketing facilities are very 
poor and pathetic . 

These rural people especially the farmers do not get 
continuous supply of electricity for their cultivation. 
Karnataka once a surplus state is resorting to power cut 
every day. Keeping these serious problems in mind the 
Centre has introduced "Rajiv Gandhi Grameen Vidyuti-
karan Yojana" a scheme for Rural Electricity Infrastructure 
and Household Electrification April, 2005. I would like to 
quote National Common Minimum Programme (NCMP). It 
says (i) Household electrification will be completed in five 
years. (ii) The UPA will pay special attention to augmenting 
and modernizing rural infrastructure, electrification. 
Strangely the first years target has not been completed in 
Chamarajanagara which is a backward and hilly area in 
Kamataka I therefore, urge upon the UPA Government to 
take up this programme very seriously such that it can go 
a long way in realising the goal of providing access to 
electricity to all households by the year 2009. 

Drinking water facility is another major problem which 
the rural people are facing. The Bharat Nirman Programme 
which epitomizes the UPA's approach to Governance. 
Against the Physical target of 56,270 habitations, 47546 
habitations have been covered until January, 2006 under 
the Accelerated Rural Water Supply Project (ARWSP). 
The effort should continue and the backward, remote and 
hilly areas like Chamarajanagara should get preference 
at all strategies of implementation of ARWSP Scheme. 
The other Schemes which are providing some kind of 
relief are SGSY and SGRY. 

PMGSY has also made headway. Strangely, this 
scheme is not heard these days. Providing link roads in 
the rural areas is an important aspect of rural development. 
Hence, I plead the Centre io provide sufficient funds for 
constructing link roads in the rural areas, especially in the 
backward districts like Chamarangara, Bidar in Karnataka. 

I appreciate and thank the Hon'ble Finance Minister 
who introduced National Rural Employment Guarantee 
Scheme which is the primary instrument to combat rural 
unemployment and hunger poverty. For 2006-07, the total 
allocation for rural employment will be Rs.14,300 crore. Of 
this Rs.11 ,300 crore will be under NREG Act and Rs.3,OOO 
crore will be under SGRY, since there is a legal guarantee 
of employment under the NREG Act. The Minister has said 
that more funds would be provided according to the need. 
I welcome the stand taken by the Finance Minister in this 
matter. If this programme of rural employment Is 
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implemented sincerely, I am sure, it witt lead to the 
emancipation of the rural poor. 

Kamataka Govemment under the able stewardship 
of Mr. H.D. Kumarswamy has already announced the 
Twenty Point Programme. The Chief Minister is so kind 
and courteous that he holds special meetings with 
physicatty challenged persons and trying to find out 
solutions for their problems. His approach to the problems 
is innovative and path breaking. Kamataka Government is 
constructing 3,00,000 houses in the near future for the 
poor people. Many other optimistic and brave declarations 
have been made by the Honble Chief Minister of Kamataka 
on the eve of Kamataka Golden Jubilee celebrations in 
Bangalore. 

The Centre has to increase the financial assistance 
from Rs.2S,OOOl- to Rs.40,OOO/- for construction of houses 
under Indira Awas Yojana. The Centre should continue 
and expedite the Grameen Sadak Yojana such that all the 
villages are inter-linked. It will also help in transportation 
and business. The Banks, NABARD and Cooperative 
should be directed to provide loans to the rural poor at a 
very low rate of interest. life insurance facilities should be 
extended to all the rural poor. 

Sir, my Constituency is one of the most backward 
districts in the country. It is hilly and remote area which is 
under developed. There is no drinking water facility 
throughout the district. There is only a chilling centre in 
the district. It is true that Kamataka Milk Federation is 
flourishing in the State_ The production of milk has 
increased manifold. But what is the use? The milk producer 
in my Constituency cannot consume milk himself. He cannot 
afford to offer milk to his children. He has to sell the milk 
and make his living. This is the poor condition of poor milk 
producers in the rural areas of my Constituency. One 
litre of water fetches RS.15/- whereas a litre milk fetches 
Rs.13/- only. What an injustice to the milk producers? 
Hence. the Centre has to come forward in a big way 
immediately to save the milk producers in my Constituency 
immediately. The Hon'ble Minister Shri Raghuvansh 
Prasad Singh is here. It is he who has assured the people 
of my Constituency last year that he would sanction Rs.6.5 
crorelor setting up a BULK MILK SCHEME in my district. 
Till now nothing has been sanctioned despite our repeated 
reminders. I am requesting him again in this August House 

to release funds for setting up the much awaited Bulk Milk 
Scheme. In addition to this, at least two cold storage 
centres have to be set up without any further delay. 
Separate funds should be allocated by the Centre for this 
purpose, especially to backward districts like Chamaraja-
nagara. 

In addition to the above, the Centre should extend 
financial assistance to Karnataka to succeed in its 
implementation of SARWA SIKSHA ABHIYAN programme. 
The school students in my district should be given at least 
one cup of milk along with mid day meals. Special attention 
should be given to implement, Indira Awas Yojana and 
Ambedkar Ahar Yojana. The poor people and their family 
members should be provided jobs. The hunger and poverty 
should be rooted out from our villages. Therefore, the 
Union Govemment should take up this National Rural 
Employment Guarantee Scheme more seriously. It should 
be monitored and the entire amount that has been 
allocated. must reach the poor people of these hapless 
villagers. There should be no middleman. 

I have full faith, Sir, and I hope that both Centre and 
States will join hands to take rural masses to a new wortd 
of bright future there by making the long cherished dream 
of the Father of our Nation a reality. Sir, I thank you and 
with these words, I conclude my speech. 

MR. CHAIRMAN (SHRI VARKALA RADHA-
KRISHNAN): Please conclude. Kannada is a musical 
language. You need not extend it. 

SHRI M. SHIVANNA (Chamrajanagar): Yes Sir, I have 
concluded. 

SHAI KHARABELA SWAIN (Balasore): Sir, Tamil is 
beautiful and Kannada is musical. What about Malya/am? 

MR. CHAIRMAN: Kannada is a, beautiful language 
and language of music. The South Indian music originates 
from Kannada. 

SHRI KHARABELA SWAIN (Balasore): Sir, what about 
Malyalam? 

MR. CHAIRMAN: That is also good. Malyalam is 
another good language. 

[Translation} 

SHRI KIREN RIJIJU (Arunachal West): Mr. Chairman, 
Sir, I would like to thank you fo'l" giving me an opportunity 
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to take part in this important discussion being held here. 
Being a Member from the oppoSition party I wanted to 
oppose this demand but, hon'bla Mlnistar is such a nica 
and kind human being that I am compelled to support him. 
There are some schemes which are really very good but 
there are certain flaws in some of their provisions. 

Mr. Chairman, Sir, there i. shortage of time therefore, 
through you I would only like to repreHnt for a few things. 
They want to do Bharat Nirman, and we all support them 
on this but It would only be poulbla when every nook and 
comer of the country makll progr .... If a city is an arm to 
the nation then the vtllage II certainly ita feet and therefore, 
without developing thlle villages, real progress can never 
be made. I believe, If Aaghuvanah JI had been our Finance 
Minister, then he would have sanctioned huge fund •. But I 
am happy for what all he II dOing in his capacity of being 
the Minl,"r of Aural Development. My colleagues have 
atated about the Himalayan region that people as well as 
Member of Parliament have to travat on foot tor two to 
three days in the areas from Jammu Kashmir to Arunachal 
Pradesh to reach their villages. Therefore, I always think 
of the day when I would be able to reach my village by a 
vehicle. If hon'bla Minister so dealre., It can be done. I 
believe in that. There is one thing tor sure that thl. work 
can not be accomplished under the Pradhan Mantrl Gramin 
Sadak Yolana. The Government has fixed a criteria that 
the population of a village mu.t be 250 to 500. I mean to 
say that we mu.t understand that whenever the Govem· 
ment initiate thil programme, It does not prove fruitful to 
us. They must not view the entire country from the same 
perspective because avery place has Its own climate and 
the programmes .hould be run accordingly. In our area it 
is not possible for 500 to 600 people to live at the lime 
place? By nature it Is such a place that not more than 300-
400 people can live at one place. Which means that the 
Govemment would formulate such a scheme ao that roads 
are not iald upto our villages and we are never able to 
commute to our villages by vehicles. But I hope hon'ble 
Minister would not allow this to happen this time. 

Mr. Chairman, Sir, once hon'ble Minister had d8QIded 
in conaensus with the Mambers of Parliament of the North· 
eastern States that provision for roads made on the basis 
of cluater aystem with a population of 50 to 100 people. I 
would like to give an example that there is polling station 
In our area where only 3 voters reside but 15 people go to 
that placa to get those 3 votes, the police, polling officer 
and staff Is deployad there. Whether thla criteria would be 
applied In respect of Arunachal Pradesh where the 

population is less and because the population is less, 
less funds should be allocated. They must allocated money 
in the national interest. We are not asking as to why 10 
crore rupees are being spent on Kargil per day, because 
we understand that it Is in the national interest. Please do 
not raise such a question that If It is spent In Arunachal 
Pradesh then it is not in the national interest. Some officer 
uy that although the population of Arunachal Pradesh's 
les. but the funds are being provided. if we think on these 
lines, then how ia our country going to survive? Therefore, 
through you, I would like to urge upon the Government 
that the population based criteria, as my colleagues have 
mentioned, should not be applied In case of Arunachal 
Pradesh. 

Mr. Chairman, Sir, the Government have formulated 
a scheme for constructing dwelling units In villages at the 
cost of rupees 27,500. But this remains a dream in my 
region. We have to walk on foot for four to five days to 
reach our village. This amount together with the cost of 
transporting bricks, cement etc. to our village works out 
As. 5 lakh. The Government wants to construct that house 
In As. 27,500, what an irony it is? We all must understand 
that poor and tribal people live in those areas. Hon'ble 
Minister had promised to me that he would visit those 
areas with me but he has not kept his words till now. 
Hon'ble Minister would have to fulfil his promise by 
accompanying me to those areas on foot or the government 
should depute a group of people to find out whether the 
villages could be reached only after walking for 10 days 
or not? He can reach there by helicopter in just one hour 
therefore, I would request him to take me also along with 
him. 

Mr. Chairman, Sir, I have a number of points to 
mention but due to I shortage of time and on you repeated 
per'istence to conclude, I would like to convey my points 
to hon'ble Minister by meeting him separately and request 
him that he must realize the pain and anguish of the 
people of our region and work for Bharat Nirman. 

In the end I would say that I support these demands. 

(English) 

MA. CHAIAMAN: Now, I would request the coope-
ration of han. Members who want to speak from now 
onwards. The Minister has t'J start the reply at 5.15 p.m. 
Since the guillotine process will start at 6 p.m., you must 
realise the situation. I WOUld, once again, request the han. 
Member who want to speak to confine their speeches 
within the time allotted. 
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Now, I give the floor to the Shri Nikhil Kumar. I hope, 
you have heard what I have said. 

{Translation] 

SHRI NIKHIL KUMAR (Aurangabad, Bihar) Mr. 
Chairman, Sir, I have listened to your advise and I would 
genuinely try to conclude my speech in five minutes. I 
would like to mention three things only. 

I agree with the fact that the funds approved or 
allocated for Indira Awas Yojana are too less. An amount 
of Rupees 25000 is too less and this amount should be 
increased. Honble Member from Arunachal Pradesh has 
rightly stated that the amount of transportation raw material 
to these places exceeds the amount of construction. 
Therefore, I would like to request the Government to raise 
the amount allocated under the Indira Awas Yojana. 

Secondly, I would like to state that Pradhan Mantri 
Gramin Sadek Yojana is a very good scheme and it Is 
believed that our rural areas would be connected with 
each other under this scheme. The people of our country 
have a long standing complaint as to where do they walk? 
Since there are no roads, neither vehicles go to such 
places and nor the private transporf,,-s can run their 
vehicles. To address this complaint it is most important to 
construct roads in the rural areas. We all are aware of this 
fact and that is why we have formulated the Pradhan 
Mantri Gramin Sadak Yojana. Under this Yojana seven 
roads have been selected in our area. Earlier also I had 
requested honble Minister in this regard. Out of these 
seven roads construction work on three roads has been 
started. Tenders have been invited for two roads but so far 
quotations have not been received for them. It is not in my 
knowledge as to why quotations have not been received 
and it received, then why a decision is pending on the 
same. For the remaining roads even this formality has not 
been completed. I have been talking in this connection 
since a long time and it is pending since October 2004. 
We claim that we will get this done, we will get that done. 
Despite that work has not been started on the roads which 
are to be constructed under such an important scheme. 
Therefore, my submission is that it should be monitored. 

Sir, today, I got an opportunity to raise a question 
during Zero hour in the momlng also. But, I could not get 
the appropriate reply. Again, I would like to say something 
in that regard. We should respect the women in the rural 
areas. We can respect them by constructing toilets for 
them. The provision for private toilets in the homes is a 

good step. The amount which was earmarked earlier lor 
this purpose has been enhanced to some extent. Now it is 
to be seen whether the enhanced amount is sufficient for 
the work or not. We will have to see it because I think the 
enhancement which has been made is meagre and there 
should be a condition in this regard. But we will give them 
a chance. It will take a lot of time to conatruct these toilets. 
It will take a lot of time to construct private toilets in each 
and every horne. Hence, my suggestion il that public 
toilets should be constructed there. It Is very necessary to 
construct these toilets. Unless and until these toilets are 
constructed the women will have to suffer a lot and they 
will continuously be got insulted. I have talked with the 
District Magistrate of my area in this regard. No such 
direction has been given to his area and he says that no 
such toilet has been constructed In his area whereas this 
mission has been going on since 1986. It is an old scheme, 
even then not a single public toilet block has been 
constructed in such an important area till now. It is the 
NGOs who use to construct toilets. 

17.00 hra. 

These NGO's have been referred in this scheme. 
These NGO's should be asked to construct tollel There II 
no dearth of government land. I would like to say " there Is 
dearth of government land, I will also provide private land 
for this purpose. But, action must be taken in this regard. 
These are the three things for which I would like to urge 
upon the han. Minister of Rural Development to act upon 
them. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Sir, I am thankful to you for gJvingme an 
opportunity to speak o'h the demands for grants of the 
Ministry of Rural Development for the year 2006-07 being 
discussed here. I congratulate the han. Minister. I thank 
you for making provilion for the developing regions of the 
country. But, you have not provided as much amount as 
would have been provided lor the tribal people, scheduled 
caste and backward people living in tribal region of the 
country. Therefore, while condemning I would like to say 
that there is need of an allocation of one thousand crore 
rupees for the welfare of tribal people, the people belonging 
to the scheduled castes and backward classes and there 
is need to allocate atleast one thousand crore rupees for 
the development of the people belonging to scheduled 
castes living in rurai areas. There is backwardness in the 
tribal regions 01 the entire India. What the govemment of 
the independent India did for us? It is a very serious 
matter due to which demand of secession is being raised 
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In each and every corner of Hlndustan today. If the people 
want to secede from the existing provincial state, you 
people call them separatist. It is the situation of the North-
East region. Therefore, I demand that every village of 
tribal area of Bodoland region should be co"nected with 
Pradhan Mantrl Gram Sadak Yojana to provide path to all 
the tribal people. ' 

I would like to tell you another serious matter. If you 
want to construct one kilometre road in North East region 
under the Pradhan Mantri Gram Sadak Yojana It will require 
an ar:notJnt of rupees 35 to 50 lakh. But, you people are 
sitting In Delhi. If more than 25 to 30 lakh rupees are 
spent for construction of one kilometer road in the North-
East region, you people make some doubt as to what is 
the need of such an amount. Therefore, I demand that 
atleast 40 lakh rupees should be allocated for construction 
of one kilometer road for tribal villages in the North East 
region and each and every village wI1ich has population 
of less than five hundred people should be included under 
the Pradhan Mantri Gram Sadak Yojana. 

Financial assistance of Rs. 25 thousand Is provided 
to the poor people for the construction of house. An amount 
of Rs. 25 thousand is insufficient for construction of a 
house. My friends have also mentioned in this regard and 
I also demand that atleast Rs. 50 thousand should be 
allocated to a person for construction of house. 

Mr. Chairman, Sir, arrangement should be made for 
providing house under the I.A. Y. to the people living in the 
tribal areas, poor people and the destitute. 

[English} 

I would like to appeal to Shrimati Sonia Gandhi that 
one lakh houses under the I.A. Y. should be sanctioned in 
favour of the poorer sections living in the Bodoland 
territory. 

[Translation] 

Mr. Chairman, Sir, the people of Bodoland territory 
are living In a worse condition. Therefore, through you Sir, 
I demand the govemment that arrangement for electri-
fication. water, rural hospital and sanitation should be 
made for the people living in the tribal region and in the 
Bodoland territory. The land and property of the people of 
tribal region occupied by others should be retumed to 
them. If It Is not done then you will not be able to get the 
tribal people free from their sufferings. 

[English] 

Hon. Chairman, if you want to bring radical 
developments in the health sector in the rural tribal areas, 
AIIMS-model institutions should be set up within the 
Bodoland territory. Why AIIMS-model institute not be set 
up in the tribal areas, why only in six States? 8odoland 
Central University should be set up in the Bodoland 
territory. One National Institute of Technology should also 
be set up within the Bodoland territory. A Central 
Agricultural University should be set up in the Bodoland. A 
NurSing Training College should be set up in the Bodoland. 
A good number of agro and forest-based industries should 
be set up in the Bodoland territory. 

[Translation] 

Mr. Chairman, Sir, if the govemment do not formulate 
. such policy then the future of all the tribals would not be 
blessed with pleasure. 

[English} 

Developmental aspects of the tribal people should 
be taken care of in the days to come. The Government of 
India should take appropriate steps to help to bring in 
development in the socio-economic sector of the tribal 
people in the whole country. 

With these words, I conclude. 

[Translation] 

SHRI KRISHNA MURARI MOGHE (Khargone): Mr. 
Chairman, Sir, I want to draw the attention of the hon. 
Minister of Rural Development to some points, through 
you. The most important scheme under his Ministry is the 
Pradhan Mantri Gram Sadak Vojna. This scheme will 
definitely prove to be a milestone in the progress of the 
country. But when we assess the progress of this scheme 
we find that it is lacking the expected momentum and 
there are many obstacles in its way. These obstacles have 
to be removed. 

Sir, if I raise this matter in regard to Madhya Pradesh, 
I would like to inform that only a number of 1997 roads 
have been constructed under 'PM Gram Sadak Yojana' 
over a count of years. There is one very important factor 
under this scheme, i.e. WBN. Roads, which are constructed 
in the last phase of the scheme. The roads constructed 
10-15 years ago in locationally important villages are now 
reduced to be neither W.B.M. roads, nor any sort of kutch a-
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pucca roads. So, given that the W.B.M. roads are 
constructed in the last phase of the scheme, a time frame 
should be fixed for their categorization. This Is because 
we are facing problems to fix some criteria for thoae roads 
constructed 10-15 years ago. Secondly, we construct a 
road to link two villages under PM Gram Sadek Yojna, but 
" the real-Iocatlon of the village atill falla ahart of the 
linkage provided, the proper utilization of the funda 
somehow misses. For this, I urge you to fix a kilometer-
limit for the link road so that the proper utilization of It may 
be ensured. 

Thirdly, the biggest hurdle In the way of this scheme 
and which requires an appropriate aolutlon from here 
Itself, is the large forest area of our country. " some Ilnk-
roads are delayed due to foreat-area overtapplng. the 
decision In the matter Is to be taken by the Government of 
India and tltl then, the work Is disrupted. My conatltuency 
falls Linder tribal and forest belt of M.P. and that makes the 
speed of work Linder the scheme almost nil. The han. 
Minister should take notice of this to solve this problem. 
One mote point. the tenders of constructlon-work are 
repeatedly cancelled. Many of them stay pending for years. 
... (Intenvpllons) 

(English) 

MR. CHAIRMAN: Please conclude. 

{TranRtion} 

SHRI KRISHNA MURARI MOGHE: Sir, I would take 
only two minutes. I have to rai.. a point about the 
'Swajaldhara' yojn&. You provide the maxtmum funds under 
this scheme tor the boring-work. But as the level of ground 
water receding constantly, the boring done elapses within 
a short span of two years. I urge the Mlnlltry of Rural 
Devetopment to consider this . .•. (Interruptions) 

{English} 

MR. CHAIRMAN: You can lay your speech. 

(Translation] 

SHRI KRISHNA MURARI MOGHE: Alright, I lay 
concluding speech on the Table of the House. 

·Sir, the Pradhan Mantri Gram Sadak Yojna Is 
definitely a milestone in our path of progrell but Ita pace 
is affected due to non-availability of fundi In-time. In 

• The IpMCh wu laid on the Table. 

Madhya Pradesh, only a number of 1997 road, have 
been constructed within last five }'ears. 

1. Secondly, the criterion to cover the roads under 
this scheme Is very hare!. For example, if a W.B.M. 
rOad was constructed to link location ally Important 
villages some 10 years ago, the same road Is at 
present reduced to be neither a W.B.M. road, nor 
falls under any other category. AI a result, tho.e 
location ally Important villages linked prevIouaIy 
will be covered In the very lalt phaH of the 
scheme. So. this criterion must be revised to 
properly categorize such W.B.M. roads conatruo-
ted some 10-15 years ago. 

2. When two vlllag.. are linked together with a 
road under the scheme, a provision shOUld also 
be made to cover tho.e lurroundlng vlllagel 
also, which are located within 2-3 km. area. 

3. The link-road should go upto the farth .. t end of 
the village. 

Propolals amounting about Rs. 100 crore are 
pending under Pradhan Mantri Gram Sada)( Yojna. Earlier, 
many proposall were given clearance at special tequesta 
by members; theH pendenclea should alto be cleared. 

Rural eteetrfficatlon Is a good plan but Ita pace " 
slow. Although 47 districts of M.P. are covered under thlt 
plan, yet only 9 districts have been given the allocated 
amounta In the lut one and a half years. From this point 
of view, this scheme leems only to be an Ineffective 
assurance. 

Aa for 'Swajaldhara' yojna II concerned. Its guidelines 
lhould be made comprehenllble fIrIt. I would like to allude 
Madhya Pradeah In this matter. We had Hnt proposals of 
RI. 5.5 crore In 2002 but could get only a lum of Rs. 5.29 
crore against them. When we corresponded In thll matter, 
we were told that under 'Swajaldhara' project, only a 
maximum of 20% of the total sum is allowed to a State. 

Similarly, we receive very Ie .. amounta for rural areu 
and with thai the work for Initalllng a tube-well II not 
pollible. So. until this scheme allows for a pond, a well 
thereby and also a pipeline through which the drinking 
water coLild be supplied, Ita IUCC .. S seems to be doubtful. 

Under 'Indira Awas Yojna', the amount being made 
available to the homele .. BPL families for housing " very 
Ie .. , keeping In view their living condition •• Therefore, the 
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target and funds under lAY shQuld be increased so that 
the poor families may be benefitted. 

Simllany,.the'Swarna Jayanti Gram Swarojgar Yojna 
(SGSY)'alms to provide loans through banks to BPL 
families to carry· out economic activities for their livelihood 
and thl. I. done through 'Self-Help' groups by making 
the.. familleithelr members. The Government also 
provides a matching grant-In-aid with that. Most of the 
bankers demand a guarant .. from the members of these 
Self-Help groups at the time of sanctioning the loan. Since 
these members come from BPL families,· they cannot 
furnish a guarantee or deposit the security, in absence of 
which the bank does not finalize the loan. 

Under SGSY, these Self-Help groups are provided 
with loans and grant-In-aid and 25% of such assistance 
should go for benefit of persons such as, handicapped, 
widow, abandoned etc. 

An study to ascertain the time to be· taken to reach 
the allocat8ci funds to the Panchayst Is also necessary. 
Therefore, fixing a time limit for this seems necessary. 
Funds have just been allocated for 12th Finance 
Commission. Some Panchayats have got rupees 10, 20 
thousand also because of their population base. To include 
funds from MP, MLA local area development schemes is 
not permitted under this plan. As a result, money will go in 
vain and it will not be beneficial for villages. Hon'ble 
Minister may consider In this regard also. 

Therefore, effective system of monitoring of plans of 
rural development is necessary. Without this, benefit of 
this will reach the poor, Is doubtful. Plans are being made 
for the last 58 years. Funds are being released. But rural 
ilfe Is almost the same. I think that it is mainly because of 
the lack of emphasis which should have been given on 
their implementation. 

[English) 

·DR. K.S. MANOJ (Alleppey):· Sir, as our Father of 
the Nation MahatmaJi', vision that 'India .Live, in Villages', 
70 per cent of Indian population live in villages. In every 
aspect of life whether it is health, education, employment, 
electrification, telephony, there is a wide gap that exists 
between urban and rural area. This rural divide in all 
aspects should be abridged. Targeted programmes for 
bridging this gap should be formulated. 

·The lpeech w .. laid on the Table. 

I do congratulate the Government for bringing out a 
legislation for guaranteeing at least 100 days of wage 
employment in every financial year to every rural 
household. This is a revolutionary reform with a political 
will. But it has to be implemented promptly. Even though, it 
has been launched in February 2006, yet the employment 
could not be provided till now. And, only 200 districts in 
the country are included under this Scheme. The amount 
allotted to this scheme is not adequate. During 2005-06, 
the Budget outlay for National Food for Work Programme 
was Rs.11 ,700 crores and only 150 districts were included 
in NFWP. This year 200 districts are included under 
NREGP, but the Budget outlay Is only Rs.12,870 crores. 
This amount should be enhanced and more districts have 
to be included under this Scheme. There is no gender 
speCification under this Scheme. Fifty per cent of the 
employment should :,e earmarked for women. 

Under the SGRY, the allocation has been decreased 
from Rs. 7,650 crore to Rs.2,700 crore. There is no Budget 
allocation for food grains component too. Food grains are 
provided free of cost to the States. The other day while 
answering to a Starred question In the House, hon. Minister 
had mentioned that, SGRY, NFWP are merged together to 
formulate NREGP. This is not correct. NREGP is being 
impiemented only in 200 districts of the country. SGRY is 
a programme implemented through Government in the 
country and through this programme, several rural durable 
and community assets were built throughout the country 
providing employment also. This is denied to the other 
districts while implementing the NREGP. I would like to 
bring to the notice of the hon. Minister that the 
implementation of the· SGRY In many States is not effective. 
Utilisation of fund is inadequate. Incomplete works and 
corruption are very rampant in the implementation of the 
SGRY. Works are implemented by the Beneficiary 
Committee. The Beneficiary Committee entrusts the work 
to a contractor and the contractor would take the food 
grains, do some work and quit the place. This is usually 
happening and the works remain incomplete. Some strict 
monitoring should be brought out. This should also be 
there for NREGP also, otherwise it would be a failure. 

Under the Indira Awes Yojana, the cash assistance 
cailing now for house in plain area is fixed at Rs.2S,OOO. 
This is a very meagre amount. In my State Kerala, there 
are housing schemes for SC/ST where Rs.50,OOO Is 
provided as grant. Moreover, production cost is increased. 
So, the Indira Awas Yolana cannot be Implemented there. 
I request the hon. Minister to Increase the assistance to 
Rs.50,OOO. 
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(Dr. K.S. ManoJ) 

Regarding PMGSV, this Is an Innovative scheme. 
This has to be extended to the next Plan period also. As 
far u Kerata State is concerned, where the density of 
population Is wry high, the criteria of eight metre width for 
the roads built under PMGSY would be difficult to be 
Implemented. I request the hon. Minister to provide 
relaxation In this criteria at leut In Kerata where population 
denllty II high and land Is a precious entity. 

I hope that the hon. Minister will pay attention to the 
suggestion. put forward. With these words, I support the 
Demands for Grants of the Ministry of Rurat Development. 

(Translation] 

·SHRI RAGHURAJ SINGH SHAKYA (Etawah): Sir, 
thank you for giving me p8nT1ission to lay my speech 
regarding cIemanda for grants of the Ministry of Rurat 
Development on the table of the House. 

Since the hon'bte Minister has .. sumed the charge 
of this department, the department has been implementing 
plans but villagers are facing a lot of problems today. Be it 
a matter of sanitation system or drinking water, the situation 
of rural areas is the worst. 

I request the hon'ble Minister that drinking wat.r 
should be .uppIIed to every Gram Sabha through pipelines. 
My constituency is an ravine area where Barhpur block, 
Chakamagar bIoc;k, Azitmal Block, Oraiya block falls under 
ravine ateU. In these areas, there Is acut. problem of 
drinking water and irrigation. Although, there should be 
development of the whole country but I demand a special 
.conomic package for my constituency for providing 
drinking water and provl.ion for funds for sanitary 
arrangement in villages .hould be made separat.ly. Rural 
Employment Guarantee Scheme is a very good sch.me 
but an districts should be brought under this scheme. 
There Is a need to enhance the Budget for Pradhan Mantri· 
Gram Sarak Volana. I demand for an special economic 
package tor hu/y areas in my parliamentary constituency 
Etawah. There is a need of improv.ment In Panchayatl 
Raj System. Development of villag.s is taking place as a 
resutt of giving dlr.ct rights to Gram Sabha, today. Bt,lt 
there is still a need of more improvement in this regard. All 
villages and small towns should aiso be included under 
Rajlv Gandhi Vldyutlkaran Volana. Provision of atl.ast 
rupeN 20,000 crore should be made for rebuilding the 
hou ... damaged In fire or natural calamiti.s and rupees 
50,000 should be giv.n for the construction of each house. 

"The Ipeec:h w .. laid on the Table. 

Once again, I requ.st the Hon'ble Minister through 
you that special emphasis should be given on employment 
schemes in rural areas. I conclude my speech with the 
demand that arrangements should be made for 300 days 
employment In stead of 100 days In a year. 

·DR. RAMKRISHNA KUSMARIA (Khajuraho): Sir, the 
real India lives In vHlag •• , All problems exilt there. It 
s .. ms from the demands presented by the Hon'ble 
Raghuvanshp that he Is a villager hims.lf. He has the 
intonTIation about village matters. 

But these are some points that need to be consl· 
der.d-

Pradhan Mantrl Gram Sarak Vojana is a very 
important yojana. Former Prime Minlst.r hon'ble Atal Bihar! 
VaJpayee hu launched this and It has proved to be a 
revolutionary step for rural development There is a need 
to reconsider some of the points of this Yojana. 

1. Roads should be constructed till the last .nd. 
Construction should be with RCC in villages. 

2. Bridges·small bridges having I.ngth more than 
30 feet are left. My sugg.stlon is that large bridges 
should be constructed otherwise roads will be 
useless. 

3. Roads are constructed on the basis of distance 
from main road. Where there Is a possibility of 
joining more villages with some more or less 
difference, It should be done. 

4. It Is necessary to ensure qualily. 

5. Beginning of r.pair works of roads already 
constructed is necessary. It Is also necessary to 
repair these roads under guarantee period. 

Funds allocated for Swajal Ohara Yojana und.r rural 
drinking water supply yojana, AUWSP are very I .... Many 
plan. have be.n made In my constituency Khajuraho and 
Tlkamgarh and Panchayats have contributed fully to those 
also but these plans are pending for want of the' central 
assistance. 

Sir, it i8 an Irony of Khajuraho constituency that first, 
noods and then drought ruined the entire area this year. 
All the six tehslls of Tlkamgarh district have been drought 
affected. Naugaon of Chhattarpur has been badly affected 

"The .peach w .. llid on the Table. 
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by drought. Thereafter, the crops of amar, lentil gram and 
mustard damaged by Insects and atleast hailstorm took 
pI.ce. 250viUages have affected badly in Tikamgarh district 
and in Chhatarpur district 150 villages have got affected. 

Therefore, situation of migration has been created. 
Sir,an emergent situation has been created. Employment 
Guarantee Scheme Is not sufficient. There Is a need of 
special package for this area. 

• A plan has been prepared to connect 180 villages 
to roads In flood affected areas. For this, only 15 crore 
rupees are needed. If approval'to this plan is given then 
flood affected, villages of Chhattarpur district will get 
connected with roads and people of this area will be able 
to save themselves during floods. Toilets and pure drinking 
water In villages are needed under CRSP Total Village 
Sanitation Programme. Allocation made for this Is not 
adequate. 

[English] 

·SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, 
Alleviating rural poverty and ensuring quality of life for 
rural population, especially those below poverty line are 
the basic functions of the Ministry of Rural Development. 

Since India lives in the villages It is needless to 
mention that improvement and development of the lives of 
the villagers is very important for the development of the 
country. Allotment of funds for the schemes such as 
generation of self unemployment and wage employment, 
provision of housing to rural pelor and rural roads are far 
below the need. More and more support services and 
other quality inputs such as assistance for strengthening 
of DRDA administration, development of voluntary action 
etc. should be made. I urge upon the Minister to Increase 
the blo-mass production by developing wastelands and 
degraded lands in the country. 

Sanitation of drinking water Is the main problem of 
the rural poor, they have to walk miles to fetch drinking 
water. Effective measures should be taken make available 
clean drinking water for the rural poor. 

Sanitation facilities do not exist in 'the villages,. Hence 
steps should be taken by the Ministry to have more 
sanitation facilities in the rural areas. 

More and more employment oriented training 

"Thl apeech wu laid on thl Table. 

programmes should be implemented for the benefit of 
rural women in the country. One district level resource 
training Center should set-up in every district, which will 
provide training for self employment, the Sampoorna 
Gramin Rozgar Yojana (SGRY) should be extended to 
each and every village of the country. As per 2001 census 
about 15 million families are shelterless in rural areas. 
While big cities have housing development agencies 
should be set up at the rural areas and fund should be 
allotted to give shelter to the rural poor . 

Grater thrust should be given to additional wage 
employment and food security in the rural areas. Even 
though the Swaranjayanti Gram Swarozgar Yolana is the 
single self-employed programme for the rural It has not 
made much progress in the rural masses. More funds and 
vocational trainl"g programme. should be arranged for 
the implementation of the schem~. Poor rural road 
connectivity is a key factor which acts as a stumbling 
block to remove poverty. About 40% of the villages In India 
do not have proper road connectivity. Hence there is an 
urgent need to develop rural roads in the Country. 

District Rural Development Agencies ,should be 
strengthened by giving funds without delay. 

I urge upon the Minister to take urgent and effective 
steps for the growth of the rural areas in the Country. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): If the hon. Minister 
does not start the reply in another five to seven minutes, it 
will be difficult to complete the entire thing. 

MR. CHAIRMAN: Shrimati Paramajit Kaur Gulshan 
to speak. She is the last speaker. 

{Translation] 

·SHRIMATI PARAMJIT KAUR GULSHAN (Bhatinda): 
I thank you, Sir, for giving me an opportunity to speak in 
PunJabi on Demands for Grants pertaining to the Ministry 
of Rural Development. 

Even after 58 years of Independence, the condition 
of our villages has not improved. Although, a lot of funds 
are sanctioned every year in the budget for the 
development of our villages, the condition remains the 
same. This is because the poliCies are not implemented at 
the grass root level. 

• English Translation of the speech originally delivered In Punjabt, 
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(Shrlmati Paramjit Kaur Gulshan] 

Sir, even after 58 ye&l'$ of independence, there is an 
acute crisis of drinking water in the villages. In the Malwa 
belt of Punjab, human beings and animals share the same 
source of drinking water. Women have to trudge long 
distances to fetch water. The water·table has gone down 
rapidly. The water Itself Is polluted and it contains 
earci!'ogenic substances. As a result, -people are dying of 
cancer. At some places, water~works have been installed 
to supply to villages. But a single water-work caters to the 
needs of several villages. There is lack of proper 
maintenance of these water-works. 

In reply to a question, the Hon. Minister lor Rural 
Development has claimed that the Ministry has adequate 
funds. However, it is unlortunate on the part of Chief 
Minister of Punjab to have claimed that there Is no drinklng-
water crisis in the Malwa belt. He has also claimed that 
the Rural Development Ministry has not provided any 
financial assistance to the state. I think, the Hon. Minister 
Is not telling the truth. Who is telling the truth and who Is 
not? ... (lnterruptions) 

[English] 

MR. CHAIRMAN: Please cooperate. Anything 
unparliamentary will not come on record. 

[Translation] 

SHRIMATI PARAMJIT KAUR GULSHAN: This Is the 
reality. It has been published in the newspapers. 

[English] 

MR. CHAIRMAN: If there Is anything umpartiamentary 
it would be deleted. Please come 10 the point. 

(Translation) 

SHRIMATI PARAMJIT KAUR GULSHAN:I appeal to 
the Govemment to conduct a turvey in the MaIwa belt. 
Water-treatment plants should be set-up in this area. A 
hospital for treating cancer patients should also be built in 
this area. 

The", is a lot of corruption in the distribution of 
foodgralns meant for POS. The foodgralns meant for Public 
Distribution System are being diverted to the open market 
by corruptoffieials. The poor people throughout the country 
are not getting food grains though PDS. Immediate steps 
should be taken to check this malpractice and streamline 
the Public Ciltribution System. 

A fresh survey should be conducted to Identify people 
living below poverty-line: The earlier survey had not been 
conducted properly. As a ",suit, In Bhatlnda district, the 
number ofBPl families came down from 54,838 to 8041 
only. However, this does not reflect the ground reality. 

The Panch.yats have been given financial powers. 
However, in the absence of aufficlent funds, they have 
become toothless tigers. They cannot execute the schemes 
in the absence of funds. For instance, in 500 villages in 
Bhatlnda district, the water-works are being closed as the 
villagers have not been able to pay their electricity bills. 

The Rural Employment Guarantee Scheme has been 
an utter failure. Two years after Its Implementation, not 
even a aingle unemployed person has been granted 
employment under this scheme. In Punjab, there are 30 
lakh unemployed persons. Education and employment go 
hand in hand. 

[English] 

MR. CHAIRMAN: Kindly conclude. 

SHRIMATI PARAMJIT KAUR GULSHAN: The schools 
in rural area of the state are In a bad condition. About 
30,000 posts of teachers are yet to be fitted up. As • result, 
students are dropping out of these. schoole In large 
numbers. The enrolment rate In these schools ia dismal. 

The health-care system in rural Punjab la in 
shambles. There are no doctors in the hospitals. Health· 
care is non-existent People are dying of various diseases. 
In Punjab, 50% people have become anaemic. 

The Govemment claims to be a champion 01 Calils 
and their rights. 

(English) 

MR. CHAIRMAN: Now, kindly conclude. Please 
cooperate. 

(Translation] 

SHRIMATI PARAMJIT KAUR GULSHAN: Schemes 
meant for the welfare of Oallts are not being Implemented. 
No new schemes are being announced for the welfare. of 
Dalils. Dallts and their interests are belnglgoored. Money 
earmarked for building toilets for Dalits, Is being diverted 
elsewhere. 

(English] 

MR. CHAIRMAN: Paramajlt jl,klndly lit down now. 
You can lay your speech. So, kindly lit down. The Minister 
will reply now. 
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[Translation] 

·SHRIMATI PARAMJIT KAUR GULSHAN: A paltry sum 
of Rs. 25,000 only is being given to the rural poor for the 
construction of houses. It is a cruel joke. Can 'Pucca' 
houses be constructed with this measly amount? Even 
this amount is not reaching the poor. 58 years after 
independence, the rural poor are suffering under the yoke 
of poverty. 

The money being sanctioned by the Central 
Government for education is being diverted and misused 
by the State Government. Money earmarked for the 
development of schools is being spent for other purposes. 
Misappropriation of funds is taking place in the 'Sarv 
Siksha' scheme. Proper monitoring of these schemes 
should be dODe. Money meant for schools is being diverted 
to Congress workers. They are utilizing this money to 
garner votes in elections. This must be checked. 

Roads being constructed, under the 'Pradhan Mantri 
Sarak Vojna' are in bad shape. Money sanctioned for the 
repair of roads is being used elsewhere. 

There is no doubt that a . lot of schemes have been 
announced by the Rural Development Ministry for the 
development of villages. But, these schemes are not being 
implemented properly. 

Villages are the heart and soul of our nation. The 
progress of India is inextricably linked with the development 
of its villages. The Government must take concrete 
measures to achieve this. 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Chairman Sir, 29 
hon'ble Members have participated in the discussion on 
demands for grants of the Ministry of Rural Development 
and several other Hon'ble Members have laid their written 
speeches due to paucity of time. It has been permitted by 
your good self to be included as part of the proceedings. I 
would like to assure all those Members that they would 
not be put to any loss. We will go through all these 
speeches and their written replies wilt be sent to them and 
action would also be taken on the same. I would reply to 
speeches made by all the hon'ble Members by addressing 
them personally. 

•• English translation 01 the speech originally laid on the Table in 
Punjab!. 

17,18 hra. 

(MR. SPEAKER In the Chait] 

Mr. Speaker, Sir, the kind of importance that has 
been given in this august House to the demands for grants 
of the Ministry of Rural Development would have generated 
excitement and interest amongst those 74 crore people 
living in villages that a discussion regarding them, their 
problems, for their development, against poverty and 
unemployment is taking place in this House and all the 
Hon'ble Members are participating into it, putting their 
views and listening to others as well. This would raise the 
excitement and boost morale of the people living in villages. 
Their faith would be strengthened that now their own 
development would also be taking place. 

Mr. Speaker, Sir, we have been dreaming that by the 
year 2020 India would figure amongst the front line 
countries of the world For that, it is necessary to give 
importance to rural development works and to eradicate 
poverty and unemployment from villages. The economists 
have calculated that even after the implementation of 11 th 
five year plan, 11 percent people would still remain below 
poverty line. But it is not 80, there are 15 points mentioned 
at 15 places in the Common Minimum Programme of UPA, 
which is related to the Ministry of Rural Development. In 
view of the execution of that, which has been done so far 
in nearly 20-21 months, I can surely believe that the pace 
at which this is being done, it would not leave anyone to 
remain below poverty line after Eleventh Plan and 
everyone will come above the poverty line. I will tell them 
the reasons for this. The reason is that the Chairperson of 
UPA Smt. Sonia Gandhi ji, hon'ble Prime Minister and all 
other hon'ble leaders of UPA are keen on eradicating 
poverty and unemployment, creating job opportunities, rural 
development and brining prosperity among villagers under 
the Common Minimum Programme for those 74 crore 
people who live in villages. Besides, the leftist leaders are 
very vigilant and acting as watchmen as to whether the 
Common Minimum Programme is being implemented or 
not, the people from Samajwadi .Party and BSP would 
certainly hOl"lour their commitment. The reason behind this 
is that the leftist people lead the way and keep a check, 
they are not part of the Government and are supporting 
the Government from outside. They are observing as to 
whether rural, poor and equality-oriented policies are being 
implemented or not. They keep raising questions 
everywhere and issue guidance to us. Similarly. Members 
of Samajwadi Party and BSP party are also not part of the 
Government but they are keeping a check from outside 
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[Dr. Raghuvansh Prasad Singh] 

and providing support too, they encourage us also and 
guide us on how the problems of ernres of poor farmers, 
labourers and unemployed persons UvIng in villages can 
be addressed. 

When the people of opposition use to sit on the 
treasury benches, we use to repeatedly warn them that 
the party supporting the Government should support the 
Government at the time of division in the House but 
otherwise should raise the actual problems of the people. 
Shri Kirit Somaiya ~, Shrl Swain and Shrl Malhotra ji use 
to sit here and all these three Members use to praise the 
Government even if, things were being done wrongly by 
the Governmenl Its unfortunate result was that they had to 
go there and we came here to sit upon the treasury 
benches. . .. (Intenvptions) We kept warning them that 
crores of poor people who are living in villages keep 
pondet jrlg as to what is being done in the Parliament for 
their weHare. They never get a reply in the Parliament. 

Sir, on that day you allowed me to make a statement 
and I was raising a question related to crores of people 
but Malhotraji was raising a question regarding security 
~,~:,sonnel entering the Parliament. The question 
concerning crores of people living in villages should have 
been raised here. 

Where has the Volker issue disappeared? These 
people here remain engrossed in such issues. This 
Government would take care of three things, Gandhi, 
Village and Poor and we have to realize our dream of 
bringing India amongst the top line countries of the world 
by the year 2020. 

There is paucity of time otherwise, I would have 
mentioned the budget of his entire tenure, I remember it 
all. The budget of 8000, 9000 ernre rupees, that they use 
to allocate, we are raising that much of budget each year. 
... (Interruptions} How much budget they use to allocate 
16,000, 18000 to 24000, 31,000 crore rupees, but even 
then most of the hon'ble Members have expressed their 
concem in their speeches that this should be increased 
further. Honble Member Shri Rupchand Pal ji is an expert 
in the field of economics. He has also expressed his 
concem over this. All the hon'ble members of opposition 
as well as of supporting parties have expressed their 
desire that the budget for rural development should be 
increased further, which is also our desire. Although there 
has been an increase but it is not sufficient, therefore it 
should be increased some more. This increase should be 
made to check the poverty, unemployment and the 

problems of villages in the country. Not only Indians but 
also people from allover the wor1d are looking forward to 
NREGP. Both the houses of Parliament have passed 
National Rural Employment Guarantee Legislation 
unanimously and with heavy support. The law was 
launched in the village Bangia Pam and Anantpur district 
of home district of Ex-President Shri Neelam Sanjeeva 
Reddy of Andhra Pradesh on 2nd February 2006. I would 
like to tell here that Hon'ble Prime Minister and Mrs. Sonia 
Gandhi could have launched the law by inviting all the 
people in Delhi itself, but they iaunched it there in "Gram 
Sabha: This law was first enforced in 80 thQusand 
Panchayats. Hon. Prime Minister and Mrs. Sonia Gandhi, 
the Chief Minister of AncIhra Pradesh etc., ali went there in 
Gram Sabha and launched it. We asked all the hon. Chief 
Ministers that all the union and state ministers. Hon. 
Members may be sent there so that it is commenced and 
people know about it. I have already given a statement in 
this regard. Now in the brief the National Rural 
Employment Guarantee law, which has been notified. Was 
launched in 200 districts on 2nd February. We have issued 
operational guidelines also. NRGP reports have been 
received from 181 districts of 17 States where In 23,99,382 . 
households have applied for registration. These people 
have got their names registered. Reports are awaited, from 
some other districts these are expected soon. 

[EngliSh} 

Number of job cards issued - 62,79,278; number of 
Gram Sabhas held - 1,61,230; number of workers offered 
e~yment - 250514, funds released to 200 districts -
As 3,630 ernre. 

[Translation] 

It has been released in 200 districts till 21 st March 
for this year. 

[English] 

It enables MIS deployed to Monitor NREGP, 

[Translation] 

it means there is provision for information technology 
and entire monitoring also. 

[English} 

Extemal National Levei Monitors and Intemai Monitor 
Department officials are sent to districts to monitor the 
programme. 
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[Translation} 

National Level Monitor and our officer is being sent 
form here . ... (lnterruptions) 

[English] 

MR. SPEAKER: I am sorry. The hon. member has 
violated the rule. No hon. member expects the Minister 
can approach the official gallery. Please remember that. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH: We are not 
sitting unconcerned, consistent monitoring is being done 
to watch how the law is being implemented in which state 
and which district and where the mistakes are, etc. and 
the hon. members are also expected to monitor as to how 
the work is being done in their constituency. Now hon. 
member Shri Roopchand Pal and several other hon. 
Members have mentioned that the provision of Rs. 11,300 
crores made in Budget won't be sufficient. We agree with 
them but did correspond in tliis regard. We raised this 
question with entire promptness. Mr. Prime Minister, Mrs. 
Sonia Gandhi and the Planning Commission made us 
satisfied that it is an open handed programme where the 
poors have been given legal rights and therefore a 
provision ~f Rs. 11,300 crores has been made in the 
Budget, but whatever expenditure will be made, there 
wont be shortage of funds. All the leaders have assured 
us that they will give the funds then only we have accepted 
it. No doubt the amount in the Budget seems meager, but 
there won't be any shortfall of funds in implementation of 
the scheme. Unemployment allowance in any state will 
not be deferred due to lack of funds. That is why we are 
enforcing the employment Guarantee Act which· is our 
priority. We will arrange whatever funds would be required 
at any point of time. I have been assured about it. 

Dr. Laxminarayan Pandey has expressed his worries 
about the news of change of name of Pradhan Mantri 
Gram Sarak Yojana. I want to say that we don't believe In 
change of name. That was NDAs work. Our job is to work 
properly. We believe in working and that such a big country 
cannot be run with tricks and crookedness. Only truth, 
faith and transparency can help us run this country and 
work for progress. Pradhan Mantri Gram Sarak Yojana 
was started in the year 2000 . ... (lnterruptions) 

SHRI KHARABELA SWAIN: Deenadayal Rural 
drinking water scheme was being operated who changed 
the name of this scheme. 

Name of all the schemes have been changed on the 
name of only one family and they say that they don't 
change the name . ... (Interruptions) 

[English] 

MR. SPEAKER: You have made your point. It Is very 
important debate. 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH: At the beginn-
ing of Pradhanmantri Gram Sarak Yojana It had been 
mentioned that villages with a population of upto 500 
would be connected with Pakka roads. At that time it was 
assessed that an amount of Rs. 60000 crores would be 
spent on it and a provision of Rs. 2500 crores to be spent 
every year was made. But for the purpose of connecting 
all villages having population upto 500, Rs. 1,32000 crores 
are needed. They had made an estimate of Rs. 60000 
crores. The country cannot be run with this kind of estimate. 
This work will cost more than double of their estimates. At 
that time they had prepared an estimate of 60 thousand 
crore rupees and made provisions for 2500 crore rupees 
per year. According to this, this \\·ork will take 20-25 years 
of time to accomplish. The country can not be run like this. 
Now we have given the right estimate and prepared a 
time bound, targeted programme for Bharat Nirrnan and 
have arranged money for this. Six items have been 
envisaged to Bharat Nirrnan and 1,74,000 crore rupees 
have been kept for them. These six items have to be 
completed in four years i.e. till the year 2009. Among 
them, 3 items come under the Ministry of Rural 
Development and for them we have to spend approx. 
85,000 crore rupees in four years. 

Sir, under Pradhanmantri Gram Sadak Yojana, 
approx. 48,000 crores rupees would be required to connect 
villages having population upto 1 000 In plain areas and 
500 in tribal and hilly areas. We have to spend 12,000 
crore rupees annually for this purpose. There people were 
spending 2500 crore rupees and we are going to spend 
its five times i.e. 12000 crore rupees. This is called strong 
will power, this is called strong resolution and this is called 
rural oriented programme. We have prepared 'Rural Roads 
Vision, 2005' for the rural roads, for the development of 
villages. 33 lakh k.m. length of roads has to be constructed 
throughout the country, out of which 68 thousand k.m. 
National Highway, approx. 1.25 lakh k.m. state Highway, 
3.5 lakh k.m. District roads and approx. 5 lakh k.m. other 
district roads are to be constructed. Further, 26 lakh k.m. 
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length of ruraJ roads has to be constructed, same funds 
have to be given for these roads. Therefore, Bharat Nirman 
has been kept at number one and for this scheme, 48,000 
crore rupees have to be spent in four years. Not only 
money has been kept, this time 4200 crores rupees have 
been spent one month ago and we have demanded for 
more money whereas you were not able to spend 2500 
crore rupees even in one year. Budget provision of 5000 
crore rupees has been made for neat year, and out of 
them 4000 crore rupees are likely to be received from 
NABARD as assured by them. In this manner we have 
opened a window and we have made budget provision for 
20,000 crore rupees out of 48,000 crore rupees and approx. 
12,000 crore rupees in the external funding in that In this 
manner, the gap which is of approx. 18,000 erore rupees, 
has to be given by NABARD. Therefore, these are not the 
data on the papers only, but the money has also been 
provided in the budget and work has also been started. I 
would like to tell in brief the achievements which we have 
made in this regard. It is necessary to apprise the house 
of the progress made under the Pradhanmantri Gram 
Sadak Yojana tin date. 85,641 k.m. length of roads has 
been constructed till yet as far as the length of the roads 
constructed is concerned. As far as the value of the projects 
cleared is concerned, it is 25,759 crore rupees, Expen-
diture by states is 12.,592 crore rupees, 24,738 villages 
have been connected under Habitations connected. Some 
states were lagging behind in spending money. We called 
the meeting of their secretaries. their Ministers and we 
met their Chief Ministers and told them that State 
Government should increase consuming capacity, because 
it is their duty to make. Therefore, we believe that 
consuming capacity of those 15 states which were lagging 
behind has also increased after the meeting was held. 
This year we have been able to spend 4200 crore rupees, 
next year we will spend 9000 to 10,000 crore rupees. And 
next to next year we will spend 13000 to 14,000 erore 
rupees and there after also we will be able to spend this 
much amount. We have got the plan from states for 
spending 48,000 erore rupees and we are implementing 
that plan. 

Hon. Member Shri Tek LaI Mahto has raised the 
question of bridges. It is right that if bridges will not be 
constructed. how the connectivity of villages can be 
possible. We will bear the expenditure upto 25 metres and 
state Governments will bear the expenditure it it will be 
more than 25 metres. If any state Government is not in a 
poSition to bear, then they should approach to NABARD 
we will take from them but state will have to approach. 
Therefore the cooperation of state Governments is also 
necessary. 

One hon. Member was speaking about WBN roads. 
When they were in power. they used to talk about new 
connectivity. We have talked about not only new 

. connectivity but upgradation also. The roads which are 
not in good condition. where WBN is diminishing, there is 
provision of budget for improving the condition of those 
roads also. When we got instructions from Mr. Prime 
Minister and Mrs. Sonia Gandhiji when we decided that 
there should be good roads and there should be one k.m. 
connectivity in respect of the roads. 

Uma Bharti ji was saying that runways are made. if 
there would be 20 km. road stretch in bad condition and 
further 1-1 'h k.m. road of village will be in good condition. 
then that will be of no use. That is why we have decided 
that the provision of upgradation that was not there during 
the regime of NDA Government should be there during the 
regime of UPA Government. That is why I agree that your 
question and your demand is reasonable. 

Here a mention has also been made about Pradhan 
Mantri Gram Sadak Yojana the time of the maintenance of 
the roads to be constructed under this scheme has been 
decided to be upto five years. There is also a condition 
that whosoever will be the· contractor, will do the repair 
work of the roads upto five years. But. this is the 
responsibility of State governments to get this work done. 
Hence, we are mounting pressure on them. We have also 
written to Planning Commission in this regard that there 
should be a provision for road maintenance in state's 
budget and best quality roads should be constructed. If 
there is no maintenance, roads will get damaged and then 
there will be the need to construct them again. This way it 
will cost more. hence, maintenance can't be neglected. 
There is a need to maintain these roads in future also. Sir, 
during the financial year 2005-2006, 15316 kms road 
constructed out of 15492 kms nearly 15316 kms road 
were constructed. Nearly, 4068 habitations were provided 
connectivity and decision was taken that in next financial 
year 2006-2007. 61 030 habitations will be provided 
connectivity and work on new construction of 35182 
habitations will be started and 54669 kma will be upgraded. 
The question, which has been raised by hon. Member that 
old roads are in bad condition, a provision has been 
made ftt their upgradation also. it is in our agenda. People 
of state govemments do not tell right things. They should 
ask as to what is being done by the Central Government. 

Secondly. the issue of drinking water is very important 
Several han. Members have raised questions in this regard. 
A target bas been fixed for spending rupees 26 thousand 
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crore within four years for drinking water. There are many 
villages where still 40 litre per person water is not 
available. According to CAT of year 1999 out of 74000 
villages, 5920 villages were such where drinking water 
was available less than 1 0 litre per person. Nearly 69 
thousand hamlets were such where drinking water was 
available between 40 litre and 1 0 litre. This is called as 
partially covered. Where drinking water is available less 
than 10 litre per person, that is called as not-covered. 
Where more than 40 litre of drinking water is available, 
the same is called as fully covered. It has been announced 
by the han. Finance Minister that during the next four 
years everyone will have drinking water and funds have 
been allocated for that. Not only water, but we have to 
provide safe drinking water because there are 2 lakh 17 
thousand such hamlets in the country where safe drinking 
water is not available. 8 districts of Bengal have arsenic in 
water and 19 districts of Jharkhand have poisonous water. 
5 thousand habitations of Nalgonda region (Andhra 
Pradesh), Rajasthan and Kamataka and some other areas 
have fluoride and it is also poisonous due to which bones 
are badly affected. It causes cancer, stomach problems, 
skin diseases and poor people die after drinking this water. 
In Bihar, 35 hamlets have arsenic in water, and 35 other 
hamlets have fluoride. Similarly, complaints have been 
received from areas falling under Ganga basin and 
Brahmputra and Assam of arsenic in water. In the areas, 
rich in mines and minerals like Jharkhand, Assam and 
Orissa there is iron. Hence, a target of providing safe 
drinking water to all the 2 lakh 16 thousand habitations 
has been fixed. Rupees 264 crore have been sanctioned 
for water quality surveillance, quality of water, availability 
of water, sustainability of water out of which rupees 55 
crore have been released to the States. Han. Members 
should know as to what all arrangements have been made 
in this regard. 

In every panchayat at least 5 persons will be trained 
for examining water qualities and they will be provided 
kits for the same purpose. These trained persons will 
remain in villages and will examine all types of water 
whether it is from private chapakal or government chapakal. 
Poor people don't know about the quality they are drinking 
polluted water due to which they are suffering from various 
diseases. Hence, if safe water is available in villages, half 
of the diseases will disappear itself. Due consideration 
will be given to quality surveiUance, quality of water, 
availability of water and sustainability of water. During 
summers chapakal dries out and during rainy seasons 
theae are full of water. Therefore, our three problems related 

to water have been made part of Sharat Nirman, in which 
rupees 26 thousand crore are expected to be spent. A 
provision has been made to spend rupees 29 hundred 
crore in the first year and rupees 4 thousand 50 crore 
in the second year and rupees 5 thousand crore this 
year and states have been asked to spend the money. 
A Member from Punjab uttered some filthy words in her 
speech. We will give information to all members regarding 
the money given or being given to the States. It is your 
work to supervise it districtwise and statewise. There is a 
need to look into it district wise by the Vigilance & 
MonitOring Committee. There is a need for stringent 
monitoring of 14 rural development schemes of central 
govemment and hon. Members have shown interest in the 
same. We have received reports from more than half 
districts of the country that hon. Members are showing 
interest in this regard. My third point is related to rural 
housing. Nearly, one and a half crore families are homeless. 
These are living in slums or they are somehow managing. 
A target has been fixed for constructing 60 lakh houses for 
them within a period of four years. For that amount for 
rural housing for the year 2006-2007 has been increased 
from rupees 27 crore to rupees 29.5 hundred crore. A 
number of hon. Members have raised a question that 
there is manipulation in the distribution of Indira Awaas. 
For that we have made a provision. We were unable to do 
anything due to the stay order of Supreme Court. Now 
Supreme court has withdrawn Its stay order. ... (Interrup-
tions) We have asked all the States that for next financial 
year and for future, a waiting list should be prepared and 
Gram Sabha should be organized. BPL survey 2002, 
according to which a list of the poor people based on 13 
parameters of poverty was made, should be published, Its 
computerized network shOIJld be published and by painting 
school or Panchayat Shawan, the name of the poorest 
family should be written on the top, thereafter other names 
will be written on the basis of poverty. Shri Bwiswmuthiary 
has left, he was raising this issue and was demanding a 
separate budget of rupees one thousand crore for 
scheduled castes and scheduled tribes. If we calculate, 
then his demand will cause loss to scheduled castes and 
scheduled tribes. I am saying this because whatever will 
be spent on rural housing out of that rupees 60 thousand 
crore, 60 percent is fixed for scheduled castes and 
scheduled tribes. In SGRY whatever amount goes to district 
out of that 20 percent and 22.5 percent goes to Income 
generating assets for individual beneficiaries of scheduled 
castes and scheduled tribes, 30 percent goes to blocks, in 
which 22.5 percent has been fixed for income generating 
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assets for individual beneficiaries of scheduled castes 
and scheduled tnbes. In the entire country, ruppees seven 
hundred crore are being spent for scheduled castes and 
scheduled tribes. Money is also being given for drinking 
water out of it 25 percent is to be spent for scheduled 
castes and 10 percent is to be spent in the tribal areas. 
There is a need to monitor the same. There is a need to 
look at it. We have made all provisions for that and we 
have given priority to scheduled castes, tribes and 
backward classes. Hence, we have made arrangement for 
this drinking water scheme. One hon. Member was raiSing 
question in this regard. Rajiv Gandhi Drinking Water 
Mission was going on, one submission project was there, 
that all was stopped by NDA . ... (Interruptions) The name 
of that project was Rajiv· Gandhi drinking water mission. 
... (lnterruptions) Somewhere in papers narne of Deen Dayal 
Upadhyaya, we people some great man . ... (lnterruptions) 

PROF. RASA SINGH RAWAT (Ajmer): What is the 
worit of politics in country's devetopment? ... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: There was 
name of Rajiv Gandhi drinking water mission before NDA 
government came to power, they stopped it ... (Interruptions) 
Now, we have started it again . ... (Interruptions) Deen Dayal 
Upadhyaya's narne was nowhere. If you raise the name of 
Deen Dayal Upadhyaya then I will start telling the truth. 

MR. SPEAKER: You speak on demand only. 
... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: Who brought 
this? ... (Interruptions) 

MR. SPEAKER: You are delivering such a good 
speech. Leave this aside and speak about the rural 
development. 

DR. RAGHUVANSH PRASAD SINGH: Dr. Lohia used 
to regularly meet Deen Dayal Upadhyay and he agreed 
with his school of thought, he was our pioneer. Therefore, 
these people may not be that much acquainted with Deen 
Dayal Upadhyay. They are employees of R.S.S . ... (lnterrup-
tions) 

SHRI KHARABELA SWAIN: Yes, we are . ... (Interrup-
tions) 

PROF. RASA SINGH RAWAT: Sir, such words should 
be expunged from the proceedings . ... (Interruptlons) 

(English) 

MR. SPEAKER: It is a very respected name in the 
Indian History. 

(Trans/ation) 

DR. RAGHUVANSH PRASAD SINGH: Therefore, 
these three schemes stands for 'Sharat Nirman'. Without 
the farcical element of 'India Shining'. Sharat Nirman . 
... (Interruptions) There is a strong resolution and will and 
this is not a farce. It is a fourth programme of 'Sharat 
Nirman'. Hon'ble Member has raised the question about 
the six lakh villages which are not having electricity. The 
provision of electrification has been made under Rajlv 
Gandhi Electrification Scheme so as to all the habitations 
or villages which not having power may get electrified. 
Not only this, the provision for providing free electricity to 
the scheduled caste and scheduled tribe habitations has 
also been made under the Rajiv Gandhi Electrification 
Scheme. Excluding the irrigation and telephone connecti-
vity one lakh 74 thousand crore rupees have been provided 
under the said scheme for the six different programmes 
out of which Ministry of Rural Development will contribute 
upto Rs. 85 thousand crores. The contribution for this year 
has been made and three more years for the same still 
remains. 

I am hopeful that hon'ble Members will cooperate 
with us and also extend their support. With the leave of 
your goodself, the discussion on Demands for Grants of 
the Ministry of Rural Development has been conducted. 
The discussion on Demands for Grants of Ministry of Rural 
Development and Ministry of Agriculture was together held 
in 1986, 1987, 1988 and 1989. The separate discussion 
on the demands of Ministry of Rural Development Is a 
milestone in itself. India has been stigmatized by this 
evils, one is unemployment and other is poverty. People 
call it twin evils. If unemployment is removed, then poverty 
will hold no meaning and vice-versa. Economist hold 
unemployment to be the root cause of poverty. 

According to the Prime Minister, employment 
opportunities should be Increased and how to do It 18 the 
moot question. We have implemented the Employment 
Guarantee legislation in two ways one the poor have 
been given legal rights and secondly by initiating not only 
self employment, but Self Productive Employment, through 
Self-Help groups. Women, Scheduled caste people and 
every poor person of village will be mobilized under Self-
Help Group M"lSSlon. Our target is that at/east one person 
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from every family should become the Member of Self-Help 
Group, now the question is as to how this will be 
accomplished? Finance Ministry is bringing Micro-Finance 
Bill in this regard which will enable them to get Financial 
assistance from banks. Till now, 22 lakh Self Help Groups 
have been constituted, around ten Members are there in 
one Self-Help Group and 22 lakh Self-Help Groups have 
been constituted. 12 lakh of them are of grade one and 
five lakh are of grade two and 2 lakh 20 thousand Self-
Help Groups have come under economical activity. It would 
be assumed that those who have come under economic 
activity have got the self-employment and are earning 
money, Banks have given loans of around a thousand 
crore rupees and subsidy is also being given to them. A 
member of family get financial assistance of around 23 
thousand rupees. Therefore, Self-Help Group Movement 
of SGSY, Self Employment Programmes have been 
launched to remove unemployment, there is a need to do 
work in this direction. All these programmes are of this 
kind. 

Hon'ble Member, Shri Rupchand Pal has raised the 
issue of land reforms . ... (Interruptions) Land Distribution of 
ceiling surplus of all states .... (Interruptions) I have brought 
papers in this regard. We are not lagging behind, we 
always exert pressure on State Government. Along with it, 
National Social Assistance Programme (NSAP) is also 
there Old Age Pension Scheme, Family Benefit Scheme 
and Annapooma Yojna for the poor are covered under this 
scheme. The hon'ble Finance Minister has announced 
that now the Rs. 75 would not be given to the senior 
citizen under Old Age Pension Scheme, but the Govem-
ment have allocated Rs. 200 crore for this scheme and the 
poorest of poor would be covered under this scheme. The 
provision for the poor residing in villages, hapless and 
other people has been made under Family Benefit Scheme 
and Annapooma Yojna. Therefore, I thank all the Members 
who took part in the discussion on Demands for Grants on 
Ministry of Rural Development. Besides that I thank you 
and all other Members present here. The Ministry of Rural 
Development should work enthusiastically, so that the poor 
residing in villages may be benefited. Along with this, I 
conclude my speech with the affirmation that long live the 
most of rural development and the rural prosperity. 

(English] 

MR. SPEAKER: At least everybody has heard him. 

[Translation] 

SHRI KHARABELA SWAIN: Sir, five percent extra 
should be given for hon'ble Minister's speech. 

{English] 

MR. SPEAKER: He will be happy. 

I shall now put the Demands for Grants relating to 
the M'mistry of Rural Development to the vote of the House. 

The question is: 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown in the 
third column of the Order Paper be granted to the President 
of India, out of the Consolidated Fund of India, to complete 
the sums necessary to defray the charges that will come in 
course of payment during the year ending the 31st day of 
March, 2007, in respect of the heads of Demands entered 
in the second column thereof against Demand Nos. 78 to 
80 relating to the Ministry of Rural Development.· 

The motion was adopted. 

17.57 hra. 

SUBMISSION OF OUTSTANDING DEMANDS 
TO VOTE OF THE HOUSE 

{English] 

MR. SPEAKER: I shall now put the Outstanding 
Demands for Grants relating to the MinistrieS/Departments 
to the vote of the House. 

I hope all the Ministers are present. 

THE MINISTER OF CHEMICALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
Yes, I am here, Sir. 

MR. SPEAKER: The question is: 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown in 
the third column of the Order Paper be granted to the 
President of India, out of the Consolidated Fund of 
India, to complete the sums necessary to defray the 
charges that will come in course of payment during 
the year ending the 31st day of March, 2007. in 
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respect of the heads of Demands entered in the 
second column thereof, againat-

(1) Demand No. 4 relating to Ministry of Agro and Rural 
Industries; 

(2) Demand Nos. 5 and 6 relating to Department of 
Atomic Energy; 

(3) Demand Nos. 7 and 8 relating to Ministry of 
Chemicals and Fertilisers; 

(4) Demand No.9 relating to Ministry of Civil Aviation; 

(5) Demand No. 10 relating to Ministry of Coal; 

(6) Demand Nos. 11 and 12 relating to Ministry of 
Commerce and Industry; 

(7) Demand Nos. 13 to 15 relating to Ministry of 
Communications and Information Technology; 

(8) Demand No. 16 relating to Ministry of CorJ1)8ny 
Affairs; 

(9) Demand Nos. 17 and 18 relating to Ministry of 
Consumer Affairs, Food and Public Distribution; 

(10) Demand No. 19 relating to Ministry of Culture; 

(11) Demand Nos. 20 to 27 relating to Ministry of Defence; 

(12) Demand No. 28 relating to Ministry of Development 
of North Eastern Region; 

(13) Demand No. 29 relating to Ministry of Environment 
and Forests; 

(14) Demand No. 30 relating to Ministry of External Affairs; 

(15) Demand Nos. 31 to 33, 35, 36, 38 to 44 relating to 
Ministry of Finance; 

(16) Demand No. 45 relating to Ministry of Food 
Processing Industries; 

(17) Demand Nos. 46 and 47 relating to Ministry of Health 
and Family Welfare; 

(18) Demand Nos. 48 and 49 relating to Ministry of Heavy 
Industries and PublIc Enterprises; 

(19) Demand Nos. 55 to 57 relating to Ministry of Human 
Resource Development; 

(20) Demand No. 58 relating to Ministry of Information 
and Broadcasting; 

(21) Demand No. 59 relating to Ministry of labour and 
Employment; 

18.00 hrs. 

(22) Demand Nos. SO and 61 relating to Ministry of Law 
and Justice; 

(23) Demand No. 63 relating to Ministry of Mines; 

(24) Demand No. 64 relating to Ministry of Non-
Conventional Energy Sources; 

(25) Demand No. 65 relating to Ministry of Overseas Indian 
Affairs; 

(2S) Demand No. 66 relating to Department of Ocean 
Development; 

(27) Demand No. 67 relating to Ministry of Panchayati 
Raj; 

(28) Demand No. 68 relating to Ministry of Parliamentary 
Affairs; 

(29) Demand No. 69 relating to MInistry of Personnel, 
Public Grievances and Pensions; 

(30) Demand No. 70 relating to Ministry of Petroleum and 
Natural Gas; 

(31) Demand No. 71 relating to Ministry of Planning; 

(32) Demand No. 72 relating to Ministry of Power; 

(33) Demand No. 74 relating to Lok Sabha; 

(34) Demand No. 75 relating to Rajya Sabha; 

(35) Demand No. n relating to Secretariat of the Vlce-
President; 

(36) Demand Nos. 81 to 83 relating to Ministry of Science 
and Technology; 

(37) Demand Nos. 84 and 85 relating to Ministry of 
Shipping, Road Transport and HIghways; 

(38) Demand No. 86 relating to Ministry of Smd Seal. 
Industries; 

(39) Oemand No. 87 relating to Ministry of Social Justice 
and Empowerment; 

(40) Demand No. 88 relating to Department of Space; 

(41) Demand No. 89 relating to Ministry of Statistics and 
Programme Implementation; 
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(42) Demand No. 90 relating to Ministry of Steel; 

(43) Demand No. 91 relating to Ministry of Textiles; 

(44) Demand No. 92 relating to Ministry of Tourism; 

(45) Demand No. 93 relating to Ministry of Tribal Affairs; 

(46) Demand NOl. 99 to 101 relating to MInistry of Urban 
Devetopment; 

(47) Demand No. 102 relating to Ministry of Urban 
Employment and poverty Alleviation; 

(48) Demand No. 103 relating to Ministry of Water 
Relources; 

(49) Demand No. 104 relating to Ministry of Youth Affairs 
and Sports; and 

(50) Demand No. 105 relating to Mlniltry of Minority 
Affalrs.-

The motion was adopted. 

•.. (IntenuptJoM) 

[English) 

MR. SPEAKER: I am sorry, you have to make It over. 
This II the grossest type of breach of privilege. I am very 
sorry that I have to remind every hon. Member about the 
mobile phone •. 

18.02 h .... 

APPROPRIATION (NO.3) BILL. 2006* 

[English] 

MR. SPEAKER: The House will now take up 
Appropriation Bill. 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): Sir, I beg to move for leave to Introduce a Bill to 
authorise payment and appropriation of certain IUms from 
and out of the Consolidated Fund of India for the service. 
of the financial year 2008-07. 

MR. SPEAKER: The, question Is: 

"That leave be granted to introduce a Bill to authorise 
payment and appropriation of certain sums from and 
out of the Consolidated Fund of India for the services 
of the financial year 2006-07." 

The motion was adopted. 

• Publiahed In !he Gueue of India. Extraordil1llY. Part-II. Section-2. 
dated 17.3.2008. 

SHRI P. CHIDAMBARAM: Sir, I introduce·· the Bill. 

MR. SPEAKER: The Minister may now move that the 
Bill be taken into consideration. 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
2006-07, be taken into consideration: 

MR. SPEAKER: The question Is: 

"That the Bill to authorise payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
2006-07. be taken into consideration: 

The motion was adopted. 

MR. SPEAKER: The House will now take up clause-
by-clause consideration of the Bill. 

The question Is: 

"That clauses 2 to 4 stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 4 were added to the Bill. 

The Schedule was added to the Bill. 

Clause 1, the EflllCting Formula and the Long Title 
were added to the BIll. 

MR. SPEAKER: Now, the hon. Minister may move 
that the Bill be passed. 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the Bill be passed." 

MR. SPEAKER: The question Is: 

"That the Bill be passed: 

The motion was adopted. 

MR. SPEAKER: The House stands adjourned to meet 
again tomorrow. the 18th March, 2006, at 11 a.m. 

18.04 h .... 

The Lole Sllbha then adjoumed till Eleven of the Clock 
on Saturday, March 18, 2006/Phalguna 27, 1927(Saka}. 

•• Introduced with the RlICOIIlmendation 01 the Preeldent. 
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ANNEXURE-' Member-wise Index to Unstarrecl Questions 

Member-wise Index to StIJlT8d auestlons 
SI. No.Member'a Name Question Number 
1 2 3 

81. No.Member'1 Name Oueltlon Number 
1. Shrl Athlthan, Ohanuakodl R. 2659 

1. Shri Athlthan, Ohanuakodl R. 342 
2. Shri Adaul, Anandrao Vlthoba 2650.2882. 

2. Shri AdauI. Anandtao Vlthoba 358 2700.2704 
3. Shri Ahlr, Hanlraj G. 344 3. Or. Agarwal, Ohlrendra. 2677 
4. Shri Ananth Kumar 352 4. Shri Ahlr, Hanaraj G. 2652.2684, 
5. StvI Barad. JuhubhaI Dhanabhai 380 2886.2702 

8. Dr. Chinta Mohan 346 5. Shrl Ajay Kumar, 8- 2838 

7. Shri Chowdhury, AdhIr 347 6. Shrl Ananth Kumar 2664 

8. Smt. Gandhi. Maneka 353 7. Shri Appadural, M. 2622 
9. ShrI Jindal, Naveen 361 8. Shri Argal, Alhok 2804,2874, 
10. Shri KOIhaI, Raghuveer Singh 354 2707 

11. Shri Kumar, Nikhll 347 9. Shrl Athawale, Ramdal 2628,2669 

12. Smt. Madhavraj. Manorama 354 10. Shrl Barad, Jaahubhal Ohanabhai 2625.2654, 

13. ShrI Maharta, Subhaah 343 2683 

14. Shri Maha1o, BIr Singh 358 11. Shrl BaxIa, Joachim 2612,2853 

15. Shri Nayak. Ananta 345 12. Shri Bishnoi, Jaswant Singh 2630,2670, 
2706 

16. StvI Patel, Jlvabhal AmbaIaI 358 
13. Shrl Blahnol. Kuldeep 2605 

17. Shri Rana, Kashlram 357 

18. Shri Rao, K.S. 351 14. Or. Chinta Mohan 2662,2887 

18. Shri Shivajlrao, Adhalrao PatIl 355 15. Shri Chowdhury, Adhlr 2658. 2685 

20. Shri Singh, Prabhunath 356 18. Or. Ohanaraju. K. 2617 

21. Shri Singh. Sitaram 348 17. Shri Gadhavi. P.S. 2607,2676, 

22. Shrl Singh, Rajiv Ranjan "LaIan" 350 
2691 

23. Shri Suman. Ramji Lal 350 18. 8hri Gaikwad, Eknath Mahadeo 2647 

24. Shri Surendran, Chengera 344 19. Shri Gamang, Glridhar 2603, 2648 

25. Shri Thummar, V.K. 357 20. 8mt. Gandhi, Maneka ~5. 2888 

28. Shri Trlpathy, Braja KI.hore 345 21. 8hrl Gangwar, 8antolh 2609. 2673 

27. Shrl Veerendrakumar. M.P. 361 22. Shrl Gao. Tapir 2640 

28. SM Yadav, Paraa Nath 348 23. 8hrl Gudhe, Anant 2624 
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2 3 2 3 

24. Dr. Jagannath. M. 2637 54. Shrl Reddy. G. Karunakara 2615.2655. 

25. Shrl Jha. Raghunath 2616. 2679. 2659, 2693 

2701, 2709 55. Shrl Reddy, N. Janardhana 2644 

26. Shri Jogl, Ajlt 2636 56. Dr. Sarma, Arun Kumar 2643 
27. Shrl Joshi, Pralhad 2611,2710 57. Shri Scindla, Jyotlraditya M. 2706 
28. Shrl Karunakaran, P. 2644 

58. Smt. Sen, Minati 2633 
29. Shrl Khalre, Chandrakant 2627 

59. Shrl Shakya, Raghuraj Singh 2621,2686 
30. Shrl Khandelwal, Vljay Kumar 'i.707 

31. Shri Kharventhan, S.K. 2610, 2671 60. Dr. Shandll, Col. (Retd.) 2606 
Dhanl Ram 

32. Dr. Koya, P.P. 2645 
61. Shri Shlvajirao, Adhalrao Patll 2649,2681, 

33. Shrl Kumar, Nlkhll 2663 2698,2703 

34. Smt. Madhavaraj, Manorama 2666,2689. 82. Prof. Shlwankar, Mahadeorao 2635.2680. 
2697 2695 

35. Shrl Maharla, Subhuh 2660 
63. Shri Slddeswara. G.M. 2696 

36. Shri Mahato. Bir Singh 2667. 2690 
64. Ch. Singh, Chaudhary Lal 2624 

37. Smt Mane. Nlvedlta 2647 

38. Shrl Meghwal, Kalluh 2705 
65. Shrl Singh. Ganesh 2608,2707 

39. Shri Mehta, A10k Kumar 2617 66. Shrl Singh. Kunwar Manvendra 2619 

40. Shrl Mehta. Bhuvneshwar Prasad 2666 67. Shri Singh. Prabhunath 2656.2686. 
2699 

41. Shrl Mogh.e. Krishna Murarl 2707 

42. Shri Mohlte. Subodh 2602.2651. 68. Shrl Singh. Sugrib 2623.2706 

2689, 2692 69. Shri Singh. Uday 2641 

43. Shri Murmu, Hemlal 2642.2673 70. Shrl Singh. Rajiv Ranjan "Lalan" 2662. 2687 
44. Shrl Nayak. Ananta 2623.2668, 

2682 71. Shri Subba, M.K. 2625 

45. Shri Owalsi, Asaduddln 2834. 2672 72. Shri Sugavanam, E.G. 2614 

46. Shrl Patel, Jivabhai Ambilal 2667,2677 73. Smt. Thakkar. Jayaben B. 2639 

47. Shri Patel. Klshanbhai V. 2623.2632. 
2706 74. Shri Thomas. P.C. 2629 

48. Shri Pathak, Brajesh 2628.2668 75. Shri Trlpathy, Braja Kishore 2661 

49. Shri Patll. Balasaheb Vlkhe 2631 76. Shrl Vallabhaneni. Balashowry 2625 

50. Shrl Rana. Kuhlram 2690 
77. Shrl Veerendrakumar, M.P. 2657 

51. Shrl Rao, Rayapatl Sambas iva 2618,2678. 
2708 78. Shrl Vadav. Kallesh Nath Singh 2635, 2680 

52. Shrl Rao, D. Vlttal 2620 79. Shrl Vadav, Paras Nath 2696 

53. Shr! Rawale, Mohan 2613.2646, 
80. Shri Vadav, Ram Kripal 2601 

2675 
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ANNEXURE-II 

UInIstty·wise Index to Starred Questfons 

Communtcation, and Information Technology 

Finance 

Law and JUItice 

Ocean Development 

Rural Development 

Urban Development 

UrbM Employment and Povefty AIIeYIaIIon 

Textiles 

342.345.350.351.353 

344.349.352.354.357.358,360.361 

346 

343.347.348.356 

355.359 

MInI«ty·wIee Index to Unstsrred Que.tJons 

CommunIcaIiona and Information Technology 

Finance 

Law and Justice 

Ocean Development 

Rural Development 

Science and Technology 

Urban Employment and Poverty Alleviation 

Textile. 

2678,,2690 

2805.2610,2629,2830,2632,2634,2642. 
2852,2657.2659.2&61,2$82,2685,2671, 
2888, ·2689, 2696, 2704, 2706. 2707 

2801.2804,2606,2608.2609,2613,2615. 
2616.26';-.2618.2619.2620.2621,2633. 
2635,2636.2637.2638,2639.2841,2844. 
2645,2646.2651,2655,2664;2166,2667. 
2668,2670,2672.2675.2877.2679,2681. 
2882.2683.2684.2686.2687.2691,2692, 
2693,2694,2695,2697.2701.2708 

2623.2625,2669 

2603,2624.2643.2648.2660.2663,2674, 
2698.2702.2703 

2602.2622.2710 

2826.2827,2640.2647,2~9.2650. 2853. 
2656.2673,2676.2699,2105,2109 

2612,2828,2831,2654 

2807,2611.2814.2858,2880,268~2700. 
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INTERNET 

The original version of Lok Sabha proceedings is avaHabie on Parliament of India Website at the following 
address: 

http://www.parliamentofindianic.in 

UVE TELECAST OF PROCEEDINGS OF LOK SABHA 

• Lok Sabha proceedings are being telecast live on the dedicated channel of Doordarshan. viz. DD-lok 
Sabha. Uve telecast begins at 11 A.M. on everyday the Lok Sabha sits. tm the adjournment of the House. 

LOK SABHA DEBATES ON SALE 

Printed copies of Lok Sabha Debates of English and Hindi Versions and other Parliamentary pubtications are 
available for sale at the Sales Counter. Parliament House. New Delhi-110001 
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